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L O K  S A B H A  d e b a t e s

LOK SABHA

Friday, September 4,
13, 1903 (Saka)

\9Sl/B^cadra

We deeply mourn the losg o f this 
friend and I am sure the House will 
join me in conveying our condolences 
to the bereaved family.

The House may stand in silence 
for a short while to express its sor-
row.

The L ok Sabha met at Eleven of 
the Clock.

(Mr. Speaker in the Chair)

OBITUARY R EFEREN CE

MR. SPEAKER: Honourable
Members, I have to inform the House 
of the sad demise of one of our for-
mer colleagues, Shri Roshanlal Cha- 
turvedi, who was a Member of the 
First, Second, Fourth and Fifth Lok 
Sabha during 1952— 62 and 1967—  
77 from Etah constituency of Uttar 
Pradesh.

A freedom fighter, he suffered im-
prisonment during the freedom move-
ment.

A devoted social worker, he was 
associated with several social and 
educational institutions and took 
keen interest in the uplift and wel-
fare of Harijans.

He served as Deputy Minister for 
l^arliamentary Affairs and w a s  also 
Deputy Minister of Railways during 
1967— 71. He was Uiairm an, 
House Committee in 1971.

He passed away at New Delhi on
1 September, 1981, at the age of 62.
1861 LS—I i 1

The Members then stood in silence 
for a short while.
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Ash Content in Coking Coal

♦283. SHRI NIREN GHOSH;
Will the Minister of STEEL AND 
MINES be pleased to state:

(a ) the percentage of ash content 
in the coking coal supplied to the 
SAIL;

(b) steps taken to reduce the ash 
content in the coking coal;

3 Oral Answers to Questions SEPTEMBER

(c) whether he is aware that every 
percentage increase in the ash con-
tent of coking c o q I decreases the 
productivity of the blast furnaces by 
as much as 3,5 per cent and it also 
increases the coke consumption rate 
by as much as 3 per cent; and

(d) if so, Government’s reaction 
thereto?

THE MINISTER OF COM-
M ERCE AND STEEL AND 
MINES (SHRI PRANAB MUKH- 
E R JE E ): (a ) to (d ). A State-
ment is laid on the Table of the 
House. . _ .

Statement

(a) The percentage of ash in 
prime and medium coking coal sup-
plied to the SAIL steel plants by the 
washeries during 1980-81 has been 
in the range of 20— 23.8 per cent 
and 18.5— 21.9 per cent respectively.

(b ) and (d ). Among the steps 
taken to reduce the ash-content in 
coking coal, mention may be made 
of the following:—

(i) Improving the quality of 
raw c o q I fed into the washeries;

(ii) A fine coal washery section 
is being commissioned at Dugda I 
& II washeries in order to benefi- 
ciate— 6 mm fraction coal;

(iii) A froth floatation section is 
also being added at Dudga II 
washery to beneficiate extremely 

fine coal;

(iv) Import of low ash coking 
coal to be used in suitable blend 
with indigenoi^ coal (this has so 
far been possible only at Bhilai 
and Rourkela Steel P lant); and

(v) With the commissioning of 
Sundamdih and Monidih washer- 
ies, it is expected that there would 
be some improvement in the quali-
ty of coking coal.

(c) Yes, Sir.

4, 1981 Oral Answers 4

SHRI NIREN GHOSH: Where
is the statement?

MR. SPEAKER: Did you not
get the statement?

SHRI PRANAB M UKH ERJEE: 
If I knew, I could have got one copy 
for him.

SHRI RATANSINH RAJDA: A
copy should be furnished to him.

MR. SPEAKER: I think he will
match him in height. That is why 
he has more affinity with him.

AN HON. M EM BER: They are
of the same height and there is frater-
nity!

MR. SPEAKER: It looks like
that. Something it is a sort of fra-
ternity-

SHRI RATANSINH RAJDA: 
Whether on the same wave-length?

SHRI NIREN GHOSH: Sir,
Every percentage increase in the ash 
content of the cooking coal decreases 
the productivity of the blast furnace 
by as much as 3.5 per cent. It 
also increases the coke consumption 
rate by <as much as 3 per cent. Now 
it is reported that the Steel Depart-
ment requires an amount of 94,15,000 
tonnes of 19 per cent ash content. But 
they have got commitment of
87,40,000 fine quality coal with 21 
per cent ash content. How much has 
this effected the production -already 
and will still affect production? How 
does the Ministry propose to make up
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the loss? Is there anything? O r are 
our coal washeries incompetent to 
supply such sort of coal? In view 
o f all this what do you propose to 
do?

SHRI PRANAB M UKHERJEE: 
So far as the factual part of the ques-
tion is concerned, the hon. Member 
hfls himself pointed out 1 per cent 
increase in ash content means addi-
tional requirement of 3 per cent of 
coking coal and it reduces the blast 
furnace capacity by 3.5 per cent.

In regard to the requirement of 
coal if the ash content remains cons-
tant and if we have coking coal with 
19 per cent ash content, for the pro-
duction figure originally decided—  
about 7.2 million tonnes ingot steel, 
5 7 million tonnes saleable steel, 1.4 
million tonnes pig iron— the require-
ment would be 13.5 million tonnes 
of coking coal for SAIL’s steel plants. 
But, subsequently, in consultation 
with the Bureau of Public Enterpris-
es, in a meeting taken by the Finance 
Minister, we have decided to increase 
the production of ingot, saleable steel 
and pig iron. Ingot would be rough-
ly about 8 million, saleable steel 
would be 6.3 million and pig iron 
would be 1.5 million tonnes. Natu-
rally the availability of the coking 
coal will have to be increased. We 
have already taken it up with the 
Department of Coal. Two aspects 
are to be taken into consideration— 
reducing ash content and havmg more 
and more washeries. Washeries 
have the capacity. But gradu-
ally when we are going down in the 
mine, the quality of the raw material, 
raw coal is also going down. Sk), we 
require more washing. When we 
require more washing, the net output 
an3 total quantitv will be less. But 
with the commissioning of Sudamdih 
and Monidih washeries and with cer-
tain addition of capacity in the exist-
ing washeries, the situation will im-
prove.

In regard to the import of coking 
coal, the hon. Member is aware that 
we import coking coal. But in addi-
tion to that he wanted to know whe-

ther we are importing steel. Yes, 
we are importing some quantity of 
steel. It is ro u ^ ly  1.6 million ton-
nes.

SHRI NIREN GHOSH: If we 
import coking coal of low ash con-
tent of fine quality, I  cannot under-
stand why the production has fallen 
at all. They can blend it or they 
can use it. It is less costly. But 
the import of 1.6  million tonnes of 
steel, if it is a sort of buffer stock, I  
do not know, has led to a prodigious 
amount of mal-practice. In view of 
those things, we assume that steel 
should not be imported, nather A e 
coking coal amount should be in-
c re a s e  so that the requisite amount 
Of the targetted production can be 
reached. If not, why not?

SHRI PRANAB M UKHERJEE: 
The whole problem is that we can-
not have any blanket type of solu-
tion, as the hon. Member is suggest-
ing. If we are to import coking coal 
also, we shall have to take into ac-
count the capacities of the ports to 
handle, to what extent they can 
handle, and the capacities of the rail-
ways to take it from the ports to diffe-
rent steel plants. Therefore, all 
these factors will have to be taken 
into account- The necessity of im-
porting steel comes in because the 
total requirement, as projected, 
would be roughly about 10.5 million 
tonnes and the production from the 
integrated steel plants, from the mini 
steef plants, all taken together, would 
be roughly about 8.9 million tonnes. 
So, there is a gap. However, we have 
decided that with the higher rate of 
production target which we have fix-
ed, if we can achieve that, corres-
pondingly, our dependence on imports 
would be reduced. We are making 
that exercise.

SHRIMATI GEETA MUKHER-
JEE: In reply to the Question, in 
point (iv) of the statement, it is sta-
ted:

“Import of low ash coking coal 
to be used in suitable blend with
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indigenous coal (this has so far 
been possible only at Bhil.u and 
Rourkela Steel Plants);’’

I  would like to know what kind of 
coal is being supplied to Durgapur 
Steel Plant and whether the blending

- o f imported coal is to be extended for 
supply to the Durgapur Steel Plant 
as well.

SHRI PRANAB M UKHERJEE: 
The supply of imported coking coal 
to the Durgapur Steel Plant is just 
not possible at this stage. As the 
hon. Member is aware, though ws 
have taken a decision to import about 
2-2 mUlion tonnes, still upto now, 
we have placed contracts for 0.6 mil-
lion tonnes. Unfortunately, the 
price of coking coal in the interna-
tional market is also increasing subs-
tantially. Therefore, whatever coal 
we are getting, we are trying to make 
the optimum use of it. Naturally, 
as the hon. Member Is fully aware, 
the performance of the Bhilai Steel 
Plant is the best of all the integrated 
steel plants and the next is Rourkela.
So, let us try to se that those steel 
plants which are doing better do not 
deteriorate.

MR. SPEAKER: Next Question.

TW : snR TOT 284 I
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Both are of the same nature, in the 
interest of the poppy growers-
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TH E MINISTER OF STATE IN 
TH E MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
(a) to f). A statement is laid oa 
the Table of the House,
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(a ) The number of farmers given licensed for poppy cultivation from 
1970-71 to 1979-80 year-wise in Barabanki district was as follow:

Crop Yfars

1970-71

1971-72

■1972-73

1973-74

>974-75
3975-76

3976-77

1977-78

5978-79
j  979-80

(b) Reduction in the area and the 
number o’f cultivators licensed for 
poppy cultivation was made mainly 
from the year 1978-79 on account of 
fall in export and accumulation of 
large stocks of opium with the Gov-
ernment.

. (c) No, Sir. The area under 
poppy cultivation has been reduced 
in all the poppy growing districts.

(d ) Yes, Sir. Although a large 
number of cultivators apply for 
licences to cultivate poppy, it has not 
been possible to ^ve  licences to all 
o f  them on account of curtailment of 
the area under poppy cultivation dur-
ing the past three years.

(e) Reports received by Govern-
ment indicate that the poppy crop in 
cretain areas of Barabanki district 
suffered damage due to rains and* 
hail-storms in the crop years 1977-
78, 1979-80 and 1980-81. There 
was, however, no undue delay in the 
assessment of damage to the crop.

Number Area
of Culti- Licensed 
vators (Rounded

in hectare)

39,893 7,006

32,490 5,65*
30.018 5,788

42,244 7.949

38,723 7,337
34,827 7,133

36,621 7,584

38,436 8,774 .

34,070 7,075
20,928 5.885

(f) Yes, Sir. The field staff of 
the Narcotics Department had them-
selves made detailed assessment  ̂of 
the damage for the purpose of giving 
relief to the cultivators in the affected 
areas.

fi: f̂ rnfcT

* 30 1. ^
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(»r) % qT?T ^ € r
t ;

(=?) ^
T 3 ^  f%(T ^  I  ?

THE M INISTER O F STATE IN  
TH E MINISTRY OF FINAN CE 
(SHRI SAWAI SINGH SISODIA):
(a) to (d). A statement is laid on the 
Table of the House.

S t a t e m e n t

(a) and (>). The total quantity of opium produced, the quantity used 
for domestic consumption and the quantity exported during the last 
5 yeors of given below:

Financial year Quantity 
of opium 
produced 
in tonnes 
at go°G

0 ,'iantity 
of opium 
used for 
domestic 
consump-
tion, me-
dicines etc. 
in tonnes 
at 90°C  
(rounded)

Q uantity 
exported 
in tonnes 
at 90"C

1976-77

1977-78 

»978-79

1979-80

1980-81

1 174 99 1017

1646 103 978

>413 100 852

966 85 796

1 126 
(Provisio-

93 444

nal)

(c) The total stock of opium with 
the Government Opium Factories, 
Ghazipur and Neemuch as on 1st 
August 1981 was 2651 tonnes.

(d) In view of considerable fall
in the demand for Indian opium in 
the international market during the
past 3 years and accumulation of
large stock of opium with the Gov-
ernment, area under poppy cultiva-
tion had to be reduced. In order to 
avoid hardship, to the cultivators, 
this was done in a phased manner 
and small holdings upto 25 acres 
were not subjected to any reduction.

The average yield of opium has 
also gone up from about 27 kgs at
90°C per hectare in 1978-79 to
about 32 kgs at 90°C per hectare 
in 1980-81 on account of several

measures taken by the Government. 
This has substantially increased the 
income of the cultivators.
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'̂1 ^  ’T '̂ ?

«T> ̂ ?r«f f)!T<T>r?<̂ i : 1 9 7 8 -
79 ?At  7 9 - 8 0  ^  f f  f̂TlTT 5=2:r̂

^  f I  I ^-T it m WTff
?T|f ^ i ,  ^4

1% ^PT̂ f̂ T »T ^TT^T
% ^JT-

n̂rhn'̂ T % m

I  ?fk f̂T'nT  ̂ ir̂  f«rr |
^iin-JT ^  ^1 ?Ffi^
i t  I  ^
5RT?: ^T ?rft WRnT ̂ ii^«j i

q̂-ql̂ T spi ^ *
% f?=rcr i

^'r w ^m  ^
I, ^TRT jftrJfTf̂ ar f%̂ r

«r> ÔTT ^ 7 \-  *T>Ef?T: 5nw  fen-ilr 

^  t  ?

SHRI SAWAI SINGH SISODIA: 
The price of opium in 1975-76— 
180 cultivators who have tendered 
16 kgs or more per hectare of 
opium . . .

«Tf fTsai ^

^1 T^r I

T^^nfr? T̂T̂ fr ^  fw:rf-fr sp̂ fi | f  |  ?

SHRI SAWAI SINGH SISODIA: 
The price has been reduced now to 
encourage exports in international 
market and that is US $ 4.25 per 
unit.

v(\ f‘»7̂  vrjr^ î : ^irr^
zT̂ r 3, 4 ’TT̂T t: ^reriT ^r

^ c f  ■'f̂ TiTr sr? JT̂ri I  q'tr 
if T̂?T ^ R t 

if Tfi I  I viRT'ifH^
it f^fTRt ^r JTR

'̂̂ i'<i6l ^  ^RTr T r̂f^Q[ 'TiT̂ ^
it g^iTT JTFT f^ f r r

I  I f^T% fwCT ^qi ^  T ^

ffRT 517T1 ZTf I  fwj S f^ ,

7T3R55TR, ^ t r  ^  ^r ^ 1  ?TOrJT

|>f( | l  1 9 7 8 - 7 9  ?TR 1 9 7 9 -  

BO r̂ f r ^  ^  fsR ff:<?fT?Tf

^  spr̂ ff ^  ^  ^  jfr, ^^J Tt^f

JT̂ 'T̂ q- fTTT ^  fT| q ^

f»t, ^'ir? ^  ^RnT ^ d ’f
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^ ^  ^  irrfgrarnf)-
I , w r 'n:

9TRR ^  ^
sqK  T^r I  ^  f t̂TFT | ,

1^11 I,
x ^  W>\ f̂ ^Tt ^

I  ?flR 1978-79  ^ 1979-80
^  5ft TTfxm |«^T I , fW7̂T
inT?Fi ^  f^ i”. ^  ^
^Frr ^̂ r̂ n’T, ?t t t t  ^  ^rrr ^
^R ^r I  I
^r I, % f̂ fT,
JTr̂ i ŵr f?T t̂a
ffTfTT̂ ff ^  ^  ?rrq?Jr<̂ I

I  1

^  q-̂  jfRnf p 1% f^'THT
f̂t?: fe'^T^'f ^'i ̂T'̂ r̂ r •̂'f %

f^o; ^'i "̂ 'i"'̂ !’ Ii
^^\ 5rf '̂^r 1 1  f^'TR

^  ^TT îT ^nr-

r̂Crâ r % 'Tf̂ r ?rrf |  ?

«f( fT^.f : T̂T̂ ’T
^  #cff % ^  ^
^cTT^ xw^ »T<Tr 1 1
wrtf % SPHT it
f^^Tif ^ riT  I  ^  irr^Tq"'  ̂ ?rnjJ7
^ ff  r̂q'nTefT |  ^
f̂cff I , ^  ^
îo*f t  f^  ^  ^  f r ^ v T

f^ifi Jfi ^ it  I f5i‘'T °^<^’ ^  
»T^d 0 ^1% i%<Tf I  ?TWfcTa’
f^erR ^ r t ,

PiiT «  »T^r ^|lr f^^r ^ ' ’ I  ‘

Vivate SectOT Textile Mills free .̂ 
from Obligation of Producing Con- 

tr(rfled Cloth

*286. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
COMMERCE be pleased to state:

(a) whether it is a fact that the 
private sector textile mills have been 
freed from the obligation of produc- 
cing controlled cloth; and

(b) if so, the details and reasons 
therefor?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUK- 
H ER JEE): (a) and (b). Private sec-
tor textile mills were freed from the 
obligation of producing controlled 
cloth with effect from October, 1978 
due to the failure of the cotton tex-
tile mills to fulfil their controlled 
cloth production obligation and
because of the widespread sickness
in the Cot»on Textile Industry, The 
production obligation has been re-
placed by a fiscal levy eguivalent to 
10  per cent of the excise duty which 
has been raised to 15 per cent with 
effect from 1-4-1981.

«f> *TeI I7 '< ;
^  f̂ <7i |  f%
^  it K(Z JF'TI ?TR?̂ =f:r,-f
I  ?TT'Prfi r̂r
f̂ T'? ^e' 5RT̂ ?̂ r̂Tr ^  SPT̂ I |

SHRI PRANAB MUKHERJEE;
I have already mentioned on aa 
earlier occasion that controlled cloth 
of 650 million metres will be pro-
duced. Of this 325 million metres 
will be produced by NTC mills 
which you may call public sector 
mills and 325 million metres will 
be produced in the handloom sector. 
Therefore, the public sector mills 
have taken the responsibility of 
producting half of the controlled 
cloth.
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«fr f iw  ^  ^
t  ^  ^  ^  f^?T t

5pt Tqrr f^r#' ^  ^  ^
I  ifT  ̂ 5 r r ^  ^  qftt 

^  ^  '̂1 ^  Tf »rf t ,
^T  ^ m j  w>jm I  f^r^-
mfW f ^ ^rcvR qr ^nrr
t  qr W ^\T  ^  ^^TcfT^ W ^  f*T̂

SHRI PRANAB MUKHERJEE: 
The hon. Member has perhaps not 
listened to my answer. I said that 
from October 1978 these mills have 
been freed from the obligation of
producing controlled cloth -and in
lieu of their obligation to produce con-
trolled cloth an additional excise duty 
of 15 per cent has been imposed on 
them. Earlier it was 10 per cent 
and from the last budget it has been 
increased to 15 per cent.

^  ^ ^cfnrr
^  jft? JfT t̂ %
^  € r n f  1 1  stt
f% 3rrf%2: =Ff f^^'f w r

TfT «TT I f'TPC fs^T^JX!
Iff

iTPfr '̂'f ?ftT
f  qr I <TT 3f) fsfwr- 
grf^ yr^fi ^

n'TTT 1 1  ^b ' ?fh:
#Tfjp?5f % ^  I,

w ra  îTcrr |
^ ZT̂ ^qTf

^  w nfw  T̂RTT t
tpc ^  silcfTT̂ JT fk^J
irrm % i ^  ^Tn*  ̂ t

s n t ^  ^  ^
% ^?T qr ?fN:
qfspf  ̂ tl4d< TT vjr̂ d

I  I qT?9JT^

^  ^PTIT̂  I  ^

'̂r?rr 5fnr if ^

SHRI PRANAB M UKHERJEE: 
Sir, if the hon. Mem,ber just goes 
through the debates he will find out 
that the major thrust has always 
been that we should involve the 
handloom sector more and morq 
for Producing a janta sarees, janta 
cloth and controlled cloth. There-
fore, it is not correct to say that we 
have forced it on them. We dis-
cussed the textile policy and the
emphasis was that we should involve 
the handloom sector in a bigger way.

In regard to his question, it is trua 
that their cost of inputs have increa-
sed. He wants to know whether 
the handloom sector is going to in-
cur losses. We have taken that
into account and that is why wo
have increased the subsidy which was
1.25 paise per metre earlier. That 
had been increased from 1.25 paise 
per mitre to 1.50 paise per metre. 
That will take care of it. We have ' 
also permitted that there will be 
an increase in price by 15 per cent.

Taking these two elements toge-
ther, it had been found that they 
would not incur losses. In regard to 
public sector mills also, there is an 
element of subsidy. _ That subsidy 
amount is coming from the 15 per 
cent additional excise levy but then, 
the private mills are obliged to give 
to the Government.

«tV ^  : 4r<4̂<sC<, 1978

Jf qr€f % T\^- if 3fT

«n ^  ' ^rrtT

Tf ^  ^
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t(\Z[ 3RT^ ^  mjvn
T̂RT f?TT I  3T̂  5RTlt»r ?

SHRI PRANAB MUKHERIEE: 
Since the hon. Member has mentioned 
about this order, I can only give him 
the background.

vfi ^  ^HTT : qrff
^ 8 1978 ^  ?ntT
f;r r̂T  ̂ «rr fjfe’ %

f^qr I  T? t ’ir ?

SHRl PRANAB M UKHERJEE; 
I am sure he is not expecting me to 
produce the order from the file,

SHRI MOOL CHAND DAGA: It 
is your answer. On the 8th October, 
the order was issued.

SHRI PRANAB MUKHERJEE:
I understand it. I can tell him that 
when the new textile policy was an-
nounced on the 17th September, 
1978, the role of the various sectors 
was defined in that textile policy and 
the policy-makers at that time 
thought that the controlled cloth 
could not be produced in the private 
sector because ol the problem which 
we were facing. But we have some 
sort of commitment to provide the 
controlled cloth to the consumers. 
If, at the last moment, the private 
sector can come forward and say 
that-they have not been able to ful-
fil the obligation. We can hang 
them but cannot give the controlled 
cloth to the consumers.

Therefore, it was decided that we 
must have a steady and regulated 
policy to produce controlled cloth 
from the public sector and from the 
handloom sector. But, in order to 
relieve them from the obligation, wo 
thought that there should ^  a fiscal 
levy because we have to subsidise 
b o^  the handloom and the N,T.C. 
We must have an element of that 
subsidy which must come from the 
private sector. That is why the 
additional excise duty was levied.

New Agreement with European Eca- 
nonuc Communily

t
*287. PROF. MADHU DAN- 

DAVATE:

SHRI SATYENDRA 
NARAIN SINHA;

Will the Minister of COMMERCE
be pleased to state;

(a) whether any new agreement 
has been entered into with the Euro-
pean Economic Community about 
trade preferences for Indi-an goods; 
and

(b) if so, details thereof?

THE MINISTER OF COM-
M ERCE AND STEEL AND 
MINES (SHRI PRANAB MUK- 
HERJEE): (a) and (b). A new 
Commercial and Economic Co-
operation Agreement was entered 
into by India with the European Eco-
nomic Community on 23 June, 
1981. This new Agreement is not 
a preferential agreement and hence 
does not provide for any new trade 
preferences for Indian goods. It 
essentially provides a framework for 
the promotion of closer commercial 
and economic relations between 
India and the European Economic 
Community and inter alia encoura-
ges bilateral industrial, technologi-
cal and scientific cooperation.

PROF. MADHU DANDAVATE*
I would like to know whether it 
is true that the new agreement has 
not been able to generate adequate 
enthusiasm for the very simple rea-
son that the last agreement in 
1973 was not able to improve thel 
situation in relation to the trade bet-
ween India and EEC. Excepting 
the y ^ v  1976-77 the trade deficit went 
on increasing. In 1979-80 the trade 
deficit was to the tune of Rs. 430 
crores and in 1980-81 it became Rs. 
783 crores. Therefore, I would 
like to know whether the same thing 
is going to h a j ^ n  after the new 
agreement that has been arrived a t
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SHRI PRANAB MUKHERJEE: 
Firstly tihe presumption of the hon. 
Member is not correct that after the 
last agreement the volume of trade 
between these two countries has not 
increased. Even he himself has 
admitted that the trade deficit has 
increased. Sir, if the volume does 
not increase how can either the sur-
plus or the deficit increase? In 1973- 
74 India’s exports to EEC in terms 
of rupees were Rs. 609 crores 
and imports from EEC were Rs. 704 
crores. In 1979-80 India exports 
to EEC increased from Rs, 609 cro-
res to ’Rs. 1,682 crores. Similarly 
the imports also increased from Rs. 
704 crores to Rs. 2124 crores. 
Therefore, the volume of trade bet-
ween these two countries has in-
creased but the trade deficit gap also 
increased. Only in the year 1976- 
77 we had a surplus.

PROF. MADHU DANDAVATE: 
Sir, I agree that the economic bene-
fits are to be reflected both in th© 
volume and value of the exports. 
Precisely on the basis of this pre-
mise I would like to know whether 
it is not a fact tii;it last year the 
decline of our exports was to the 
tune of 25 per cent and tlx: richer 
partner that is EEC actually im-
proved their position as far as their 
exports are concerned mainly be-
cause of our import liberalisation 
policy? I would like to know after 
the new agreement whether the situ-
ation is likely to change or not.

SHRI PRANAB MUKHERJEE; 
The new agreement will rather fur-
ther enlarge the areas co-operation 
because particularly one article in 
the new agreement has emphasised 
the necessity of transfer of assistance 
from EEC and various o’her 
institutions. Therefore, it may be 
possible it can widen tlie area oT 
co-operation. In regard to the 
growth althouph I do not have the 
figure for 1980-81 yet sometimes it 
happens that with one country there 
may be decline in trade. Take, 
for. instance. U.K. Our trade with 
U.K. has gone down but with FRG

it has been increasing. There has 
l^en a steady growth instead of 
decline in grov^^.

PROF. MADHU DANDAVATE: 
Sir, he has not replied to my speci-
fic question. I asked in view of our 
past policies is it not a  fact that as 
far as our country is concerned our 
exports suffered decline by 25 per 
cent and comparatively EEC, as a 
collective entity, has improved their 
exports. I would like to know 
whether this state of affairs will 
change after the new agreement.

SHRI PRANAB MUKHERJEE: 
It will depend on availability of our 
exportable surplus and to what ex-
tent we can gear up our production] 
machinery. Take the case o'f sugar. 
EEC is an important consumer of 
sugar but if I cannot export sugar, 
my export will go down. In three 
major areas we are having major 
crisis. One is leather. Italy is 
an important consumer of leather. 
Sir, over and above this, as Prof. 
Madhu Dandavate is well aware, 
most of these countries have taken 
by and large a protectionist attitude 
which we arc fighting I would not 
like to make any comment in this 
regard at this stage and in that con-
text we shall have to review the 
whole situation.

DR. SUBRAMANIAM SWAMY: 
The Minister is a clever person. He 
has misled the House by quofing 
absolute figures of tradQ between 
EEC and India. He should have 
told us what is the share of India’s 
trade with the EEC. India’s share 
has gone down. Of course, that 
is not my question just at present, 
but what I want to know is this: Is 
the hon. Minister aware that in tradi-
tional items of exports of India to 
EEC countries, there is a shift of 
these EEC countries going away 
from India to the countries of 
Africa, South-east Asia and so on? 
Will he take this up through either 
the Foreign Minister or the Prime 
Minister, in the discussions on the



25 Oral Answers BHADRA 13, 1903 (SAKA) Oral Answers 2&

New International Economic Order, 
in which trade preferences form an. 
important part?

SHRI PRANAB MUKHERJEE: 
Something has happened and I 
would not like to mention the parti-
cular commodity which the hon. 
Member has in mind. It is ones 
of the traditional commodities in
which we have advantages. But
some of the African countries have 
come into the market. Naturally 

^ our effort should be to be competi-
tive quantitywise, qualitywise and 
pricewise. Otherwise we c^mnot ex-
pect that any market will remain as 
a sheltered market for us for all 
time to come. But, at the s^ime 
time, it is our conscious effort to 
diversify our export markets. We 
are not merely depending upon the 
traditional items. Take the case
of our share of engineering ex-
ports. It is increasing. Similarly 
the share of manufactured items is 
increasing. Certain other countries 
which are coming tTiere are also 
producing the same commodities. If 
they can provide them at a cheaper 
rate definitely they would like to 

^  have from them. But so far as 
liberalisation of trade policy is con-
cerned, it is a part of the North 
South dialogue. And our view is 
well-known, on which there is no 
difference of opinion in this House. 
We ure trying to emphasise in al-
most all International Forums that 
the developing countries must have 
the advantage of access to the mar-
kets of the developed countries 
where they have the competitive ad-
vantages, particularly in the area of 
medium-level technology which the 

i  developing countries have appro-
priated.

SHRI S. M. KRISHNA: Is it a 
fact or not that some of these coun-
tries keep and close watch on the 
political stability in the country with 
which they have trade relation-
ships? In view of the fact that we 
liave achieved a certain degree of

political stability, would it not en-
thuse the European Economic Com-
munity nations to do trade with 
India in greater measure and with 
greater confidence? IT so, has the 
Government got any firm plan to 
find a major break-through in this 
region?

SHRI PRANAB MUKHERJEE: 
As a Group, this EEC is the single 
largest trade partner of India. There-
fore, when we have a target of hav-
ing 10  per cent growth in export in 
real terms— I am not talking of in-
flated value terms, but in real terms, 
we are expecting to have a lion’s 
share in regard to EEC's require-
ments.

MR. SPEAKER: Mr. Mhalgi—  
absent. He has written to me. We 
go to the next question. Shri 
Jadeja.

Hotels Built by ITDC

*289. SHRI DAULATSINHJI 
JADEJA: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state: *

(a) the number of hotels built by 
the India Tourism Development 
Corporation (ITDC) in the country 
to develop tourism in the country 
(State-wise) and their location;

(b) whether there is any proposal 
to construct more hotels durmg the 
next Five Year Plan to develop- 
tourism; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM 
AND CIVIL AVIATION (SHRI 
CHANDULAL CHANDRAKAR):
(a) to (c). A statement is laid on 
the Table of the House.
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Statement

I. Hotel Built by I.T.D.C.

SI.
No.

Name of the Hotel State Location

I Hotel Ashok, Bangalore . . . . Karnataka Bangalore

2 Hotel Ashok Beach Resort, Kovalam . Kerala Kovalam

3 Hotel Airport Ashok, Calcutta West Bengal Calcutta

4 Hotel Varanasi Ashok, Varanasi . Uttar Pradesh Varanasi

5 Hotel Pataliputra, Ashok  .  .  .  . Bihar Patnj)

6 Hotel Jammu Ashok .  .  .  .  . J & K Jammu

7 Hotel Jaipur Ashok . . . . . Rajasthan Jaipur

II. Hotel which were taken overfpurchased!taken on leave and have been expended by I.T.D.C.

I Ashok Hotel, New Delhi Union Territory, 
N. Delhi

New Delhi

2 Akbar Hotel, New Delhi  . Do. j  Do.

3 Qutab Hotel, New Delhi Do. Do.

4 Hotel Aurangabad .\shok, Aurai\gabad Maharashtra Aurangabad

5 LVP Hotel Udaipur Rajasthan Udaipur

6 LMP Hotel Mysore . . . . Karnataka Mysore

7 TIotel Khajuraho .■\shok Madhyra Pradesh Khajuraho

Tiolrl Hassan Ashok, Hassan Karnataka Hassan

9 Temple Bay Ashok Beach Resort, 
Maliabalipuram.  .  .  .  .  . Tamil Nadu Maliabalipuram

in Hoi *1 Kalinga Ashok, Bhubaneswar Orissa Bhubaneshwar

11 Hv< el Madurai Ashok, Madurai  . Tamil Nadu Madurai



III. Hotel Proposed to be completed! taken up fo r  construction by IT D C  during Sixth f iv e  Tear Plan 
1980— 85.

A. ontinuing Schemes

1. Hotel Kanishk, New Delhi.

2. Ash ok Yatri Niwas, New Delhi.

3. Expansion of Akbar Hotel, New Delhi.

4. Expansion of Ashok Hotel, New Delhi.

5. Hotel Jaipur Ashok, Jaipur.

6. Conversion of Bhubaneshwar T .L . into a Hotel

7. Conversion of Madurai T L  into a hotel.

8. Expansion of L M P  Hotel Mysore.

9. Expansion of Hotel Hassan Ashok, Hassan

10. Expansion of Hotel Varanasi Ashok.

11. Furnishingofsoroomsat Airport Ashok, Calcutta.

B. New Schemes

Hotels

I .  Kautilya Ashok, New Delhi.

а. Bombay Airpoit.

3. Chandigarh

4. Gulmarg

 ̂ 5. Bhopal (Joint Venture)

б. Gauhati (Joixit Venture)

7. Puri (Joint Venture)

8. Konarka (Joint Venture)

9. Goa (Joint Venture)

10. Madras (Joint Venture)

11. Pondicherry

12 . Calcutta

13. Other Centres—  Ranchi (Joint Venture)/Srinagar/Hydcrabad (Joint Vcnture)/Raipur
(Joint Venture) Ooty (Joint Venture)/Nainital (Joint Venture) and 4 
other centres to be selected.

C . Expansion Schemes

(a) Hotels at Khajuraho, Mahabalipuram, Kalinga, Bhubaneshwar, L V P  Udaipur.

 ̂ (b). Travellers Lodges at Bodligaya, Kulu/Manali, Bijapur, Sanchi/Mandu, Thanjaxnir,
Kushinagar.
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SHRI DAULATSINHJI JADEJA; 
From the reply to my question it is 
surprising to note that in ITDC’s 
new constructions and its new pro-
posals, the State of Gujarat is com-
pletely left out; along with it, the 
Island of Diu and Lr^cshadwip are 
also left out. May I know from 
the Minister whether there is any 
proposal to start any new projects 
in Gujarat, in Diu and Lakshadwip, 
taking into consideration the pro-
posals which have been received by 
the Government for starting a Casino, 
a Floating Hotel or some Joint Ven-
tures?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): From the Statement, 
my hon. friend will see that there is 
already an ITDC Hotel in Gujarat, 
Ahmedabad. For the present, there 
is no new proposal before us to 
start another ITDC Ho>el in Gujarat. 
As regards Lakshadwip, there is a 
proposal. This is under considera-
tion.

SHRI DAULATSINHJI JADEJA: 
My question has not been fully ans-
wered. But, Sir, taking the state-
ment. . . ,

MR. SPEAKER; You don’t take 
no for an answer.

SHRi DAULATSINHJI JADE-
JA; Sir, may I know from the Hon. 
Minister whether the Government 
have regularly been assessing the 
requirements of hotels in different 
centres, which are the Centres in 
the S'ale capitals which still have a 
greater scope for additional rooms? 
I would like to know the top six. Sir.

SHRI A. P. SHARMA; Sir, it is a 
fact that the Government has been 
assessing the requirements of a hotel 
accommodation throughout the 
country at various places. The 
present position is that we have got 
22,300 hotel rooms and new schemes 
for cohs’ructing hotels Irave been 
approved and that will give us ano-
ther 12,186 roonrs. Sir, our total

requirement during the Sixth Five 
Year Plan is 40,000 rooms. Now, 
the total of 22,300 and 12,186 
comes to 34,486. Balance 5,514 
rooms are still to be constructed and 
the schemes arc under the considera-
tion of the Government.

SHRI JYOTIRMOY BOSU: 
Will the Hon. Minister kindly tell 
us the main thing for -airlines and 
hotels business? To my mind it is 
a very low-priority area, but here 
you have t-aken a plunge in order to_, 
satisfy the advanced countries and 
high income group people to come 
and to have a gay time in India. 
Would you enlighten me how m-any 
hotels are breaking even or having 
break even guest factor? How many 
of them have an occupancy rate of 
70 per cent and below and which 
are those hotels?

SHRi A. P. SHARMA: Sir, it will 
be a long Statement. If you like I 
can place this Statement on the table 
of tl>e House. But tiie total position 
is that the occupancy on an average 
is very good and so far as his year 
is concerned, we are going to earn a 
profit.

SHRI JYOTIRMOY BOSU: I
want to make a submission. I had 
asked a specific question. How many?

MR. SPEAKER; He will give you 
details.

SHRI JYOTIRMOY BOSU: Sir,
he can name six which are having 
occupancy rate of less than 70 per 
cent.

SHRI A. P. SHARMA: Sir, it is a 
long Staement. My friend, Mr. Jyo- 
tirrnoy Bosu is not satisfied. The 
ITDC today is managing twentythree 
hotels. Out of that the position of 
twentyone is before me. If you take 
namewise, say for example Ashoka. . .

SHRI JYOTIRMOY BOSU: No, 
no. You give below 70 per cent oc-
cupancy ratft.



33 Oral Answers BHADRA 13, 1903 (SAKA) ' Oral Answers 34

SHRI A. P. SHARMA; Sir, I will 
lay the statement on the table of the 
House, [Placed in Library. See No. 
LT-2803/81].

SHRI EDUARDO FALEIRO: Sir, 
one of the new hotels of ITDC is to 
be located in Goa. May I get this in-
formation on behalf of my consti-
tuency? This is a hotel in joint ven-
ture by which I think it will be a joint 
venture between the Central Govern-
ment, ITDC and the State Govern-
ment, May I know the proportion in 
which they will contribute to this 
venture, the exact location of the 
hotel, the stage of the scheme and 
when the hotel will be completed?

SHRI A. P. SHARMA; Sir, the 
position of Goa is as under. Planned 
provision for the number of rooms 
is 100 and ITDC and Economic De-
velopment Corporation, Goa, propose 
to construct a hundred room cottage- 
type hotel in Miramar beach in South 
Goa. The terms of the collaboration 
h'avc been finalised and the collabo-
ration agreement is likely to be sign-
ed shortly.

SHRI EDUARDO FALEIRO: 
When do you expect it to be com-
pleted?

SHRI A. P. SHARMA: We have 
not started as ye^

SHRI EDUARDO FALEIRO: You 
don’t have any target?

SHRI A. P. SHARMA: This is 
during the Sixth Five Year Plan.

DR. SANTOSH MOHAN DEV: 
In view of the fact that Shillong is 
a hill resort and a very attractive 
place for the tourists, why is there no 
proposal for a hotel by the ITDC in 
Shillong? May I know from the Hon. 
Minister whether they will construct 
it or whether they are going to have 
one?

SHRI A. P. SHARMA: At Shil-
long, there is already a beautiful 
hotel, named Woodlands. My friend 
must be knowing it.

Opening of a Regional Rural Bank in 
Banner and JaLsalmer in Rajasthan

♦290. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of FINANCE 
be pleased to state:

(a) whether there is any proposal 
for opening a Regional Rural Bank 
in the border backward districts of 
Barmer and Jaisalmer in Rajasthan; 
and

(b) if so, the exact date by which 
rural banks will be opened in these 
backward districts to meet the essen-
tial requirements of rural people?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
<a) Yes, Sir.

(b) The feasibility of the proposal 
is being examined by the Reserve 
Bank of India in consultation with 
the concerned lead banks.
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SHRI MAGANBHAI BAROT: 
These proposals were considered by 
the Steering Committee in its meeting 
held on 28-7-1981. The Committee 
decided to refer these proposals to 
the concerned lead l>anks of the dis-
tricts for studying the potentialities. 
The concerned lead bank for Jaisal-
mer and Barmer is the State Bank 
of Bikaner and Jaipur; and for Jodh-
pur, the lead bank is the United 
Commercial Bank, The Committee 
will take a  decision after the report 
of the concerned lead banks becomes 
available. <
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SHRl MAGANBHAI BAROT: 
So far as the Reserve Bank is con-
cerned, it always takes into consider-
ation the establishment of banks of
this nature or of other branches, so
that our criterion of one bank for
20,000 people is complied with. All 
the more, in the areas where no
banking facilities are available, we
are keen to do so: and that is the
very purpose with which the Reserve 
Bank has directed them, -and the mat-
ter has been seen by the Committee 
also. It is now for the lead bank and 
the State Government to help us in 
the matter. As soon as they comply 
with the necessary inform-ation, it will 
be considered.
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SHRl MAGANBHAI BAROT: 
I can assure the hon. Member that 
Rajasthan does not have the least 
number of these kind's of banks. The 
number of regional rural banks esta-
blished is five; and the number of 
districts covered is fen. There are 
many other States which m-ay appear 
to be progressive in rural banking. 
There, the number is far less than it 
is in Rajasthan.
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Directives to States to check Price Rise

*291. SHRl RASA BEHARI 
BEHERA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have is-
sued any directives to State Govern-
ments to check price rise;

(b) if so, the salient features there-
of; and

(c) to what extent these measures 
have checked the price rise?

THE MINISTER OF FINANCE 
(SHRl R. VENKATARAM AN):
(a) to (c). A statement is laid on, 
the Table of the House-
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Statement

(a) The Government of India re-
mains in  constant  touch with the 
State Governments to ensure success-
ful implementation of national pro-
grammes and policies including those 
having a bearing on prices.

(b) and (c). The thrust of Gov-
ernment price stabilisation policy has 
been to tackle the problem by subs-
tantially improving availability  and 
supplies, strengthening the public dis-
tribution system, enforcing regulatory 
measures and reducing excess liqui-
dity in the system. The State have 
been advised from time to time to 
implement the anti-inflationary mea-
sures, in particular ensuring the effi-
cient functioning of the public distri-
bution system in respect of essenti'al 
commodities, such -as cereals, sugar, 
edible oil, kerosene etc. and taking 
tiction  against hoarders and  black 
marketeers.  As a result of the con-
tinued efi'ort both at the Centre and 
in the States, it has been possible Jo 
reduce the annual rate of inflation 
significantly.

MR.  SPEAKER:  I  think  we
have had a lot of discussion on this 
yesterday.

SHRI SATYASADHAN CHAK- 
RABORTY:  I want to put a sup-
plementary on this.

MR. SPEAKER:  I cannot have
supplementaries when we had -a dis-
cussion yesterday on it for four 
hours.

Export of Vegetable

*292. SHRI XAVTER ARAKAL; 
Will the Minister of COMMERCE 
be pleased to lay a statement show-
ing:

(a) what is the policy of Govern-
ment in exporting agricultural pro-
duce;

(b) what is the total quantity of 
vegetables  exported  in the years
1979-80, 1980-81 and 1981-82; end

(c)  which are the agencies, ex-
porting vegetables from India?

THE  MINISTER  OF  COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) to (c). A statement'is laid on the 
Table of the House.

Statement

(a) Expoit of iigricultural produce 
is allowed keeping in view the pro-
duction, domestic demand and inter-
nal prices.

(b) Export figures in rcspect of 
vegetables  other  than onions 'and 
potatoes are given below:

1979-Bo

1980-81 
1-4-81 to 
30-G-81

4678 tonnes 

7210 tonnes ̂ * 

2290 tonnes J 

♦Provisional

(c)  Export of vegetables is now 
allowed under OGL—3.

SHRI XAVIER ARAKAL:  The
export policy of agricultural produce 
is governed by three factors; produc-
tion, domestic demand and internal 
prices.  If you refer to part (b) of 
the st'atement you will find that bet-
ween 1.4.81 to 30.6-81 2290 tonnes 
of vegetables were exported. Now 
in the market vegetables are dear and 
scarce. Probably you are fully aware 
of the problem.  In view of scarcity 
of vegetables and their high priccs, 
will the Government review the ex-
port policy of vegetables?

SHRI PRANAB MUKHERJEE: 
The hon. member is aware that some-
times we take a decision of exporting 
vegetables and such products just to 
see that the prices arc checked. The 
hon. member is aware that the total 
production is roughly about 10 mil-
lion tonnes and the export in any 
particular year  where  we had the 
maximum was 7210 in 1980-81 out
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of the total production of 10  million 
tonnes- The hon. member is also 
aware what happened about two 
years back, because when we did not 
permit the export of onions, the prices 
crashed and the growers did not 
get anything; and a lot of agitation 
took place; and sometimes it happens 
that ihe transportation cost from one 
part of India lo the other part of 
India is more than exporting to the 
neighbouring countires. So, wc have 
to take a realistic view in regard to 
this matter.

SHRI XAVIER ARAKAL: I am
not saying that we should not have a 
realistic view. Part (c) of niy ques-
tion says. “Which are the agencies, 
exporting vegetables from India? 
The answer is; “Export of vegetab-
les is now allowed under OGL-3.” 
You may refer to that quetsion. 1 
stop there. But my question relates 
to anolher point. A few merchants 
in each city are controlling the cntiie 
business of vegetables; they are also 
exporting to other countries as well. 
Therefore, a group o’t merchants is 
controlling the entire market. In 
view of this fact of monopolistic mar-
keting of vegetables in our country 
and in exporting them abroad, will 
the Government take an initiative to 
have more cooperative societies or 
vegetables marketing boards instead 
of those private agencies?

SHRI PRANAB MUKHERJEE: 
As and when cooperatives come, we 
give them preference- Cooperatives
can also take an advantage of export-
ing under OGL-3; they are not bar-
red.

SHRI B. V. DESAI: This is a
fact that vegetab le^re very much in
need in our country. Secondly, if
we want to export them, dehydration 
is essential because it is a commodity 
which is susceptible to perishing. 
Therefore, may T know from the hon. 
Minister whether the Government is 
thinking of having dehydration
plants at proper places so that the 
vegetables which are being sent out

are properly sent out and fetch pro-
per prices?

SHRI PRANAB M UKHERJEE: 
In  respect of certain commodities, 
this suggestion is welcome and actual-
ly we are doing it. Take the case of 
ginger. In many of the north eastern 
districts and other hilly areas, the 
growers do not get any price because 
there is no market outside. So, there 
are certain commodities from which 
we are exploring that possibility and 
to see that we export them.
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SHRI PRANAB M UKHERJEE: 
We are exporting potatoes and oniona 
also. If the hon. member is inte-
rested in getting figures I can give 
him. In 1979-80, we exported pota-
toes worth Rs. 2 crores; in 1980-81, 
the provisional figure was 18 lakhs. 
And destination wise, I cannot say. 
Somtimes we send it to neighbouring 
countries.
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MR. SPEAKER: Question hour
is over.
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WRITTEN ANSWERS TO 
QUESTIONS

Replacement of One-Rupee Notes by 
One-Rupee Coins . .

♦285. SHRI K. PRADHANI: 

SHRI ARJUN SETH:

Will the Minister of FINANCE 
be pleased to state:

(a) whether it is a fact that recent-
ly Government have taken decision

- to replace the one-rupee note by one- 
rupee coin; and

(b) if so, the reasons thereof?

TH E DEPUTY MINISTER IN 
T H E MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a ) Proposals in this regard h-ave been 
under Government’s consideration 
but a final decision has not yet been 
taken.

(b) Does not arise.

Pigmi collection scheme of Nationa-
lised Banks

*288. SHRI R. K. MHALGI: Will 
' the Minister of FINANCE be pleas-

ed to state:

(a) whether it is a fact that the 
nationalised banks have a Pigmi Col-
lection Scheme;

(b) if so, since when;

(c) how many nationalised banks 
have discontinued the said schemes, 
the names oT such nationalised banks;

(d) the reasons for the discontinu-
ation of the Pigmi Collection Scheme;

(e) what is the number of Pigmi 
Collection agents who are aflectecl 
by the discontinuation of the Pigmi 
Scheme;

CO what is the number of Pigmi 
depositors who have lost their parti-
cipation in the Scheme; and

(g) whether the nationalised banks 
in question propose to restart thq 
said scheme and since when?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a) Yes Sir. Most of the nationalised 
banks have been operating such 
schemes.

(b) The period of operation of 
such schemes varies from bank to 
bank. Most oT the nationalised bimks 
introduced these schemes only after 
nationalisation i.e. after 1969.

(c) to (g). The full facts legarding 
discontinuance of the scheme par-
tially or otherwise by banks and the 
resultant reduction in the number of 
colletcion -agents and depositors, if 
any, are being collected and will bo 
placed on the Table of the House. 
The question whether the scheme is 
to be revived can be decided by the 
bank concerned having regard to all 
the relevant factors.

Rainfall in Maharashtra

*293. SHRI UTTAM RATHOD: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that thd 
average rainfall in Maharashtra dur-
ing the last 25 years showed a declina 
by 16 per cent;

(b) have any studies been made to 
find out the causes for the phenome-
non; and

(c) if so, the results thereof and 
the action taken to increase he rain-
fall in the region?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARM A): (a) In Maharashtra 
the deficiency of average rainfall 
computed on a long, term basis 
amounted to 12  per cent during the 

last 25 year*.
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(b) Variations in rainfall are clo-
sely linked with changes in atmosphe-
ric circulation. Such changes take 
place on a global basis. In some years 
the atmospheric circulation is more 
intense, while in-other years it i-s less 
intense. These changes are reflected 
in rainTall. Research is being carried 
to find out why changes take placet 
in atmospheric circulation from year 
to year.

(c) To investigate the possibility of 
increasing the rainfall over Mahara-
shtra, the Indi'an Institute of Tropical 
Meteorology, Pune have conducted 
cloud seeding experiments in the' 
Sirur-Baramati region of Maharash-
tra, The experiments have not so far 
revealed any conclusive results. They 
are being continued.

Seizure of silver by customs

*294. SHRl MADHAVRAO 
SCINDIA: Will the Minister of FIN-
ANCE be pleased to lay -a statement 
showing;

(a) whether Government are aware 
of tlic large scale smuggling of silver

out of the country and if so, what is 
the Government’s assessment about 
and quantum of silver being smuggl-
ed out per annum; and

(b) what are the details of contra-
band silver seized by Customs and 
other authorities when being smuggl-
ed out during 1980 and 1981 so far?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAl SINGH SISODIA):
(a) There is no authoritative estimate 
of the quantum of silver smuggled 
out of the country annually. However, 
according to reports received by 
Government, the international price 
of silver which was considerably 
higher than the domestic price for 
the metal during, 1980, has progres-
sively decreased over the past seve-
ral months, thus reducing the incen-
tive to smuggle silver out of the coun-
try.

(b) The quantity and value of sil-
ver seized by the Customs authorities 
while being attempted to be smuggled 
out of India during 1980 and 1981 
(up to July) is given below:—

Year Approximate Quant- Approximate Value 
tity (in Kgs.) (Rs. in lakhs)

19B0

1981
^upto July)

30,665

3>770

949

109

Requirement of steel vis*a-vis produc-
tion

*295. SHRl RAM SWARUP 
.r RAM:

SHRI EDUARDO 
FALEIRO:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the total, requirement of steel 
during the current financial year;

0 >) how much of it is expected to 
be produced in the country;

(c) how the balance is proposed to 
be met; and

(d) steps being taken to step up 
production further in the country?

T H E , MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) About 10.5 million tonnes.

(b) About" 8.9 ' million tonnes.



(c) Through increase in production! 
to the extent possible, and through 
imports to the extent necessary.
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(d) Steps to increase production in 
the integrated Steel Plants include 
import o'f Coking Coal, maximisation 
of power generation, expeditious 
completion of on-going schemes etc. 
Measures to enable ministeei plants 
to step up their production include' 
duty-free imports of melting scrap, 
permission for expansion and diversi-
fication in certain cases and Tor install-
ation of balancing facilities where 
necessary.

Recommendations of Patel Committee 
on gold policy

*297. SHRI K. MALLANNA; 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that the 
previous Governnient had set up a 
Committee under the Chairmanship 
of Dr. I. G. Patel, Governor, Reserve 
Bank of India in November 1978 to 
review the Government’s gold policy 
in all its aspects and to make suitablq 
recommendations; and

Air fare subsidy lo People of North- 
East Region

*296. SHRT BAJU BAN RIYAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Government propose 
to give air fare subsidy to <he people 
of North East Region due to lack of 
communication facilities; and

(b) if so, details, thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): a) and (b). Air 
fare subsidy to the people of North- 
Eastern Region is given in the shape 
of lower air fares. Indian Airlines’ 
fares in the sectors in the North- 
Eastern Region are 17 per cent less 
than the fares charged for compara-
ble distances elsewhere in the coun-
try. In regard lo air services provid-
ed by Vayudo'of in this region the 
fares charged by them are still lower,
i.e., 30 per cent less than the fares 
charged by Indian Airlines in other, 
regions. Due to cost escalation there 
is a proposal under consideration by 
Government to bring the fares char-
ged by Vaypdoot services in the 
North-Eastern Region on par with 
those charged by Indian Airlines in 
this region.

fb) if so, the details regarding its 
recommendations which have been 
accepted and which have not been 
accepted? 9^

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir.

(b) One i)T »he recommendations of 
the Gold Policy Review Committee 
(contained in paras 6.3 and 6.4 of the 
Report) regarding re-introduction of
18 or 14 ct. gold jewellery by stagesi 
has been examined by the Govern- 
men^ After careful consideration and 
keeping in view the various economic, 
social and administrative implica-
tions o’f such a measure, as also the 
representations received from a large 
number of Trade Associations, the 
Government has decided not to ac-
cept this recommendation. The Com- 
miUee in para 0.8 of the Report have 
observed that they are are not in; 
favour of resuming the gold auctions. 
The House has jflready been inform-
ed that Governmem have no inten-
tion of resuming the sale of gold 
(Lok Sabha Unstgrred Question No. 
1454 dated 21-3-80 refers). The 
other recommendations of the Com-
mittee are under examinaMon of the 
Government.



47 Written Answers SEPTEMBER 4, 1961

Export of Animals

Written Answers 48

♦299. SHRI CHINTAMANI 
JENA: Will the Minister of COM-
M ERCE be pleased to state:

(a) what are the details regarding 
the animals being exported by Indian 
Government to foreign countries, 
alongwith the names of the countries; 
and

(b) the details regarding the foreign, 
exchange being earned through the 
export of these animals annually?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) and (b). A statement is laid oil 
the Table of the House.

Statement

Statement showing eountry-wise export o f live animals, chiefly fo r food and animals live n.e.s. {including 
2̂ 00 animals, dogs, cats, insects etc.) during 1 979-80.

Value: Rs. Lakh

Qty-: Asser unit

Sr. No. Description of item/country Unit of Qty.

Qty-

1979-80

Value

1 2 3 4 5

A n i^ l  o f the bovine species {including buffalos), 
live pure bred, for breeding.

I . Bulls other than buffalos, adult Nos.
Kuwait . . . . . . . 1000 33-57
Saudi Arab . . . . . . 1400 25- 70
U.  A. E............................................... »4 o- 27

Others . . . . . . . 250 5 -50

Total 2664 65 -04

2. Others . . . . . . .

Kuwait . . . . . . . 3400 76- 12
Saudi Arab . . . . . . 500 10-44
Othert ............................................... 4 0-10

Total 3904 86-66
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t 2 3 4 5

3. Cows, other than buffalos, adult.  . NU Nil

Kuwait . . . . . . 1200 as-40

U. A. E.............................................................. ”34 I-50

«334 26' go

5.’' Sheep and Lambs for breeding purposes  ,  ,  Thousand
Nos.

I a- 98

Saudi Arab 5 11-40

U. A. E.............................................................. I 2-44

Total 7 i6-8a

6. Sheep and Lambs for other than breeding purpose  Thousand
Nos.

Kuwait . . . . . . . 11 30-25

Oman 1 3 -30

U. A. E.............................................................. 4 8-.5

Others . . . . . . . neg. j 0-88

Total •  16 42 -58

7. Goals and Kids  .  .  •  • ♦  Thousand 
' Nos.

f

\

Oman 6
( • 4-35

Saudi Arab  ̂ 5 11" 38

U. A. ................................................................ ' ' ai

-

.f.36’ 3a

Others.............................................................
f

§ f'9S

Total 39 53-03
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8. Live animal M ^fly fa r  food, J^.E.S. 
{e.g. rabbit, gone birds, chickens, deers, 

frogs, hares, pigion etc).

Th )u'and 
Nos.

Kuwait

Saudi Arab 

Singapore

Total

9 . Elephants

Ncathcrlands

O' 29 
0-51  
«-45

j G

Nos.

1 2 5

2- 10

Shortfall in resources of term-lending 
institutions

♦300. SHRI BHIKU RAM JAIN: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether if is a fact that the 
term-lending institutions are facing 
a short-fall in the resources support 
provided by Government;

(b) the estimated resources support 
needed by these institutions during 
the current Financial Year; and

(c) the amount expected by 
during the same period?

them

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
(a) to (c). At the time oT preparation, 
of the Annual Plan 1981-82, the 
term lending institutions viz. Indus-
trial Development Bank of India, In-
dustrial Finance Corporation of India, 
Industrial Credit and Investment Cor-
poration of India, and Industrial Rc- 
constnMitiDn-Corporation of India 
had ^TOjecteii a" total requirement of 
funds*^of-Rs.-2134.23 crores for the 
year 1981-J42._This estimate was 
based on the" experience oT the insti-

tutions regarding the growth in dis-
bursements and their perception about 
the future increase of assistance re-
quired in the light of plan targets. A 
sum of Rs. 1750.23 crores is already 
available to the institutions from the 
Central budget, market borrowing 
allocations, borrowings from the Re-
serve Bank of India's National In-
terest Credit (LTO) Fund and their 
internal resources. The need for pro-
viding further funds to the institu-
tions to meet their projected require-
ments in the course of the year has 
been recognised. They have been as-
sured of adequate funds in-order to 
maintain the tempo of industrial 
growth particularly in areas to which 
Government attaches greater priority.

Export of Alcohol

- 302. SHRI A. T. PATIL: Will
the Minister of COMMERCE be 
pleased to state:

(a) whether any quantity of alcohol 
(including alcohol products as raw 
material, if any) was exported during
1980-81 and 1981-82;

(b) if so (i) how. much, (ii) by 
whom, and (iii) to which countries! 
parties; and
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(c) in view of the short supply of 
that material to Indian industries, 
what factors prompted Government 
to permit such export?

THE M INISTER OF COM-
M ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) No export of Industrial Alcohol 
was allowed during 1980-81 and the 
current year so far.

(b) and (c). Do not arise.
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Increase in wages and allowahces in  
Public Sector Undertakings

*304. SHRI AJIT KUMAR 
SAHA:

SHRI JYOTIRMOY BOSU:

Will the Minister of FINANCE 
be pleased to state:

(a) whether very recently his Min-
istry has asked administrative Minis-
tries to discourage any further in-
crease in wages and allowances in 
public sector undertakings;

(b) whether in a note to the Min-
istries of Energy, Steel, Industry & 
Petroleum & Fertilizers, the Finance 
Ministry has suggested that before 
any fresh agreements for increase in 
wages or salaries are made, they 
should be cleared by the Bureau of 
Public Enterprises of the Financcf 
Ministry; and

(c) if so, the facts thereof and rea-
sons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) No instructions have been issued 
to administrative Ministries not to 
negotiate fresh wage settlement where 
the existing one has expired.

(b) and (c). As per the instruc-
tions in force since i971 , wage ag-
reements in public sector enterprises 
require prior approval of Govern-
ment: Within the Government, the
Bureau of Public Enterprises in the 
Ministry of Finance nets as the cen-
tral coordinating point' for the scru-
tiny of such proposals. The instruc-
tions were issued to arrest distortions 
and, as far as possible, to rationalise 
the pay structures of different public 
lector undertakings. '
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Projects based on Bombay High Gas

2802. SHRI S. M. KRISHNA:

SHRI MADHAVRAO 
SCINDIA;

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) what are the projects based 
on Bombay High Gas such -as sponge 
iron which have been submitted to 
his Ministry;

(b ) their broad outlines and the 
capital outlay involved;

(c) the stage at which these pro-
jects stand at present; and

(d) how long will it take to clear 
them and undertake their execution?
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THE MINISTER OF COM-
M ERCE AND STEEL AND 
MINES (SHRI PRANAB MUKH- 
E R JE E ): (a) and (b). Messrs
Gujarat Industrial Investment Cor-
poration and State Industrial Invest-
ment Corporation of Maharashtra 
have applied to set up new projects 
for the manufacture of 4 1-akh tonnes 
and 5 lakh tonnes of sponge iron 
per annum respectively. The pro-
posals are based on gasseous reduc-
tion of iron ore/pellets from off-
shore gas of Bombay High. The 
capital costs of the projects are stat-
ed to be 53.90 crores and 69.50 
crores respectively.

(c) and (d) Planning Commis-
sion has recently expressed the opi-
nion that both the sponge iron pro-
jects are economically not viable. 
Their economic viability has, there-
fore, to be first established to the 
satisfaction of the Government.

Request from Kerala for Ban on 
Import of Coconut Oil

2803. SHRI D. S. A. SIVAPRA- 
KASAM: Will the Minister ol
COMMERCE be pleased to state:

(a) whether Government of Ke-
rala has been making persistent re-
quests to the Centre not to permit 
import of coconut oil;

(b) whether it is a fact that in 
spite of it, Government have given 
licence to a private firm in Delhi to 
import that oil for the year 1980-81;

(c) whether any tender system
was adopted; and

(d) the names of tenderers and 
the name of the Delhi firm?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH- 
E R JE E ): (q ) Government of Ke-
rala have represented that no import 
of Cbconut oil should be allowed.

(b) No such import licence was 
issued. However, M /s. Jain Shudh

Vanaspati Ltd. having office in Delhi 
imported industrial grade coconut oil 
in 1980-81 on the basis that this 
item was permitted under Open 
General Licence.

(c) and (d ). Do not arise.

Setting up Spinning Mills in Orissa

2804. SHRI K. P. SINGH DEO: 
Will the Minister of COMMERCE 
be pleased to state;

(a) whether Government have a  
proposal to set up some spinning 
mills in Orissa during the year 1981- 
82;

(b) whether a spinning mill iŝ  
proposed to be set up at Dhankanal 
District of Orissa; and

(c) the progress made so for in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) to (c). Government
of India do not set up spinning mills.
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Advance Plan Assistance to States

2806. SHRI BALASAHEB 
VIKHE PATIL:

SHRI S. M. KRISHNA: 
SHRI S. B. SIDNAL:
SHRI CHINTAMANI 

JENA:

Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have 
decided not to recover the amounts 
given to the States during the years 
1977-78, 1978-79, 1979-80 1980-81 
and 1981-82 as advance plan a'ssis- 
tance for coping with natural cala-
mities;

(b) if so, what is the amount 
given and due from each State dur-
ing the above years;

(c) what is the extent of amount
spent by each State out of the above 
Central assistance on the purposes: 
and II

(d) how Government propose to 
adjust the above amount due from 
each State?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (d). The Government has 
decided not to adjust the advance 
Plan assistance given to the States in
1977-78, 1978-79 and 1979-80, for 
relief of distress caused by natural 
calamities, against their normal en-
titlement of Central assistance for 
their plans during the Sixth Plan 
period. The question of adjusting 
these advances would, accordingly, 
be considered towards the end of 
the Sixth Plan. < I
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It has been decided that for ad-
justment of the advance Plan assist-
ance given to the States m 1980-81 
for relief of natural calamities, the 
matter should be taken up with such 
States as may be judged to be in a 
position to adjust q  part of the ad-
vance Plan assistance against the 
ceilings of Central assistance appro-
ved for them for the Sixth Plan. The 
Question of adjustment of advance 
Plan assistance given in Ihe current 
year for relief of natural calamities 
will be examined in due course.

(b) A statement showing the ad-
vance Plan assistance given to the
States every year during the period 
from 1977-78 to 31st August, 1981 
for meeting expenditure ir connec-
tion with natural calamities is laid on, 
the Table of the House.

(c) The amounts of advance P l ^  
assistance were given to the States 
to cover the expenditure reported to 
have been incurred by them.

Statement

Advance Plan assistance given to Slates for reliefs o f natural calamities during 1977-78 to 1981-82

(RS. C R O R E S)

S T A T E S 1977-78 1978-79 1979-80 1980-81 1981-82
upto
(31-8-81)

1. Andhra Pradesh 56-52 19-12 20 285 24-575
2. Assam . . . , 1-2 2 3-50
3. Bihar . . . . 44-92 5-46 1503
4 . Gujarat 9-77 2-684
5. Haryana 1 1 0 0 16-00 4 -00* 3-72
6. H im achal Pradesh . 2 - 70 6-89 3-00 4-50
7. Jam mu & Kashmir 0 -26 1-50
8. Karnataka 9-62 4 0 0
9. Kerala . . . . 3-64 11-00
10. M adhya Pradesh 9-53 22- 75'^ 27-05

11. Maharashtra 5-00 6-85 11•675
12. M anipur 0-75 1-55

13. Meghalaya 0-578

14. Nagaland 0-53

15. Orissa . . . . 8-40 7-56 9-55 10 .56

16. Punjab . 6-75

17. Rajasthan 7-97 8-51 13-75 15-109

18. T am il Nadu . 29-31 24-40

19. Tripura 1-00

20. Uttar Pradesh 7-04 74-13 31-21 31-917

21. West Bengal . 1-88 88-93 12-659

T o t a l ; 149-07 323-75 138-172 150-820

1-00

1 5 0 0  

10 00

26- 00

•  Includes Rs. 2- 00 crores released in 1980-81 for 1979-80 drought.

@  Includes Rs. 1 ■ 78 crorcs released in 1981-82 for 1979-80 drought.
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Shortage of Accommodation in build-
ing of C .D ji. Patna

2807. SHUI RAMAVATAR 
SHASTRI: Will the Minister of
FINANCE be pleased to state:

(a) whether there is an acute 
shortage of accommodation in the 
present building of C.D.A. at Patna.

(b) if so, whether there is any 
proposal to construct a building of 
its own at Patna;

(c) if so, the progress made in 
this regard;

(d) whether it is a fact that con- 
struction of the building has abnor-
mally been delayed;

(e) if so, the reasons therefor;
and

(f) the action taken in the mat-
ter?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) There is shortage of office ac-
commodation of the order of abc'ut
12  per cent, which cannot be termed 
as acute.

(b) and (c). A new building is 
proposed to be constructed for which 
demolition work of certain existing 
structures on site has been taken up

(d) to (T). Altermite accommo-
dation for some Defence Oflices lo-
cated in the old structures at the 
proposed site had to be found. Hcnce 
there has been some delay in storting 
construction work. Part of these 
have since been vacated and efforts

are being made to get the remaining 
also vacated.

Starting of Silicon Projects in Rour- 
kela Steel Plants

2808. SHRI CHRISTOPHER
EKKA: Will the Minister of
STEEL ANO Mlf^ES b* ple-ased trj 
ftate:

(a) whether it is a fact that some 
silicon proj:cis ha\e  been started ’’n 
Pourkela l»‘eel P/ant,

(b) their number and estimated 
cost;

(c) the expected time of their 
completion, and

(d) the d c  ills :iboiii the rinn es 
of the foreign countries and Com-
panies which have coll-aborated in 
these two projects?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH- 
E R JE E ); (a) and (b ). One Sili-
con Steel Project is under construc-
tion in the Rourkela Steel Plant at 
an estimated cost of Rs. 109.73 

crores.

(c) The project is now expected 
to be completed by Deccmbsr, 1982.

(d) Armco Steel Corporation 
(Arm co), Middletown, Ohio, USA 
was involved in the preparation of 
the master plan for setting up of the 
Cold Rolled Silicon Steel Plant.

In the actual construction, the fol-
lowing foreign companies giving 
assistance in the areas indicated
against them;—

Forcififn Ckimpanies 
1

Areas of assistance 
2

(a) Aetna, U SA . (i) Annealing and pickling lines

(ii) Carlite line
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(b) Stamco, USA

(c) Sdem Furnaccs, USA  .

(d) Krebs, France

(e) Vac Metal, W. Germany

(f) Wean United, USA

(g) Stein Surface, Franco

(i) Buildup andsiraightrning line

(ii) Repair  &  str.iightening

(iii) Cut  to lengtii line

(iv) Slittcr-I

(v) Slitter-11

Box Annealing Furnacc 

Water Electrolysis Plant 

VAR

*(i) Dccarb Line

*(ii) Tandem X̂jinealing Line

* Reheating Furnaccs

line

♦Main order placed on the Engineering Projects of India Limited, who have collaboration 
agreements with the foreign suppliers.

Karnataka’s Demand for more steel

2809.  SHRI  JANARDHANA 
POOJARY: Will the Minister  of 
STEEL AND MINES be pleased to 
state;

(a) whether Karnataka  Govern-
ment has sent a representation Tor 
allotment of more steel for comple-
tion of projects in the State; and

(b) If so the details thereof  and 
reaction of Government to it?

THE  MINISTER OF  COM-
MERCE  AND  STEEL  AND 
MINES (SHRI PRANAB  MUK- 
HERJEE): (a) and (b). A letter has 
been received from the Karnataka 
Government regarding shortages  of 
iron and steel  materials  affecting 
the industries in the  State-  These 
are at present being distributed ac- 
ording to the Guidelines evolved by 
the Joint Plant  Committee (JPC). 
There is no State-wise allocations ac-
cording to these Guidelines. TTiere 
is some shortage in respect oT pig 
iron as well as a few categories or 
Steel.  However, the import policy 
in respect of such categories is quite

1861 LS—3.

liberal and it should be possible to 
cover the gap  between indigenous 
production and demand by imports.

Expenditure on Deputations  and 
Delegations going Abroad

2810.  SHRI  SANAT  KUMAR 
MANDAL: Will the Minister  of 
FINANCE be pleased to state;

(a) whether his Ministry has deci-
ded to prune drastically the expendi-
ture on deputations and delegations 
going abroad;

(b) if so, the curbs on overseas 
jaunts thus imposed;

(c) whether any chcck is at pre-
sent being exercised over the foreign 
jaunts of private industrialists  and 
executives of large industrial houses: 
if so, what;

(d) whether  they arc having  as 
much exchange released by the Re-
serve Bank as they need and there is 
no limit to their travels abroad; and

(e) whether he  proposes to ins-
truct the Reserve Bank to scrutinise
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vigorously all such foreign jaunts 
and prune them to the minimum and 
if not, the reasons therefor?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN):
(a) and (b). Yes, Sir. Instructions 
have been issued to restrict expendi-
ture on foreign travel. These in-
clude:—

(i) All proposals for delega-
tion and deputations abroad to 
be scrutinised vigorously and pru-
ned to the minimum.

(ii) only Secretaries to Govern-
ment of India and officers or equi-
valent rank and Schedule ‘A* 
Heads of Public Sector Undertak-
ings (including banks, insurance) 
companies and financial institu-
tions) would be entitled to air 
travel by 1st Class in respect of 
foreign travels.

(iii) officers of the rank of sec-
retaries to Government were pre-
viously entitled to a suite in a 
hotel when they travelled abroad. 
As a measure of economy, it has 
been decided that all officers in-

cluding Secretaries to Government 
and Heads of other office of Pub^ 
lie Sector Undertakings (including 
Banks, Insurance Companies and 
Financial Institutions) will be en-
titled to stay only in a single room 
when they are abroad.

(iv) only the Cabinet Minis-
ters and Ministers of State will be 
entitled to take with them one 
Special Assistant when they travel 
abroad provided that the S.A. is 
connected with the business ab-
road. Private Secretaries and 
other personal staff will not be en- 
tited to accompany the Minister 
on such visits.

(c) to (e). The need to apply strict 
scrutiny on proposals for release of 
foreign exchange for trips abroad 
by private persons and businessmen 
has been brought to the notice of the 
Reserve Bank. The Reserve Bank 
has modified its rules recently to 
curtail release of foreign exchange 
as below for:

(i) travel abroad on business 
grounds; and

(ii) study tours.

(a) Business Visits:

Maximum number of ciays for which regional 
offices of RBI can release foreign excliange

Old Provision Revised Provision

(i) Export Promotion:

Senior businessmen 45 days

Junior businessmen 90 days 75 days

(ii) Visits in connection with joint ventures 60 days 45 days

(iii) Otliers business visits . 45 days 30 days

Repeat visits for purposes other than export promotion arc to be critically examined and 
foreiyn exchange released for the minimum period ncccssary.

(b) Study tours {once in three years) :

fi) Medical Practitioners 60 days 45 days

(ii) Other professional persons 9O days 45 days
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Old Provision Revised Provision

(i) On export promotion grounds I'lu-ec 
reprcsen tali vc-s.

I ’wo
representatives.

(ii) Oilier business visits Three
representatives.

Two  
reprcscnui lives

Reserve Bank offices have further 
. been advised to release exchange on. 

senior scales on a selective basis.

The existing conditions attached 
to blanket permits are to continue 
with the exception that number of 
representatives Tor whom blanket 
permit holders can draw foreign ex-
change at a time for a visit is to be 
restricted to a maximum of two. The 
blanket permit holders are to draw 
exchange on senior scales only in 
respect of very senior officials and 
are being advised to show considera-
ble restrain in this regard.

Gold and Silver Smuggling;; across 
Indo-Pak Border

2811. SHRT HARIHAR SOREN: 
Will the Minister of FINANCE bo 
pleased to state:

(a) whether Government are 
aware of the increasing smuggling 
of gold and silver in the Indo-Pak 
border areas;

(b) the steps taken so far or pro-
posed to be taken to check smuggl-
ing of gold and silver in those bor-
der are^is; and

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Reports received by Government 
indicate that gold has become sensi-
tive to being smuggled into India on 
account of the Tall in the international

pricc of gold as compared to the do-
mestic price. The incentive to smuggle 
silver out of India has consideraWy 
declined following reduction in the 
dilTerenti“al between the international 
and domestic price of the metal.

These reports, however, do not 
indicate any large scale smuggling of 
gold and silver across the Indo-Pak 
border.

(b) and (c). The preventive and 
intelligence machinery of the Cus-
toms Department in the region has 
been strengthened. The concerned 
Enforcement agencies, namely the 
Customs authorities, the Border 
Security Force and the State Polic® 
have been alerted to prevent any- 
attempts at smuggling gold and siU 
ver across the Indo-Pak border.

Violation of FERA by Companies

2812. SHRI BAPUSAHEB
PARULEKAR: Will the Minister of 
FINANCE be pleased to refer to 
the reply given to Unstarred Ques-
tion No. 8596 on 24th April, 1981 
regarding violation of FERA by 
companies and state:

(a) whether the required informa-
tion has been collected; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). Every effort is
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being made to collect' and collate the 
information and to lay it on the 
Table of the House as expeditiously 
as possible.
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f?>mT n Tnr^Tf % %
f̂ TT frjfy ^  Tffen ^ t i  ^

(Ji') ?fh: ( i t ) .  5T7̂  ^  ^  I

28 14. «fi f r g m  : w

efrfrr^y ^  ĉrr̂ * ^  frnr
f ^ :

(^ ) W  I
TTjftf-T̂ r̂n ^  iT?i'i%»T9pr

q-FB ^ %5^q- ?n:^T~ ?r>T
TT^ ?n:^T7t TT m

if -̂jfi w>T̂  € \ ii'PT ^  I  ; ?fk

( ^ )  \T, m fTiVi q r
n :̂<r Pt oT |  ?

qffPn'j '̂ T̂5ii'??‘V ^  \j^n  iTcfr
(sf> ?TT?¥̂  ^ )  : ( ^ )  cttT ^

q x rro n ff  frf?i-ro-, 
'̂̂ i‘ ?rwr ■arqr̂ -f: trqif-TTTHTjff ^r ^rtr 

1%^rif q , T7 ■Jc'TT  ̂ y|fr+’ If
% fn'i; Tf?\ 1 1

(jg-) Tt'niH TT W l^jr  
^  t  I

Aerodrome for District Kangra 
Himachal Pradesh

in

2815. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether any place in District 
Kangra of Himachal Pradesh has 
been selected for the construction 
of an aerodrome during the current 
financial year; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
Av P. HARMA): (a) and (b). Several 
sites in the Kangra Valley of 
Himachal Pradesh have recently 
been surveyed. It is proposed^ tO ' 
carry out a detailed survey of Bharot 
Bhalla site in the current financial
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year to ccmsider the feasibility of 
construction of Short Take off Land-
ing (STOL) aerodrome. No funds 
have been provided in the Sixth Five 
Year Plan 1980— 85 for construc-
tion of an aerodrome in Kangra Dis-
trict.

WTf

STTfTTc\

28 16. «f( firrT
fTTF ^TTT ;

( ^ )  I

i f^ ir r  ^1' ^ZT  

(tr^  5 ^ r^ )  srngr 2 ^ n ,
1981 ^  ?t h: ir f  «ft

=r .̂ % ^?T5r?

^  ^TT r^JTf ŝ rr ; ?fTT

( ^ )  ^r, rr

T t  ?

?rarm a ^

5»T>?) : (sp) ? t  I

( ^ )  5% fT wfr ^ N --

*T| nT^ ^  I

Tourist Centre at Chandikhol of 
Cuttack in Orissa

2817. SHRI A. C. DAS: WiU the' 
Minister of TOURISM AND CIVIL 
AVIATION ,be pleased to state:

(a) whether Government have a 
proposal to open a tourist centre at 
Chandikhol of Cuttack in Orissa;

(b) if so, whether that tourist 
centre will be opened at Chandikhol 
during the Sixth Plan; and

(c) the progress made so far 
the implementation of the al 
proposal?

in
above

THE MINISTER OF TOURISM 
AND CIVIL AVIATION fSHRi; 
A. P. SHARMA): (a) No, Sir.

(b) and (c). Do not arise.

Planes with lA  and AI

2818. SHRI MOHANBHAI
PATEL: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state:

(a) the number and make of 
planes functioning in Air India and 
Indian Airlines separately;

(b) whether there is proposal to 
increase the strength of planes in 
both the services in near future; and

(c) if so, the details thereof?

T H E  M rN T ST E R  O F  T O U R IS M  A N D  C IV IL
A . P . S H A R M A ):

(a ) Air India

Boeing 707 . . . . . . .  7

Boeing 747 ..... 10

Airbus A 300 B 2 ..........................................................

Boeing 737 .....................................................................

HS-748 ................................................................................

F - 2 7 .................................................................................

A V IA T IO N  S H R I

Indian Airlines

19

12

(One on lease to 
Ministry o f Defence^
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(b) Yes, Sir.

<c) Air India proposes to acquire 
three LlOOl 1-500 aircraft in 1983/ 
84, to replace the capacity shortage 
due to retirement of 707 aircrafts 
and to cater to the future traffic gro-

wth projections. Indian Airlines 
will be adding 6 Boeing 737 air-
craft and two Airbus A300B4 to 
cope with the projected growth in
traffic The delivery schedule is as
under:—
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. Two Boeing 737 ...................................................September, 1981.

Four Boeing 737 . . . . . .  Septembcr/October, 1982.

Two Airbus A 300B4 .........................................May, 1982

Flight bch^cen Calcutta and Bhutan

2819. SHRI CHINGWANG 
KONYAK; Will the Minister of 
TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) whether it is a fact that the 
Indian Airlines propose to operate a 
flight between Calcutta and Bhutan; 
and

(b) if so, when the flight will 
commence and other details in this 
regard?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) and (b). Druk 
Air of Bhutan has requested Indian 
Airlines to operate air service bet-
ween Calcutta and Bhutan on their 
behalf. Indian Airlines will under-
take a providing flight later this year 
to assess whether such operations 
are feasible with lAs HS-748 air-
craft.

Construction of L.D. Plant for IISCO

2820. Shri R. P. DAS: Will the
Minister of STEEL AND MINES be 
pleased to state:

fa) whether Government havo 
any schemes for construction of L.D. 
Plant for IISCO;

(b) if so, how much money lias 
been allocated for the plant; and

(c) if not, the reasons therefor?

THE MINISTER OF COM-
MERCE AND  STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): (a) 
No, Sir.

(b) Does not arise.

(c) The modernisation of trie 
Burnpur works of IISCO is under 
study of the Steel Authority of India 
Ltd. (SAIL). Government will 
be in a position to take a view in the 
matter only when these studies are 
completed and SAIL sends a propo-
sal to the Government.

Development of Hill Station in Itar- 
nataka State

2821. SHRI B. V. DESAI: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether the State Government 
of Karnataka has decided to prepare 
a six crore plan to develop a hill 
station in the State;

(b) if so, whether the Union Gov-
ernment has been asked to help and 
finance the State Government in im-
plementing the plan; and

(c) if so, the details of the same, 
and bv what time the State Govern-
ment is likely to start its implementa-
tion of the Plan?

'm E  MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARM A): (a) It is under-
stood from the Government of Kar-
nataka that the State Government
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has plans to develop selected hills in 
Karnataka and an outlay of Rs.
100.00 lakhs has been tentatively 
made in the Sixth Five Year Plan for 
this purpose. The development of 
Devarayana Durga and Nandi Hills 
has already been taken up. They 
have proposals to develop hill stations 
such as Biligri Rangana Hills, Gopal- 
swamy Betta, Kodachdri, Agumbe 
etc., in a phased manner.

(b) No, Sir.

(c) Does not arise. It is under-
stood the State Goverimient have al-
ready started implementation of some 
of the projects-

Change in SAIL Set up

2822. SHRI A. A. RAHIM; Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) is there any proposal to change 
the set up of Steel Authority of India 
Limited; and

(b) if so, the salient features there-
of ?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):

(a) and (b). No such proposal is 
under Government’s consideration at 
present.

Staffing of Five-Star Hotels Coming 
op for ASIAD

2823. SHRI K. RAMAMUR- 
THYrWill the Minister of TOURISM 
AND a V I L  AVIATION be pleased 
to state: ,• i :

(a) the steps being taken to staff 
all the Five-Star Hotels coming up 
for the Asiad both in the public and 
the private sector;

(b) whether any special arrange-
ments have been formulated for tak-
ing around the foreign participants in 
Asiad who wish to see places of 
tourist importance in the country; and

(c) whether special planes and 
helicopters are being arranged for 
quick movement of ^ e  Asiad parti-
cipants?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SH A RM A ): (a) In case of most
of the Asiad hotel projects the Ma-
nagement have made their own ar-
rangements for the recruitment and 
training of their staff. For the re-
maining requirements, they are ex-
pected to be adequately met by the 
existing Hotel Management and Cater_ 
ing Institutes and Foodcraft Institutes 
in the country.

(b) and (c). No Sir.

2 82 4, : W

^  ITTT ^  zmiTTf

i f  W n  ^  ^

% f^rr f^p:^ ^
f T i f  I  ^

m  w  I  o«n- f t

?

qTJTn nTTR

5T?rt) =5TTW

ii* tn riiT  %

tJnTjflH' ^  ^  ^  I

>»
zrrar qf^qTrf ^

qTTT if ^nrip- r̂i ?rrfJT̂
f e n  irqr ^  1 f c i w  h’  ?r=rdt3*0
f e r r  irtiT I  t  irrar

qfTT«n %  

q r  

% a-Ri q r  vrsfiu  it
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^  |TT ^ojSTPSn
^ n '  % Tf

^  I

News-ltem under Caption “Cop-
per foil Project with GDR Know-how’’

2825. DR. VASANT KUMAR 
PAN DIT: Will the Minister of
STEEL AND MINES be pleased to 
state;

(a) whether the attention of Gov-
ernment has been drawn towards a 
news-i,tera appearing in the “Econo-
mic Times” dated 28th May, 1981 
under the caption “Copper foil pro-
ject with GDR Know-how” ;

(b) if so, the details of discussion 
held by them with Indian counter-
parts;

(c) the expected expenditure to 
be incurred on the project; the ratio 
of the same between India and GDR, 
the annual expected production and 
the time by which it is expected to 
start and the extent to which foreign 
exchange is expected to be saved; and

(d) whether such an offer was also 
made by other developed nations, if 
so, the details thereof and reasons for 
not accepting their offers?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB M UKH ERJEE):

(a) to (d). Government have issued 
an Industrie! Licence to M /s Raj:is- 
than State Industrial Development 
and Investment Corpot^tion for set-
ting up a plant for manufacture of 
copper foils and copper clad laminat-
es in the Joint Sector with a licensed 
capacity of 6.00 lakhs square me'.res 
of copper foils and 4.90 lakhs of 
copper cled laminates F>er annum.

Foreign collaboration agreement 
with Mjs. Kombmet Veb Lew, GDR, 
for providing technical know-how, 
erection and commissioning and sup-
ply of equipment has been executed 
on 29th September, 1979. The tptal 
cost of the project is estimated at
10.25 crores. A lump sum payment of 
Rs. 25 lakhs will be made lo the 
foreign collaborators for providing 
technical knowhow, etc. The equip-
ment worth of Rs. 614.30 lakhs is 
proposed to be imported from the 
GDR. The project is expected to be 
commissioned by the end of 1982. 
The annual production at full capa-
city is estimated at 12  lakh square 
metres of copper foil out of which 
;6 lakh square metres will be utilised 
for manufacture of copper clad 
laminates and the balance 6 lakh 
square metres will be for sale to 
other units. Foreign exchange earn- 
ings by export obligations and import 
substitution is expected to be about 
Rs, 3655 lakhs.

Out of the four known manufac-
turers of the above items, only M /s 
Kombinet Veb Lew, GDR, were 
prepared to offer the technology 
which is most advanced and appro-
priate for manufacture of both copper 
foil and copper clad laminates and 
the fee quoted by the firm was also 
very reasonable.

Export of Goat and Sheep Skins

2826. SHRI N. DENNIS; Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether large quantities of 
Roat and sheep skins are exported 
from India to foreign countries;

(b ) the States from which these 
are exported;

(c) and (e). A staement is attach-
ed;

(d ) the quantity exported from 
each State during the calendar years 
1977, 1978, 1979 and 1980; and

(e) the quantky exported to each 
foreign 'country during these yeffrST
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(SHRI KHURSHID ALAM (c) and (e). A statement is attach- 
K H A N ): (a ) Yes, Sir. ed.

(b ) Exports originate mainly from (d) Information on exports made 
Tamil Nadu, West Bengal, Maharash- from each State is not mainlatined.

Statement

Destination-wise exports o f goat &  sheep skins during 1978, 1 979 & 1980.

Items/Countries 1978 >979 1980

{A) E l. T A ^^ 'E D S H E E P  &  GOATSKIA'S:{Qu&niity in 
1. Belgium . . . . . . .

I Kgs.)
56820 1,310 2,190

2 . France . . . . . . . 9 ,33>49« 2,26,290 68,210

3. West Germany . . . . . 1,41.330 34,770 19,910

4. Italy . . . . . . . . 6 ,34>23« 1,40,850 2,40,660

5. Netherlands . . . . . . . 3,12,220 N .A. 93,550

6. U .K . .............................................................. 1,63,690 86,620 1,31,020

7 . Denmark . . . . . . . 2,960

8. Spain . . . . . . . 70,630 1.44,9*0 28,450

9. Yugoslavia . . . . . . . 17,020 510

30 . Greece . . . . . . .

1 1 . Bulgaria . . . . . . . ••

1 2.  Czechoslovakia . . . . . . •• ••

1 3 .  G .D .R . . . . . . . . 97.760 1,14,920 57,930

14 . H u n g a r y .............................................................. •• ••

15 . Rumania . . . . . . . 1,380

i6 . U .S .S .R ...................................................................... 2,38,830

17 . Australia . . . . . . . 16,460 1,270 1,270

18 . H o n g k o n g ......................................... • • 290 1,520 1,520

19 . Iran . . . . . . .

-20. J a p a n .............................................................. 1 1,74,610 14,26,330 5.52,580

2 1 .  Korea D PR . . . • • • • 1,810 250

2 2. New Zealand . . . . . . 21,420 43,930 32,980

2 3 . S in g a p o r e .............................................................. 3.050 6,770 ••

24. U .S .A ......................................................................... 5.500 1,270 1.270

2 5 . Vcnezuala . . - • • • • 6,600

26. Argentina . . . • • • • •• 2,030

T o t a l  . . . 39,00,100 22,31,520 »a.33,570
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1

(B ) W E T  B L U E  S H E E ?  &  G O A T S K IN S  ; (Qty

1 . ’• Belgium

2.", Francc

3. West Germany

4. Italy

5. Netherlands .

6. U .K .

7. Czechoslovakia

8. G .D .R .

9. Poland 

10. Rumania

I I J  U.S.S.R.

12. Iran

1 3 - ' Ja p a n ’

14. Yemen Arab Rep.

15. Spain

16. Yugoslavia .

1 7. Saudi Arab .

18. Switzerland .

19. Singapore

T o t a l

In Pieces)

37,320 20,000

95,900 108,600 53. ” o

76,000 •• ••

1 7,000 N .A . 2,000

271,690 180,000 202,200

515,930 310,450 316 ,8 0 °

285,000 16,500 ...

N .A. 32,000 ••

5366,480 2778,810 29,39,220

6,000 •• ••

4,900 13,000 N .A .

N .A. •• ••

30 ••

1 1 ,000 10,000 N .A .

N .A. ..

N .A.

N .A.

66,87,250 34,69,360 3 5 .f 3 .3 3 ®

((  ) F j M S H F D  S H E F P  &  C O A T S K IA S :  (Quantity in Kgs.)

I .  B e l g i u m ..............................................................1 , 1 1 , 0 8 0  46,470 99>89»

a." F r a n c e ......................................... ..........  . 23,69,800 17,25,030 11 ,4 7 ,5 18

3. West G e r m a n y ................................................... 19,77,630 17,84,650 13,79,720

4-1 Italy- ....................................... ' • • 43,58,690 57.J 7.230 35,*9.57»
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Items/Countries 1978 1979 1980

5. Netherlands. 4.47.730 1,65,520 1,36,690

6. U .K . . . . . 8,84,920 11,15 .7 10 6,08,080

7. Denmark . . . . 6,290 2.950 12,170

8. Norway . . . . 23,190 15,990 4,103

9. Sweden . . . . 2,590 10,390 506

10. Switzerland . . . . 1,18,650 1,21,060 51.750

1 1 . Austria . . . . 4 4 ,160 51.890 13.970

12. Portugal . . . . 2,35,060 3,91,430 3.91,590

13. Finland . . . . 10,670 18,500 19.96®

14. Spain . . . . 1,78,470 5,24,840 3,20,450

15. Yugoslavia . . . . [8,25,700 9,88,380 8,68,360

16. Greece . . . . 44,940 73.100 24,900

17. Bulgaria . . . . 74,240 84,060 _ i  48,690

18. Czechoslovakia 47,5 >o 2 63.120 60,810

19. G .D .R . . . . . 3.59.090 2,62,890 4.56.980

20. Hungary . . . . 39,490 46.850 28,840

21. Poland . . . . 51,590 62,910 26,280

22. RumanL'i . . . . 1,22,820 50,990 20,140

23. U .S .S .R ....................................... 32,630 1.89,430 10,76,490

24. Australia . . . . 8 ,16,130 1,90,220 11,55.950

25. Bangladesh . . . . N .A. ... -

26. China Rep. . . . . 26,360 54,980 28,070

27. Hongkong . . . . 97.640 1,26,030 1,46,690

28. Iran . . . . 3,639 18,941 6,940

29. Japan . . . . 3.29,960 4.59.660 1.72.550

30. Korea D PR  . . . . 3,490 • •

3 1 . Korea Rep. . . . . i.49. «3o 1,75,680 90,040

32. Malaysia . . . . 5.560 350 1,820

33. New Zealand 5,180 49,360 30,030 •

34. Pfailippincs . . . . 8,130 9,500 16,800
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Items/Countries. >978 *979 1980

35- Singapore • 22,670 78,780 88,230

,36- Dubai • • 460 •• ••

37- Israel 550 230

38. Qatar N.A.

39-Yemen Arab Rep. • • N.A. 4,650

40. Canada • • .  3,16,980 3>84.530 2,09,550

41. U.S.A. • • •  33.38,370 N.A. 10,59.760

42. Windward Is. 1,610 ••

43- Kenya • ■ 1,850

44. Iceland •  • 90

45- Thailand • • 5,160

46. U. A. E. 1,400 ••

47- Malta 1,780 1,060

48. Mauritius 850

49- Argentina 3.420 3,006

50. Venezuala  . 6,500

5>- Indonesia 2,I5«

52- Nepal I )

53- Bahrain Is  . lOI

54- Malaw
•• 10

55- Tliuland
•• 379

56-C>TJrus 2,240

57- Brazil . 1,620

58. Cameroon  .
30

59- Zambia
• •• 590

To tal • •  «74>94,997 1,50,84,851 *.33,27,574

SOURCE: Export Promotion Council for Finished Leather aid Ltatĥr Mi’iufactures. Kiipar.
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20 ^  vnhihT V ^
f?f«fV«r ^iTcTT

282 7 .  «fi ^iTT WRo »vWrT : 
^T n ^  frqr

^  :

( ^ )  ^ 7  20 ^TW T %
?T«fî Tn t o :r : ^  % ^q'
% 5(»f % ̂  ^

fT̂ T̂ T̂ T ^3W5g’
I ,  ^  ?TRT szmTR 

t  ;

(w) ^  ^
^  '<fr w  ^
I  f '̂r% r ^ i  iKT^T^'^r
ŝTRi irn: I — ^ -

^rf^r % % a r ^  ^
^ n  ^  ^  %
fWl/rriI% % 5TTf̂  ^'innT

(ii) ff, m  ^
sn^r 't-’<n % srf^?^ f^cjff^
^  I  ^«rr TO  % nTTT ^Frnt
^  - ^ m '  ' ^ r  (Jir) if ^rF?f%rr

(^ )  n ff m ^ 3 ^  ^n?jr
^  I ; ?fh:
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w  % ^ n T  I  ?
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»7*mTf ^ d ? )  : ( ^ )  srT«TteaT
^  f5in ^  ?̂ ;?Tr
ô T'TTTt' ?TTf? WTf^
I , 20- ^  ^ T w r  ? i m f ^
^T5ff ^  ^  ^  I  I

( ^ )  ^  (¥ ) .  SiTTR %
^  5RT  ̂ ^  % qT?% 

^  fcOT JPT ?TT5F:rfi s ^  % 
% qrii- q^r^TTT 1 1  ^

5ITR % ^  f^rr :i,7n ^
' ^ ,  ^  ^ \ t i i  zfi^RT % ?F=r»fri 
^  I YTT^Tcr^rr sF n T f^
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^  f^ryirnT ^ i

TRFTT^ % «TT ^̂ T̂

2 828. «fi |:«s^ ^  'if'? ; 

vC; 5f?fr^ iT^'tn :

?ftv n»»TV fw Tn 'n  JT '̂'t 

JT̂  Ta fn r  ^TT :

( ^ )  ^  % f̂ Ĥ Tvr ’4TTff ij
f ^ ^ ' n  q ^  I  f ^ h '^ r  ?TT?:rT

^  f^ i5 r  % ?p:rn
f%ir ^r f^'^R | ; m

(^ ) ^^*?'4Tn % f^Ji-f%q- W n
^r fTO*T %iT r̂rq- f ^ r T  

I  ?fiT o’̂  TT f^nnT ?mn7r ?

tnJ^n JTtnr fejTTn-f̂  »75f> («f  ̂
snrr? Twf) : (^ )

? i^ , 5 n w  t e f f  Tf 5*j » t* r T ^  
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q f^ « T  f(4>M'i'l % 5qTiJp- T K

^  f ^ ^ ’=FT srr SFnT^ ^  I
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«ft ?TTT 61 if ra r  q f w m  T/r 55rf^- 

fW rfT n  f^CTT »TZiT I  f irn  i f  4 4 1  

^  I  I T t^  *T̂ r< f/ ^
?TT%n ?prfTH ipn I

t  ?nWT 'TfTT«ft % 5ETTOTT 'TT
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T T ^ ,  S T T ^  % ?r=^JTrr î^TT- 

SFTT ^ 't ^  ^  ^  ^

( ^ )  Tnr?2TR ir q^rn:^
% i%cT ?rrwf?rjjtfcr q-rar
Tr777«r I ;—

( 1 )

( 2 )  ( m ^ V )

^ r a 'T ^  - - m T ^ :-

( f ^ r ^ )

( 3 )  - 5 C T T - f ^ f -

r-7TT«rg FT-T?T^- 

5 T - R T ^  ?T R -^ Erqr- ( )

?rfvr%jtfT^ irrar q-p-Tm % ^t«t 
T f%  5rr% T ^ ^ r t  tp h t ?TT^r<

5TTT f^FiT irq fsjR-^r m
a r r r f^  ■aq^^a'rrr n^r T:RF2TTfT 
IT T f e  % ’T^tr ?ffT ^ F T

qTFiT siT'iTf’T^n rar qr
I

Linking of Dhanbad by Air

2829. SHRl A. K. ROY: WUl
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that Dhan-
bad district of Bihar would be linked 
with other parts of the province jjy 
an air servicc using the Bokaro Air-
port; if so, details thereof and the 
time when it would commence;

(b ) whether the Indian Airlines 
Service would be extended to D h ^ -  
bad through the same airport keeping

in view positions of so many public 
sector enterprises r^u iring  close 
quick connection with DeUii;

(c) if so, steps taken thereon; and

(d) if not, the reasons therefor?

TH E MINISTER OF TOURISM 
AND CIVIL AVIATION (SH Rl A. 

P. SHARM A): (a) and (b) No. 
Sir.

(c) Does not arise.

(d ) Such short-haul inter regional 
operations are to form part of Vayu- 
doot services as and when a decision 
is taken to extend it to more places.

T T ^T % ^r g-RT
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Rural Bank Branches in Biluir

94

2831.  SHRI BHOGENDRA JHA: 
Will the Minister of FINANCE be 
pleased to state:

(a)  what is the comparative pro-
gress of the various district rural 
bank branches in Bihar in terms oi 
the total number of bank branches, 
total amount of credit advanced and 
deposit secured  during  the period 
since their respective inception paiti- 
cularly of the Mithila Rural Bank, 
Darbhanga, and District Rural Bank, 
Madhubani; and

(b)  a full list of the branches 
ready opened and  proposed to bs 
opened by the end of the current year

Annexare—I

in the districts of  Madhubani and 
Darbhanga and their number  in 
other dustrict of Bihar.

THE DEPUTY  MINISTER IN 
THE MINISTRY  OF  FINANCE 
(SHRI  MAGANBHAI BAROT):

(a) A statement showing  the com-
parative progress (as at the end of 
March, 81) of different regional rural 
banks functioning in Bihar is attach-
ed as Annexure 1.

(b)  A statement indicating posi-
tion (as on 31-3.81) of branches al-
ready opened, and the licences pend-
ing, in respect of Madhubani Kshe- 
triya Gramin Bank, Madhubani and 
Mithila Kshetriya Gnamin Bank Dar-
bhanga is attached as Annexure II.

(.\s on 31-3-1981)

S.
No.

Name of RRBs Branches
opened

Deposits Advances
(Out-
standing)

(■\mount inRs. lakhs)

I Bhojpur Rolitas Gramin Bank 63 73f’- 35 337-13

2 Champaran Kashctriya Gramin Bank . 103 458-60 588- 43

3 Kosi Kshetriva Gramin Bank 94 136-63 243-21

4 Magadh Gramin Bank . . . . 55 494-15 209-57

5 Monghyr Kshetriya Gramin Bank 54 225-24 204- 99

6 Santhal Parganas Gramin Bank 58 282-19 i?o-75

7 Vaishali Kshetriya Gramin Bank 122 422- 77 598- 59

8 Madhubani Kshetriya Gramin Bank  . 57 it»9'53 135 48

9 Singhbhum Kshetriya Gramin Bank .. 10 3' '74 17-66

10 Nalanda Gramin Bank . . . . 36- 89 50- 06

11 Mithila Kshetriya Gramin Bank 42 27-03 58 23

12 Samastipur Kshetriya Gramin Bank  . 6 16-43 2-86

*3 Palamau Kshetriya Gramin Bank 6 237-30 1-70

Ranchi Kshetriya Gramin Bank 7 21-56 1-39

*5 Gopalganj Kshetriya Gramin Bank*  .

16 Saron Kshetriya Gramin Bank*

*7 Siwan Kshetriya Gramin Bank* .

Total......................................... 699 3240 41 2620-05

*Tbese banki were csUblished only in the laft week of March, 1981.
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List of Branches already opened 
and proposed to be opened by the 
Madhubani Kshetriya Gramin Bank 
and Mithila Kshetriya Gramin Bank 
in the districts of Madhubani & 
Darbhanga resectively

(Position as on 31-3-81)
1. MADHUBANI KSHETRIYA 

GRAMIN BANK, MADHUBANI

(a) Names of Branches opened
1. Madhubani f
2. Bhawanipur
3. Lohat - ~ J
4. Araria Sangram
5. Narar
6 . Balia ^
7. Basaitha
8 . Biiarrab Asthan
9. Harlakhi
10. Khirhar
11. Mohinathpur
12. Bhpatti
13. Barbara
14. Mahadcomath
15. Bheja
16. Kamlabari
17. Phulparas
18. Aunsi
19. Manmohan
20. Rudrapur
21. Raghauli
22. Chikna
23. Padma
24. Simri
25. Pai-Tghat
26. Tamoria
27. Karhi
28. Durgipatti
29. Thahar
30. Saharghat
31. Rampatti
32. Koilakh • "

4, 1981 Written Answers-
33. Uchaith
34. Tardiha
35. Bhitbhagwanpur
36. Piprahi
37. Biraul
38. Kapasia
39. Pali
40. Rajarampatti
41. Belha
42. Bhasimar
43. Mahrail 
44- Madn«
45. Parsauni
46. Parsahi
47. Basuari
48. Bhagwanpur
49. Maheshwara
50. Biiatchura
51. Lakhnaur
52. Belhwar
53. Borhar
54. Bisanpur
55. Singhaso
56. Siswar
57. Narhiya
58. Andhramath
59. Chatra

(b) NAMES OF CENTRES FOR 
WHICH LICENCES ARE PENT> 
ING

NIL •

2. M ITHILA KSHETRIYA GRA-
MIN BANK DHRBHANGA

(a) Names of Branches opened

1. Lahariasarai
2. Muriya
3. Simri
4. Patory
5. Chhotaipatti
6. Surhachatti
7. Pator
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(a) Names of Branches opened
8. Parari
9. Rasiari

10. Bahara
11. Mohammadpur
12. Raiyam
13. Ughra
14. Bajitpur
15. Sonaki
16. Jamalpur
17. Ratanpur
18. Taralahi
19. Alinagar
20. Hathauri
2 1 . Doghra
22. Sarhwara
23. Madhopur
24. Bauram
25. Sughrain
26. Siso
27. Rahri
28. Barhsamaila
29. Baghrasi
30. Ujjaina
31. Putai
32. Nawada
33. Ber
34. Haraull
35. Karajapatti
36. Beghant
37. Macchaita
38. Ujan
39. Bisharipur
40. Moro
41. Muraitha
42. Khirma Pathra

(b) Names of Centres for which 
I^icences are pending

1. Thalwara
2. Andama
3. Sahpur

4. Jorja
5. Bithauli §
6. Nimaithi
7. Haripur
8 . Jayantipur Dath
9. Tarauni
10. Parari Jaidevpatti
11. Korthu
12. Gonaun
13. Talkeshwarasthan
14. Kaligaon
15. Jagannathpur
16. Pokhram
17. Kahua
18- Biraul

Import Duty on Laparoscopes

2832. SHRI DIGVIJAY SINH: 
Will the Minister ol FINANCE be 
pleased to state:

(a) what is the percentage of im-
port duty on Laparoscopes;

(b) do these instruments play a 
very vital roll’in the family planning 
programme;

(c) are they made at all in India; 
and

C-d) the reason why Government 
have not agreed to lift import duty 
on Laparoscopes?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Laparoscopes are even now levia-
ble to concessional rate of customs 
duty at 40 |^r cent ad valorem, 'fbe 
rate of auxiliary duty is 10 p>er cent 
ad valorem. In addition, addi-
tional duty of 8 per cent ad valorem 
is leviable thereon. Further, as 
surgical and diaganostic equipment 
Laparoscopes imported by certain 
categories of hospitals such as those 
run by Central or State Government 
and specified charitable organisa-
tions, are exempted from whole of 
import duties leviable thereon.
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(b) Laparoscopes play a similai: 
role in the family welfare programm* 
as other surgical equipment.

(c) Laparoscopes are not made in 
India but ccrtain components of 
Lapjiroscopes are being manufactured 
in India.

(d) As mentioned in (a) above, 
full exemption is available when 
Laparoscopes are imported by certain 
categories of hospitals. The need 
for extending the scope of the abova 
concession generally has not been 
felt by Government.

Siudy (o Evaluate Perforinaiice of 
Indian Joint Ventures in Operation

2833. SHRI KESHORAO
PARDHI: Will the Minister of 
COMMERCE be pleased to state:

(a) has any study been made to 
evaluate the performance of joint 
ventures and the return from them 
both short-term and long-term ia 
various shapes to India; and

(b) what has been the effect of 
the joint ventures on balance of 
payment, export expansion, techno-
logy transfer e»c.?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) and (b). TTie required 
information is given in the publica-
tion entitled “Joint Ventures Abroad— 
An Appraisal” . A copy of this 
publication is available in the Parlia-
ment Library. The publication by 
the Indian Investment Centre is 
based on a review made by the 
Ministry of Commerce.

Incentives to Entrepreneurs for Esta- 
blishinji Join Ventures Abroad

2834. SHRI RAM LAL RAHI: 
Will the Minister COMMERCE, be 
pleased to state the various incen-
tives provided to entrepreneurs for 
establishing joint ventures abroad?

THE MINISTER OF COM-
M ERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE): 
To facilitate increasing participation 
by Indian entrepreneurs to share 
their technical know-how and skills 
with other developing countries and 
to help setting up of Joint Ventures 
abroad, the Government of India has 
provided a number of facilities in-
clusive of certain fiscal incentives. 
Briefly these are:

(1) The Government provides
for single point clearance for all 
proposals for setting up Joint Ven-
tures abroad.

(2) Normal import replenish-
ment, as available to exporters
under the Import policy in force 
from time to time for Registered 
exporters is allowed on exports of 
equipment, machinery etc. to-
wards equity participation.

(3) Cash assistance is allowed 
on exports of machinery and equip-
ment against Indian equity sub-
ject to a ceiling of 10  per cent of 
f.o.b. value. "However, for ex-
ports of machinery, and equipment, 
other than towards equity parti-
cipation, the normal rates of cash 
assistance are available.

(4) Government have delega-
ted necessary powers to the Re-
serve Bank of India to consider re-
quests for release of foreign ex-
change for conducting feasibility 
studies and also for meeting pre-
liminary expenses in connection 
with the setting oT the Joint Ven-
ture company, visits of technical 
and managerial personnel etc.

(5) The provisions of the In-
come Tax Act, 1961, provide 
certain tax concessions for setting 
up Joint Ventures abroad with a 
view to augmenting foreign ex-
change resources. Section 80-0 
of the Act exempts whole of the 
income of an Indian company re-
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ceived by way of royalty com-
mission, fee etc. from a foreign] 
enterprise in' consideration for the 
use, outside India, of any patent, 
model, design etc. Under Section 
80-N, any income received by an 
Indian company as divident on 
shares allotted by a foreign com-
pany in consideration of any pay-
ment, model, design, secret for-
mula or process etc. is also wholly 
exempt from Income Tax.

(6) Industrial Development Bank 
of India through its overseas in-
vestment finance scheme extends 
t^rm export credits for financing 
equity contribution in Joint Ven-
tures abroad by Indian promoters.

(7) Deferred Payment facilities 
for non-equity exports are also 
considered by IDBI in the same 
way as normal exports.

(8) Export Credit and Guaran-
tee Corporation through its Over-
seas Investment Insurance Scheme 
provides political risk cover for 
overseas investment.

New IJcences given to Large 
Industrial Houses

2835. SHRI RAJESH PILOT: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether there is any policy 
not to award expansion licences/ 
new licences for the manufacture of 
cotton yarn I polyester I wiscose yam 
to the large industrial houses;

(b) whether small scale units have 
availed of only negligible capacity;

(c) in case new licences are being 
given to large houses the names of 
the houses which have got these 
licences during the last one year;

(d) the number of houses which 
applied for expansion/new licence 
during the last two years;

(e) the number of houses which 
have been given the licences; and

(f) the number of houses which 
have not been given the licences 
and the reasons thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MUK- 
HERJEE): (a) In rcspect of cotton 
yarn, MRTP units are eligible for 
expansion licences upto 50,000 
spindles for optimum working of the 
unit and beyond 50,000 spindles for 
balancing purposes.

In respect of viscose/polyester 
spun yarn, MRTP units are not per- 
nrtted expansion.

For filament yarns, there is no 
bar to MRTP units for establishing, 
expanding capacity.

(b) Inves'ment requirements in 
such cases being higher than the 
investment limit for Small Scale 
units, these units cannot be set up 
in the Small Scale sector.

(c) to (T). The information is 
being collected and will be laid on 
tlic Table of the House.
Nationalisation of Private Mines in 

Bihar

2836. SHRI CHITTA MAHATA: 
Will the Miinster of STEEL AND 
MINES be pleased to state:

(a) whether Governmen* p r ^  
pose to nationalise private mines in 
Bihar and other States also;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF COM-
MERCE AND STFEl. AND 
MINES (SHRI PRANAB MUK- 
UERJEB); (a) No, Sir.

(b) Does not arise.
(c) Decisions of tha» nature arc 

taken only if adequate justificaiion



103 Written Answers SEPTEMBER 4, 1981 Written Answers 104

exists and after examining all the 
implications.

Income-tax I Enforcefinent raids on 
Hoogly Mills U d .

2837. SHRl JYOTIRMOY
BOSU: Will the Minister of FIN-
ANCE be pleased to state:

(a) on how many occasions in-
come-tax/enforcement authorities 
conducted raids on the premises of 
Hoogly Mills Ltd., its owner’s office, 
residence and other connectcd pla-
ces;

(b) details of such raids;

(c) result of such raids; and

(d) action taken in the matter?

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a ) to (d). No raid under the Foreign 
Exchange Regulation Act has been 
conducted by the Enforcement 
Directorate on the premises of M /s. 
Hoogly Mills Ltd., its owner’s office, 
residence -and other connected places 
during the last five years. However, 
an open enquiry was made by the 
Directorate by way of issue of a 
direcMve under Section 33(2) of the 
Foreign Exchance Regulation Act, 
1973 on 3-6-1975 in connection 
with alleged inferior quality and 
short weight of the raw jute and 
Mesta imported by them from 
abroad. It was revealed that 
M /s. Hoogly Mills Co. Ltd., 10, 
Clive Row, Calcutta-1, had im-
ported a consignment of raw jute 
and Mesta in the year 1966 from 
abroad. On arrival, the goods 
were found to be ■short in weight to 
the extent of £ 1022.02  equivalent 
to Indian currency of Rs. 21,548.32. 
Since, it appeared that M /s. Hoogly 
Mills Co. Ltd., CalcuMa who had 
thus acquired a right to receive the 
said sum of £ 1022.02  from the 
overseas sellers made no attempt to 
realise/repatriate into India the said

foreign exchange, a show-cause 
notice was issued to the company 
for contravention of Section 10(1)
(b ) of Foreign Exchange Regulation 
Act, 1947 on 22-12--75. Four 
directors of the company were also 
charged, invoking the provisions of 
Section 23(c) of the Act. The case 
is pending adjudication.

Searches on strength of authorisa-
tion were carried out on 25-2-76 by 
Incime-tax authorities at serveral 
places relating to Hoogly Mills Co. 
Ltd. TTie residential premises of 
the Directors were also covered.

As a result of the above searches, 
the following seizures were effected:

Cash Rs. 1.5 lakhs; omamsnts 
and jewellery Rs. 68.4 lakhs; other 
assets— share scripts valued at Rs. 
16.8 lakhs. Unaccounted stock of 
3000 bales of jute products valued 
at Rs. 41 lakhs was detected. Sup-
pression of stock of raw jute estima-
ted to be of the order of Rs. 16.5 
lakhs was also found.

The assessee filed a petition for 
settlement before the Settlement 
Commission shrortly after the search. 
It was submitted for spread-over 
of unaccounted profit of Rs. 2.68 
crores for the Assessment Years’ 
’68-’69 to’76-’77. The Settlement 
Commission in their order dated 
4-1-77 in addition to the assessable 
income of RtS. 14.17.328 for the 
assessment year ’76-’77 determined 
the unaccounted concealed incomel 
of Rs. 2,61,11,229 and allowed 
•spread-over of this amount equally 
in eight assessment years from ’68-’69 
to ‘75-76. Accordingly assess-
ments and re-assessments for thei 
years ’68-’69 to ’76-’77 were made 
under section 245(d). An addi-
tional tax of Rs. 1,53,85.524 was 
computed as pavable. The asses-
see has paid the entire tax on fhd 
concealed income and only interest 
under 620(2) amounting to  Rs. 
4,94.535 is outstanding.
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Audit objections regarding payment 
of Central Excise I>aty by M /s. Pure 

Drinks (New Delhi)

2838. SHRI KRISHNA PRATAP 
SINGH: Will the Minister of FIN-
ANCE be pleased to refer to the reply 
given to Unstarred Question No. 
1693 on the 28th November, 1980 
regarding audit objection with regard 
to payment of Central Excise Duty 
by M/s. Pure Drinks (New Delhi) 
and state:

(a) the details of the two objec-
tions; and

(b) whether these objections have 
since been withdrawn and if so, the 
reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) the details of the two audit ob-
jections are as under:—

(i) The first objection pertained 
to the exemption availed of by 
M /s. Pure Drinks (New Delhi) 
Limited in terms of notification, 
No. 211/77-CE dated 4-7-1977. 
According to the said notification, 
first fifty lakh bottles of aerated 
waters not containing extracts of 
Cola (Kola) nuts cleared during any 
financial year, were exempt from 
so much of the duty of excise levi-
able thereon as was in excess of 
twentyfive per cent ad valorem. 
Notification No. 211177-CE dated 
4-7-1977 was superseded on 
1-3-1979. The Audit was of the 
view that the concessional rate of 
duty prescribed under the said noti-
fication was available for 1 1  months 
only during the financial year 1978-
79, therefore the concessional late 
of duty was proportionately ad-
missible for 45,83,333 bottles and 
not for fifty lakh bottles. It was 
contended by the Audit that excess 
clearance of 4,16,667 bottles at 
the concessional ra^e of duty was 
erroneous thereby resulting in short 
payment of duty by Rs. 75,796.93 
(Rupees seventyfive thousand seven, 
hundred ninetysix and paise ninety- 

' three). , j j

(ii) As regards the second audit 
objection, during the course of local 
audit of M|s. Pure Drinks (New 
Delhi) Limited in June, 1976, it 
was observed that the assessee had 
been adding a uniform amount of 
Rs. 1.77 per crate to the price ir-
respective of the distance involved 
within the area of operation. The 
transportation charges so charged 
were considered to have the attri-
butes of equalised freight. This 
practice prevailed from 1-10-75 to 
16-3-76. Thereafter, the specific 
rates of duty was applicable. The 
Audit held that equalised freight so 
charged formed part of the assess-
able value and non-inclusion of 
this equalised freight in the assess-
able value resulted in short assess-
ment of duty of Rs. 5,83,168.00 
(Rupees five lakh eightythree thou-
sand one hundred sixtyeight only).

(b) in the case of audit objection 
at (i) above, since there was no pro-
vision for computation of month-wise 
pro rata clearances under notification 
No. 211/77-CE dated 4-7-1977, the 
objection was not admitted by the 
Department. The Audit agreed with 
this view and accordingly dropped 
this objection.

The second audit objection related 
to the question of inclusion in the 
assessable value of freight charges for 
site delivery in Delhi/New Delhi etc. 
This objection was not admitted by 
the Department as difTerent freight 
charges were being charged for diffe-
rent stations and, Ihereforc, the ques-
tion of equalised freight was not in-
volved and transportaion charges are 
not liable to be included in the assess-
able value.

Unsystematic exploration by mine 
owners

•2839. SHRI AJTT KUMAR 
SAHA: Will the Minister of STEEL 
AND MINES be pleased <o state:

(a) whether it is a fact that in many 
of the lease hold areas the mine 
owners had not carried out any
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systematic exploration and long term 
planning of the mines; and

(b) if so, what steps Government 
propose to take in this regard?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) Instances have been reported 
where mine owners have not carried 
out systematic exploration and long 
term planning of mines.

(b) Indian Bureau of Mines, Direc-
tor General of Mines Safety and State 
Directorates of Mining and Geology 
inspect the Mines from time to time 
and take appropriate action under the 
relevant rules and regulations.

Payment of conveyance allowance to 
officers of Chandni Chowk Branch of 

Bank of India

2840. SHRI PIUS TFRKEY; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is true that a sizea-
ble amount of money in June-July, 
1981 was paid to certain officers of 
Chandni Chowk Branch of Bank of 
India in the form of conveyance allo-
wance instead of overtime; and

(b) if so, what are the details of the 
same and reaction of Government 
thereto?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGATBHAI BAROT):
(a) and (b). The officers of the bank 
are not entitled to payment of over-
time allowance. They are also not 
normally entitled to any conveyanc6 
allowance unless, travelling at Bank’s 
instance or permitted under bank’s 
regulations. However, it has been the 
practice to reimburse actual travel-
ling expenses incurred by an officer 
if he is required to sit quite late in 
the office in the exigencies of work 
and is, therefore, required to travel 
Jby Scooter]taxi due to non-availabi-

lity of usual modes of public trans-
port.

Bank of India has reported that 
an amount of Rs. 2204,30 was paid 
as actual conveyance charges to about 
25 officers between 12-6-1981 to 
1-7-1981. During this period on 
account o'f some special circumstan-
ces, these officers were required to 
sit late in the office to complete ur-
gent work relating to clearing of 
cheques.

Overdraft Regulation Schcone

2841. SHRI SAMAR MUKHER-
JEE: Will the Minister of FINANCE 
be pleased to state:

(a) whether any discussion on the 
Overdraft Regulation Scheme (as in-
troduced in October 1978) was made 
in advance with State Governments 
since the matter concerns ihc States 
vitally;

(b) if not, the reasons; and

(c) if so, the salient points of the 
discussion?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE , 
(SHRI SAWAI SINGH SISODIA);
(a) to (c). Overdrafts are in contra-
vention of Article 293(3) of the Con-
stitution and the agreements entered 
into under Section 21(A ) of the Re-
serve Bank of India Act by the States. 
The overdraft regulation scheme was 
first introduced with effect from the 
1st May 1972 by the Reserve Bank 
of India in consultation with hte 
Ministry of Finance and the Planning 
Commission. The reserve Bank and 
each State Government entered into 
an agreement accordingly. Later the 
scheme was slightly modified with 
effect from 1st October 1978. Under 
this revised scheme, the normal ways 
and means limits of all the State Gov-
ernments were doubled. In pursuance 
thereof, the Reserve Bank addressed 
afl the State Governmetts for execut-
ing Supplementary Agreements. All
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the State Governments have executed 
the Supplementary AMcement with 
the Reserve Bank of India in this rê  
gard.

Income-tax exemption to Gandhi 
Peace Foundation

2842. SHRI V. KISHORE

CHANDRA S. DEO: 

PROF. K. K. TEWART:

Will the Minister of FINANCE be 
pleased to state:

(a) whether the Gandhi Peace 
Foundation was ever granted income 
tax exemption;

(b) if so, when and for how long;

(c) is it a fact that the I.T. exemp-
tion facility was misused by the 
Foundation and it was raided by the 
Government of India; and

(d) if so, bow and what action has 
Government taken against this mis-
use?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIAV
(a) Yes, Sir.

(b) Gandhi Peace Foundation has 
feeen exempted from income-tax 
under section 11 of the Income-tax 
Act, 1961 upto the Assessment Year
1978-79.

(c) and fd). Exemption under sec-
tion 11 is granted to income derived 
from property held under trust for 
charitable purposes to the extent it 
is so applied. The income-tax records 
do not indicate any misuse of this 
exemption. J

Some adverse reports have, how-
ever, been received. These are under 
examination in the pending assess-
ments and appropraite action imder 
the law will be talcen. The Income- 
tax Department has not conddcted a

search under section 132 on the 
Gandhi Peace Foundation.

Grants to Gandhi Peace Foundationi
by All India Handicrafts Board

2843. PROF. K. K. TEWART: 
Will the Minister of COMMERCE 
be pleased to state:

(a) whether the All-India Handi-
crafts Board has given any grants to 
the Gandhi Peace Foundation during 
the last three years;

(b) if so, how much money has 
been given during the last three years;

(c) for what purpose these grants 
were given and on what conditions; 
and

(d) what is the policy of Govern-
ment to give grants to such institutions 
which have neither any technical com-
petence and expertise nor institutional 
set-ups in such subject?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) Yes, Sir.

(b) The All-India Handicrafts Board 
had given following grants to the 
Gandhi Peace Foundation:—

Rs.

1977-78 . . . . .  6,70,100

1979-8 0 ........................................  4 .47.77 >̂

1980-81 . . . .  Ni l

(c) Grant was given for running 
training schemes in zardozi, Ivory, 
wood and jewellery crafts and setting 
up two Rural Marketing Centres in 
two blocks in Bihar. The terms for 
grant are given in the statement 
attached.

(d) Government gives grants tor 
snch voluntary organisations who 
have the capacity to implement spe-
cific Plan Schemes.
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Statement

Terms and conditions under which 
grant-in-aid is sanctioned by the All 
India Handicrafts Boards New Delhi.

1. Any amount will be surrendered 
by the end of the financial year unless 
allowed to be adjusted against next 
year’s grant.

2. The accounts shall be audited 
by the registered accountant or recog-
nised body of auditors.

3 . The beneficiary institution shall 
send to the Government a staten\»nt 
of accounts, daily audited, together 
with the auditor’s certificate that the 
conditions attached to the grant are 
being fulfilled (or giving details of the 
breaches of these conditions). The 
statement of accounts may be coun-
tersigned by a responsible officer of 
the beneficiary institution. The au-
dited statement shall be sent by the 
end of June following the financial 
year to which it pertains.

4. The grant shall not be diverted 
to or utilised for purpose other than 
that for which it is sanctioned. The 
execution of the schemes for which 
the grant is made shall not be en-
trusted to another institution or orga-
nisation without prior permission of 
the All India Handicrafts Board. 
Expenditure in. this behalf will be 
incurred by the beneficiary institu-
tion.

5. The beneficiary institution shall 
submit to the Govt, such reports, 
statements etc., in respect of expen-
diture from the grant as and when 
required to show that the conditions 
of the grant have been observed, 

and that there has not been any 
variation or diversion of funds.

6. The bcneficiary institution shall 
keep its accounts open for a test 
check by the Comptroller and Audi-
tor General at his discretion.

7. The bcneficiary institution will 
submit its accounts for audit prompt-
ly, whenever required to do so whe-
ther they are complete or not.

8. The beneficiary instituiton un-
dertakes to be governed by all the 
conditions of the grants and- assets.

9. The beneficiary institution shall 
maintain a register in the form GFR
19 of the permanent and semi-perma-
nent assets acquired wholly or main-
ly out of this Government grant and 
a copy thereof shall be furnished to 
the Government annually by the end 
of June following the financial year 
to which it relates. The register of 
assets shall be available for/open to 
scrutiny by audit.

10. The assets acquired wholly or 
substantially out of Government 
Grant-in-aid should not, without ihe 
prior sanction of Central Government 
be disposed of, encumbered or utilis-
ed for purposes other than those for 
which the grant was sanctioned.

11. A performance-cum-achieve- 
ment report will be submitted by tnc 
guarantee.

12. The grant shall be spent on tiie 
specific purpose for which it is sanc-
tioned.

Firing of a Shot from a Seini-aufo- 
matic Pistol at Palam

2844. SHRI K. A. RAJ AN: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased U 
state;

(a) whether it is a fact that an 
Air Indi-a Passenger who arrived at 
Palam on 6th June, 1981 fired a shot 
from a semi-automatic piotol and es-
caped;

(b) if so, the details;

(c) nature and value of goods 
brought by him; and

(d) steps taken to arrest him?

THE MINISTER OF TOURISM 
AND a V IL  AVIATION (SHRI A. 
P. SHARMA): (a) Yes, Sir.



1 1 3  Written Answers BHADRA 13, 1903 (SilKA) Written Answers 1 1 4

(b) On 6-6-1981 Shri Sunil San- 
, deep arrived et Palam Airport at
I about 0130 hrs., by Air India flight 

No. 108 from New York. Alter go-
ing through the Immigration a r J  
Health Checks, he proceeded to iho 
Customs Counter. The Custom Ofli- 
cer opened the baggage of the pas-
senger and picked up a two-in-oi:c 
(GEC-made in Taiwan) from with-
in the suitcase which he found un-
usually heavy. He got it opened and 
found two pistols inside. At this 
stage, he turned slightly to one side 
to call his senior officer. Taking 
advantage of this momentary diver-
sion, the passenger grabbed one of 
the pistols (.9 mm) and beat a re-
treat towards Immigration Counter by 

pointing the pistol towards customs 
officer who raised a hue and cry. 
This put the Immigration Stalf on 
alert. Sunil Sandeep then escaped 
through the opening of the baggage 
conveyor belt. Before that, he fiicd 
a shot but none was hurt. He was 
chased by constable on duty and an 
3AA1 employee. Sunil Sandeep 
brandishing his pistol threateningly 
disappeared in the darkness.

(c) As reported by Delhi Police, 
the motive of the accused was to 
transport arms and ammunition (two 
pistols and 292 cartridges and tw« 
magazines) which were hidden in a 
tWo-in-one for committing some 
crime in India. The list of goods r*;- 
covercd from the accused, Sunil 
Sandeep is attached. It is not pos-
sible to value the items which arc 
new and old mixed.

(d) The Delhi Police who had re-
gistered a case vide FIR No. 63 
dated 6-6-81 under section 25/27, 
54/59, 186/307IPC despatched a 
Police Party to Bangalore in search 
of the accused where he was involv-

ed in a robbery on 15-6-81 and was 
arrested by Bangalore Police.

List of articles recoverd from the 
possession of Shri Sunil Sandeep in 
case FIR No- 63 dated 6-6-81 U/S 
25/27, 254/59 Arms Act and 307/

186 IPC Police Station Delhi Air-
port.

1- One two-in-one Stereo Radio 
Cassette recorder Model No. 3-52S

2. One piston sterling. 22 LR Auto- 
Make No. AS7324 make sterling 
arms.

3. 9 MM cartridges total 193+2 
magazines.

4. Yellow jeckct Remington .22 
cartridges t o t a l  49.

5. CCI Sterling 22 L.R. Cartridges 
total 50.

6. One Black Colour suitcase.

7 . Two nicker red colour and one 
khaki.

8. One sari red.

9. Two light green shirts, two 
Badami shirts and one blue shiit.

10. One sari blue.

11. One blue shirt.
12. Two (Checkdar) shirts.
13. One woollen shawl.
14. One sweater black colour.
15. 35 clothes of babies and three 

pairs babies shoes.

16. One baby car, one Brut stick 
deodront.

17. One Brut lotion, one Gent Ari- 
ane.

18. One suit case yellow colour.
19. 7 Pieces of ties different colour.
20. One white chadar.

21. Two blue shirts and one white 
shirt.

22. One jacket.

23. One camera Kodak No. 600 
Electronic-I-Lash.
24. 4 Bllok, Arms.

25. Two Cars (baby) one Umbrella,
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26. Three Jeen pants and two pants-
27. One after shave, two nail polish.

28. Seven (Golay) wool.

29. Two Blue shirts, two yellow and 
Ihree checkdar shirts and one gown.

30. One Blouse, one white shirt, 
four nicker one chashma (Goggle),

31. Two Braziers Brack free gas,
4  plastic razers.

32. Three Tobacco Cigarette pac-
kets.

Export of Fish

2845. SHRI P. K. KODIYAN: 
Will the Minister of COMMLRCE 
be pleased to state:

(a) the target fixed for export of 
fish during the Sixth Five Year Plan;

(b) the steps taken to ensure ihc 
fulfilment of the target; and

(c) the cxpected export of iish in 
the current year?

THE MINISTER OF STATE IN 
TH E MINISTRY OF COMMERCE 
(SHRI KHURSHED A LAM 

KHA N): (a) Targets for export of
Marine Products including hsh dur-
ing the Sixth Five Year Plan are as 
Tinder:—

1931-82 .

19 8 2 -8 3  .

19 8 3 -8 4  .

19 8 4 -8 5  .

Rs. 300 crores 

Rs. 412 crores 

. R .. 493 crore?

Rs. 591 cr.ire?

Targets from 1982-83 onwards are 
subject to revision depending on 
achievements in 1981-82.

(b) A number of steps have been 
taken to ensure increase in exports 
of marine products. These include, 
chartering of deep sea fishing vessels, 
prawn culture, setting up of peeling 
liheds. distribution of insulated boxes 
on subsidy, assistance for developing 
jiew markets and new products. Gov-
ernment have also set up a Task

Force to suggest measures to step up 
exports of marine products.

(c) The estimated export of marine 
products including fish during 1981- 
82 is 122120 tonnes, valued at 
Rs. 300 crores.

Purchase of Suvin Cotton in Andhra 
Pradesh by C.C.I.

2846. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Cotton Corpora-
tion of India is purchasing Suvin 
Cotton in Andhra Pradesh State:

(b) if so, the quantity purchased; 
and

(c) the production of this type of 
cotton in the State during this year?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KH A N ): (a) Yes, Sir.

(b) The Cotton Corpoartion of 
India has purchased about 33,592 
quintals of Suvin cotton from Andhra 
Pradesh during 1980-8] cotton sevi- 
son.

(c) The production of Suvin cotton 
in Andhra Pradesh is estimated at 
3-25 lakh quintals during 1980-81 
season.

Smuggling into Manipur

2847. SHRI RASHEED MA- 
SOOD: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are 
•ware that Manipur State bordering 
Burma is becoming a gateway for 
smuggling foreign made goods into 
India;

(b) if so, the number of smugg-
ling cases detected during 191^0 and 
1981 stafihg flie value ot the goods 
seized dbring thfe period; and



(c) the measures taken by Gov-
ernment to check smuggling?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) According to reports received by 
Government, the area along the Indo- 
Burma border in the State of Mani-
pur is vulnerable to smuggling.

(b) Information is being collect-
ed and will be laid on the Table of 
the House.

(c) The concerned enforcement 
agenices, namely, the Customs autho-
rities, the Border Security Force, and 
the State Police have been alerted to 

prevent any attempts at smuggling 
across the Indo-Burma border in 
Manipur.

into consideration while making the 
new appointments?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA);
(a) to (c ). A list of 13 public sector 
enterprises which do not at present, 
have a regular Chairman as a full-

time Chief Executive along with the 
date of vacancy is enclosed. Out of 
these, the Public Enterprises Selec-
tion Board has made its recommenda-
tions to the Government for appoint-
ment of Chairman/Chairman-cum- 
Managing Director in respect of the 
first 8 public enterprises. The re-
maining posts of Chief Executives 
have fallen vacant between June, 
1981 and August, 1981, except for 
the post of CMD, Electronics Trade 
& Technology Development Corpo-
ration, recruitment to which had been 
kept in abeyance at the instance of 
the Government until last month. 
Selection for these posts is under 
consideration of the Public Enterpris-
es Selection Board, which is likely to 
make its recommendations during the 
next two months. In the case of 
vacancies at Chief Exectutive level, 
temporary arrangements are m-ade to 

ensure that the work of the enterprise 
does not suffer.

In addition there are 18 public 
sector enterprises in which the posts 
of part-time Chairmen are vacant. 
In all except two of these enterprises, 
full-time Managing Directors are 
duly functioning as Chief Executives.

(d) and (e). There is no full-time 
Chairman | Chairmen-cum-Managing 
Director who happens to be a mem-
ber of the Scheduled Caste or Sche-
duled Tribe. There is no reserva-
tion of persons from Scheduled Castes 
or Scheduled Tribes for appointment 
of Chief Executives in public enter-
prises. The PESB considers persons 
from all sectors and all communilie.'; 
(including scheduled castes ond sche- 
dule“d tribes) for aptx>intment of full-
time Chairman and Chairrnan-ctim- 
Mdnaging Director in public sector 

enterprises.
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Vacant Posts of Chairmen in Public 
Sector Undertakings

2848. SHRI SURAJ BHAN;
SHRI ATAL, BIHARI 

VAJPAYEE:

Will the Minister of FINANCE be 
pleased to state;

(a) names of the public sector en-
terprises which do not at present have 
a Chairman or have a temporary one;

(b) since when the vacancy con-
tinues in each case and the reasons 
thereof;

(c) the approximate period by 
which the said vacancies are likely 
to be filled in;

(d) is there any sitting Chairman 
of any public undertaking who hap-
pens to be a member of Scheduled 
Caste or Scheduled Tribe; and

(e) whether the claim of the Sche- 
duled|. Caste and Scheduled ^i’*be

.. peclple also proposed to be taken
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List o fEnterprises lo w in g  vacant posts of full-time Chairman/Chair- 
man-cum-Managing Director cis on 1-9-1981.

S.
No.

Name of the Enterprises Date of vacancy

1 National Hydro Electric Power Corpn.

2 Central Mine planning & Design Instt.

3 Pradeep Fertilizers Project. . . . .

4 National Textile Corporation (UP) Ltd.

5 National Jute Mfg. Corporation

6 State Trading Corporation . . . .

7 Central Inland Water Transport Corpn.

8 Food Corporation of India . . . .

9 National Small Industries Corpn.

lo Electronics Trade & Technology Development Cor 
poration ( E T 'F O C ) ...................................................

11  Bharat Heavy Plate & Vessels l.imited 

I a Hindustan Organic Chemicals Ltd.

13 Mineral Exploration Corporation

Appointment of retired officers in 
StatejGovernment owned Corporations

2849. DR. A. U. AZMf: Will the 
Minister of FINANCE be pleased to 
state:

(a) how many retired officers have 
been appointed during the last l i  
years in Honorary posts of Chairmen 
and Members of the Board of Man-
agement, including Managing Direc-

tors and Financial Advisers in the 
State/Government owned Corpora-
tions/Companies or Enterprises or 
'Fublic Sector Undertakings and the 
circumstances necessitating their ap-
pointment, with detail;

(b ) number of officers who were 
given extension of service/rc-em- 
ployment beyond the age of super-
annuation during the last l i  years 
together with the periods and the 
reasons for the same; and

June, 1980 

April 1981 

Jan. 1981 

December 1979 

January 1981 

Fedruary 1981 

Ju ly  1981 

June 1980 

June 1981

March 1981 

Ju ly 1981 

July 1981 

August 1981

(c) what safeguards have been 
ensured to check the misuse of the 
powers in the grant of extension of 
service I rc-employmentj Hony. appoint-
ment, with full details?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) to (c). Presumably the H or’blc 
Member is referring to part-time ap-
pointments of Chairmen and Direc-
tors of Boards of Public Enterprises 
of the Central Government. The 
policy is to appoint to these posts 
persons of eminence from industry 
and commerce, trade unions, aca-
demicians, administrators etc. who 
could provide guidance to the public 
enterprises. These appointments 
being part-time do not carry a salary 
or any other perquisites except sitting 
fees for attending to the affairs of the 
company. There is no age limit for 
appointments to such posts of part- 

time Chairmen and p ^ -tim e  Dire-
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tors of Central Government Enter- 
J prises. There are presently eight re-

tired Government officers who have 
been appointed as part-time Chair-
men. Similar information in respect 
of part-time Directors is not main-
tained centrally as these appoint-
ments are made from various sources 
by the concerned administrative 
Ministries drawing from retired offi-
cers of Government and Government 
Institutions like the Financial Institu-
tions, research bodies etc.

In the case of full-time appoint-
ments of Chief Executives and full-
time Directors of the Boards oT Pub-
lic Enterprises, the policy of Govern-
ment is not to appoint persons who 
have attained the age of super-annua- 
tion viz. 58 years (or the normal age 
of superannuation as per the rules of 
the company). Appointment of those 
who have superannuated to such 
posts either by extension of service 
or re-employment is considered only 
in exceptional circumstances if there 
are no suitable successors immediate-
ly available to fill up the posts /ind 
their continuance by such extension/ 
re-employment will be in the interests 
of the enterprises and Government. 
This policy is followed even for Ap-
pointments of persons who have 
attained the age of 58 years to posts 
below the Board level in public enter-
prises which carry a salary of Rs. 
2500 and above. All such appoint-
ments are decided by Government at 
the highest level.

Budget deficit for 1981-82

2850. SHRI SOMNATH CHAT-
TER JEE: Will the Minister of FIN-
ANCE be pleased to state:

(a) the apprehension of the Plan-
ning Commission about the deficit of 
budget for 1981-82 seeing the trend 
of the current price situation in the 
country; and

(b) the steps proposed to be ta k ^  
for suitable measures to restrain 
budget deficit?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN):
(a) and (b). Every effort is being 
made to contain the budgetary de-
ficit. The Government is keeping a 
close watch on the price situation and 
a series of steps have been taken.

Head Offices of Public Undertakings 
in Delhi

2851. SHRI XAVIER ARAKAL: 
Will the Minister of FINANCE be 
pleased to state:

(a) how many public undertak-
ings have head offices in Delhi; and

(b) how many public undertak-
ings have head offices far away from 
their sites and the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAl SINGH SISODIAj:
(a) As per the information coilectcd 
in 1979, 48 public sector undertak-
ings had their head offices in Delhi.

(b) Out of these 48, only 8 public 
undertakings falling in the category 
of manufacturing enterprises had
their head offices far away from their 
sites.

Among the main reasons for locat-
ing the head offices in Delhi are the 
following:

(i) the need for inter-action 
with the concerned administrative 
Ministries;

(ii) Company’s activities are 
spread inland as well as abroad;

(iii) availability of Company’s 
own office acconmiodation at Delhi 
as well as low rent being paid by 
the Company at Delhi for office 
accommodation; and

(iv) difficulties in getting funds 
for constmction of adequate re-
sidential quarters at the site.
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Representation of SCjST  in Public 
Sector Undertakings

r- ■

2852.  SHRI  BHEEKHABHAl: 
Will the Minister of FINANCH be 
pleased to state;

(a) whether it is a fact that there 
is a huge shortfall and poor repre-
sentation of Scheduled Castes/Tiibes 
in Public Sector Undertakings;

(b) whether the Central Govern-
ment have  set up  any monitoring 
machinery to oversee the reservation 
orders and roster systems in all types 
of public sector undertakings;

(c) if not, the reasons therefor:
and ----

(d) whether  Government  are 
aware that public sector  undertak-
ings have adopted reservation orders 
after twenty one years since coming 
into effect of the Constitution of 
India?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) The position of overall short-
falls in the representation of Sche-
duled Castes/Tribes in Public Sector 
Undertakings as on 1-1-1980 is as 
follows:

Group Scheduled Castes Scheduled Tribes

‘A’  .

‘B’ .

■G’\
‘D*/

(b) A senior officer in each ad-

ministrative  Ministry/Department 

with responsibilities for Public Enter-

prises has been designated to keep a 

watch over the implementation  of 

the decisions regarding representa-

tion for Scheduled Castes/Tribcs in 

Public Enterprises under the control 

of that Ministry/Department.

(c) Does not arise.

(d) The Ministry of Home Affairs 

advised all  the  Ministries/Depart-

ments to issue instructions to Public 

Sector Undertakings under their ad-

ministrative control to comply with 

the orders regarding  representation 

of Scheduled Castes/Tribes m Gov-

ernment in 1956 and repeated these

in 1957 and  1964. In 1969, a 
Presedeotial Directive on the subject 
was s;jnt to all Ministries for com- 
munic*tion to Public Enterprises 
undtT thiir control.

Shortfall against  Shrotfall against
prescribed percentage prescribed percentage 

(15%) (7i%)

9-89

6-84 

6- 15

No shortfaU

VT f?rirTrf

28 5 3. :

ITo  :
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Vacancies earmarked for Scheduled
Castes I Tribes in Nafional Textile 

Corporation

2855. SHRI R. N. RAKESH: 
Will the Minister of COMMERCE 
be pleased to lay e statemenl show-
ing:

(a) total number of vacancies 
earmarked for Scheduled Castes/ 
Tribes in National Textile Corpora-
tion during the last one year (1-7-
1980 to 1-7-1981), class-wise break-
up; and

(b) total number of vacancies fill-
ed up up to now (1-7-1981) class and 
post-wise)?

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MUKH- 
E R JE E ): (a) and (b ). The required 
information is respect of National 
Textile Corporation (Holding Com-
pany) is given in the Statement 
attached.

Statement

Croups Total number of 
vacancies earmarked 
for SG/ST during 
1-7-1980 to 1-7-1981

Total number of 
vacancies filled upto 

1-7-1981

(0 (2) (3)

GROUP ‘A*
Chief Adviser . ••
Adviser . . . . ••

Manager . . . . ••

• •
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(0

G R O U P  ‘ B’
/\salstant Manager 

Spl. Assistant 

Lir. Assistant

G R O U P  ‘ C ’
^\ssistant .

Sr. Stenographer

(2 ) (3)

Jr. Stenographer 

Jr . Assistant 

Driver

Gestetncr Operator . 

Godown Incharge 

Shop Manager Grade I 

Shop Manager Grade II 

Shop Manager Grade III  

Cashier-c«m-A/cs. Clerk 

Senior Salesman 

Salesnaan .

Assistant Salesman

G R O U P  ‘ D’

Attendant/Chowkidar 

Delivery Boy

3

3

14

ID

29

>4

2

>9

Air Travel facilities for Amreii ia 
Gajarat

2856 SHRI UTTAMBHAI H. 
PATEL: Will the Minister of TOU-
RISM AND CIVIL AVIATION be 
pleased to state:

(a) whether he has received a re-
presentation dated 4th August, 19b 1 
from Amreii Chamber of Commerce 
and Industry, (Saurashtra-Gujarat) 
for providing Air Travel Facilities to 
Amreii of Gujarat State under the 
new scheme for expansion of Air 
Services in Saurashtra;
1861 LS—5.

(b) if so, the action taken thereon;

(c) the details of the air scr/ices 
proposed to be provided; and

(d) when the suggested expansion 
schemes are likely to come in opera-
tion?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) to (d). No, 
Sir. However, the Amreii Chamber of 
Commerce in their letter dated the 
23rd June, 1979 wrote about Indijyi 
Airlines operating to Amreii.
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Indian Airlines is unable to consi-
der operation of air service to Amreli 
as the fair whether strip there is un-
suitable for operations  by any type
of aircraft in Indian Airlines’ fleet.
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Tf n̂ĉ T̂TciT̂  |
? iw r ^  T T ^  % 5T̂ r? if P̂F̂ TFfr
?r^PTR^nEff % ^R'JT 1 1  ?iT=̂ r̂rcJT̂

m  ?T̂ rr̂ , i rk
it  g sn r ^r%  ^ r i

?R ^R  FT Trw'f %
?TT2T f^IT-f^iTST ^Tdr T î |  I
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Collection of Income Tax Arrears

2859. SHRI CHINTAMANI 
PANIGRAHI:

SHRI RASHEED 
MASOOD;

PROF. AJIT KUMAR 
MEHTA:

SHRI SATYAGOPAL 
MISRA;

SHRI CHIRANJl LAL 
SHARMA:

SHRI B. D. SINGH:
SHRI P. K. KODIVAN:

Will the Minister of FINAN'CE be 
pleased to state;

(a) whether there have been heavy 
shortfalls in the actual collection of 
'Income Tax arrears in 1980-81;

(b) whether the arrears have in-
creased from Rs. 800 crores to 
Rs. 1000 crores; and
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(c)  if so, what Government pro-

pose to do about such mounting ar-
rears?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA);
(a) Targets of reduction in arrears 
are laid down in the Central Action

Plan by the Board. These Action 
Plans exclude Central charges. The 
information relating to the final tar-

gets for collection on arrear demand 

fixed, the actual  collection/redu- 

tion out of arrear demand and the 

percentage of collection to the targets 

is as under:— 1

(in crores of Rs.)

Financial year Final targets  Actual collec-  Percentage
for collection/  tion/reduction  collection to 
reduction out the targets
of arrear 
demand

1980-81 449-97 359'75 79- 9%

(b)  The detailed figures of arrears 
are compiled at the end of each quar-
ter,  Information is  now available 
upto the quarter ending 31.3.81- 
The requisite information in respect 
of  “tax-in-arrears”  and  “demand 
created but not fallen due" on that 
date is as under:—

Tax in arrears

Demand crcated but 
not fallen due

{In crones of Rs.) 

641 ■ 82  'I

 ̂Provisio- 
 ̂nal 

470-07  J

(c)  The Income-tax Act, 1961 
provides for several steps for enforc-
ing collection and recovery of tax in 
arrears such as levy of penalty, at-
tached of monies due to the defaul-
ters, distraint and sale of movable 
property, attachment and sals of im-
movable property, committing  the 
defaulter to civil imprisonment  etc. 
Depending upon the facts and cir-
cumstances of  each  case, suitable 
steps are taken from time to Lime by 
the Income-tax authorities concerned 
for recovery of tax arrears.  Several 
administrative steps have been taken 
to accelerate the pace of recovery. 
For the current year a very high pno- 
rity has been given to the collection 
"and recovery of tax arrears.̂ Tar-
gets have been  laid  down in the

annual Action Plan of the Depart-
ment for the year 1981-82 and com-
municated to the Commissioners of 
Income-tax. The Board too, is keep-
ing a close watch on the reduction of 
arrears through reports received from 
Commissioners of Income-tax every 
month.
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Wholesale Price Rice Rates Import of Cott<m Bales from Pakistan

2861. SHRI PAL AS BARMAN: 
Will the Minister of FINANCE be 
pleased to lay a statement showing;

(a) annual rates of wholesale price
rise during the period 1956— 61, 
1961— 65, 1965— 68, 1968— 73,
1973— 78, 1978— 81; and

(b) factors responsible for rise or 
fall in price during these periods?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN):

(a) and (b ). The Wholesale Price In-
dex (1970-81 =  100) shows per 
annum rate of increase as follows:—

Period 
(Finanacial year

Basis)

1956—61 ! 6 3

1961—65 ' 5'3

19 6 5 -6 8 : I I I

19G8— 73 -1-4 ' 7

1973—7« I lo- 3

1978—81 : I I • 7

Average increase per 
annum (per cent)

The prices are subject to a iarge 
number of factors operating both on 
supply and demand. The various 
factors influencing the price situation 
have been discussed in official publi-
cations such as Five-Year Plans. 
Annu«l Economic Surveys and An-
nual Reports on Currency and Fin-
ance issued by R.B.I. The factors 
underlying the recent inflationary 

pressure, in brief, are: international
inflation and the increase in prices of 
crude and petroleum products, un-
avoidable upward adjustment in cer-
tain administered prices, continuing 
supply constraints on some commo-
dities, artificial scarcities created by 
certain hoarders and speculators and 
existing liquidity in the system.

2862. DR. SUBRAMANIAM 
SWAMY;

SHRI MOTIBHAI R. 
CHAUDHARI:

Will the Minister of COMMERCE 
be pleased to state:

(a ) whether it is true that the 
Cotton Corporation of India has 
negotiated a deal with Cotton Export 
Corporation of Pakistan for import of 
cotton bales; and

(b) if so, the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND MIN-
ES (SHRI PRANAB MUKHER- 
JE E ): (a) Yes, Sir.

(b) Keeping in view the require-
ment of the textile industry so far, 
49,500 bales of medium staple cotton 
have been contracted for import from 

Pakistan. TTiese pertain to Qamar 
SG 1.1116", Eagle SG 1", 1424 SG 
and 1423 SG varieties and the prices 
of these varieties range between 71.80 
US Cents per lb. to 66.90 Cen^s per 
bale.

Alleged Smuggling by Afghan 
Sonugglers

2863. SHRI INDRAJIT GUPTAr' 
SHRI K. A. RAJ AN:

Will the Minister of FINANCE 
be pleased to state:

(a) whether he has received any 
letter regarding the alleged smuggling 
by some Afghan smugglers who are 
now. operating from Delhi from one 
J. R. Belag, 3-C^3, New Rohtak 

Road; ;
(b) if so, the nature of ths allega-. 

tions; and
(c) what action, if any, Govern-

ment have taken on the oame and 
with what results?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA); 
(a) Yes, Sir.

(b) The letter refers to the alleged 
smuggling and illegal foreign ex-
change transactions indulged in by 

several groups of Afghan nationals 
in Delhi.

(c) Government are enquiring in-
to the allegations.

Representation in t!he Coffee Board

2864. SHRI SKARIAH THO-
MAS: Will the Minister of COM-
MERCE be pleased to state:

(a) .whether it is a fact that while 
recoganising the Coffee Board, ade-
quate and fair representation was 
not given to various interests con-
nected with coffee industry;

(b) if so, the reasons thereof;
(c) whether there is any norm 

fixed for appointment to the Board; 
and

(d) if so, the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE): 
(a) No, Sir.

(b) Does not arise.
(c) and (d). Yes, Sir. The appoint-

ments to tlKj Coffee Board are made 
in accordance with the provisions 
contained in Section 4(2) of the Cof-* 
fee Act, 1942 and Rule (3) of the 
Coffee Rules, 1955 which are repro-
duced below:—

Coffee Act, 1942

4(2) The Board shall'consist of :—

(a) a Chairman to be appointed by 
•the Central Government by notifica-
tion in the Official Gazette;

(b) three Members of Parliament 
of whom two shall be elected ,by the 
House of the Peo|de and one by the 
Council of States; and

(c) such number of other mem-
bers not exceeding twenty nine as the 
Central Government may think ex-
pedient; to be appointed by that 
Government by notification in the ofl&- 
cial Gazette from among persons 
who arc in its opinion capable of re-
presenting:—

(i) Governments of the principal
coffee-growing States;

(ii) coffee-growing industry;

(iii) coffee trade interests;

(iv) during establishments;
(v) interests of labour;

(vi) interests of consumers; and

(vii) such other interests as, in
the opinion of the Central Govern-
ment, ought to be represented on the 
Board. |

Coffee Rules, 1955.

3. (1) The Board shall consist of 
a Chairman, three Members of Par-
liament and twenty-nine other mem-
bers representing the Governments 
of States and other interests specifi-
ed in Sub Rule (2).

(2) Of the twenty-nine other mem-
bers:—

(a) four members shall represent 
the Governments of the principal cof-
fee growing States, one representing 
each of the States of Andhra Pradesh, 
Karnataka, Kerala and Tamilnadu to 
be appointed in consultation with the 
respective State Government;

(b) ten members shall represent 
the coffee growing industry of whom 
five shall represent large growers 2nd 
five shall represent the small growers; 
Provided th^t no less than three of 
such members shall represent the 
Robusta' growers;

(c) two members shall represent 
the coffce trade interests, one member 
shall represent the current establish-
ment, four members shall represent
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the interests of labour, five mem,bers 
jshall represent thp interests of con-
sumers and the other three members 
shall represent such other interest as 
in the opinion of the Central Govern-
ment ought to be represented on the 
Board.

Black Money

2865. SHRI K. LAKKAPPA:

SHRI H. N. NANJE 
GOWDA:

Will the Minister of FINANCE b© 
pleased to state:

(a) whether it is true that Govern-
ment has failed to find out any solu-
tion for the problem o'f black money 
in the country; and

(b) if so, the steps taken by Gov-
ernment to eradicate black money 
from the industrialists and big busi-
ness bouses? *

THE MINISTER OF STATE IN 
‘ THE MINISTRY OF FINANCE 

(SHRI SAWAI SINGH SISODIA):
(a) and (b) The fight against black 

' monty is a continuous one and no 
single strategy can be a substitute for 
sustained and vigorous efforts to 

‘prevent the growth of black money. 
The Government have been taking a 
number of legislative measures from 
time to time to check the generation 
of black money. The legislative mea-
sures have been reinforced by steps 
to strengthen the administrative and 
investigating machinery. As and when 
need arises the Government will also 
take further steps in these directions 
to meet specific challenges.

Consignments of ready-made gar-
ments held up in Greece

2866. SHRI G. Y. KRISHNAN: 
Will tJie Minister of COMMERCE 
be pleased to state:

(a) whether Government’s -attention 
has been drawn to the news-item in

‘Financial Express’ dated 4th July,
1981 that Greece has held up consign-
ments of ready-made garments worth 
over Rs. 1.74 lakhs from India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) Yes, Sir,

(b) Following the accbsion of 
Greece to the European Economic 
Community with effect from 1-1- 
1981, a protocol of extension of 
Indo-EEC; Textile Agreement was 
signed with EEC by India. India took 
over the licensing of textile exports to 
Greece, with effect from 1-5-1981, 
which were hitherto subject to import 
control by that country.

Despite its accession to EEC and 
India’s taking over of the export li-
censing from 1-5-1981, Greece is tak-
ing time to orient itself to the new 
arrangement and has instead been fol-
lowing the pre-accession procedure. 
Some consignments oT readymade 
garments were reported to be held up 
at Greek port mainly due to non-fami- 
larity of the Greek Customs with the 
new procedures as outlined in the 
Indo-EEC Textile Agreement. Gov-
ernment has taken up this matter with 
EEC and Greek authorities to clear 
the held up consignments in terms of 
the protocol extending the Tndo-EEC 
agreement to Greece.

Uniformity in Pay Scales of Public 
Sector Employees

2867. SHRI N. E. HORO: WUl 
the Minister of FINANCE be pleased 
to state:

(a) whether Government are keen 
to bring about uniformity in pay sca-
les of employees of all the public sec-
tor production and service units; and

(b) if so, the details regarding the 
steps taken by Government to do 
away with the disparities in the pay 
scales of various organisations?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRJ SAWAI SINGH SISODIA): 
(a) land (b). The management of p u ^  
lie seetor enterprises while negotia-
ting with their respective trade! 
Union keep in view the broad para-
meters of wage policy as indicated 
by Government from time to time. 
Any change in the pay structure re-
quires approval of Government. As 
conditions of work vary considerably 
depending upon the location and na-
ture of the enterprise, while approv-
ing wage revision proposals, care is 
taken to eliminate unjustified distor-
tions and rationalise the pay structure. 
The effort is to reduce distortions ra-
ther than to introduce uniformity.

Missing of Mercury Lamps from.
IISCO, Burnpiir

2868. SHRl ANANDA PATHAK: 
Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether it is a fact that the 
mercury lamps are missing daily from 
lISCO’s slag bank area of Burnpur;

(b) whether Government are aware 
that these lamps are necessary for 
avoiding the accident;

(c) if so, whether Government have 
conducted any enquiry into this af-
fair; and

(d) if so, with what results?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):
(a) No, Sir.

(b) Yes, Sir.

(c) and (d). Do not arise.

Import of Copra and Coconut Oil

2869. SHRIMATI SUSEELA GO- 
PALAN:Will the Minister of COM-
MERCE be pleased to state:

(a) hi the quantity of coconut oil 
and copra imported to India during 
the year 1980-81;

(b) the quantity thereof imported 
during the last six months thereof;

(c) what was the price of coconut 
at the time of the import; and what is 
the price at present;

(d) are coconut growers of Kerala 
getting remunerative price for this 
crop at present; and

(e) if not, the remedy proposed?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) and (b). Import statistics for this 
period has not yet been compiled. 
The information will be collected and 
laid on the Table of the House.

(c) The price of Coconut (with 
husk) in Cochin market was quoted 
at Rs. 1325 - per 1000 Nos. in Au-
gust 1981, as against Rs. 1350/- six 
months earlier in February 1981 and 
Rs. 1150/- in January 1980.

(d) No recent study has been carri-
ed out by the Central Government in 
this regard. Hovever, the prices quo-
ted above do not establish a situation 
unfavourable to the growers of co-
conuts.

(e) Does not arise.

News item Captioned “Black market 
in Air Tickets’’

2870. SHRI MUKUNDA MAN- 
DAL; Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state;

(a) whether his attention has been 
drawn to the news item captioned 
“Black market in Air Tickets” in the 
Statesman (Calcutta Edition) dated 
26th May, 1981;

(b) if so, facts thereof; and

Cc) what is the reaction of Govern-
ment thereto?
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THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) Yes, Sir.

(b) The news item was about over, 
crowding and congestion at Duni Dum 
Airport and alleged black marketing 
in Air Tickets.

(c) The matter has been taken up 
through the Regional authorities of 
Indian Airlines at Calcutta, as Well 
as*^be Government agencies concern-
ed with passenger clearance, to re-
lieve the congestion at Dum Dum air-
port.

As for the black marketing of 
tickets, the complainant when con-
tacted was not in a position to render 
any material evidence. It is, however, 
understood that no Indian Airlines 
personnel was directly involved in this 
particular case. It appears that the 
passengers in their anxiety and hurry 
had fallen prey to unscrupulous out-
side elements, who may have taken 
advantage of the situation. However, 
the Indian Air lines Regional authori-
ties in collaboration with the local 
CBI are taking appropriate measures 
to detect and bring to book those res-
ponsible for such clandestine activi-
ties.

28 71. «T> :

ff. *
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Absence of computer reservations 
system in Indian Airlines

2872. SHRI BAGUN SUMBRUI: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state: •

(a) the number of passengers hand-
led by the Indian Air lines everyday;

Cb) the estimated number of pas-
sengers to be carried by the Indian 
Airlines next year during and before 
the Asian Games;

(c) whether it is a fact that the 
Indian” Airlines do not have an effi-
cient computerised reservation sysjjggi 
thereby causing duplication of names 
of passengers and loss of profitability;

(d) whether it is also a fact that th« 
proposal for installation of a compu-
ter reservation system has been pend-
ing with Government for nearly ten 
years; and

(e) the reaction of Government in 
this regard?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHAMRA): (a) Average num-
ber of passengers carried by Indian

Airlines during the period from April 
to July, 1981 was over 16,500, a day.

(b) About 20,000 a day.

(c) to (e). Indian Airlines do not 
have an efficient computerised reser-
vation system. Initially, there was a 
proposal to augment the capacity of 
the computer available with Air b d ia  
to cater to the needs of Indian Air-
lines but this proposal was abandoned 
due to technical reasons. A proposal 
lor a separate computer system fot 
Indian Airlines only is under consi-
deration by the Government.

Arrests/Convictions for Contraven-
tion of Cofeposa or Customs Act

2873. SHRI MOHAMMAD AS- 
RAR AHMAD: Will the Minister of 
FINANCE be pleased to state:

(a) the number oT persons arrested/ 
convicted (separately) for contraven-
tion of Conservation of Foreign Ex-
change and Prevention of Smuggling 
Activities Act or Custohis Act at each 
of the idenfified places of entry, uni-
dentified places of entry in the coun-
try, or other places within the coun-
try during the calendar years, 1977, 
1978, 1979, 1980 and 1981 (till 25th 
August, 1981) the amount (currency) 
contraband articles and other goods 
seized at these places during the 

^Tpjesaid calendar years; and

(b) the steps taken by Government 
to put a stop to such contraventions 
from time to time and to root out this 
evil?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISOBIA):
(a) The total value of smuggled goods 
(including currency) seized by thei 
Qistoms authorities, the number of 
persons arrested and convicted under 
the Customs Act, 1962, and the num-
ber oT persons detained under the 
COFEPOSA-Act, 1974, during the 
period 1977 to 1981 (upto June for



551 Written Answers SEPTEMBER 4, 1981 Written Answers 152

'which the figures are available are given below:—

Year Value of No. of per- No of Per- 
goods seized sons arrested sons convic-

ted
(Rs. in 
crores)

No. of per-
sons detained 
under
C O FE P O SA

Act.

'*977 •

1978 .

1979 .

1980 .

1981 . 
(Upto June)

(b) In pursuance of the 20-Point 
Programme, Governmenl formulated 
an Action Plan to combat smuggling. 
The measures adopted incfuded 
strengthening of preventive and in-
telligence net-work particularly in the 
vulnerable areas and with reference 
to items sensitive to smuggling.

The results achieved on implement-
ing the Action Plan are periodically 
reviewed and evaluated by Govern-
ment to take nccessary remedial mea-
sures.

Head Office of National Mineral 
Develo/?ment Corporation

2874. SHRI CHIRANJI LAL 
SHARMA; Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether it is a Tact that Madhya 
Pradesh is the largest mineral produc-
ing State; and

(b) if so, the reasons for keeping 
the Head Office of National Mineral 
Development Corporation in Hydera-
bad?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) The National Mineral Develop-
ment Corporation is principally an. 
iron ore producer; it is, therefore,

29-94 1841 >034 305

30 -94 1810 1005 234

40-42 1788 1086 2;>4

52 84 1878 783 298

1 7 B 7 1064 390 129

presumed that the question refers es-
sentially to the production of iron 
ore. Madhya Pradesh is not the lar-
gest iron ore producing Slate.

(b) The headquarters of NMDC 
continues to be at Hyderabad which is 
centrally located from the point of 
accessability, communications and 
operational control to cover its activi-
ties in Madhya Pradesh, Karnataka, 
Andhra Pradesh, Orissa, etc.

Nigeria’s Interest in Procuring Ores 
from India

2875. SHRI JAGDISH TYTLER; 
Will the Minister of COMMERCE 
be pleased to state:

(•a) whether it is a Yact that Nigeri-
an Government has evinced interest 
in procuring ores from India for its 
steel company;

(b) whether the Indian Govern-
ment have entered into any bilateral 
agreement in this regard; and

(c) if so, the details of the agree-
ment?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) to (c) In the First Session di thei 
Indo-Nigerian Joint Commission held 
at New Delhi during July 28— 30,
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1981, it was stated on behalf of India 
that the country was a producer and 
exporter of iron ore and was in a 
position to supply the ore to Nigeria 
for her steel plants. Nigeria took note 
of Indian interest. The Government of 
India has not entered into any bi-
lateral agreement with Nigeria so far.

28 7 6 . ^
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Conversion of Group B’ Income Tax 
Officers to Group ‘A’ .

2877. SHRI MOOL CHAND 
DAGA: Will the Minister of FINAN-
CE be pleased to state:

(a) whether 400 Group ‘B’ posts 
of Income-tax Oificers have since 
been converted into Group ‘A’ or not;

(b) if not, the reasons for delay 
and what steps are being taken to ex-
pedite the conversion, and to fill up 
the posts exclusively from Group ‘B’ 
Income Tax Officers;

(c) 6y what time the aforesaid 
posts are expected to be converted and 
filled up;

(d) whether delay in filling up of 
these posts is cau'sing great resentment 
to the members of All India Federa-
tion of Income tax Gazetted Services 
Associations; and

(e) how many Group ‘B’ Income- 
tax Officers who have already become 
eligible for promotion to Group ‘A’ 
will still not be covered for promotion 
within 400 posts and with what length 
of Group ‘B’ service; and what 
steps are being taken by Government 
for promotion of the remaining eligi-
ble Officers and by what will it be 
possible to do the needful?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) to (c). A proposal to convert 400 
Group ‘B’ posts of Income-tax Offi-
cers into Group ‘A’ is still under 
consideration. The proposal involves 
not only upgradation of posts from 
Group ‘B’ to Group ‘A’ but also me-
thods of filling and fixation of senio-
rity of officers on promotion. These 
questions, which have to be settled in 
consultation with other Departments 
and the Union Public Service Com-
mission are likely to be decided shor-
tly.

(d) The Federation oT Income Tax 
Gazetted Services Associations have

written to the Government to expedite 
the proposal.

(e) Income-tax Officers (Group ‘B’) 
who have rendered 5 years service in 
that grade become eligible for pro-
motion to posts of Income-tax Officers 
(Group ‘A’). This erigibility however, 
does not entitle them for automatic 
promotion, as such promotions are 
made to the extent vacancies are 
available in Group ‘A’. In the gradet 
of Income-tax Officers (Group ‘B’> 
there are about 13(X) officers who 
have put in the requisite length of 
service to become eligible for promo-
tion. It is with a view to improving 
their chances of promotion that the! 
above proposal to convert 400 posts 
of Group ‘B’ has been taken up. It is 
not possible to indicate how soon 
every one who becomes eligible would 
get promoted.

Opening of Branches by Nationalised 
Banks in Maldah District

2878. SHRI SUBODH SEN: Will 
the Minister of FINANCE be pleased 
to state:

(a) number of bank branches open-
ed by the nationalised banks in the 
Maldah district of West Bengal dur-
ing the period 1980-81;

(b) whether Reserve Bank of 
India's policy is followed Tor opening 
the bank branches there; and

(c) the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a) During the period January 1980 
to April 1981, 25 bank offices were 
opened *n Maldah District, West Ben-
gal. All these offices were opened by 
the public sector banks including thcs 
Regional Rural Bank.

(b) and (c). The branch licensing 
policy of the Reserve Bank of India 
for 1979— 81 (Calendar Years) seeks
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to ensure expansion of banking facili-
ties at unlwnked rural/semi-urban 
centres in deficit districts so as to 
provide average banking coverage of 
one bank office for every 20,000 
people in rural/semi-urban areas. As 
per this norm 81 rural/semi-urban 
branches have to be provided in 
Malda District. As at the end of April 
1981, there were 62 rural and semi- 
urban branches functioning in Malda 
district. As on that date the banks 
held 25 licences/allotments for open-
ing offices in the district.

Revision of Existing Guidelines for 
Quota Surrender

2879. SHRl MOHAMMED IS-
MAIL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether he is aware that in re-
gard 10 garment export the hik^ in 
“past performance quota” sale prices 
is a disturbing feature which the 
AEPC has so far not been able to 
control, and the result is the corner-
ing of quota by a powerful section 
of exporters; and

(b) if so, what steps have been 
taken for the revision of the existing 
guidelines for quota surrender so as to 
ensure that contract reservation and 
Past Performance Quota surrenders 
by exporters after 6th June, 1981 
would debar them from getting con-
tract reservation and Past Performance 
Quota allocations for the following 
year?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) and (b). In terms of the Garment 
Quota Distribution Policy Tor 1981, 
Past Performance Quotas are transfer- 
fable to registered exports subject to 
certain restrictions and conditions. 
Tlie terms of the transfers are mutua-
lly settled between the exporters con-
cerned. Government is not, therefore, 
aware of any hike in ‘sale prices’ of 
Past Petformance’Ouotas or cornering 
of quotas by powerful exporters. The

policy for 1982, which has already 
been announced, does not provide for 
debarment of exporters from allot-
ment of past performance Quota of 
Contract Reservation Quota during
1982 if they have failed to utilisef 
their PPQ or Contract Reservation, 
Quota till 6-6-1981. TTie Policy provi-
des for stringent penalties in case of 
non-utilisation of PPQ/Contract Re-
servation Quotas.
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Taking oyer of Private Financial 
Coonpanies

2881. SHRI GEORGE FERNAN-
DES: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have plans 
to take over private .financial com-
panies;

(b) if so, the reasons therefor; and

(c) if not, whether Government 
are aware oT the panic that had grip-
ped the stock markets over the repor-
ted move of Government to take over 
these companies?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a) There is no such proposal at pre-
sent.

(b) Does not arise.
(c) The reports appearing in some 

newspapers to the cffect that Govern-
ment are considering the nationalisa-
tion oT leading private financial com-
panies were mis-conceived and with-
out any basis.

Arrests under FERA

2882. SHRI SUBHASH YADAV: 
SHRI R. L. P. VERMA:

Will the Minister of FINANCE be 
pleased to state:

(a) whether it is customary for the 
FERA authorities to arrest persons 
for violations of under-invoicing or 
over-invoicing;

(b) whether a person can be arres-
ted without seeking his explanations 
about the exports;

(c) if so, the circumstances and 
reasons; and

(d) the number of persons arrested 
so far by the FERA authorities for 
under-invoicing or over-invoicing and 
the details in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):

(a) to (c). In terms of section 35 of 
the Foreign Exchange Regulation Act, 
1973 “If any officer of Enforcement 
authorised in this behalf by the Cen-
tral Government, by general or special 
order, has reason to believe that any 
person in India or within the Indian 
customs waters has been guilty of an 
offence punishable under this Act, he 
may arrest such person and shall, as 
soon as may be, inform him of the 
grounds for such arrest.” By a notifi-
cation issued by the Central Govern-
ment, every officer of Enforcement, 
not below the rank of an Enforce-
ment Officer, is authorised to exercise 
all the powers and discharge all thei 
duties specified in the said section.

Accordingly, the provisions of the 
aforesaid section arc followed in mak-
ing arrests under the Foreign Ex-
change Regulation Act.

In the case of importers and ex-
porters who have contravened the 
provisions of the Foreign Exchange 
Regulation Act as a result of under-
invoicing or over-invoicing, the same 
procedure as indicated above is fofto- 
wed.

(d) The information sought for is 
not readily available. The time and 
labour that will be involved in collect-
ing and compiling the information 
will be disproportionately high. How-
ever, if the Honourable Member spe-
cifics any particular casejcases, the 
information will be collected and fur-
nished.

Mineral Resources in Wynad Distt. 
Kerala

2883. SHRI A. NEELALOHT- 
TH AD AS AN NADAR: Will the
Minister of STEEL AND MINES 
be pleased to state:

(a) whether Government of India 
has investigated the mineral resourc-
es of Kerala and particularly the 
newly formed Wynad district;
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(b ) is it a fact that gold was being 
recovered from several places by 
British mining companies in 1885 to 
1905; and

(c) whether it is a fact that emi-
nent geologists of the past like Dr. 
M- S. Krishnan, a former Director 
General of the Geological Survey of 

India had reported the occurrence of 
large deposits of sulphur bearing py-
rites in Wynad?

THE MINISTER OF COM-
MERCE AND STEEL AND 
MINES (SHRI PRANAB MU- 
K H ER JEE); (a) Yes, Sir. The 
Geological Survey of India has car-
ried out mineral exploration in Kerala 
including Wynad district.

(b) Yes, Sir.

(c) It is a fact that Dr. M. S- 
Krishnan, a former Director General 
of Geological Survey of India

mentioned about the occurrence of 
pyrites in Wynad Gold field falling 
in Tamil nadu and Kerala. However, 
no significant pyrite deposits have 
been found in the area.
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Air Fares Subsidised by Central {State 
Governments

2885. SHRI P. NAMGYAL: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) names of the air routes in the 
country fares of which are subsidised 
by the Central/St-ate Governments;

(b) average air fare per aerial 
miles or per hour flight other than 
the SRINAGAR-LEH aiid CHANDI. 
GARH-LEH routes of the Indian 
Airlines operating in the country,

(c) average airfare per aerial mile/ 
or per hour flight of Srinagar-Leh 
and Chandigarh-Leh route of the I.A.,

(d) the detailed data relating to 
calculation regarding cost of fuel, 
operational costs, extra charges on 
account of high altitude and other 
details separately on which the fares 
of Srinagar-Leh and Chandigarh-Leh 
service have been based; and

(e) whether Government propose 
considering reduction of air fare on 
the Leh flights in view of persistent 
demand by the people of that area 
despite 30 p ^  cent rural trip con-
cession and, if not, the reasons there-
for?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): fa) to fe). Mate-
rial is being collected and will be 
laid on the table of the Sabha.
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Mop-up Black Money through 
Special Bearer Bonds

2886. SHRI CHITTA BASU;
SHRI DAYA RAM 

SHAKYA;
SHRI RAMANNA RAI;
SHRI KUNWAR RAM;

Will the Minister of FINANCE be 
pleased to state:

(a) what has been the expected 
mop-up of black money th ro u ^  the 
introduction of Special Bearer Bonds 
for the current ye>ar;

(b) what has been the actual mop- 
up till date; and

(c) action proposed to be taken 
to stimulate the mop-up?

THE MINISTER OF SI ATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAl SINGH SISODIA):
(a) Estimates of receipts from the 
sale of Special Bearer Bonds in the 

current financial year was fixed at 
Rs. 800 crores.

(b) Bonds worth Rs. 385,59,70,-
000 were sold till the close of busi-
ness on 30th April, 1981 when “he 
sale of Bonds was suspended.

(c) Other measures for combat-
ing tax evasion will be pursued vigo-
rously in accordance with the law.

Second Stage Expansion of Alloy
Steel Plant, Drgapur

2887. SHRI KRISHNA CHAN-
DRA HALDER: Will the Minister
of STEEL AND MINES be pleased 
to state:

(a) whether Steel Ministry kits 
undertaken 2 nd stage .expansion in 
Alloy Steel Plant, Durgapur and for 
modernisation of Steel making pro-
cess by using vacuum refining techno-
logy and ooncast process to raise Ac 
capacity to 2,70,000 tonnes and whe-
ther Government have taken

steps to litilise the idle in-built capa-
city of blocMning and billet mill;

(b) whether steps have been tak-
en to modernise Sheet Mill v/ith Hot 
Strip Mill alongwith Cold Mi*l to 
produce 60,000 tonnes of steel sheets 
and plates per year and to modernise 
forge shop and installation of a job-
bing mill to supplement the produc-
tion of bars and rods;

(c) whether Government are go-
ing to install a seamless tube mill; 
and

(d ) whether Government have any 
programme for expansion and moder-
nisation of Durgapur Sieel Plant; if 
so, the details and when construc-
tion of captive power plant will be 
completed?

THE MINISTER OF COM-
MERCE AND STEEL AND MIN-
ES (SHRI PRANAB MUKHER- 
JE E ): (a) Government has sanction-
ed Stage II Expansion of ASP, D u r^ - 
pur which will raise its production 
to 260,0(.K) tonnes of liquid steel per 
year at an estimated cost of 
Rs. 65.98 crores. The expansion in-
volves the use of vacuum refining and 
continuous casting technology, and 
will also enable better utilisation of 
the in-built capacity of the blooming 
and billet mill.

(b) There is no proposal for ins-
tallation of a Hot strip mill along-
with a cold strip mill to produce
60,000 tonnes of steel sheets and 
plates per year.

Rcv-amping of 2,000 tonnes Press 
from water hydraulic to oil hydraulic 
system has recently been completed 
successfully. This will improv* 
availability of the Press and reduce 
the cost of production. There is no 
other proposal for modernisation of 
the forge shop.

There is no proposal for installa-
tion of a jobbing mill.

(c) There is no such proposal 
under consideration at present.
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(d) Goveuunent have recenliy re-
ceived a  proposal from the Ste«i 
Authority of India Limited (SAIL) 
for the modernisation and develop-

ment of the Durgapur Steel Plant 
(DSP), The proposal envisages 
modernisation of DSP upto the iron 
m-aking area and installation of an 
additional blast furnace complcx with 
all attendant facilities. Tlie cost of 

the project has been estimated at 
Rs. 900 crores, excluding the cost of 
capital repairs, replacements ctc. of 
the existing units estimated at Rs. 236 
crores.

SAIL have advised that the cons-
truction of the captive power plant 
is now expected to be complcteil by 
September, 1983.

Rate of Inflation

2888 SHRIMATI PRAMILA 
DANDAVATE: Will the Minister of 
FINANCE be pleased to state.

(a ) is it a fact that the inflation 
rate for the year 1980-81 according 
to Reserve Bank has been 24 per 
cent which is more than 1973-74 and
1974-75;

(b) is it also not a fact that the 
rate of inflation during 1977-78 and
1978-79 was only 2 per cent; and

(c) if so, the reasons, thereof and 
the steps Government contemplate to 
take to contain inflation without tears?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAM AN):
(a) It is not clear to which RBI sta-
tistics the question refers. For moni-
toring short term movement in pric-
es. the rate of inflation on a point to 
point basis is more relevant. On 
this basis, the Wholesale Price Index 
(1970-71=100) showed an in-
crease of 16.4 per cent in 1980-81 
which was significantly lower than 
21.4 per cent in 1979-80. The an-
nual rates of inflation in 1973-74 
tirtd 1974-75 were 3().0 per cem and 
10 .1  per cent respectively.

(b) The rates of inflation for 
1977-78 and 1978-79 were 0.3 per 
ceiit and 4-6 per cent respectively.

(c) A combination of factors is 
responsible for the continued infla-
tionary pressures including interna-
tional factors, domestic supply cons-
traints, excess liquidity, seasonal fac-
tors etc. Government attaches top 
priority to containing price rise. A 
series of measures have been taken 
in this regard on both the supply and 
demand sides. Further steps will be 
taken in the light of emerging trends.

Overdrafls frcoi RBI in Excess of 
their Authorised Amounts

2889. SHRI G. M. BANAT- 
WALLA;

SHRI V S. VIJAYARA- 
GHAVAN:

SHRI N. E. HORO;

Will the Minister of FINANCE be 
pleased to state:

(a) whether some States have 
drawn overdrafts from Reserve Bank 
of India in excess of their authori.sed 
amounts;

(b) the names of each such State 
with their respective amounts of un-
authorised excesses; and

(c) the steps taken to regularise or 
secure payments of these unauthoris-
ed excesses of overdrafts?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):

(a) and (b). A statement showing the 
overdrafts drawn on the Reserve 
Bank of India as on 29th July 1981 
is being laid on the Tabic of the 
House.

(c) Overdrafts of the State-> re-
flect their daily cash position and 
vary in magnitude. Overdrafts re-
sult either on account of the 
tural imbalances in the'budgets of the
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States or on account of temporary 
aberrations in the cash flow of the 
States. With a view to finding out 
the reasons for the structural imbal-
ances and rectifying the situation, the 
Government of India has been having 
discussions with States running over-
drafts.

Statement

States Overdraft 
as on 

29-7-1981
(Rs. in crorcs)

1. Assam

2. Gujarat

3. Haryana .

4. Hiniachal Pradesh

5. Karnataka

6. Kerala

7. Madhya Pradesh

8. Maharastra

9. Manipur

10. Punjab

11. Rajasthan

12. Tripura

3. West Bengal

Totiil

13- 13

3- 70

8 80

0 13 

17 01

9 6 3

47 62 

58 16 

2 03 

2 5  • 47

71 51

1 41

68 II*

326 81

♦ Excludes credit for certain cheques de-
posited in the accounts of West Bensjal 
Government between March and June, 
1981 which could actually be cashed 
only in July/August. 1981 bccauscofthe 
dislocation of work which took place in tli 
Reserve Bank of ladia OfEcc, Calcutta.

Income-tax raids on Film Stars and 
others

2890. SHRI MANGAL RAM 
PREMI: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether it is a fact that a num-
ber of various raids had been made 
at Bombay, Maharashtra, Gujarat, 
U.P. on various film stars and pro-
minent persons of film industry, busi-
nessmen. industrialists, doctors, en-
gineers, smugglers etc. during 1 st 
January, 1981 to 31st July, 1981 by 
various agencies of Income-tax and 
Finance Departmeat;

(b) if so, the details of such raids;

(c) the names of persons where 
such raids were conducted;

(d) the unaccounted money, jewel-
lery, cash, benami documents, ac-
counts, smuggled articles and such 
other illegal goods and materials 
found therefrom;

(e) the action taken against each 
one; and

(f) what action Government pro-
pose to check such illegal acts by 
such prominent persons?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA);
(a) to (d). Sir, having regard to the 
very large number oT cases involving 
several departments of the Finance 
Ministry it may not be practicable to 
furnish details information in the 
manner in which it has been sought. 
However, the Hon’ble Member may 
like to have the followinn informa-
tion:—

The Income-tax Department has 
conducted in this year, 801 searches 
and has seized, prima facie, unao-
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counted assets of the approximate value of Rs. 7.50 crores as under;—
1st January,igBl to 315/ July, 1981

Name of place No. of seaichcs Approx. value of the 
assets seized (in 

lakhs)

Bombay City . . . .
Maharashtra (excluding Bombay City) 
Gujarat . . . . . .
U.P................................................

370

113

122

196

377-72
29-49 

66-63  

270-00

801 749-84

(e) The cases are under investiga-
tion and appropriate action under the 
various Acts is being taken in these 
cases.

Cf) Tlie Government have been tak-
ing administrative and legislative 
measures from time to time to check 
all such illegal acts.

Smuggling out of antiques through 
Diplomatic bags

2891. SHRI RAM VILAS PAS- 
WAN:

SHRT RAJESH KUMAR 
SINGH;

SHRI RASHEED 
MASOOD;

SHRI SUBHASH YADAV;

Will the Minister of FINANCE be 
pleased to state;

(a) whefher it is a fact that some 
senior Diplomats from affluent Wes-
tern countries have been using their 
diplomatic bags for smuggling out 
antiques and that antiques worth 
crores of rupees are smuggled out 
through these bags from Etelhi alone.

if so, details thereof stating the 
estimated value of the antiques smug-
gled out of India by the forei]^ dip-
lomats througih their diplomatic bags 
annually; and

(c) the reaction of Government 
with regard thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Government have not received 
any specific reports of smuggling of 
antiques out of India through diplo-
matic channels.

(b) No such cases have been detec-
ted by the Customs authorities in 
the recent past. Government have no 
information regarding the estimated 
value of antiques smuggled out of 
India through diplomatic channels 
annually.

(c) In cases where the involvement 
of diplomats in smuggling activities 
has come to notice, Government have 
taken appropriate action with the co-
operation of the GovemmenN of the 
countries concerned, an^ remain in 
confidential touch with these Govern-
ments with a view to preventing any 
recurrence of such abuses.

Setiiack to export of Indian Carpete 
to West Ocrmany

2892. SHRI ZAINUL BASHEER: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that export 
cC Indian carpets to West Germany
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has suffered a serious set back due to * 
thf devaluation of Mark;

f
(b) if so, the extent of setback and 

the details thereof; and

(c) the steps taken by Government 
to bail out the carpet Industry i'rom 
this crisis?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN); (a) and (b). It has been 
brought to the notice of Government 
that fall in the value of Deutsch Mark 
has created some problems regarding 
export oT carpets from India to West 
Germany. Some importers in West 
Germany are reported to be reluctant 
to honour commitments at prices ne-
gotiated prior to decline in the value 
of Deutsch Mark.

(c) It is planned to intensify pro-
motional measures to increase ex-
ports of carpets from India to other 
regions. HHEC and J.K, Handicrafts 
Corporation were asked to intervene 
'n order to provide some relief to the 
weavers of hand-knotted carpets in 
T & K recently. Incentives like REP 
♦benefits, Duty-free import of raw 
wool and Cash compensatory support 
are already available to hand-knoUed 
carpet industry.

Proposal to set up Export Commission

2893. SHRI M. RAM GOPAL 
REDDY; Will the Minister of COM-
MERCE be pleased to sta*e:

(a) whether Government have a 
proposal under their consideration to 
set up Export Commission; and

(b) if so, when the Commission is 
likely to be set up and start func-
tioning?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) No, Sir.

(b) Does not arise.

! Resources of IDBl

2894. SHRI D. P .YADAV; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that the 
resources of IDBI are very lean so 
that further lending to many projects 
is in jeopardy; and

(b) whether there is any proposal 
to augment the resources if new in-
vestment is desired to produce more 
for domestic consumption or exports 
and to increase employment?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): (a) 
and (b). The resources position of the 
IDBI as well as that of other term 
lending institutions has to be viewed 
in the context of the overall resources 
position in the country. Government, 
however, endeavour to ensure that 
the resources requirement of the IDBI 
are met and there is no curtailment or 
delay in disbursement of sanctioned 
assistance or denial of fresh assistance 
to eligible projects as a result of re-
sources constraint. Government have 
decided to allow IDBI to go for ad-
ditional market borrowings through 
public issues and to obtain further 
borrowings from abroad to meet its 
financial requirements during the cur-
rent year. The augmented resources 
through these measures will be utilis-
ed for the normal activities of the 
IDBI viz. financial assistance to In-
dustrial units under its various sche-
mes. Industrial development through 
such finanical assistance would, as a 
natural corollary, generate more pro-
duction for domestic consumption or 
export and increase the potential for 
employment.

Deposits of gold and Iron in Palghat, 
Kerala

2895. SHRI V. S. VlJAYA- 
RAGHVAN: Will the Minister of 
STEEL AND MINES be pleased to 
state:

(a) whether a geological study has 
revealed deposit of gold and iron in, 
Palghat, Kerala; and
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(b) if so, the steps proposed to bci 
taken in this regard?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRl PRANAB MUKHERJEE):
(a) and (b). As a result of geological 
studies carried out by the Geological 
Survey of India in Palghat district of 
Kerala so far, no sizeable deposits 
of gold and iron ore have been re-
vealed. However numerous thin bands 
of magnetite— quartzite were located 
in Attapady Valley and other locali-
ties of the Palghat district. The re-
serves are yet to be estimated.
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Crash-landing of I.A. Avro near 
Tirupati

2897. SHRl KUSUMA KRI-
SHNA MURTHY: Will the Minister 
of TOURISM AND CIVIL AVIA-
TION be pleased to state:

(a) what are the reasons for the 
crash landing of I.A. Avro near 
Tirupali on June 16, 19SJ; and

(b) the steps being taken by Gov-
ernment to improve safety in air tra-
vel?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRJ 
A. P. SHARMA): (a) The accident 
is under investigation by an Inspec-
tor of Accident appointed by the 
Director General of Civil Aviation 
under Rule 71 of the Aircraft Rules, 
1937, whose report is awaited.

(b) The Government takes neces-
sary steps to improve air safety as a 
continuous process. On receipt of the 
accidcnt investigation report in this 
ease further steps as recommended 
will be taken.

Purchase of six Boeing Planes by I.A,

2898. SHRI RAM SINGH 
YADAV: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether it is correct to state 
that Indian Air-Iines has decided to
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purchase six Boeing 737 planes to 
raise its fleet strength;

(b) whether the purchase of Boeing 
planes is necessary to augment growA 
rate in passengers carried and also in 
its revenue passenger kilometres flown 
during the present year and succes-
sive years; and

(c) why the purchase of six Boeing 
737 planes has been delayed and what 
steps have been taken to expedite it?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) No, Sir. Indian 
Airlines has placed an order tor ac-
quisition of only four B-737 aircraft 
with the previous approval of the 
Government.

fb) Yes, Sir. It has been found 
absolutely nccessary to augment capa-
city in 1982-83 in order to meet the 
trafTic forecast for that year.

(c) There has been no delay.

Imports of items from U.S.A.

2899. SHRIMATI GEETA MU- 
KERJEE: Will the Minister of COM-
MERCE be pleased to state:

Ca) what is the system of vigilance 
to guarantee that products in different 
spheres such as baby food, medicine, 
etc. imported from U.S.A. in bulk do 
not include those which are banned 
in U.S.A. itself bu» not banned for 
export;

(b) whether Government are aware 
that in the past, several such items 
were exported to India by U.S.A.;

(c) if so, what arc such products 
exported to India in the last three 
years; and

(d) what steps were taken by Gov-
ernment to stop such imports?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE);
(a) to (d). Under the Drugs and Cos-
metics Act and the 'Rules thereunder, 
no new drug can be imported into 
or manufactured in the country with-
out the permission of the Drugs Con-
troller (India). Permission for the 
import of new drugs is granted only 
after it is ensured on the basis of the 
data furnished that they have been 
approved in the country of origin and 
are beini> marketed in the number of 
countries.

If subsequent to the introduction of 
a drug, report of toxic effects come 
to notice, action for banning its im-
port, manufacture or sale is taken in 
consultation with mcdical experts in 
the country.

During recent years, six cases of 
toxic side effects/lack of therapeutic 
cfTicacy [carcinogenicity in animals 
have come to notice. The drugs in-
volved are (1) Practolol, (2) Niala-
mide, (3) Mcthapyrilene Fumerate,
(4) Amidopyrine. T5) Halogenated 
Oxyquinolines and (6) Phenformin 
Action to ban the import and manu-
facture has been taken in the case of 
the first four drugs.

In case of Phenformin and the 
halogenated oxyquinoline the medi-
cal experts including the Indian Coun-
cil oT Medical Research, who were 
consulted, were not in favour of ban-
ning the use of these drugs as thei 
toxic effects reported with these drugs 
had not been observed in this country 
although these drugs have been in 
use for many years. Manufacturers 
marketing: preparations containing 
these drugs have been instructed to  
incorporate suitable cautionary state-
ments on the side effects of these 
drugs in their package and promo-
tional literature.

Import of baby food should also 
conform to the Prevention of Food 
Adulteration Rules. However, import 
of this item is banned at present a* 
consumer goods.
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Sanctioning of Hindi posts on recom-
mendations of department of official 

, langu^e

2900. SHRI T. S. NEGI: Will the 
Minister of FINANCE be pleased to 
state:

(a) is it a fact that the Department 
of Expenditure is of the view that 
Hindi posts should not be sanctioned 
on the recommendations of the De-
partment of Official Language as a 
matter of routine but on the basis of 
need for such posts which has to be

"Tirmly established in the context of 
the work required to be done under 
the Official Language Act, 1963 and 
the rules made thereunder;

(b) if so, has Ministry of Finance 
issued direc’ions to the Work Study 
Cells to keep the ab'ove principle in 
view while recommending creation of 
posts; and

(c) if nof, whether such a directive 
is proposed to be issued to cffect 
economy and if so, when?

THE MINISTER OF STAIR IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAT SINGH STSODIA):
(a) to fc). Posts needed for imple- 

-^mention of the provisions of the 
Official Languages Act, 1963 and

* the Rules made thereunder are 
exempt from the ban orders applica-
ble to creation of additional posts on 
the non-Plan side. The Financiali Ad-
visers of the various Ministries have 
been advised to keep in mind the 
genera] scheme prepared by the De-
partment of Official Language while 
determining the requirements of Min- 
istries/DepartmentslOffices for such 
posts and to sanction Hindi staff on 
the basis of actual and reasonable re-
quirements.

knport of Raw Silk

2901. SHRT S. B. SIDNAL; Will 
the Minister of COMMERCE be 
pleased to state;

(a) whether it is a fact that due to 
ste^  rise in raw silk pric»s sevwal

exporters in India are facing diffi-
culties in fulfilling contracts with 
overseas importers;

(b) whether it is a fact that they 
are likely to lose several crores of 
rupees on this account; and

(c) whether Government propose 
to permit the exporters to imf)ort raw 
silk upto twenty per cent of the im-
port licence, if so, the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE);
(a) and (b). India’s silk exports are 
showing an increasing trend since 
April, 1981 as compared to corres-
ponding period last year. This would 
suggest that the increase in price of 
indigenous raw silk has not affected 
exports seriously.

(c) Under the import policy for 
1981-82, import of raw-silk is per-
mitted against specific export perfor-
mance. The value of raw-silk permit-
ted to be imported is 50 per cent of 
the value of 20 per cent replenish-
ment entitlement for the exporters.

M /s. Kumar Textiles, Bombay

2902. SHRI R. L. P. VERMA: 
Will the Minister of COMMERCE be 
pleased to state:

(a) whether it is a fact that M /s. 
Kumar Textiles, Bombay are work-
ing as a liaison agency for NTC to 
get the material to be supplied by 
NTC to Defence and other Govern-
mental establishsments approved by 
DGS&D;

(b) if so, the fee being charged by 
them for this purpo^;

(c) whether it is also a fact that 
NTC is having their own liaison offi-
ces at different centres; and

(d) if so, the reasons for engaging 
a private agency by NTC and thus 
depriving the public exchequer of
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.lakhs of rupees being paid as free to 
M /s. Kumar Textiles, Bombay?

THE MINISTER OF COM-
M ERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) and (b). Some ô f the Subsidiary 
Companies of the NTC have engaged 
this firm as their agents for sale of 
their products through DGS&D and 
other Governmental agencies. The 
firm is charging fees ranging from 
1-1/2 f)cr cent to 3 per cent of the 
net value of the goods contracted 
and supplied.

(c) NTC (Holding Company) and 
only two out of nine Subsidiary Com-
panies of NTC are having their liai-
son offices at Bombay and Delhi.

(d) The services rendered by the 
Agent have been useful to the NTC.

29  0 3.

T̂’TT f% :

(^ )  *TSqiT
% n«TT

c>

^  ^T ra  f^^ir ^rqr ;

(jir) T r i i^ ^  ^  ff.n^ ^
r̂rn ^  vr\x ^  f^n'ir

Tfqf ;

(ji) 5  Tnr̂ '-'TT̂
^ JTi-̂T ^  t  ; ?rk

(^ ) fTR ^  ^
f%qr

v T f w  ?f«rr mrV
(«f”> 5n»iq' : ( ^ )  ^
% f=fnTW VT

1 1  ^TTiTft %:r
?fif^ ?R r m

IFiTn
?rk JT̂ rrf̂ r̂  f^-tr ?fcr T,Trfc,-wf 

f^qr ^fni I  I
TiTiTcC9ff

?ir^^ ^r^  ^  °JT̂ rFTT I  i
"?ir^Zn” % JTsprSf̂  K qT^f^^F.>o

w f f  f t  r ^rwcf

Export market in Latin American 
countries

2904. SHRI VIRBHADRA 
SINGH:

SHRI R. P. GAEKWAD:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether it is a fact that during 
his recent tour oT Latin American 
countries, he found prospects to esta-
blish our markets for exports there; 
and

(b) if so, what steps are being pro-
posed to be taken to establish the 
export markets there?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) and (b). Commerce 
Minister had visited Argentina and 
Brazil from 27th to 31st July, 1981. 
Besides holding a Conference of 
Heads of Missions and Commercial 
Representatives matters relating to 
bilateral trade were discussed with 
the respective Governments. Discus-
sions were also held with the mem-
bers of trade and industry in these 
countries. In order to establish ex-
port markets in Latin America, Gov-
ernment are encouraging contacts 
between the Indian Industries ' and
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their counterparts in Latin America. 
Study-cum-Sales delegations are also 
be^g  organised. The Federation of 
Indian Chambers oT Commerce & 
Industry have entered into arrange-
ments for setting up joint institutional 
mechanism for the exchange of in-
formation relating to trade. Efforts 
are also being made to explore the 
possibilities of establishing appro-
priate shipping linkages between 
India and Latin America.

Import of Cocoa

2905. SHRI E. K. IMBTCHI- 
' BAVA: Will the Minister of COM-

MERCE be pleased to state:

(a) what is the internal requirement 
of Cocoa and which are the com-
panies producing cocoa products;

(b) whether producMon in Kerala 
is sufficient for the internal consump-
tion;

(c) if so, the reasons why Govern-
ment of India issued liccnce for irii- 
pori oT cocoa at the cost of poor 
Kerala farmers; and

_  fd) whether Government are aware 
that the Cocoa produced in Kerala 

^and Karnataka Stages does not con- 
*tain acidity and vested interests are 
making false propaganda to the de-
triment of the farmers and the na-
tional interests?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):
(a) The estimated internal require-
ments of dry cocoa beans during 
1981-82 will be around 2,000 metric 
tonnes. The major consumers pro-
ducing cocoa products are:

Mjs. Kaira Dist. Cooperative*
Milk Producers Union l.td., Anand.

M|s. Cadbury India Ltd., Bom-
bay.

Mis. Sathe Biscuit & Chocolate
Co. Ltd., Pune.

Dr, Writer’s Chocolates & Can-
ning Co., Bom,bay.

M[s. Jaga^jit Industrie’s Ltd., 
Hamira.

M|s. HMM Ltd., Nabha.

M|s. Cocoa Products & Beverag-
es Ltd., Madras.

M|s. Alvitone Laboratories, 
Madras.

M|s. Food, Fats & Fertilisers 
Ltd., Tadepalligudam.

(b) to (d). While indigenous pro-
duction of cocoa beans is sufficient, 
it was considered advisable to allow 
a small import of cocoa beans for 
blending purposes to help current 
operations of the industry with a 
view to maximising demand for In-
dian Cocoa pending scientific investi-
gations leading to sophisticated tech-
nology, technical know-how and pro-
cessing skills in regard to acidity con-
tent oT Indian cocoa, and thereby 
eliminate even small import of cocoa 
beans.

Requirement, production and import 
of natural rubber

2906. SHRI M. RAMANNA RAI: 
Will the Minister of COMMERCE 
be pleased to state:

(a) the annual requirement of 
natural rubber to Teed the industries 
in India;

(b) the to*al production of natural 
rubber in India;

(c) what i's the share of Kerala 
State; and

(d) what is the quantity of natural 
rubber imported annually?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHEED ALAM 
KHAN): (a), (b) and (d). The figi^es 
of production, consumption and im-
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port of natural rubber during the last three years are given below:
(in tonnes)

Year

1978-79

19 7 9 -8 0

1980-81

(c) Kerala accounts for over 90 
per cent of Ihc production of natural 
rubber in the country.

Expansion of Rural Credit facilities

2907. SHRI JAl NARAIN ROAT: 
Will the Minister of FINANCE be 
pleased to state;

(a) whether it is a fact that Gov-
ernment have tal^en certain concrete 
measures in 1980 for expanding rural 
credit facilities;

(b) if so, the details there of and 
the results achieved so far; and

(c) what further s’eps Government 
are taking to extend rural credit faci-
lities?

THE DEPUTY IVTINISTER IN
THE M INISIRY OF FINANCE
(SHRI MAGANBHAl BAROT): (a) 
Yes Sir.

(b) 25 more Regional Rural Banks 
fRRBs) were established during the 
year 1980 taking the total to 85
operating in 144 districts of 17
States. The number of branch offices 
opened by the RRBs increased from 
2420 in December 1979 to 3279 in. 
December, 1980. The loans and ad-
vances outstanding in respect of 
RRBs as at the end of 1980 were to 
the tune of Rs. 243.39 crores in 
21,16,740 accounts.

Commercial banks were advised to 
strengthen their infra-structure for 

: achieving certain specified standards

Production Consumption Import

135.297 I 64,524 25.850

148,470 165,245 21,100

153,100 i 73>G3« 9,250

in respect of loaning to agriculturists, 
artisans, weaker sections etc. and 
provide resources for implementing 
Integrated Rural Development Pro-,i 
gramme. As at the end of 1980, ad-
vances outstanding in respect of prio-
rity sector from public sector banks 
amounted to Rs. 7409 crores in
121,87,000 accounts.

(c) The steps proposed to be taken 
include, inter alia, setting up more Re-
gional Rural Banks, strengthening in-
fra-structure oT commercial banks for 
greater deployment of credit in rural 
areas, and setting up of an apex in- 
stiUition at the national level i.e. 
National Bank for Agriculture and 
“Rural Development (NABARD) for 
ensuring closer monitoring and co-
ordination of agricultural and r u r ^  
lending activities.

290 8 . ’Spf :

^

(sp) Jfur f^T T ,
^  w f f  it

I  ;

( ^ )  ^  ^
^  (Tr^?«Tpr) ^  ^
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Permission to Tamil Nadu to Import 
Raw Silk

2909. SHRI N. SOUNDARAJAN:

SHRI C. CHINNA- 
SWAMY:

Will the Minister of COMMERCE 
be pleased to state:

(a) whether Government of Tamil 
Nadu has asked the permission of 
the Cen're to import raw silk to 
meet the shortage Taced by the 
looms in Tamil Nadu;

(b) if  so, th e  details th e r e o f;  and

(c) when the permission will be 
granted?

THE MIMSTER OF COM-
MERCE AND SIEEL AND MINES 
(SHRI PRANAR MUKHERJEE):
(a) to (c). No formal request has 
been received from the Government 
oT Tamil Nadu for permission of 
the Centre to import raw silk to 
meet the shortage faced by fbe looms 
in Tamil Nadu. However, Director 
of Handlooms, Tamil Nadu, has re-
quested Development Commissioner 
for Handlooms to move Government 
of India to grant necessary permis-
sion *0 the Tamil Nadu State Hand- 
loom Weavers Apex Cooperative 
Society fCOOPTEX) to import at 
least 10,000 Kgs. oT raw silk under 
Open General Licence scheme. Under 
the existing policy, there is no 
provision for import of raw silk for 
actual users except through the Cen-
tral Silk Board which also is not at 
present authorised to utilise this pro-
vision in view of the review oT the 
raw silk price stabilisation scheme. 
Raw Silk could be imported by the 
exporters only against their export 
performance according to a formula 
prescribed under the replenishment 
scheme. Hence the question of 
giving permission to C^OPTEX to 
import raw silk does not arise.



• (a) whether he is'aWare th&t Kara- 
lites and other South Indians em-
ployed in Gulf countries are ex-
periencing a lot of inconvenience, 
avoidable" loss of money and time in 
their journeys to and from’ home 
having to take their flights via Bom-
bay; ■

(b) whether he is also aware that 
because of this a good many of them 
are constrained to travel via Colombo;

(c) if so, whether he is consider-' 
inp any proposal to open additional 
services between Trivandrum andi 
some suitable citics in the Gulf Area; 
and
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Development of Tourist Centres in 
Gujarat, Maharashtra and Aurangabad

2910. SHRa QAZI SALEEM: 
Will the Minister of TOURISM 
AND CIVIL AVIATION be 
pleased to state:

(a) whether some proposals and 
schemes have been received by the 
Centre from the States of Vlaha- 
rashtra and Gujarat, as well as from 
Tourism Board of Gujarat, Maha-
rashtra and Aurangabad (Mahara-
shtra) during 1st January, 1981 to 
31st July, 1981 so as to develop 
various tourist Centres of the res-
pective areas and States;

(b) If so, the details thereoT;

(c) tlTC action taken by Centre cn 
each one; and

(d) the outcome thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) to (d). Proposals 
for dev.elopment of tourist facilities 
at Ukkai and provision of boats for 
boating facilities at reservoirs in 
Gujarat at a cost of Rs. 1.25 crores 
and Rs. 7.00 lakhs respectively have 
been received from the Government 
of Gujarat. While no proposals 
have been received from the Gov-
ernment oT Maharashtra or Tourism 
Board of Maharashtra or Auranga-
bad. certain proposals received from 
the Verul Development Committee, 
Aurangabad were discussed with the 
Committee representatives who 
have been requested to send revised 
proposals through the State Depart-
ment of Tourism. These are awaited.

Opening of Additional Services het- 
ivecn Trivandrum and Gulf Countries

2911. SHRI B. K. NAIR: Will
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(d) if so, the details thereof; if 
not, the reasons?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION ( SHRI 
A.P. SHARMA); (a) At present Air 
India operates seven services a week 
between Trivandrum and Gulf points 
viz Dubai, Abu Dhabi, Kuwait, 
Ras-Al-Khayamah and Sharjah. The( 
national carrier is yet to commence— 
operations between Trivandrum on 
the one hand and Doha, Muscat and  ̂
Bahrain on the other. These points 
are however, connected to Bombay 
with s u i t a b l e ,  connecting flights to / 
from Trivandrum.

(b) It is possible that some of the 
traffic bet^veen Trivandrum and Gulf 
points moves over Colombo.

(c) and (d ). ^ r-In d ia  desire to 
commence operations between Tn- 
vandfum and OmanlMuscatjBahrain. 
However, the national carrier of theif 
Gulf states viz. Gulfair is opposed 
to such operations by Air-India and 
the Civil Aviation authorities of the 
Gulf States, have consequently not 
accorded clearance to Air-India for 
such operations so far.
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Steel Awaitiiig Custosnm

 ̂ 2912. SHRI R. L. BHATIA:

SHRI INDRAJIT GUPTA;

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) whether some lakhs of tonnes 
di steel of all varieties produced in 
,^e country is awaiting customers;

(b) if so, what is the snag in al-
location and distributic®;

(c) the steps being taken to dispose 
it of;

(d) wlielhcr Government have 
jjut certain items of steel on the Open 
General Licence; if so, what are 
these and why this has been done 
and whether the Chairman, Steel 
Authority oT India Limited has 
urged Government to remove these 
from the O.G.L.; and

(e) if so, Government’s 
thereto?

reaction

THE MINISTER OF COM-
MERCE AND STEEL AND MIJNES 
rSHRl PRANAB M UKHERJEE):
(a) Stocks of S'cileable steel of the main 
producers on 1-7-80 as compared 
with 1-7-81 are given below:

(in tonnes)

1. SA II.

2. T ISC O

T o t a l

As on 
1-7-80

As on 
1.7-81

7.32.000 7,64,000 .

1.06.000 1,33,000

8,38,000 8,97,000

(b) and (c). There is no snag in 
the distribution system. The stock 
level is only marginally higher than 
what it was a year ago when the pro-
duction was significantly lower. 
However, the distribution procedures 
are reviewed from time to time and
1861LS—

changes are made as and when neces-
sary. Recently, billets and re-rol- 
lables, bars and rods (includings wire 
rods), HR Coils (above 5 mm thick-
ness) and CR sheets/coils have been 
taken out of the regulated distribu-
tion of the Joint Plant Committee 
(JPC).

(d) In the current year's Import 
policy, the main items under OGL 
are billets for re-rolling, re-rollable 
scrap, bars and rods including wire 
rods), HR Coils 2.5 mm and below, 
D.D. and EDD quality sheets, che-
quered plates, plates to boilcr/pres- 
sure vessel quality and IS-2062, striK- 
turals to lS-2062 quality, rolled 
blooms above 400 mm and some 
special profile sections, This was done 
with a view to ensure that engineer-
ing industries’ production does not 
suffer due to constraints on raw mat-
erial availability. In this connec-
tion, the indigenous capability and 
anticipated prfxliiction were kept in 
view. Various suggestions regard-
ing the import policy have been » -  
ceived from some organisations, in-
cluding Steel Authority of India 
Limited (SAIL):

(e) Changes in policy will be an-
nounced as and when considered 
necessary.

cfr jgrsTrrrff qfrir^^FrT
^  ^  »rin

2 913. «TTf WlVo :

fqr fF^Tn’

^  ^  ;

^*1* trr 

pfif ^

^  sfft ^ i rk  ^

^rx ?=ft ;
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^  qr^ î-<Tg ^-pi

% f^cr t f̂, 3Tn ^qr «rr 1

q’tir-^T ?lT?T>f % ^'«t -■■!-' f r  ^  
sisfi Pi:jr I  fp iv.r<ra 

^(v:qr<9(^ ^
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Investment by OPEC Countries

2914. SHRI H ^R IN A T H
M lSkA: \'il1 the Minister of
FlNANCt: be pleased lo state:

(a) the progress of interest shown 
by OHl^» ooiintries in nuiking in-
vestments in our country; and

(b) the concrete proposals that 
have maferi'^lised and the size of 
investment by OPEC countries ia 
our country during the current plan 
period?

THE MINISTER OF FINANCE 
(SHRI R. VHNKATAkAMAN): (a) 
and (b). I he reaction to the new 
policy Iras h-en favourable. Pre-
liminary discussions are under way 
Tor soirte pn>jec^s. However, no 
concrete proposal has -o far been 
received. iiti mailers involving in-
vestment d.-.-i'ions bv ^.?r-ian coun-
tries, it i'' (liiticult to (ii:ik ' an esti-
mate of *ne si/e of the investment in 
India by ' counip’s during the 
current plan pciiod.

3r'Tr?̂ T «Ti
5 'T;s,-ifhTT̂

2915 .  «f: : WT
f^ rT  ^  " T r  =P^JT R :  :

(^ )  551’̂ rTT jJcfr %
fsT;̂  ;f  ^  ?ir!IR
^ r  I :

( ^ )  % Tnq-TIT,
fsr^ft 3|fy

5 q t ^  ^  SFt ^ r f t  %
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^  ^fsTTTf *ffr F̂TTTrr vffif
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Heading: Summary Assessmcni 
Scheme

2916. PROF. AJIT KUMAR 
MEHTA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have 
made any assessment with regard to 
the success or otherwise of the In-
come-tax Summary Assessment Sche-
me introduced in 1971; and

(b) if so, details thereof and the
steps taken by Government to remove 
the lacuna, if any, identified by Gov-
ernment in the working oT the Sche-
me? *

• THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRl SAWAI SINGH SISODIA);
(a) and (b). Yes, Sir. Government 
have been from time to time analys-
ing the working of the Summary As-
sessment Scheme and making changes 
to improve the position. The dis-
posal of cases under this Scheme 
during the financial year 1980-81 
was 30.99 lakhs showing an increase 
of over 5 lakhs in comparision to
1979-80.

2. Some of the steps taken by 
the Government to improve the posi-
tion in this regard are as under:

(i) Deletion of sub-clause (ii) 
and (iii) of section 143(1) fb) of 
the Income-tax Act, 1961, by 
Finance (No. 2) Act, 1980, whicn 
has taken away the power of the
I.T.O. to make adjustments to the 
returned income.

(ii) Authorising Inspectors of 
Income-tax to make summary as-
sessments in cases upto Rs. 
25,000/-.

(iii) Increasing the monetary 
limit upto Rs. 1 lakh for Summary 
Assessment Scheme in non-com-
pany cases.

(iv) This Scheme now also co-
vers company cases showing in-
come below Rs. 10,000/-and hav-
ing paid up capital below Rs. 5 
lakhs.

Revitalisation of Tea Industry

2917. SHRI SONTOSH MOHAN 
DEV: Will the Minister of COM- 
MERC;^ be pleased to state:

(a) whether it is a fact that 
national meet was convened to consi-
der steps to revitalise the tea industry;

(b) if so, the main recommenda-
tions made by the meeting;

(c) what measures were suggested 
for improvement in production of 
better quality tea and research and
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dcvelopmcipt to achieve export tar-
gets; and ' ' ■

(d) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM
KHAN): (a) Yes, Sir.

(b) to (d). A statement conttiining 
the recommendations made by the 
meet is attached. The statement
includes the measures suggested for 
production of better quality tea and 
research and development to achieve 
export targets.

Statement

INDUSTRY

(1) That the Industry will:—

(a) give priority for exports so 
that the targets fixed Tor exports 
are ■achieved;

(b) produce tea of better quality 
so as to realise more remunerative 
prices;

(c) plough back more of retain-
ed earnings for improved produc-
tion and research and development;

(d) increase production of tea 
in value-added To^m.

GOVERNMENT OF INDIA AND 
STATE GO\T.RNM ENTS TOGET-
HER

(2) That for the next three years 
(1981-82 to 1983-84) to enable the 
Tea Industry to overcome the present 
difficult times and stabilise—

(0 ) Excise duty on tea be sub-
stantially reduced;

fb) Indirect taxes paid on exports 
be refunded and the procedure 
for draw backs be simplified;

(c) As production of packet tea 
is to be encouraged, Excise duty 
on packet tea be substantially re- 

, duced or removed;

(This recommendation is to bc| 
valid even beyond the next three 
years until a further review)

(d) Sales tax on Auction teas 
should be suspended;

(e) Agricultural income-tax and 
other local taxes be substantially 
reduced by respective State Gov-
ernments and if there be no flexi-
bility in reducing tax liability un-
der any particular law, endeavours 
be made to grant appropriate re-
liefs by suitable adjustments under 
other laws;

GOVERNM ENT OF INDIA

(3) That the Industry be enabled 
to pay advances income-tax on the 
basis of income estimated to be gen-
erated during each quarter;

(4) In view of the agricultural 
nature of operations, the credit re-
quirements of the Industry be fully 
met by the financing institutions at 
concessional rates of interest for the 
next three years;

(5) That discussion be held with 
the Railway authorities Tor

(a) providing full movement facili-
ties for transport of coal to meet the 
requirements oT tea gardens;

■and that in order to facilitate this, the 
Industry be enabled to move coal 
from pitheads to rail-heads;

(b) TTiat facilities be provided to 
the Industry by the R’ailways for 
movement oT tea in less than ■a train 
load-that is, in smaller number of 
wagons as well as in containers;

( 6 ) That a study be instituted in 
respect of internal tea marketing sys-
tem and an appropriate reporting and 
monitoring system be designed.

(7) TTiat the committee on small 
growers, already constituted by the 
Qovemment, be urged to gjve its re-
commendations at the earliest possi-
ble taking into account their special 
difficulties and problems.
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(£) That the Chairman, Tea 
Board, have a seperate meeting with 
the Industry in Tripura so as to 
consider and recommend suitable 
measures concerning problems speci-
fic to Tripura.

STATE GOVERNMENTS

(9) That the Governments of tea 
producing Stale consider constituting 
consultative committees with a. view 
to having periodic and regular dialo-
gue with the tea industry on its 
problems arising from time to time. 
These committees will consist of re-
presentatives of the respective Gov-
ernments and the Industry. If the 
State Governments so desire, the re-
presentatives of the Governments of 
India will be Irappy to be present at 
such meetings. The Kerala Gov-
ernment has already introduced such 
an arrangement.

(10) That the State Governments 
should consider granting exemption 
from rural employment cess of (a) 
all export s-alcs of tea;

(b) producers using their own tea 
for pacJceting purposes.

(11) That tea being used for 
production in valu-added forms may 
not compulsorily be required to go 
through auctions;

(12) That West Bengal Govern-
ment be requested to take an early 
decision on the representation given 
to them by the CCPA both in regard 
to—

(a) Industry’s freedom in choos-
ing its own channel of marketing;
and (b) exemption from rural em-
ployment cess;
(13) State Governments should dis-

cuss with the Tea Industry their pro-
posal for availability of wood fuel 
which is a renewable energy source.

GENERAL
(14) That Nation-al Level Meets 

on Tea Industry be organised from

time to time to maintain continuous 
dialogue with the Industry.

Places to l»e linked by feeder Air 
Service in Orissa

2918. SHRl LAKSHMAN MAL-
LICK: Will the Minister of rOU-
RISM AND CIVIL AVIATION be 
pleased to state:

(a) whether Government arc con-
sidering any proposal to connect pi'a- 
ces of Tourist interest in Orissa by 
feeder service; and

(b) if so, the names of the places 
to be connccted during 1982?

THE MINISTER OF lOURISM 
AND CIVIL AVIAIION (SHRI 
A. P. SHARMA): (a) and (b).
A decision in principle has been 
taken to extend Vayudoot Services 
to places other than those in the* 
North Eastern Region, on Hie basis 
of a phased programme. The de-
tails are being worked out.

Staggering of Flightft Connecting 
and Delhij Chandigarh

2919. SHRl SUNIL MAITRA; 
Will the Minister of 1 OUR ISM 
AND CIVIL AVIATION be pleased 
to state:

(a) is it a fact that there -are 
flights On Saturdays, Sundays and 
Mondays that connect Lch with 
Delhi and Chandigarh; and

(b) if so, the reasons why flights 
cannot be staggered m such a w-ay 
so that each alternate day one I AC 
flight connects Lch with Delhi or 
Chandigarh?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION tSHRl 
A. P. SHARMA): (a) Yes, Si'.

(b) Indian Airlines has plans to 
stagger the dates of operations to 
Leh in its winter schedule efFective 
October, 1981.
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Setting up of Sponge Iron Plant in 
Madhya Pradesh

2920. SURI PRATAP BH/VNU 
SHARMA: Will the Minister of
STEEL AND MINES be pleased to 
state:

(a) what are the p'-o«nect of a,
sponge iron plant in iviauhva Pra-
desh; ■ ^

(b) whether Government are 
thinking to set-up one sponge iron 
plant in Madhya Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND
MINES (SHRI PRANAB MUKH- 
E R JE E ): (a) to (c). Govern-
ment do not heve any proposal under 
their consideration to set up a sponge 
iron plant in Madhya Pradesh,

Import of Cocoa

2921. SHRI M. M. LAWRENCE: 
Will the Minister of COMMERCE 
be pleased to state;

(a) whether Government have 
given licences to import Cocoa in 
the years 1978, 1980 and 1981;

(b) if so, the quantity imported 
in each year; and

(c) the indigenous production of 
the CocoQ State-wise?

THE MINISTER OF COM-
M ERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):
(a) During 1978-79, 1979-80 and
1980-81 (upto 15-7-1980), import 

of cocoa bean/f>owder was allowed 
to Actual Users (Industrial) under 
Open General Licence. Export 
Houses could also import this item 
against REP and Additional licences 
as per policy. With effect from 16th 
July, 1980, the import of this item 
was canalised through the State Tra-
iling Corporation of India Ltd. Since

then, import of only 75 M.T. has 
been cleared through the canalising 
agency during 1981-82.

(b) The quantities imported dur-
ing 1978-79, 1979-80 and 1980-81 
(upto May, 1980) were as under;

Year Quantity
(M .T.)

19^-79  . . . . 693
V

1979-80 . . . . 585

1980-81 (upto M ay ’80) . 121

(c) No official estimate of pro-
duction is available. The indigen-
ous production during 1980-81 ac-
cording to rough estimate was be-
tween 3000 and 3500 M.T-, mainly 

in the States of Kerala and Karnataka.
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w«TR -3^ îi'̂ rr =̂ rf̂ cr
5f<̂  cf̂  qrT^inM ’■-I’̂ cfi ^nFs^i-^

f^:?ir;j ^•'-r̂ Vff T̂i ?Tiqv:T^arm % 

^fT'ir ^ r  f-| w irrr?rn ^M'i f̂Fr-Poi
% ??i I

( 4 ) tf i t  '̂1 >if^ m r
^ir<  ^€ff5ft n'*!TT -̂-T srr f<iT 5f(%

ifff: ^TRTifT % -^cT tf Wl| ^

^ r y i 7  ̂ ri^^iTcTi^’ % Tn̂ r feq- ^
?T«RT % f>i.T ^ti^rrJT-P

sqr^T ^iTT ^ f^ iT  I

( 5 ) t'T iTr̂ iiTn ?rr f̂ <r i,-,-̂  
^r$r fjTr«ref 5fr< -TT̂Trsr??

?ff€fifj|+: '̂Ĵ r̂fcfrT
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Performance of “Vayudoot”

2923. DR. KRUPA SINDHU 
BHOI: Will the Minister of TOU-
RliSM AND CIVIL AVIATION be 
pleased to state:

(a) whether any review has been 
made on the performance of the 
feeder Airlines se'rvice “Vayudoot” 
introduced recently;

(b) if so, the findings thereof;
(c) whether Government propose 

to introduce “Vayudoot” service in 
some new centres in future; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARM A); (a) und (b ). 
The operations of Vayudoot ser\ices 
are constantly under review and the 
(results of such reviews made from 
time to time revealed that the load 
factor which was 27 per cent in Feb-
ruary, 1981 increased to 37.36 per 
cent in July 81. The increase in 
load factor in Chabua-Tezu Chabua 
sector necessiated increase in the ser-
vices. Accordin^y Vayudoot is op-
erating an additional shuttle in this 
sector on Saturdays. As a result of 
a recent review it was established 
that the fares on these sectqrs re-
quired m  upward revision.

Cc) and(d). A decision has been 
taken in principle to extend the 
Vayudoot services to places other
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than the North Eastern Region, on 
the basis of a phased programme. 
The details are being worked out.

Imports and Exports

2924.  SHRT T R. SHAM ANN A: 
Wm the Minister of COMMERCE 
be pleased to state;

(a)  the value of imports and ex-
ports of the country for the last three 
vears;

(b) the balance of trade for the 
above period; and

(c) what was the target fixed for 
imports and exports for the last three
years? <ij

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI  KHURSHED  ALAM
KHAN):  (a) and (b).

(Rs. in crorcs)

Year Imports Exports  Balancc 
of Trade

197B-79

1979-80

19B0-81
(Provisional) ’

6814-30  5726-26  —io88-04

9021 75  64.58- 76  —25G2 97

12329-90  6704-12  —5025-78

♦The export/import figures for 1980-81 are provisional (updated till June 1981 compilation) 
and subjcct to upward revision on receipt of late/supplementary returns from customs. Exports 
and imports during 1980-81 might reach around Rs. 7100 crores and Rs. 12600 crorcs.

(c)  The provisional export targets 
for 1978-79, 1979-80 and 1980-81 
were Rs. 5800  crores, Rs. 6268 
crores and Rs. 7100 crores respective-
ly, No ;;uch targets for imports were 
formulated by the Ministry.

Recommendations of an evaluation 
Committee headed by Shri J. R. D.

Tata

2925.  SHRI AMAR ROY PRA- 
DHAN: Will the Minister of TOUR-
ISM AND CIVIL AVIATION  be . 
pleased to state:

(a) whether it is a fact that the 
Air India Board has  accepted the 
recommendations of an  Evaluation 
Committee headed by Mr. J. R. D- 
Tata; and

(b) if so. what are the details in 
this regard?

THE MINISTER OF TOURISM 
AND CIVIL  AVIATION  (SHRI 
A. P. SHARMA): (a) and (b). Air 
India Board has accepted the recom-
mendation of the Evaluation Com-
mittee headed by Shri J. R. D. Tata,

for tiie acquisition of three L-1011- 
500 Trisl-ar aircraft, during 1983, as 
the capacity replacement for the old 
B-707 aircraft which are due to be 
phased out.

Recommendations  of  Report  by 
Banking Economic  Aflfairs Depart-

ment

2926.  SHRI SATISH AGARWAL: 
Will the Minister of FINANCE be 
pleased to state;

(a) the salient recomniendaiions 

of the report by the ‘Banking Econo-
mic Affairs’ Department;

(b) do Government  propose  to 
merge the existing nationalised banks 
into one or more units according to 
the recommendations oT the said re-
port; and

(c) if so, the details of the same?

THE DEPUTY MINISTER IN 
THE MINISTRY  OF FINANCE 
fSHRl  MAGANBHAI  BAROT): 
îa) Presumably, the Hon’ble Mem-
ber has in mind the report of the
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Banking Commission submitted in 
1972. The (?onimission had recom-
mended in general that public sector 
banks may be grouped into two or 
three all-India banks and six regional 
banks.

(b) and (c). While the RBI is 
continually taking steps to improve 
the functioning ot tiie banking sys-
tem, i's restructuring will need close 
study taking into account :iii j\ !evnnt 
factors.

E xpansion  of TriviJiidruni Af 'i>J>rt

2927. PROF. P. ,f KURfFN: Will 
the Minister of AND
C iv il AVIATION be pleaded to 
state:

(a) the details of proposed expan- 
sicni of T inanuuini a irp c t  tuid the 
c-siijiaied cost;

the amount so far snent and 
tiiL work so far completvd; and

(^) when the pronoscd ‘Expansion 
is tApedcd to oe comple'eu?

TMF MINISTER OF TOURISM 
A'Vn CfVH AV'IATTOV A.
P. SHARMA); (a) fo (c). I ho details 
of \vori<s comnieted. in ntdo'css and 
proposed to 1k' taken up u I'rivan- 
drnm ■airport in the Sixth Plan (1980 
— S5) are indicated in the stntf^ment 
a'tached. All projects planned at 
present are likely to be completed in 
th-' current plan period.

Statement

Works rerrntly compl?'ii d
Estimated 

cost 
(Rs. in lakhs)

1. Extension of runway to 8500 fi-t i and strc*a(?thening to I..GN-40 . 99‘ 57

2. Construction of link taxiw.'iy . . . . . . .  16 -27

3. C o n s tru c t io n  o f o p ' r . i 'io  i il wall (Plias - II) . . . .  75

4. Extension of Intrriiational Wini  ̂ . . . . , , >'98

5. Extension and modification of doin''sfir terminal building . . 43 47

6. Provision of Abridu;ed Visual Approich Slope In<licator (A V .\SI) 6 '0 0

7. Provision of 4 Nos. crash fire tenders? . . . . . 38 00

8. Construction of fire station . . . . . . . 5 ' n

9. Provision cf Dry Chemic.'il Tender I No. . . . . . i-oo

T o t a l a a 2 -15
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Works in progress

Expenditure 
up to May, 
1981

(Rs. inlakhs)

I. Coastruction of Control Towf r and Technical Block  . 60 94 12 89

2. Extension  and  slrrncfhening  of  runway  (lo.noo feet)  and 
associated piiveraents to l.GN-fio  .  . . . . . 168 52 134 21

3. AcqiiisitioTi oflaiid for new international block .  .  .  , * 20- 03

4.. Construction of r<-idntial quarters . . . . . . *5' 9f> 2 79

5. Door Fr inie Metal Detectors 3 Nos. . . . . 0 48 0 32

6. Prov>'i»n of Instruii.ent Land ng Sv.stem (ILS)  .  .  .  . 00 4‘̂-78

Total 29'i 84 213-22

♦Tliis has bceii included in ihe proposal for construction of new internatna.il block at  an 
estimated cost of Rs. 213 lakhs, indicated below under “Works Planned.”

Works Planned
Estimate-d 
cost 

(1̂. in laklis)

1. Constru ction of new international block . . . . .

2. Provision of water bowzers 2 Nos. . . . . .

213 61 
(Estimate 
is being 
revised)

6 00

3. High Intensity runway approach lights . . . . . 6 30

4. Three Bar Visual Approach Slope Indicator (VASI) 2 sets . 6- 30

5 22

6. Hand held metal dctector 4 Nos......................................................... o- 08

7. X-Ray hand bag checking 2 Nos....................................................... 28- 00

8. Provision of Extended Range Very High Frequency (VHP)
Communication . . . ■ • • • • 40- 00

9. Provision of High Frequency Air Ground C3ommunication in Single 
Band Mode . . . • • • • • 30 00

2- 00

II. Construction of community Centre 2- <X>

12. Provision of visitors’ gallery
2- 00

13. Acquisition of Land for approach lights . . . . . 20 00

14. Construction of office and quarters for scurity staff  . 3’ 00

15. Mechanical Sweepers  . ............................................................

Tot a l

700

371-56
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2928. SHRI RAJNATH SON- 
KAR SHASTRI: Will the Minister of 
FINANCE be pleased to state:

(a) whether sales-tax amounting to 
crores of rupees remains unrealised;

(b) if so, wh'at steps Government 
are contemplating to take to realise 
the Government dues; and

(c) whether Government are taking 
any steps to either abolish the sales- 
tax and instead levy Excise duty or 
change the sales-tax at source where-
ver feasible and in other cases charge 
the tax at the first-point?

THE MINISTER OF STATE IN 
TH E MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). Levy of tax on sales or 
purchases of goods taking place with-
in a State is a State subject of taxation 
under Entry 54 in List II of the 
Seventh Schedule to the Constitution. 
Revenues from tax levied on inter-
state sales of goods under the Cen-
tral Sales Tax Act, 1956, have been 
asis.igned to the State under Arti-
cle 269 (1) (g) of the Constitution. 
The Administration of the Central 
Sales Tax Act, 1956 has been entrus-
ted by law to the sales tax authori-
ties of the Sta^e Governments who 
assess, collect and retain the pro-
ceeds of such tax. The informa-
tion about unrealised sales tax may 
be available only with the concer-
ned S^ate Governments and it is for 
them to take appropriate steps to 
realise the dues.

(c) As mentioned -above, sales tax 
is a State subject of taxation. Any 
reform in the sales tax system in the 
country can only be undertaken in, 
consultation with and with the co-
operation of the State Governments. 
A Conference of Chief Ministers and 
Ministers in charge of sales tax was 
held on 16th and 17th September, 
1980 to discuss the matter in all its 
aspects. The Conference had recom-
mended inter crlia, setting up of a

panel of Chici Ministers to ’formulate 
proposals for additions to the list of 
goods, to which the scheme ot addi-
tional excise duty in lieu of sales tax 
could be extended and additions to 
the list of declared goods. Another 
Conference of Chief Ministers includ-
ing the members of the aforesaid 
panel was convened on 15-2-1981 to 
consider the matter further. This 
Conference, after considering the 
proposal of the Union Finance Mini-
ster Tor inclusion of vanaspati, drugs 
and medicines, cement, paper 
and paper board and petroleum pro-
ducts in the list of declared goods 
and for levy of additional excise duty 
in lieu of sales tax recommended 
the appointment of an Expert Com-
mittee headed by an eminent person 
qualified to be the Chairman of 
Finance Commission and with an 
economist and an administrator as 
members (0 study the financial im-
plications of the projx>sal and the 
manner in which the financi“al in-
terests of the States can be safeguar-
ded. The States oT West Bengal, 
Kerala and Jammu & Kashmir, how'- 
ever, did not, on principle agree with 
the recommendation. The constitu-
tion of the Expert Committee is under 
consideration.

As regards the manner in which 
sales tax should be charged i.e at 
source wherever feasible and in other 
cases at the fiirst point, it is for the 
respective State Governments to de-
cide.

fEpar iTTsTi

2929 .  JTiTmai :

( ^ )  W^1 98 1% ^h Tf i  
T< ^  ^  ^  Tff ?ft

( ^ )  5^ # f̂ir %
^  1 98 1 % T T ^ i T

3TTTI f%nr IITT ;
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2 i8

(*i) 1981 % ^J?rr-
^ ' f  % 5Tf̂ * ^  W

;

(^ )  1981 % ‘“PT f ' l

7̂?TT̂*!=r f^^’n'T |?T1 ;

(•?) ^'T TOTR ^'l ?irf if

(^ )  irf^ FTFT ?r

Pl' ’̂ofl ?

f5frT*T^Ri/ *f *rcrt («fi-
?mTf : (^ )  5Effr (gr)

q«T 1 9 8 0 - 8 1  % trrr^ 'ff^rf 5FT 
%rFrf ^  f^r^m T if rw w  % ?fh:’
?n?i5T-^?TT? t̂ ^  ^tO  fk̂ TT iht ht^-

JfTt ?T^T % TT5JT-^ ^  % r
?fp: JTTT 1 :—

^TszratfT T^w[ 
*R ^TFf^ 

itqt^=^^TTFT 

^  Tff

%cr w

. . . .  

^F^-r5TFl . . . .

^xir 5T̂ 3T . . . .

15 ,956 
1 0,1 1 4 

9 ,308

77 ,222
54,377
50 ,663

f . r 3 5,378 1,82 ,262

(5T) W -f  ■'rfT 1 9 8 0 - 8 1  ^  f'lrr 
5mT3prTT ^  f̂ TUT Tfî r 

1 2 0
2 2 0  n*̂ . % ^  l i f ¥  •7’=!%

SRT 5ff^ 172^7 ^  »rf ^  ^ 7 R  
% m'cTP. q r  «TT 1 r̂q?i JT % ^  5q^PTJfr 
^  ŝTiĵ f % sqfrr jt h; 

t : -

srf-i ifqr,Tr̂ ff̂ r i i  irrar 70- ?r.r 
5rf^
?r^rR' f^r 
(J-Tijf i t )

( 1 ) ^rfn 60 R h  T^rm 5nr«Rr
( 2 ) sr% 4 5 f ^ ^ ^ r p T ? r t e 60

( 3 ) srfo 3 5 ?T«RT 5 R fe  4 5 f^llT P T  
. . . . .  

( 4 ) 5?fo* l ^ i R  30 f ^ ^ r r r r  3 5
. . . . .  

( 5 ) 5Tf̂ ’ 1 # ^  2 4 ?rf9^ f ^  5  3 0 r+'H Î TT̂  

t.’ ^J7 . . . . .  • . ■ ■
( e )  sTfcr^^iR  • '; '

2 2 0 . 0 0

2 0 0 . 0 0

1 8 0 . 0 0

1 5 0 . 0 0

1 3 0 . 0 0  
1 2 0 . 0 0
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. . (^ ) ^ . 1 9 8 0 - 8 1  %
t :—

9 0 ’

(Tfio

550

. 356

. 220

1126

(^ )  ^  I TTsir

qPT^ ^  fTTlS fJT^ t ,  ?rrT>T
^ w rr  I  %
^ T j N r f ^ _ ^  % ^ T .^ ^ T T t STTT

^  »rf Wr^T sfTt ^>f ^
2 4 0  ^rm % iTsp = ^ r^ ^ ir  ' m x  ^ r  

^#iTr?i f^£rr |  i ^
'̂T 5^1 wn # t  f^^rr

I  I

Cardamoon Exports to Arab Countries

2930. SHRIMATI M ADHURI 
SINGH: Will the Minister of COM-
M ERCE be pleased to state:

(a) whether it is a fact that a mar-
ket study for cardamom exports to 
Arab Countries was made recently;

(b) whether it is a Tact that In-
dian cardamom faces stiff competi-
tion from Guatemala because of levy 
of plantation tax, import duty, sales 
tax etc. in India; and

(c) whether Government propose 
to provide tax relief for cardamom to 
enhance production,

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRT PRANAB MUKHERJEE):
(a) Yes, Sir.

(b) Indian cardamom is facing stiff 
competition especially in the Middle 
East Countries on account of low 
price of Guatemala Cardamom.

(c) No such proposal is at present 
under consideration of Government.

Financial Requirements of Small and 
Medium Industries

2931. SHRI M. V. CHANDRA- 
SHEKARA MURTHY: Will the 
Minister of FINANCE be pleased to 
state:

(a) is it a fact that Union Minis-
try have initiated a number of steps 
to increase financial requirements of 
small and medium industries both 
short term and long term;

(b) if so, the details of the steps 
initiated;

(c) the results achieved;

(d) to what extent these steps have 
cured tl>e sickening of the industry;

(e) whether the Ministry have 
also pointed out that there is a need 
to improye man-agerial and also mar-
keting ;and

(0  how many industries have been, 
provided short and long term loans?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): (a) 
and Cb). The banks have been advi-
sed by Reserve Bank of India fram



time to time regarding steps they 5. They should fix the rep-dyraeM
have to take to simplify their proce- programmes in respect of term loans 
dures for lending and enlarging as- not in an ad-hoc nianner,but with
sistance to small scale industries. The reference to the units break-even,
guidelines issued to banks have been point and i*s surplus generating capa-
summarised below: city.

1. Banks have to ensure thal their g
advances to the pr.onty sector, of 25,000|-Tor equipment finanU or wor-
which snvall scale industry is a part Une capital or both to an indivi-
constitute 40 per cent of their total vi!lage|cottage unit
advances by Furtlier banks should be sanctioned as a composite
have m ensure that by 1985, their „ jth  repayment period of
advances to small scale unite ■ with 7 ,0  even more, without
credit limits unto Rs. 25,000|-con- insisicnce on collateral security]
stitute atleast 12.5 per cent of their auarantec|margin.
total advances to small scale mdus-
^y- 7. Banks shoudd not charge perial

2 . They have to use uniform sets advances to artisans,
of simplified application and inter- village|cottage units and units m tha
view-cum-appraisal forms for small sector.
scale industrial borrowers whose re- r. l  x,r
quiremenfs of credit facilities do not ^ i anagers .. .
exceed Rs. 2 lakhs. Spower‘s t('r ensuring that nO to oO

3. They have to adopt a flexible P^r ccnt of credit decisions are t ^ e a
approach towards marein require-
ments and ensure that no viable pro-
posal is turned down merely for want hmits upto Rs. Z

ceeding this amount but upto Rs. 2
■ lakhs are disposed of within period

4. They should be largely guided of 4 weeks and 8 to 9 weeks respec-
by the viability of the rro'-’cts '’’id tivcly fr<̂ m the date of receipt of tho
should not insist on collateral securi- application':.
ty by way of immovable property of '
third party guarantee as a matter of 9. The interest rate structure for
routine. Tt is to be ensured that no small scale inHnstries is concessional
worthwhile proposal is tump'd down and the r.Mlt’s recently revised eff-
merely fo’’ want of collateral securityl ecMve from March 2. 1981 are as
guarantee. follows;

Coniposit Loans upto Rs. 2 5 .000 /-
(For Artisans, VillagejCottage units)

Backward areas 4
Other a r e a s .......................................................................................................................  2 50 4

Term loans

Backward areas . . • • • • > 2 5̂  4
Other a r e a s ...................................................................................... ........  .

Short term advances

Upto Ra. a l a k h s ........................................................................... Not exceeding i5 f>o%

Over Rs. 2 lakhs and upto Rs. 25 lakhs . . . .  Not rxcceding 17  5 « %

Above Rs. 25 la k h s ...................................................................................  Not cxceedmg 19 50%
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In addition, I.D.B I. provides re-
lia n ce  in respect erf term loans sanc- 
ticMied by eligible institutions to ihe 
Small scale industries at concsssional 
rates of interest and has taken the 
following steps to increase t h e  flow 
of refinance assistance to t h i s  sector:

(1) From July 1978, sanction 
as well as disbursal of refinance 
inrespect of loans upto Rs. 5 lakhs 
to small scale industries and to 
small road transport operators 
have been on "ah automatic b»sis 
under the Automatic Refinance 
Scheme.

(2) From February, 1979, 
I.D.B.I. has been providing refin-
ance to the full extent in respect

' of composit loans upto Rs. 25,000|- 
for equipment finance andj 
or working capital granted to arti-
sans and cottage and village indus-
tries and industries in the tiny 
sector.

(3) The following concessions 
for the benefit of the small scale 
sector were introduced under the 

- Bills Re-discounting Scheme:

(i) Lower discount/re-discount 
rates frv^m April. 1978;

(ii) Liirger spread to banks in 
respect of such bills as an in-

centive to cater to the small 
scale sector;

(iii) Separate limits to banks for 
exclusive use by the manu-
facturer sellers and purchaser 
users in the small scale sec-
tor from July, 1978.

' In order to quicken the f^ow of 
■assistance to small/medium indus-
tries, I.D.B.I. has been increashrg 
the limits of loans eligible :or refin-
ance subject to certain stipulations. 
It has also introduced two seed capi-
tal Schemes— one granted to SFCs 
and -another to SIDCs. IDBI and 
other all India term financing insti-
tutions have set up a net work of 
13 technical consultancy organisa-
tions spread over various parts of 
the country to offer a wide range of 
technical services to small/medium 

entrepreneurs.

(c) and (f). Statements showing
(i) the bank’s advances to small 
scalc industries and (ii) IDBI’s re-
finance assistance (Gross) to small 
scale industries in the following tab-
les indicate that steady progress 

..been made in .the banks and I.D.B.I.’s 
lending to these sktors;

Banks' Advances to Small Scale Sector
(No. oX units in ’000)

(Amount in R'?. crorcs)

AiS on last Friday of
No. of 

Units
Balance
out-
standing

%age of 
total 
priority 
sector 

advances

%age ol 
total
advance s

January, 1 9 6 9 .................................................. 57 286 59 ' 2 7 9

Drccmber, 1970 . . . . . 103 469 46'  0 lo- 2

Decembrr, 1972 . . . . . . 1 73 659 N.A. 1 1 - 7

Drcembcr, ig7<j . . . . . . 1 147 44-0 1 1 4

Dcccmbcr, 1977 . . . . . . 477 1703 4 f 2 1 1 . 1

Decembrr, 1 9 7 9 ................................................... 2633 38-9 1 2- 4

2766 39 '3 1 2- 4
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(Rs. in crorea)
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Year
July-June

1977-78

197B-79

1979-80

1980-81

(d) and (e). The measures de-
tailed above are aimed at encourag-
ing promotion of small scale indus-
tries. At the same time a number 
of steps have been taken to tackle 
the problem of sickness in industry, 
including small scale industry. In 
this regard, the instructions to the 
banks cover, inter-alia, aspects such 
as strengthening the org-anisational 
set up in banks and placing of quali-
fied staff at appropriate centres tor 
monitoring and rendering counselling 
assistance to the sick units in various 
aspects of their operations including 
Marketing and Management. The 

banks have also been advised to make 
efforts ia deserving cases for revival 
of potentially viable units and cori- 
sider grant of need-based credit faci-
lities, if necessary, at concessional 
rates of interest, lower margins and 
rescheduling of past liabilities. The 
banks are also required to undertake 
periodical review of the SSI accounts 
(including those which are sick) and 
put up their position to their Boards. 
Keeping in view the su-sceptibility of 
SSI units to Ae environmental pres-
sures, the Reserve Bank of India has 
impressed upon banks the need foi 
timely and adequate assistance to 
viable sick SSI units. It has also 
been emphasised that the problems 
faced by sicTc SSI units and small 
trepreneurs need to be tackled with 
a sense of greater awareness and un-
1861 LS—8,

Refiaance assistanceTotal refinance
assistance sanctioned to small scale

sectors and small 
road transport 

operators

No. Amount No. Amount

•4578 256-5 13588 162*5

4'̂ 3 1 ?e6a8 3 0 5 *

544+7 5 3 3 -7 53339 447-7

61210 704-3 60017 481* c

derstanding and the banks should, 
therefore, strive to bring about an 
attitudinal change in the personnel.

The Reserve Bank has also set up 
State Level Inler-institutional Com-
mittees at all the regional Offices of 
the Reserve Bank of India for con-
sidering the problems faced by the 
small scale and medium scale indus-
trial units and small entrepicneurs.

The Banks alongwith term lending 
institutions have set up Technical 
Consultancy Organisations in a num-
ber of States for providing consult-
ancy services to industries, including 
smell scale industries, in various 
fields including mana^ment and 
marketing, weakness in which has 
been identified as being among the 
reasons for sickness in industry.

A number of sick units has been 
revived with the efforts of banks and 
institutions.

Foreign aid in establishment of Alo- 
minium Plants

2932. SHRI MANMOHAN
• TUDU; Will the Minister of STEEL 

a n d  MINES be pleased to state:
(a) the name of the foreign coun-

tries which have expressed their view  
in regard to gjving of financial aid
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in the establishment of Alumina 
plants in the country;

(b) the name of the countries 
which have already started financing 
the setting up of such Alumina 
plants;

(c) which Alumina plants have 
been extended such financial grant;

(d) the estimated cost of those 
Alumina plants;

(e) whether any proposed Alu-
mina plant is going to be set up by 
the joint collaboration of India and 
other foreign countries; and

(f) if so, the details about the 
Alumina plants where work is on 
schedule and the Alumina plants 
which are going to be set up?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE^l:
(a) to (f). The Government of 
Fnmce has extended credit for finan-
cing a part of the Orissa Alumina/ 
Aluminium Complex. This Comp-
lex is being set up at an estimated 
cost of Rs. 1242.4 crores, and is 
scheduled to be commissioned in 
1985-86. Till date, the project im-
plementation is on schedule.

In addition, the Government of 
USSR has evinced interest in extend-
ing credit to partly finance a proposed 
Alumina Plant in India. This pro-
posed plant of 8,00,000 tonnes/ 
annum capacity, has an estimated 
cost of Rs. 498.4 crores- The ques-
tion of USSR providing substantial 
part of the cost of financing the plant, 

as also agreeing to buy back the 
whole, or a substantial part, of the 
product is under discussion between 
the two Governments.

Apart from the above, the possi-
bilities of setting up a joint project 
in India in collaboration with com- 

^^panies from the Middle-East, arc be-
ing studied by the State Governments 
of Gujarat and Maharashtra.

No grants have been received from 
foreign Governments for financing 
Alimiina/Aluminiulm plants in the 
country.

293  3. %o vilRrvFFT :
^  ^

fw; : 

^  srtrf %

f î)T f̂ciT I  ;

{ ^ )  T r f ^  1 9 7 1  ir
^  sft

TcrfVr 'Tqfĉ  I  ;

(^t) qf^ ^

fsTrT If («ft
?T̂ Tf ffT̂  : (^0 ^ (^ )-

?ft7: ^  ^

'̂T ^ |tcft I  (fjf^ if TTfr^T- 
^fT, t t sit  5T??r, »^rf^qT %
^  I )  ^
^  i - 6- ' i 974  % I ?  m r  t

r̂rzfrii ^  f̂ <?nrfT?ff cr ;
^  1 %

f^cr JT(TT
^  ̂ rrsT T  7 7 :  1 - 2 - 1 9 7 8

^ gsrn:
Tm  % flTT ^

^  V
% Wfff if ?ftT f ^ / f u m r

^  ^  V - i '  ̂  ir



H2g Written Answers BHADRA 13, 1903 (SAKA) Written Aruwers 230

^  n f  «flr I
vw ^  if 517̂

'T5T ?RT ^  mo tmo
^  TT'^q ^  ̂ J3F1T JPTT
1 1  'TTtTiT ir
flT f^ 9 f  % ?fk  sqfq-
?=r*ft ?T?ff ^  5!TTfT ^  ^

^T^RffTTT TK fjf'JRf^qT
■jrri^r i

^vft ^rcff TT f^=^n:
^  'ir^ ^  'TT
?T9ftrsr  ̂ f^qi 3fraT 1 1 fTO^fr ^  
tf?TT ^Wlsr^ 2 9 - 6 - 7 9  f ĴTT t t^T
«rr I

West Bengal Goveniment Proposal 
for Development of Ayodhya Hills in 

Puralia District

2934. SHRl BASUDEV ACHA- 
RIA: Wmi the Minister of TOURISM 
AND CIVIL.AVIATION be pleased 
to state:

(a) whether Government df West
Bengal have a proposal for the
development of Ayodhya Hill of
Puralia district; and

(b) if so, what steps have been 
taken in this regard?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) and (b). Gov-
ernment of West Bengal has prop<> 
sed development Ayodhya Hills in 
Puralia District. Ayodhya Hills 
have been included in one of the tra-
vel circuits identified in West Ben-
gal for development in an integrated 
and phased manner by pooling the 
available resources in the Central, 
State and private setcors. The State 
Government has been requested to 
prepare a blue-print of tourism 
development of the centres^ along the 
identified travel circuits indicating the 
facilities in existence, facilities which 
are being provided in the State sector

and the additional facilities require^ 
to be provided at these centres so 
that a shelf of schemes can be pre-
pared for implementation consistMtt- 
with the availability of resources and 
inter-se priorities.

Permits I Licences to Im ports  
Edible oils

of

2935. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
COMMERCE be pleased to state:

(a) the names of principal • im-
porters of edible oil who were given! 
permits/licences to import oil during 
the years 1978-79, 1979-80, 1980-81 
and 1981-82 (uptil 31-7-1981), the 
quantity of oil imported and the 
country of purchase;

(b) whether some of these made 
high profits on these imports and 
indulged in irregularities including 
diversion of the consignments to 
otl>er destinations; if so, their parti-
culars and the action taken against 
them;

(c) whether Government exercised 
any control over the prices charged 

by them from the mills or other whole-
sale buyers before canalising the im-
port and distribution through S.T.C. 
if so, what; and

(d) the control that Government 
exercise now on the sale of such con-
signment?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI FRANAB M UK H ERJE^:
(a) Import of certain edible oils 
was allowed under Open General 
Licence during 1978-79 upto 1st 
December 1978. No individual im-
port licences were, tl^reTore, issued 
during that period.

From 2-12-1978, import of ediblo 
oils was canalised through State Trad-
ing Corpn. of India Ltd., and 
this policy continues.
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After canalisation, import licences 
have been issued.on tl^e basis of firm 
domttiitments iniade under OGL be-
fore 2-12-1978r‘* Parficulars q£. 
sudh import licences are published 
i<i the Weekly Bulletins of "Im port 
licences, Export Licences and Indus-
trial Licences issued by the Chief 
Controller of Imports & Exports, 
New Delhi, copies of which are avail-
able in Parliament Library."

A statement of imports of edibla
<rfls as available is attached.

ro ’I ' I
(b) Some importers might have 

made high profits. On their imports 
dn e 'to 'th e  diflFerence between tho 
landed cost of imported oil and its 
prevailing market price. In order 
to m ^  up such profits the customs

4, 1981 Written Answers 232-
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duty on certain edi;ble oils has been, 
recently increased.

Government have no information 
whether any consignments purchased 
against the aforesaid import licences 
were diverted to other destinations.

(c) Under OGL imports, in 1978- 
79 there were, no conditions per-' 
taining to  price or distribution cont-
rol. However, OGL import was not 
allowed for use in vanaspati industry 
and other industrial pui^oses.

(d) Imports against licences issu-
ed on the basis of firm commitments 
made under OGL before 2-12-1978 
also are not subject to any conditions 
regarding price or distribution con-, 
trol.
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Loan for Thai Project

2936. SHRI LAKSHMAN 
MALLICK:

SHRI fflRALAL R. 
PARMAR:

Will the Minister of FINANCE be 
pleased to state:

(a) whether India has sought loan 
for Th-al Project from Japan;

(b) if so, \vhf<her any official team
has visited that country in this regard; 
and ^11^

(c) if so, the amount of loan soucht 
and outcome of the visit of the team?

THE MINISTER OF FINANCE 
^HR^I R. VENKATARAMAN): (a)

(b) Yes Sir.

(c) Notes have since been exchan-
ged betvv^een the two Governments 
for a lo«n of Yen 20 billion for this 
project.

Linking of Wages with Producfivify

2937. SHRI V. S. VIJAYA 
RAGHAVAN: Will the Minister of 
FINANCE be pleased to state:

(a) whether Government are consi-
dering linking wages with producti-
vity in the public sector undertaking; 
and

(b) if so, the details thereof? '

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). As the proposal to link 
wages with productivity in public 
sector enterprises is as yet under con-
sideration of the Government, de-
tails regarding the same have not yet 
been l^alised.

Exporf of Railway Components 
USA

to

2938. SHRIMATI MADHURI 
SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any proposal 
for an Indian Railway component 
manufacturers’ delegation to visit the 
United States of Ajiieriea to explore 
export opportunity;

(b) if so, whether any study has 
been made about the items' which 
have a good demand in U.S.A.; and

(c) what is the composition of the 
team and the names of the sponsors?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) Yes, Sir.

(b) The Engineering Export Pro-
motion Council, Calcutta has made 
a preliminary study of the US mar-
ket which reveals that there is a good 
demand for a number of railway 
items including Freight cars and 
their components, components of 
Passenger (Tars, Railway track faste-
ners and Railway track tools etc.

(c) The delegation will consist of
5 members from leading Railway 
Rolling Stock and Component Indus-
try and one senior officer from the 
Engineering Export Promotion Coun-
cil as Member-Secretary.

The Engineering Export Promo-
tion Council is the sponsorer of this de- 
10x10x14

iTTTrf ?fTf*TV ^  ^
fjrv zi v t ira'v

2 9 39. «ff mfW 

f%;—

spqr vprrT^i
 ̂ 1 , 50
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% »l?iT % 3ft f?F
^  ^  5t ferfn^T
nq V, n?n«i 5F«rr5Tf 'Tf^^ ^
^  »ini^ ?ft ;

(w) ?f, cfr ?«rrr
% f ^  JT^ ?qr

(ii) ^ r  if iirrf^?r ^iTTrfe^
^  »T̂ fT t ;

(«r) ?iTiTn: ^
^  ^  t  f5i7

*TR%' if «TRcT ^ IT ^ R ^ S q m
% f ^  ?:4=?rfr ^  ;

(^ )  qf? ft, ^  fqr
qfTTO f̂ Tf.% ;

(^ )  Pt .t  % irrs^iT ^
^ r f  ^rf ^f'^ ^ t t

^Tff t tI  I  fTl ^rTor^:}r |  ?
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Tf : ( t ) ^ ( ^ ) ,
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I>eiiiands made by Defence Civilian 
Pensioners

2940. SHRI R. K. MHALGI; Will 
the Minister of FINANCE be pleased 
to state:

(a) whether Government have re-
ceived a copy oT the memorandum 
da^cd 1st January, 1980 submitted to 
the Hon’ble President of India from 
the Detence Civilian Pensioner 
Forura of free enterprise Pane (Maha-
rashtra);
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(b) if so, hat are the principal de-
mands made therein;

(c) whether Government have 
taken a decision in respect of the 
same; ^ d

(d) if so, the details oT the deci-
sion and reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTERY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) Yes, Sir.

(b) to (d). The Principal demands 
made were: replacement of the Pen-
sion Act, 1871, grant of family pen-
sion <0 the widows of Central Gov-
ernment servants who retired prior to
1-1-1964, removal of disparity bet- 
Aveen the old and new pensioners and 
Tepresentation of pensioners in the 
National Council oT the J.C.M. etc. 
The demands have been considered 
carefully but it has not been found 
possible to accept them. Substantial 
improvements in the pensionary en-
titlements of retiring Government 
servants have been made by Govern-
ment in the recent past. Within the 
available resources. Government en-
deavours to accept such demands to 
tbs maximum extent possible. As 
regards the extension of the improved 
pensionary benefits to old pen-
sioners, it may be seated that an em-
ployees retirement benefits are deter-
mined with reference to the rules in 
force on tRe date of retirement. As 
a matter of general policy, any l»bera- 
lisati^jrevision , in retirertierit bene-
fits is made effwtive prospectively, 
on adtriiilJstifative as well as financial 
considerations. However, the Gov-
ernment is granting dearness relief to 
old pensioners also in accordance 
with fh'e recommendations of the 
Third Pay Commission. So far, 13 

, instalments of relief, amounting to a 
minimum of Rs. 601- and a'maximum 
of Rs. 300/- per month have been al-
lowed. In addition, the Central 
Government nensioners who retired 
prior to 1-1-1973 have been allowed 

hoc belief ranging from Rs. 15U 
to Rs; 35!-pdr month'. Further, as 
^nnoimced by the Finance Minister

in his Budget speech on 28-2-1981, 
dearness rehef to pensioners is now 
being paid at the rate of 2.5 per cent 
of p :n3ion for ea:h 8-point rise in the 
average consumer price index instead 
of at the rate of 5 per cent for each 
16-point rise as hithertofore. The 
procedure for payment of dearness 
relief to pensioners has also ,been 
stream line

Notices under Section 269-D 
Income Tax Act

of

2941. SHRI BALASAHEB
VIKHEPATIL: Will the Minister of 
FINANCE be pleased to state;

(a) the number of notices issued 
under scction 269-D of the Income 
Tax Act, 1961 by the Income Tax 
Authorities to the parties concerned 
during the last three years in each 
S*ate (city-wise);

(b) the number of properties 
actually acquired by the Income Tax 
authorities during the above period;

(c) the amount of compensation 
paid to »he parties concerned; and

(d) how these acquired properties 
were disposed of and the nmount col-
lected from their disposal?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) The number of notices issued 
State—wise (including Centrally-ad- 
ministered areas) under section 269- 
D of the Income-tex Act, 1961 dur-
ing the last Three Financial Years is 
as per statement attached.

(b) Number of properties actually 
acquired during the last 3 years viz., 
1978-79, 1979-80 and 1980-81 was
2, 2 and 3 respectively.

(c) The amount of compensation 
paidlpayable for tlie properMes acqui-
red is Rs. 7,59,000 Rs. 1,89,750 
and Rs. 5,2fi,326.

(d) The acquined prooertiw have 
not ^ e n  disposed of so far.
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SI.
No.

Number of State
No. of notices issued during 

Financial Year̂

* 978-79 1979-80 1980-81

I Andhra Pradesh .............................................................  616  763  605

a  •Assam & All Hill States....................................................  38  33  3

3  Bihar . . . . . . . . .   44  76  87

4  Delhi .................................................................................  240  278  702

5  *Gujarat, Daman, Diu & Dadra Nagar Haveli  ,  252  452  535

6  •♦Haryana ............................................................................. ...  ..  332

7  •Karnataka & Goa.............................................................  114  138  203

8  •Kerala, Laccadive Minocoy & Amindive  .  .  .  112  112 94

9  Madhya Pradesh . . . . . . .   278  258  426

10  Maharashtra . . . . . . . .   163  107  102

11  Orissa................................................................................  11  9 4

12  •Pxmjab, Himachal Pradesh, J. & K. & Chandigarh  .  989  1520  2224

13  Rajasthan......................................................................  150  133  249

14  •Tamil Nadu & Pondichcrry . . . . .   391  617  529

15  Uttar Pradesh . . . . . . .   406  539  631

16  West Bengal & Andaman & Nicobar  .  .  . 256  347  431

To tal .  4,060  5,382  7,164

•Separate Statewise figures are not available because jurisdiction of Commissioner of Income- 
tax is over  more  than one  State.

••Figures for years 1978-79 and 1979-80 included in Punjab, Himachal Pradesh etc. at SI. No-

Expenditure on New Bombay Airport 
Terminal

2942.  SHRI S. M. KRISHNA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased  to 
state:

(a) the total expenditure incurred 
on the construction of the new Bom-
bay Airport terminal}

(b) when was it completed  and 
handed over for  operation to the 
International Airport Authority and 
Director-General, Civil Aviation;

(c) which is the agency responsible 
for the construction of this building 
and who were the building contractors 
and which was the authority compe-
tent to award the contract, inspect 
the building before  take-over and 
making final payment to the contrac-
tor;

(d) whether he is aware that the 
roof of this newly constructed airport 
terminal was profusely leaking during 
the recent rainy season;

(e) whether any investigation has 
been made as to the reasons for this 
leak so soon after it was built; and'
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(f) if so, the outcome thereof and 
action taken against the contractors 
and the supervising authority which 
certified the completion of the build-
ing and if not, the reasons therefor 
and action taken to fix responsibility 
for such poor workmanship?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARM A): (a) The total ex-
penditure incurred for the construc-
tion .of the New International Passen-
ger and Cargo Terminal Complex 
(Phase-I) at Bombay airport is 
Rs. 1844.88 lakhs upto 31-3-81'.

(b) The terminal was opened for 
trial runs on 5-12-1980 and was for-
mally commissioned on 21-2-1981.

(c) The International Airports 
Authority of Indi-a had been respon-
sible for award of contracts, inspec-
tion of construction and for making 
payments. The main building work 
of Passenger Terminal Complex was 
awarded to M /s Mohan Lai Harbans 
Lai Bhayana & Co.

(d) to (f). No profuse leaking 
from the roof of the terminal complex 
has been noticed. However, leakage 
was noticed through the expansion 
joint in the flyover, which is provid-
ed to meet the structural require-
ments. This leakage was due to non-
sealing of the expansion joint. After 
investigation, it was found that 
bad workmanship was involved- The 
joint has since been sealed to prevent 
leaking.

Customers for Lifting Alumina from 
NALCO

2943. SHRI S. M. KRISHNA: 
Will ± e  Minister of STEEL AND 
MINES be pleased to state:

(a ) whether the National Alumi-
nium Company Limited had gone in 
search of customers to lift alumina 
from its giant complex coming up in 
Orissa;

(b) if so, the outcome thereof; and

(c) what will be its effect on the 
viability of projects planned by the 
Bharat Aluminium Company Limited 
(BALCO)? , t4|1

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):

(a) and (b). The National Alumi-
nium Company Limited intends to 
produce 400,0(K) tonnes of alumina 
per year for export, when it 
attains full production (1986-87). 
Since users of alumina begin discus-
sing supply possibilities well ahead of 
the period in which it is needed, re-
presentatives of NALCO are holding 
explanatory discussions with potential 
users. It is too premature to assess 
the outcome.

(c) Bharat Aluminium Company 
Limited did preliminary work on both 
the projects, viz. the Orissa Alumina/ 
Aluminium Complex and the Andhra 
Pradesh Alumina Complex. The 
progress made by the former does not 
by itself affect the viability of the 
latter, for which financing and ex-
port possibilities are being explored 
with the Soviet Union.

2944. Ti»iT5r7Tv

J ^  f:7r :

(^ )  % 'T^r
^  Tm if ^

(jg-) qf? | t ,  dr ^

’r I t  mnT *r?r1r
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f f i
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2946. PROF. MADHU 
DANDAVATE:

SHRI HARISH KUMAR 
GANGWAR:

Will the Minister of FINANCE be 
pleased to state: , 1

(a) what was the wholesale price
index when the new Government was 
formed; , ; ,

(b) what was the wholesale price 
index after 19 months of the new 
regime and what is the percentage 
rise in the wholesale price index; and

(c) whether the percentage rise 
was unprecedented ?

THE MINISTER OF FIN.ANCE 
(SHRI R. VENKATARAMAN):

(a) to (c). The Wholesale Price In-
dex (1970-71— 100) was 227.2 for 
the week ended 12.1 1980 when the 
present Government was lornied.
After 19 months the index stood at 
287.7 for the week ended 15-8-1981, 
showing an increase of 26.6 per cent. 
During the preceding corresponding 
19 months of 1978— 80 the percen-
tage increase in the wholesale price 
index was 40.1 per cent.
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Foreign Countries Wanting to start 
3-4 Star Hotels in India

2947. SHRI DAULATSINHJI 
JADEJA; Will the Minister of 
TOURISM AND CIVIL AVIATION 
be pleased to state:

(a) what is the policy of Govern-
ment regarding foreign countries

wanting to start 3-4 star hotels in 
India;

(b) whether there is any scope and 
what would be general condition;

(c) whether any foreign firm has 
approached the Indian Government 
in this matter; and

(d) if so, the names of these coun-
tries and the action taken by Govern-
ment thereon?

4, 1981 Written Answers 25a

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) and (b). Smel-
ting up of hotels in India by foreign 
countries is not permissible.

(c) The Central Department of 
Tourism is not aware of any such 
proposal.

(d) Does not arise.

Decline in Export of Handloom and 
SUk d o th

2948. SHRI ARJUN SETHI; Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether there has been any 
decline in the export of handloom 
and silk cloth during 1980-81; and

(b) if so, to what extent and what 
are the reasons thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) No, Sir. The figures 
tof export for the year 1978-79 on-
wards are as under:—  *

Rs. in crores

78-79 79-80 80-81

Cotton handloom fabrics 54.66 68.89 89.51m
Silk Drcm raitcrial Dose not arise 7.05 9.81 12.18
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Loan from I.D.A. (d ) the details thereof?

2949. SHRI CHRISTOPHER 
EKKA: Wm the Minister of FIN-
ANCE be pleased to state:

(a) the total amount of IDA loan 
likely to be giyen to India during 
1981-82;

(b) the names of the States where 
such IDA loans will be spent;

(c) what are the main develop-
mental works proposed to be covered 
by investing that amount; and

THE MINISTER OF HNANCE 
(SHRI R. VENKATARAMAN);

(a) At the Aid ‘India Consortium 
meeting in June, 1981, IDA indicat-
ed $ 1600 million as their commit-
ment for their fiscal year 1982 (July 
1981—June. 1982).

(b) to (d). Three projects have 
been negotiated in IDA’s current Fis-
cal Year (July—^June) which are as 
follows:

1 . West Bengal Social Forestry’ P r o j e c t .......................................   $  29 million

2. Second Korba Thermal Power Project . . . . . § 400 million

3. Madhya Pradesh Major Irrigation P r o j e c t ....................................... 8 220 million

Discussions with the IDA are in pro-
gress with regard to the other pro-
jects indicated in our pipeline for the 
FY 1982 and it is not possible to 
give details of the works, their com-
ponents, etc. until the assistance has 
been finally tied up.

Setting up of Steel Plant at Manga-
lore

2950. SHRI JANARDHANA 
POOJARY: Will the Minister of
STEEL AND MINES be pleased to 
state: >... 'iS'.

(q ) whether Government have a 
proposal to set up a steel plant at 
Mangalore;

(b) whether any survey in this 
regard has been conducted;

(c) what will be its total estimated 
cost; and

(d) if so, what are the details in 
this regard?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) Government have no proposal 

under consideration at present for

setting up a steel plant at Mangalore.

(b) to (d). Do not arise.

Tourist gronth rate of India as com-
pared to Pakistan, Nepal, Bangladesh 

and Sri Lanka

2951. SHRI JANARDHANA 
POOJARY:

SHRI LAKSHMAN 
MALLICK:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleas-
ed to state:

(a) whether it is a fact that the 
average arrival gi-owth rate of tourists 
in India is much lower as compared 
to neighbour countries like Pakistan, 
Nepal, Bangl-adesh, Sri Lanka etc.;

(b) if so, what are the leasons 
therefor; and

(c) steps being taken to encourage 
and develop tourism in the country?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A P. SHARMA): (a) Comparative 
figures of total tourist arrivals in res-
pect of Pakistan. Nepal, Bangladesh, 
Sri Lanka and India durmg 1979
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and a leiQ gw U h percentage change are as ft>Uows:—

a A'3

No. of Tourist Arrivals Percentage 
(in laklw) changc (%)

PakL>tan .

Nepal

l^ngladesh

Sri Lanka 

India .

1979 1980 1980/79

3' «9 2 99 —6 - I

I - 62 I - 63 0 4

0-57 0-49
(Jan.-Oct.)

N.A.

2 - 50 ,y 22 28 6

7-65 8 - 00 4-6

From the above figures, it will be 
observed that only in the case of Sri 
Lanka, the percentage growth in 
tourist arrivals during 1980 was high-
er than that of India. While the 
tourist arrivals in Nepal recorded an 
increase of 0.4 per cent in 1980, 
there was a decline of 6.1 per cent 
in the case of arrivals from I’akislan. 
In terms of absolute numbers, India 
continues to receive more tourists 
compared to the other four countries.

(b) The comparatively lower 
growth rate of tourist arrivals to India 
during 1980 was as follows:—

(i) substantial increase in inter-
national air fares;

(ii) disturbed conditions in some 
of the neighbouring countries;

(iii) inflationary trends in the 
traditional tourist generating m ar-
kets;

(iv) congestion at interantional 
airports, particularly Bombay and 
Delhi; and

(v) lack of adequate hotel ac-
commodation at the main entry 
points of Delhi and Bombay re-

] suiting in cancellation of tours.

(c) TTie steps being taken by the 
Gov!^Jt^®ent to encourage and deve-
lop tou7i5™ in the country are inten-
sive deveiV^nient of tourist centres

falling along identified travel circuits; 
rapid development of tourist infras-
tructure such as hotels and surface 
transportation; augmentation ot the 
fleet of national air carriers; intensi-
fication of promotion abroad through 
various publicity media such as liliTis, 
audio-visual presentations, publica-
tion of tourist litemture, advertise-
ments etc; augmentation of media 
relations by inviting travel agents, 
travel writers, publicist etc. on a 
familiarisation tour as guests of the 
Department so that in turn they can 
promote India.

Weight and Amount of Diamonds 
Produced in Diaanond Mines of 

Panna

2952. SHRI BHIKU RAM 
JAIN: Will the Minister of STEEL 
AND MINES be pleased to "icate the 
weight and amount diamonds pro-
duced in the dimond mines in Panna 
district operated by the Mineral De-
velopment Corporation?

THE MINISTER OF COMMER-
CE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE): 

The National Mineral D evelop m ent 
Corporation Produced till the 31st 
March, 1981, 2.34 lakh carates of 
diamomis valued at Rs. 16.70 crores 
from its diamond mines in Panna dis-. 
trict
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2953. »75fn:w armfr : w
grrr^ fq r :
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€m \ TT Jf ^*rf

fo^f+1 ^  200  TT^i' ^ ;

%\n

{ ^ )  ^1 ?frriT?rf q r
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(g )  iwro- qrwr fffJTT 7R r l? ^
% ^  W ff % ferr
SR̂ ^T irfw roff fTSTTn ffi’̂ TrSTR?> «
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T r^  ^  ^  f^qr irqr |  1

Cash compensatory support for Jute 
Items

2954. SHRl SAN AT KUMAR 
MANDAL: Will the Minister of
COMMERCE bo pleased to slate:

(a) whether Government are con-
sidering a proposal for reviewing the 
cash compensatory support in the 
case of certain jute items so «s to 
make them competitive in the world 
market;

(b) if so, the broad outlines of 
this proposal; and

(c) the stage at which this stands 
at present and how long it will take 
to finalise it?

THE MINISTER OF COM- 
MERGE AND STEEL AND MINES 
(SHRl PRANAB MUKHERJEE):

(a) to (c). Government have decid-
ed to allow cash compensatory sup-
port on jute items as indicated below:

Description of the product Rate of CCS (% age 
of FOB vahic)

R c n ia r k j

Carpet backing 

Sacking (B, Twill)

Australian wool-pack 

Decorative fabrics 

Yarn and Twine 

Cotton bagging

7 - 5 %

5%

7 5%

10%
7- 5%

»«’ 5%

CC S will be admissible only 
if the item Is exported through 
ST C  ag>.irvKt orders sccurcd 
on global tender basi?.

* TThc'above decision will be appli cable to exports made on or after 1st 
September, 1981 and will be valid upto 31st March, 1982.

1861 LS—
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Fonnulatifm of Fresh Steel Distri- 
bution Pcrficy

2955. SHRI SANAT KUMAR
MANDAL: WiU the Minister of
STEEL AND MINES be pleased to 
state:

(a) whether Government are hav-
ing a look at the formulation of the 
fresh steel distribution policy;

(b) whether it is a fact that a lot 
of malpractices have crept in this 
trade particularly by the so-caUed 
quota holders and whether he propos-
es considering the desirability of over-
hauling the enitre system to eliminate 
all the ills in the steel distribution 
policy; and

(c) if not, the reasons therefor ?
THE MINISTER OF COM-

MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) Steel is at present being distri-
buted in accordance with the Guide-
lines for distribution evolved by the 
Joint Plant Committee. Changes in 
the Guidelines are made as and when 
considered nccessary.

(b) and (c). There is no statutory 
control on the distribution of steel 
and the question of «ny “quota- 
holders” does not arise. As pointed 
out in the answer to part (a) above, 
changes in guidelines are made as 
and when necessary. Recently, bil-
lets and re-rollables, bars and rods 
(including wire-rods), H.R. Coils 
above 5 mm and C. R. Coils/sheets 
have been taken outside the scheme 
of regulated distribution.

Spinning Mills

2956. SHRI SANAT KUMAR 
MANDAL; Will the Minister of 
COMMERCE be pleased to state;

(a) the names of the large indus-
trial houses which during the current 
year have been issued licences for the 
setting up spinning mills or expansioD 
of the existing units;

(b) the number of spindles sanc-
tioned in each case;

(c) whether all this is meant for 
export or home consumption also; 
and

(d) the location of these units?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):
(a) to (d). A statement containing 
the details of MRTP units which 
have been granted licences during the 
year 1981 for substantial expansion 
or for Carry-on-business of manufac-
ture of yarn is attached. There is n a  
export obligation in these cases.

Agricultural Credit to Farmers in 
Keonjhar district in Orissa

2957. SHRI HARIHAR SOREN; 
Will the Minister of FINANCE bo 
pleased to state:

(a) the name of nationalised com-
mercial banks which are giving agri-
cultural credit to the farmers and 
loans .to the industrial entrepreneurs 
in Keonjhar district of Orissa;

(b) the total number of farmeri 
and industrial entrepreneurs of Keon-
jhar district benefited from those na-
tionalised commercial banks in 1978- 
79, 1979-80 and 1980-81;

(c) whether some more branches 
of those nationalised commercial 
banks are proposed to be opened in 
Keonjhar district in the current finan-
cial year;

(d) if so, the places of Keonjhar 
district where such new branches of 
those commercial banks will be open-
ed; and

(e) the details thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a) The following public sector banka 
operating in Keonjhar District of 
G îssa provide inter dtia agricultural
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credit to farmers and loans to indus-
trial entrepreneurs:

1. State Bank of India
2. Bank of India
3. Bank of Baroda
4. United Commercial Bank
5. United Bank of India.

(b) The information is being col- 
Jccted and to the extent available will 
be laid on the Table of the Lok Sabha,

(c) to (e). The Reserve Bank of 
India has issued licences to State 
Bank of India to open branches at 
Toda and Molangtoli in Keonjhar 
district.

Purchasing of Plot at Nagpur by Re-
serve Bank of India

2958. SHRI R. K. MHALGI: 
Will the Minister of FINANCE be 
pleased to state:

(a) whether it is a fact that the 
Reserve Bank of India has purchased 
the plot at Nagpur (Maharashtra) 
some time before for additional build-
ing;

(b) when this plot was actually 
purchased and at what price;

(c) whether a building was intend-
ed to be constructed on the same plot 
for Sub Office of the Issue Depart-
ment;

(d) what is the progress of the said 
construction; and

(e) if no progress has been made 
so far, the reasons of delay thereof?

THE DEPUTY MINISTER IN 
T H E MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT): 
<a) Yes, Sir.

(b )  The possession of the plot was 
obtained from the Government of 
Maharashtra in September, 1972 at 
a cost of Rs. 16.12 lakhs.

(c) Yes, Sir. However, the RBI 
iias since reviewed its office space

requirements at Nagpur in the con-
text of present needs. Now it intends 
to construct the office building at 
Nagpur which will provide space for 
housing some of the Departments of 
the bank which are proposed to be 
shifted from Bombay to Nagpur.

(d) and (e). The plans for the 
constructiciD of the building have been 
finalised and are under submission to 
the Municipal Authorities, Action 
has also been initiated for inviting 
tenders for the construction.

Investigations in respect of M|s. So- 
ciedide-de-Fomcnto Industrial Pri-

vate Limited

2959. SHRI BAPUSAHEB PA- 
RULEKAR; Will the Minister of 
FINANCE be pleased to refer to the 
reply given to Unstar red Question 
No. 7319 on 10th April, 1981 re- 
;^arding investigations in resf>ect of 
Mjs. Sociedide-dc-Fomento industrial 
Pvt. Ltd. and state;

(a) wheher the investigations have 
been completed; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). Investigations by the 
Income-Tax Department in respect of 
assessment years 1972-73 to 1976-77 
have been completed and further ap-
propriate action is being taken. In-
vestigations relating to subsequent 
years are still in progress.

The investigations under the 
Foreign Exchange Regulation Act 
have not yet been completed.

Setting up Hotels in State Capitals 
by ITDC

2960. SHRI K. MALLANNA: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased toi 
state:

(a) whether there is any proposal 
under the consideration of Govern-
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fdt setting  hotd̂ iii every
St̂c thîbû the IncKa Tourism' 
Develôent Corporation;

(b) whether Government also pro- 
j?c»e to seek the collaboration  of 
State Governments in this  regard; 
and

(c) IT so, the details regarding the 
plan of Government in this regard?

THE MINISTEIt OF TOURISM 
AND CIVIL AVIATION  (SHRI 
A. P. SHARMA): (a) While for-
mulating its Sixth Plan 1980—85, 
ITDC had in view to extend the net 
work of its seî'ices to ail State Capi-
tals. However, due to constraint on 
fissources, it was not possible  for 
ITDC to cover all the States during 
the Sixth Plan period within its ap-
proved Plan outlay of Rs. 42 crores 
for which rjriofities have already been 
fixed.

(b)  and (c). I.T.D.C. have formu-
lated a scheme of joint venture for 
development of tourism in the coun-
try in collaboration with the  State 
Governments [State Tourism Develop-
ment Corporations. The scheme en-
visages to set up a separate company 
in each state with nearly equal equity 
participation by ITDC and the State 
Tourism Development Corporations 
for taking tourism projects m  the 
States. The hotels to be set up under 

arrangement will be planned, de- 
sigped, managed and marketed  by 
ril)C oil suitable cotfifnercial terms 
mutually agreed upon.

UiŜet'this scheme' tĥ Corporation 
has signed the memo of understand-
ing wuh the State Government  of 
Assam, Orissa Tourisfti Development 
Corporation and  Andhra  Pradesh 
Travel and  Tourism  Development 
Corporation for construction of hotel 
projects one each at Gauhati, Puri 
and Hyderalrad r<Jspectively. Such an 
agreement is also in an  advanced 
stâe of finalisation'with MP State 
Tourism Development  Corporation 
for a j)roject at Bhopal, and Econo-
mic Development Corporation, Goa, 
Daman and Diu for a hotel project 
at Goa.  Similar negotiations  are 
underway wth the Bihar State Tou-
rism Development Corporation for a 
project at Ranchi. A number of other 
States have evinced interest in such 
collaborcttiort and the proposals are 
at various stages of progress.

A>moiint Paid to Policy Holders by 
L.I.C.

2961.  SHRI NTHAL SINGH: Wilt 
the Minister of FINANCE be pleased 
to state:

(a) the -amount paid to policy hol-
ders by Life Insurance Corporation of 
India in 1978-79, 1979-80 and 1980- 
81 separately on account of maturity 
of the policies and death of the policy 
holders; and

(b) the number of cases pertain-
ing to the aforesaid period in which 
payment has not been made and the 
reasons therefor?

THE DEPUTY MINISTER IN THE MINISTRY  OF  FINANCE 
(SHRI  MAGANBHAI  BAROT):

(In crorts ofllupees)

Year

(a)
Maturity claims paid  Death d̂ ms paid

*978-79

<979-80

1980-81

i8i*16 

210'48 

Not available*

51-77 

60-40 

Not available*

’►AcccJuiits not completed.
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(h) Y«ar Claims pending at «n4  of year

By Maturity By Death

^ 9 7 8 - 7 9 ...................................................................... 21,287

* ^ 7 9 - 8 0 ...................................................................... 7^454 23,888

J9B0-81 . . . . . . . .  Not available* Not avwlable*

♦Accounts not com pleted.

The main reason for pendency of 
the claims is non-compliance by the 
claimants, of requirements such as 
furnishing of policy documents, dis-
charge vouchers, age proof (where 
under tlie old t u Iq  the policy was 
issued without a[̂ e proof and such 
proof is not forthcoming), proof of 
titli; or in its absence indemnity bond. 
Some of the death calims remain un-
disposed of pending investigation to 
determine whether the policyholdcr 
had failed to disclose material parti- 
culxirs and thereby the contract is 
vitiated.

Detection of Unauthorised RcMM)val 
of Goods in Area under the Control 
of Collector of Madras and Madurai

2962. SHRT D.S.A. SIVAPRA- 
KASAM: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any unauthorised re-
moval of goods subjected to cxcisc 
under self-removal procedure under 
Central Exci.se Rules was detected 
in any area under the control of 
Collector Madras and Madurai in 
the last three years;

(b) if so, the total value of such 
goods and tlje amount of duty evasion 
and the names Of parties; and

<g ) the final action taken against 
the f>arties?

fU E  MINISTER OF, STATE IN 
MINISTRY OF , FINANCE 

(SHRI 5AWAI t^N G H  SISODIA): 
1̂ )  to -(c). The requisite 4nformatieo

is being collected and will be laid on 
the Table of the House as soon as 
posssible.

Sanction of H.K.A. at Additional Sat* 
tioiis in Hiinaciiai Pradesh

2963. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
FINANCE be pleased to refer to the 
reply given to Unstarred OucsiioQ 
No. 8679 on 24ih April, 1981 re-
garding sanction of H.R.A at additi-
onal stations in the State of Himachal 
Pradesh and slate:

(a) whether any decision has 
been taken on the representation re-
garding the sanction of House Rent 
Allowance at additional staions in 
Jlimacha' Pradesh especially when 
ti)e population ficures with regard to 
Ihe latest census have also been mado 
available; and

(b) if no decision has still be.en 
taken (keeping in view the date of 
original communication of 25 th 
May. 1979). the likely date by which 
the decision would be taken and the 
reasons for delay?

THE MINISTER OF STATE IN 
THE MINISTRY OF RNANCE 
(SHRI SAWAI SINGH SISODIA):
(a) No, Sir.

(b) The matter will be considered 
or receipt oT the final population fiefw- 
res of 1981 Census and a decision wtti 
be tttfcen thereafter, as eatrfy ns pos-
sible.  ̂ *
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Ban on Import of Chinese *B' Grade 
Silk

2964. SHRI MADHAVRAO 
SCINDIA: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that Gove-
rnment propose to ban the import of 
Chinese ‘B’ grade silk which is essen-
tially required for manufacture of 
Chanderi sarees;

(b) if so, what steps are contemp-
lated to ensure regular supply of the 
requisite silk for the Chanderi saree- 
industry; and

(c) what is the estimated annuual 
requirement of silk of the Chanderi 
industry and what quantity of graded 
silk per annum is proposed to be 
earmarked for this industry from 
indigenous sources?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
( S H R i P R A N A B  M U K H E R J E E ) :
(a) Under the existing policy, there 
is no provision for improt of raw silk 
for Actual Users. Import of silk is, 
however, permitted under the re-
plenishment policy against specific ex-
port performance. The current years 
policy -tilso provides for import of 
raw silk of International grade ‘A’
& ‘B’ under the advance licensing 
scheme with a view to boosting export 
of natural silk goods.

(b) In view of ban on import of 
raw silk for Actual Users^ the quest-
ion does not arise.

(c) It has been estimated that the 
annual requirement of raw silk for 
Chanderi Saree-Industry works out to
11,000 Kgs comprising 6000 Kgs for 
warp and 5,000 Kgs for weft and bor-
der. There is no control on procure-
ment and supply of raw silk in the 
country and hence the question of 
earmarkinc anv auantity to this in-
dustry does not arise.

2965. SHRI R. P. GAEKWAD; 
Will the Minister of FINANCE be
pleased to state;

(a) the amount provided by the 
State Bank of India for constructing 
houses for the landless labourers in 
Gujarat; and

(b) how much money is proposed 
to be made available for the purpose 
in the current year?

THE DEPUTY MINISTER IN 
THE MINISFRY OF FINANCE 
(SHRI MAGANBHAl BAROT):
(a) and (b). The State Bank of 
India has informed that it has so far 
sanctioned indivi4ual loans of Rs.
1,000 each to allottee landless lab-
ourers amounting to Rs. 41.16 lakhs. 
Indirectly also il has sanctioned 
housing loans to landless labourers 
through Gujarat Rural Housing 
Board to the extent of Rs. 50 lakhs. 
In addition, it has made a further 
commitment of Rs. 100 lakhs towards 
such loans.

Budget Allocations for Tourisan Sector

2966. SHRI R. P. GAEKWAD: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) the Budget allocations for the 
tourism sector last year and the ex-
tent to which it has expanded; and

(b) whether Government proposed 
to give high priority to this fastest 
growing business of the world and 
increase the allotment? -

THE MINISTER OF TOURISM 
AND CIVIL AVL\TION (SHRI 
A. P. SHARMA): (a) Originally
a budget allocation of Rs. 922.00 
lakhs was made during 1980-81 for 
implementation of various Plan 
schemes in the Central Sector.’ (X '
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this Rs. 322.00 lakhs was earmarked 
for the Plan schemes of the Depart-
ment of Tourism and Rs. 600.00 
lakhs for that of the India Tourism 
Development Corporation. Over 
and above, the ITDC made a provi-
sion of Rs. 60.00 lakhs from their 
internal resources for implementation 
of their Plan schemes.

However, keeping in view the in-
creased reuirements on various Plan 
schemes, additional funds to the ex-
tent of Rs. 55.92 lakhs were provided 
by way of Supplementary Grant there-
by raising the budget outlay for 1980- 
81 from Rs. 922.00 lakhs to Rs. 
977.92 lakhs (Plan).

As against Rs. 977.92 lakhs bud-
get ailocation during 1980-81, an 
outlay of Rs. 1440.00 lakhs has been 
made in B.E. 1981-82. Rs. 400 
lakhs for the schemes of the Depart-
ment of Tourism and Rs. 1040.00 
lakhs ior that of India Tourism 
Development Corporation. Addi-
tional funds to the extent of Rs. 60.00 
lakhs have also been earmarked by 
ITDC from their internal resources 
to implement their Plan schemes.

(b) The priority accorded to vari-
ous sectors is considered taking into 
account the relative position of the 
percentage share of different sectors 
in the economy within the total na-
tional outlay depending upon several 
factors including the relative size of 
the sectoral requirements, the relative 
priorities in the context of economic 
development, etc, while in terms of 
financial outlays made for various 
sectors, tourism may not appear to 
have been accorded high priority, it 
may be mentioned that a substantial 
part of investment made in some other 
sectors, e.g. civil avaition, transporta-
tion, Railways, roads, forests and wDd 
life etc. contributes towards the pro-
motion of tourism. Apart from the' 
public sector outlays for developing 
tourism, there is a large segment of 
investment in the private sector also 
for developing tourist infrastructure
In the country.

Representatioiis in the Reconstituted 
Coffee Board

2967. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that the
Coffee Organisations have protested 
to Government for not giving any re-
presentations to the internal coffee 
trade in the reconstituted Coffee 
Board; ,

(b) whether it is also a fact that
a person has been nominated to re-
present trade interests in the Board 
who is neither a dealer nor a roaster; 
and 4

(c) if so. the reasons thereof and 
what steps are proposed to remedy 
the situation?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB M UKHERJEE):
(a) Yes, Sir.

(b) The representatives of trade 
interests in the Coffee Board have 
been nominated in strict compliance 
with the provisions contained in the 
Coffee Act, 1942 and Coffee Rules, 
1955. There is no stipulation in the 
Coffee Act and Rules that the re-
presentatives of trade interests should 
be dealers roasters.

(c) Does not arise.

Permission to Nationalised Rank.s to
Accept Deposits from Abroad

2968. SHRI B. V. DESAI: Will 
the Minister of FINANCE be pleased 
to state:

(a) whether it is a fact that Union 
Government have decided that na-
tionalised banks having a good base 
in international banking field may be| 
permitted to accept deposits from 
abroad at rates prevailing in the in-
ternational markets; with a provision 
to repay these d e p o s it s  in froeign cur-
rency in which they are received;
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(b), if so, what the banks that
have been permifted to do so and to 
what extent this will help the Indian 
nationals living abroad;

(c) whether it is also a fact that 
chances of Indian banks have been 
jeopardised in Hongkong; and

(d) if so, what were the main rea-
sons of the same?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BA RO T):
(a) No such decision has been taken 
by Government.

(b) Docs not arise.

(c) There are, at present, four 
Indian banks having fourteen full- 
fledged branches in Hong Kong. On '̂ 
of these banks (State Bank of India) 
has a wholly owned deposit taking 
company functioning in that country. 
Also, three Indian banks (Bank of 
Baroda, Indian Bank and Union 
Bank of India) have jointly set up a 
deposit taking company in Hong 
Kong. None of the Indian banks or 
their subsidiaries operating in Hong 
Konef have given any indication that 
their chances have been jeopardised 
in Hong Kong.

(d) Does not arise.

Private Sccfor to ,\ssociate >vi(h 
Tourism Development Plans

2969. SHRI B. V. DESAT: Will 
the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

fa) whether Government havs de-
cided to associate the private sector 
with the tourism development plans 
in the country;

<b) if so, whether the private sec-
tor would also be required to contri- 
bate towards the funds that will be 
«spOTt during the Sixth Plan for de-
veloping tourism in the country; and

(c) if so, what are the plans that i 
will be undertaken for devdoping the 
tourism during the first two years of 
the Sixth Plan?

THE MNISTER OF TOURISM 
a n d  c i v i l  AVIATION (SHRI A.
P. SHARMA): (a) Yes. Sir.

(b) and (c). The private sector is 
already involved in the development 
of tourism in the country, particularly 
in the field of accommodation and 
transport facilities and services pro-
vided by travel agents, wild life out-
fitters and tour operators. In the 
Sixth Plan, 441 tourist centres have 
been identified falling along 61 travel 
circuits spread all over the country.
It is proposed to develop these cen-
tres and infrastructural facilities at 
these centres along the travel circuits 
in an integrated manner by pooling 
all available resources in the Central 
and State sectors as also the private 
sector.

Stepping; up of Saleable Steel Pro-
duction

2970. SHRI B. V. DESAl: Will
the Minister of STEEL AND MINES 
be pleased to state:

(a) whether he has Sskcd the Steel 
Authority of India Limited to explore 
the possibility of stepping up saleable 
steel production by 10  per cent over 
the targeted level;

(b) if so, what is the target level 
fixed for the year 1980-81;

(c) whether some measures have 
been suggested to the SAIL by which 
they will raise their output by 10  
per cent;

(d) if so, whether the Steel Autho-
rity of India has agreed to this; and

(e) if so, what steps have been 
taken by them in this regard?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
fSHRT PRAN/s^ MUKHERJEE):
(a), Cb) and (d).' In consultation with
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the steel Authority of India limited 
tSAEL), tjOveTnment have €uggested 
a production tai;get of 6.30 MT of 
saleable steel by the public sector 
steel plants in 1981-82 as against the 
target of 5.77 MT in 19«0-81.

(c)  and (e). Measures relating to 
provision of adequate infra-structural 
support for  attaining the targeted 
levels of production are under con-
tinuous review between  SAIL and 
Government at various levels. In this 
connection, specific mention may be 
made of the following steps: close and 
constant liaison with the main input- 
supplying agencies;  optimisation of 
power generation from the DVC, 
State Electricity Boards and tĥ cap-

tive power units of the steel plants; 
augmentation of the captive power 
generation capacity in the steel plants 
sucb  as  Bokaro,  Durgapur  and 
Rourkela; regular monitoring of the 
position at various levels including 
the Cabinet Committee on Industrial 
Infrastructure; and implementation of 
effective steps for expeditious remo-
val of the bottlenecks.

Financial Assistance for Colton Mo-
nopoly procurement scheme of Maha-

rashtra .

2971. SHRI A. T. PATIL: Will
the Minister of COMMERCE be 
pleased to state;

(a) whether Government  propose 
to provide financial  assistance for 
cotton monopoly procurement scheme 
of Maharashtra; and

(b) if so, the conditions to be im-
posed by Government during the cur-
rent year and in future?

Year

1979-R0

THE MINISTER  OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE) : 
(aj No, Sir.

(b) Does not arise.

Firms Manufacturing As'hoka  Pil-
lar stH'Jip and UnivatCT  Marked 

stamp paper

2972.  SHRI NIHAL SINGH; Will 
the Minister of FINANCE be pleas-
ed to state;

(a) whether at present Ashoka
Pillar Stamp and  unwater marked
stanip paper is not being impoi'ted 
from the foreign countries; and

(b) if so,  the particulars of the 
firms manufacturing the said paper 
along with the firm-wise quantity pro-
duced during Ihe last three years and 
the extent of saving in foreign ex-
change thereon?

THE DEPUTY MINISTER  IN
THE MINISTRY OF FINANCE
(SHRI  MAGANBHAI B A ROT):
(a) The import of base  paper for 
stamps bearing the  Asoka  Pillar 
w'atermark was discontinued last year 
after the indigenous variety develop-
ed by Messrs. 7>ibeni Tissues of Cal-
cutta was found to be satisfactory by 
the India Security Press. Nasik. The 
unwater-marked  base paper for 4- 
colour commemorative stamps is. 
however, stil! being imported but all 
efforts are being made  to explore 
suitable sources to obtain that type 
of paper also indigenously.

(b)  The Asoka Pillar  watermark 
stamp paper is being supplied by 
M|s. Tribeni Tissues only and the de-
tails are as under:—

Quantity

<̂0 MT 
(Trial order)

1980̂1  .  .  :  .  .  •  V  • 577 08 M T.

1981-88 (Supply to be completed by 31-5-82)  . 1173 70M.T.

.\pproxlmate saving 
in fort iffn exrhat»g<*

Ri. 4,- <so lakhi

Rs. 91 ■ 15 UHi* 

Rji. 212-55 lakhs
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Indian Joint Ventures Abroad

2973. SHRI R. P. GAEKWAD: 
Wm the Minister of COMMERCE 
be plea'sed to state how many joint 
ventures for abroad are likely to be 
approved during the current year?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): It would not be possible to 
indicate the exact number of pro-
posals for joint ventures abroad that 
are likely to be approved du«ring the 
year 1981. This would depend on 
the number of proposals that would 
be received from Indian companies, 
as also their acceptability. However, 
it may be stated that 24 approvals 
have been issued during the first 
eight months of 1981.

Progress in Sea Bed Mining

2974. SHRI VIRDHI CHANDER
JA.IN:

SHRI RAM SINGH 
YADAV:

Will the Minister of STEEL AND 
MINES be pleased to state:

(a) the progress made by oceano-
graphic Scientists with regard to sea 
bed mining;

(b) whether Central Government 
have sought any foreign aid in this 
respect; and

(c) if so, the details thereof?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) Geological Survey of India and 
National Institute of Oceanography 
are presently engaged in offshore ex-
ploration only and not sea bed min-
ing.

(b) No, Sir.

(c) Does not arise.

Increase in Area off Opium Cultiva-
tion in Madhya Pradesbi and Rajas-

than

2975. SHRI JYOTIRMOY
BOSU: Will the Minister of FIN-
ANCE be pleased to state;

(a) whether it is a fact that some 
of jthe Legislators and Parliamenta-
rians are vigorously advocating for 
an increase of area in opium culti-
vation specailly in Madhya Pradesh 
and Rajasthan;

(b) if so, details thereof with 
names; and

(c) what is the actual position with 
regard to opium production, its de-
mand and its smuggling activities?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA) :
(a) and b). No, Sir. Government have 
not received any reports to this elTect.

(c) The quantity of opiutm produc-
ed in the country during the crop year 
1980-81 was 1126 tonnes at 90“C. 
On account of fall in the demand for 
opium in international market, ex-
ports have declined from about 796 
tonnes in 1979-80 to 444 tonnes in 
1980-81. Smuggling of Indian Opium 
out of the country continues to be 
well under control. Total quantities 
of contraband opium seized while 
being smuggled into and out of the 
country during the year 1980 was 
about 546 kgs.

Quantity and Quality off Cotton t»  
be im p ot^

2976. SHRI MOHANBHAI 
PATEL:

SHRI D. P. JADEJA:

Will the Minister of CXDMMERCE 
be pleased to state what is the quality 
and quantity of cototn likely to be 
imported and from which country?
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THE MINISTER OF STATE IN 
THE MINISTRY OF CX)MMERCE 
(SHRI KHURSHED ALAM 
KHAN): Keeping in view the re-
quirement of the textile industry so 
far 49,500 bales of medium staple 
cotton have been contracted for im-
port from Pakistan,

Tasar silk Producing States

2977. SHRI K. P. SINGH DEO; 
Will the Minister of COMMERCE bo 
pleased to state:

(a) the names of the main tasar 
silk producing States of the country;

(b) whether Government arc aware 
oT the fact that Mayurbhanj, Keonj- 
har, Dhenkanal, Deogarh and other 
tasar growing areas of Orissa are fac-
ing grave crisis due to the unexpected 
import of huge quantities of tasar 
from China;

(c) if so, the efforts made so far 
by Government to give the support 
price for Tasar to those Tasar grow-
ers who are mainly Tribals;

(d) whether instructions have been 
issued or are proposed to be given 
to the State Tasar Marketing Coope-
rative Societies of Oriss-a to safe-
guard the interest of the Tasar Pro-
ducers; and

(e) the derails about the guidelines 
sent to the State of Orissa and other 
Tasar producing States in this re-
gard?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHERJEE):
(a) Bihar, Orissa, Madhya Pradesh, 
Andhra Pradesh and Manipur are 
the main tasar silk production States 
of the country.

(b) and Cc). There is a problem of 
accumulation of tasar silk cocoons in 
these -areas in Orissa State, but it is 
not a fact that this is due to the un-
expected import of huge quantity of 
tasar silk from China. In the last few

years, Government of Orissa have 
taken advantage of tribal development 
programmes in the sericulture sector 
and, as a result of this, a good co-
operative network has been establish-
ed among the tasar tribal rearers. Ac-
cumulation of cocoons in on account 
oT the following factors:

(i) Increase in production of the 
tasar cocoons as a direct result of 
developmental efforts.

(ii) Want of adequate infrastruc-
tural Facilities for reeling of tasar 
cocoons and utilisation of tasar raw 
silk in different weaving centres of 
the country.

(iii) Replenishment import policy 
in respect of tasar raw silk.

As far as factor (c) is concern-
ed, corrcctive measures have al-
ready been taken in the current 
year’s Import policy. In terms of 
this policy, very negligible quan-
tity of tasar raw silk only may be 
imported by the exporters of natu-
ral silk goods under the replenish-
ment formula against their specific 
export performance. In order to 
assure.minimum remunerative pri-
ces to the ^asar tribal rearers. 
State-level agencies and the Central 
Silk Board’s raw m-aterial band are 
operating a price support scheme. 
In view of the accumulation of 
stocks of tasar cocoons at the level 
of various procuring agencies, as 
pointed out by a Study Team of 
the Central Silk Board, Govern-
ment of India announced a 20 per 
cent rebate scheme for disposal of 
the cocoons. TTie expenditure on 
the rebate scheme will be shared 
on a matching basis by the Central 
Silk Board and the State Govern-
ment concerned. The rebate shceme 
operated for a period of 3 months 
between the 23rd February and 
the 23rd May ’81.

rd) and (e). As far as the Orissa 
state Tasar Marketing Cooperative 
Society and other State^level procur-
ing Organisations are concerned, thev
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have the direct Tesponsiibilhy of pro- 
curmg cocoons frotn the tasar t n ^ l  
rearers or their Cooperatives by oflfer- 
ing them remunerative price fixed 
m close consultation with the Central 
Silk Board from lime to time.

Pushing up of wholesale price index
on account of Anti-Inflationary 

Package
2978. DR. A. U. AZMI:

SHRT HARISH KUMAR 
GANGWAR;

Will the Mini«!ter of FINANCE bo 
pleased to state:

(a) whether it is a Tact that the 
much-talked about atiti-inflationary 
package has pushed up the wholesale 
price index by 5.1 points in the very 
first week of the announcement of the 
pack’age which is the highest weekly 
jump ill tlic year so far and the hike 
does not report full impact in the 
prices of the petroleum products;

(b) the reasons why the prices have 
risen so high in spite of a record pro-
duction of sugar and other agricultu- 
rf»l products with good monsoons— 
vegetables and fruits have become 
dearer *by 15 per cent; and

(c) if so, ways and means to be 
mlopted by Government by wliich in- 
llation can be curbed and relief given 
to the common man?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): fa) 
and (b). Presumablv Hon'ble Mem-
bers are referring to the increase ia 
the Wholesale Price Index by 5.1 
points during week ended .Tuly 1 1 , 
1981. During this week the direct im-
pact of the increase in oetroleum pro-
ducts Wills reflected and accounted for 
about half of the total increase in the 
overall index. This is not the highest 
weekly increase and the indirect im-
pact of the increase in perfrokum pro-
duct prices will be gradually felt. 
Several factors: intematiortal inflation, 
sunply constraints, inevitable upward 
adjustfwen* in administered prices, 
excess IkfukJity, •sea'sonal Tftc<ors etc.

are responsible for the coiilnmiMl rise 
In prick. The spurt im the jjrices of

■ fruits and vegetables has been'mainly 
caused by seasonal pressore.

(c) The Government attaches top 
priority to contain inflationary pres-
sures. A series of steps have already 
been taken in this direction. These 
are: (i) increasing domestic produc-
tion and improving the functioning of 
the infrastructure; (ii) -augmenting do-
mestic supplies through import of 
commodities in short supply: (iii)
strcng'licning of Public Distribution 
System ns an integral part of price 
stabilization policy; (iv) curbing of 
anti-social activities such as hoarding 
iind black-marketing; (v) curbing the 
black money and (vi) mopping up the 
cxcess liquidity in the system.

The impact of price increases has 
been sought to be minimized by pro-
viding essential commodities at fixed 
prices; by the provision of certain 
services either free or at subsidized 
rates and by providing for increase in. 
wages through the mcchanism of 
dearness allowance. The weaker and 
poorer sections are being helped 
through speci'cdly-designed program-
mes indudcd in the Sixth-Five-Year 
Plan.

Setting up i>f Alufiiiina Plant in 
Andhra Pradeslh

2979. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether it is -a fact that there 
are bauxite deposits in Visakhapat- 
nam; and

fb) if so. whether Government are 
intending to set up an Alumina Plant 
in Andhra Pradesh in view of thê  
availability of these bauxite deposits, 
if so, the progress so far made?. .

THE MINISTER O F . COM-
MERCE AND STEEL AND MINES 
(SWRJ PRANAB MUKHERJEE):
(a) Yes, Sir.-There are bauxite, de-
posits in the coastal region of Andhra 
Pradesh.
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(b). A feasibility report has already 
k been prepared by Soviet Consultants 

forf the seting up of an alumina plant 
in Andhra Pradesh, based on the 
Jbauxite deposits in the State. Ar-
rangements for financing the major 
part of the cost of the project, and 
for export of the -alumina are under 
discussion with the Soviet Union. 
When these aspects are satisfactorily 
settled, an investment decision will 
be taken.

Shortage* of Electrical Grade 
Ahioninium

2980. SHRI SATYENDRA NA- 
RAIN SINHA: Will the Minister 
of STEEL AND MINES be pleased 
to  'State;

(a) whether conductor manufactur-
ers have com plained of shortage of 
electrical grade alum inium; and

(b) if so, whnt steps are being taken 
to remedy this shortage?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHR.l PRANAB MUKHERJEE):
(a) No, Sir.

The availability of electrical grade 
aluminium is easy on account of im-
provement in production and import 
of the metal.

(b) Does not arise.

Amount earmarked for handicrafts in 
Sixth Plan

2981. SHRI PIUS TIRKEY: Will 
the Minister of COMMERCE be 
pleased to state:

(a) whether his attention has been 
drawn to the news appeared in the 
“ Indian Ex}>res.s” dated 21st July, 
1981 under the heading ‘ Rs. 20 
crore earmarked Tor handicrafts in 
Si.xth Plan”;

rb) if so, whether Government pro-
pose revealing as to how much ex-
penditure has been made in various 
Plr^ns so far; and

(c) State-wise expenditure on handi-
crafts?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRf KHURSHED ALAM KHAN):
(a) Yes, Sir.

(b) A statement showing total ex-
penditure on the development of 
handicrafts in the Central sector in 
various plans is enclosed.

(c) Accounts of this Central Plan 
Fvpcnditure have not been mTiintain- 
ed, State-wise.

S t a t e m e n t

Plan Expendilure of Handicrafts in the Cfniral Sector

Expendil\irr * 
fRs. in lakh*)

I  Phiti (1951-52 to
II Plan (i9fi6-57 to 1960-61'!
I II  Plan (19G1-62 to
IV Plan (1969-70 to 1973-74)
V  Plan ( 1974-75 to 1977-78)
*978-79 . . . .1079-80 . . . .
\a  'Plan (io8o-Rt to 1984-85) 
1980-81 . . . .

25-87
B09 «q 
204- 5R

95*
7>9M

I804-75
769-97 

641 34

Note • ^Expenditure for I, II and HI Plans includes Rntablwhm-nt rharr^ »Ko. Prom IV 
Plan onwards, expenditure on establishment wai shown *5 Non-Pten and hence not in- 
dudi^ here.
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Norms for foreign tours by Ministers

2982. DR. VASANT KUMAR 
PANDIT: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that several 
Ministers and Ministers of State in 
the Central Cabinet have undertaken 
foreign lours during the h s t 18 
months;

(b) the number of foreign tours by 
each of the Cabinet Minister and 
Ministers of State, the approximate 
cost of it including his and her family, 
stafT etc., the countries visited, pur-
pose and duration of the journey;

(c) whether it is a fact that follow-
ing the above pattern many Chief 
Ministers have undertaken such for-
eign tours on similar grounds; and

(d) whether Government have set 
any norms of austerity in ostentatious 
expenditure on foreign tours by Union 
Ministers and Chief Ministers and 
Ministers in States?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA):
(a) and (b). Detailed information in 
regard to the foreign tours of Minis-
ters and Ministers of States in the 
Central Cabinet during the last 18 
months is not readily available. The 
information will be collected and laid 
on the Table of the House as soon 
as possible.

(c) and (d). Foreign tours are un-
dertaken by the Union Ministers only 
when considered absolute necessary 
in the proper performance of their 
duties. Proposals for tours abroad of 
Ministers of Cabinet rank and Minis-
ters of State holding independent 
charge require approval of Prime 
Minister. The cases of deputation ab-
road of other Ministers are approved 
by the Finance Minister. The expen-
diture cm account of boarding, lodg-
ing, tips, incidentals and entertain-
ment (where necessary), in the ccuit-

■ tries visited, is incurred in accordance

with the rules and orders issued by 
the Govemmnet from time to time, 
and is consistent with the need for 
economy and avoidance of ostenta-
tious expenditure.

Some Chief Ministers have also 
visited foreign countries during the( 
last 18 months in connection with 
the affairs of their respecive States.

C r is is  in  fo u n d r y  in d u s tr y

2983. S H R I B H IK U  R A M  J A I N :  
W ill th e  M in is te r  o f  S T E E L  A N D  
M IN E S  b e  p le a se d  to  sta te ;

(a )  w h e th e r  it  is  a th a t  th e
fo u n d r y  id u s tr y  i s  fa c in g  a c r is is  d u e  
to  in a d e q u a te  su p p ly  o f  b a s ic  r a w  
m a te r ia ls  l ik e  p ig  iro n , C l scra p  a n d  
h a rd  co k e;

(b )  w h e th e r  it  is  a lso  a fa c t  lh a t  
th e  fo u n d r y  in d u str y  is n o t a p o sit io n  
to  a v a il  o f  th e  e x p o r t  o rd er  d u e  to  
th e  sc a r c ity  o f ra w  m a te r ia ls ;  an d

(c )  if  so , th e  s te p s  ta k e n  to  r e m e d y  
t h e  s itu a tio n ?

T H E  M IN IS T E R  O F  C O M M E R C E  
A N D  S T E E L  A N D  M IN E S  (S H R I  
P R A N A B  M U K H E R J E E ): (a )  .0 ^c). 
S o  fa r  as s u p p ly  o f  p ig  iro n  C l S c r a p  
is  c o n c e r n e d , it  is  tr u e  th a t  th e  in d i-
g e n o u s  a v a ila b ility  o f ‘th e se  m a te r ia ls  
at p r e se n t  is  le s s  th a n  th e  d e m a n d  
th e r e fo r e  in  th e  c o u n tr y . H o w ever^  
p ig  ir o n  is  a l lo w e d  fo r  im p o r t u n d e r  
O p en  G e n e r a l L ic e n c e  fo r  a c tu a l  
u se r s  a n d  it  is  o p en  to  th e  fo u n d r ie s  
to  s u p p le m e n t  th e  in d ig e n o u s  a v a i l -
a b i l i ty  b y  im p o r ts . I t  w o u ld , th e r e -
fo re , n o t b e  co rrect to  s a y  th a t  th e  
fo u n d r y  in d u str y  is  fa c in g  a c r is is  
d u e  to  in a d e q u a te  s u p p ly  o f  th e s e  
m a te r ia ls . F u r th e r , it  m a y  b e  a d d e d  
th a t, in  reg a rd  to  e x p o r t  o rd ers , th is  
i t e m  is  a lso  a llo w e d  fo r  im p o r t  u n d s r  
t h e  d u ty  e x e m p tio n  sc h e m e  a n d  th e  
c o n c e r n e d  fo u n d r ie s  co u ld  a v a il  th e m -
s e lv e s  o f  th is  f a c i l it y  a lso . A s  r e g a r d s  
s u p p ly  o f  h a rd  co k e , fo u n d r ie s  r e q u ir e  
b e e h iv e  c o k e . T h is  is  f r e e ly  avail-
a b le  a n d  th e r e  a re  a d e q u a te  s to c k s  at
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t h e  f o u n d r y  in d u s t r y  i s  n o t  in  a p o s i-  
b e  p r o b le m s  o f  R a i lw a y  tr a n sp o r t  o f  
c o k e .  T h e  fo u n d r ie s  m a y , i f  th e y  

‘ s o  d e s ir e , a v a il  t h e m s e lv e s  o f  tr a n s -
p o r t  b y  tr u c k s  a lso .

Catering arrangements in Calcutta 
A ir^rt Hotel

2984. SHRI NIREN GHOSH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether Calcutta Airport Ho- 
tel used to undertake the entire cater-
ing of Indian Airlines passengers of 
the Calcutta Airport;

(b) whether 50 per cent of the 
catering was at first given to a pri-
vate contractor and also 6  ̂ per cent 
later on;

(c) if so, reasons why a sister 
public scctor undertaking has been 
made to suffer;

(d) whether as a result of this, 
quality of food supplied to passen-
gers has deteriorated;

(e) whether this will be recon-
sidered; and

(f) if not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI 
A. P. SHARMA): (a) Yes, Sir.

(b) At present the Calcutta Air-
port restaurant’s (ITDC) share of 
catering supplies is slightly more 
than 50 per cent.

(c) Due to labour unrest in the 
Calcutta Airport restaurant, the sup-
plies were considered unsatisfac-
tory. Hence, Indian Airlines made 
arrangements for partial supply with 
a private caterer whose rates were 
also 25 per cent lower.

(d ) No, Sir.

r (e) and (f). This will be recon-
s id e r^  when the current contract 
with the private party expires.

Lack of Accommodation for Tourists 
in Darjeeling

2985. SHRI NIREN GHOSH: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to 
state:

(a) whether it is a fact that Dar-
jeeling suffers from acutc lack of 
accommodation for tourists;

fb) if so, have any steps beea
taken to mitigate this;

(c) whetrier ITDC propt)se setting 
up a hotel at Darjeeling to meet 
the demand for tourists; and

fd) If not, the reasons therefor?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) According to the 
pilot survey conducted by the
Department of Tourism, Darjeeling 
will need 250 hotel rooms of the! 
approved category in 1990 as against 
the existing 148 rooms available in 
four hotels.

(b) In the Central Sector Depart-
ment of Tourism constructed a 44 
beds capacity Youth Hostel at Dar-
jeeling which was completed on
2-11-1975. Expansion of the exist-
ing Tourist Lodge at Darjeeling was 
completed on 6.6.1975 by adding 14 
rooms to it.

(c) and (d). The Sixth Five Y e ^  
Plan (1980-85) of the I.T.D.C. does 
not envisage any scheme Tor sett-
ing up a hotel at Darjeeling due to 
constraint on resources.

India’s share of I^endings of World 
Bank and IMF

2986. SHRI SATYENDRA
NARAIN SINHA: Will the Minister 
of FINANCE be pleased to state:

(a) whether India’s share of 
lendings oT the World Bank and IMF 
has steadily come down in reccnt 
years;
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(b) i£ sp, thfic reason& thereof; andi
(c) what steps have been taken to 

obtain adequate resources from 
these institutions?

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
Indi-a’s share of lendings from the 
World Bank group (IDA and IBRD) 
during the Bank’s Fiscal Years 
(July-June) 1976-1980i has been bet-
ween 41 and 45 per cent. Occa-
sional minor variations are due to 
the actual number of projects for 
which it has been possible to sign 
loans/credits within the fiscal year, 
the total volume of lending by thd 
World Bank group etc. There is 
thus no decline in India's share.

The IMF makes its resources 
available under various facilities to 
those members who have a tempo-
rary' balance of payments need to 
help them make necessary adjust-
ments. Such loans are granted 
from rime to time at the request of 
members. The IM F has no re-
gular lending programme and, there-
fore, question of any country’s share 
does not arise. India has also 
drawn upon the IMF facilhies to i*s 
members when required.

(b) Does not arise.
(c) In order to press our claim to 

maintain and increase o'ur share in 
the World Bank group assistance, a 
number of prejects has been prepa-
red and presented to the Bank. Wei 
have also demonstrated our absorp-
tive capacity by increased utilisation 
of World Bank group assistance for 
ongoing projects. There is a con-
tinuous dialogue between India and 
the Bank to maintain our share of 
assistance.

Anocation of Evport Quota
2987. SHRI SATYENDRA! 

NARAtN STNHA; Will the Minister 
of COMMERCE be pleased to state;

(a) whether garmeat exporter# 
have made any complaints about al- 
locaMon of export quotas as between 
them; and '

(b) wiiether TE X M O C IL  has 
made adequate provision for promot-
ing diversity of sources and generate 
employment on a Avider scale in allot-
ting garment quotas?

THE MINISTER OF STATE IN 
T liE  MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): 
(a) The policy regulating the allo-
cation of garment quotas between 
exporters is framed by Govt, after 
taking into account the views and 
interests of various sectors of the 
garment indirstry and trade. The , 
actual implementation oT the quota 
policy is done by the Apparels Ex-
port Promotion Council (AEPC) and 
in case of any complaint, an exporter 
can file an appeal with the Textile 
Commissioner and thereafter a se-
cond appeal with the Government.

(b) AEPC and not TEXPROCII^ 
is the quota administering agency for 
garments. AEPC initiates and car-
ries out market surveys|studies and 
organises buyer-seller meets towards 
diversification of exports in new 
regions/new markets.

Airlink to Kandia

2988. SHRI D. P. JADEJA:
SHRI MOHAN LAL 

PATEL:

Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased 
to state:

(a) wlKther there is any proposal- 
to link Kandia by air; and

(b) if so, what is the progress of 
the proposal?

THE MTNISTFJI OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) and (bX White 
Indian Airlines has no plans to op-
erate air service to Kasidia stad<^ 
to be connjected by Vayudoot service) 
outside the North Eastern Rcgtoo, 
is receivings attention of the Govern-^ 
ment. ■ - »
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THE MINISTER OF COM
(SHRI PRANAB MUKHERJEE): 
iii regard to the Ministry of Steel

Inordinate Delays in Filling up vacan-
cies in Public Sector Corporations

2990. SHRI VIRDHI CHAN-
DER JAIN: ;'
SHRI BALASAHEB 

VIKHE PATIL:
SHRI JAGDISH TYTLER:

Will the Minister of STEEL AND 
MINES be pleased to state;

(a) whether his attention has been
drawn to a report in the “National 
Herald” dated 6th August, 1981 
in which the Prime Minister is stated 
to have pulled up tlx: various Minis-
tries Tor inordinate delays in filling 
up vacancies in Public Sector Cor-
porations; (

(b) whether there are any vacan-
cies of top posts (Chairmen, Manag-
ing Directors, etc.) in the Public 
Sector Corporations under his Minis-
try and since when such posts hava 
been vacant;

(c) the reasons for not filing these
posts so far; and r

(d) steps being taken to fill up 
these posts?

MERCE AND STEEL AND MINES
(a) and (b). Yes, Sir. The position 
and Mines is indicated below:—

Name of Undertaking Name of Pwt Date lince when 
vacant

I. Stcrl Aiifhorify of India I.td. Managing Dircdor, 
Durgapur .Steel Plant

6-8-1981

t 2 . Minend Exploration Corporation Ltd. .
J

. Chairman-cum- 
Managing Director

31-7-1981

- (c) and (d). The above posts fell vacant only recently; the Public En-
terprises Selection Board has beea requested to make the selection and 
the posts are expected to be filled shortly.
1861 L.S— 10
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Deyelopment of Tourism in  Orissa

2991.  SHRI  RASABEHARI 
BEHERA: Will the Minister  of 
TOURISM AND CWIL  AVIA-
TION be pleased to state:

(a) whether Central  Government 
have received proposals from Orissa 
Government for the development of 
tourism in the State; and

(b) if so, what are the details in, 
this regard and what action is pro-
posed to be taken thereon?

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. 
P. SHARMA): (a) and (b). At the 
meeting held on 16th  April 1981 
the following travel circuits in Orissa 
were finalised for tourism develop-
ment: ;

(i) Bhubaneshwar-Puri-Konark-
Dhauli-Ratnagiri-Lalitagiri-Udaya-
giri-Bhadrek-Chandipur-Khiching-

Joshi (Similipal) and back to 
Bhubaneshwar

(ii)  Bhubaneshwar-Chilka Lake- 
Gopalpur-on-Sea-Taptapani-Kor»- 
put-Balangir-Baragarh-Sambalpur- 
Angul (Tikarpara)-Bhubanesnwar

The tourist officials of the  State 
Government were requested to pre-
pare a blue-print of tourism develop-
ment indicating  facilities  already 
available at the centres falling along 
the identified travel circuits and addi-
tional facilities required at these cen-
tres so that a shelf of schemes could 
be prepared for implementation in an' 
integrated  and phased  manner, 
and by pooling resources in the Cen-
tral, State and private sectors.  This 
blue print of over-all development of 
tourism in Orissa is still awaited from 
the State Government.

However, in the Central  Sector 
following schemes have been taken 
Up/proposed for implementation;

Centre Scheme Position

1. Similipal National Park . Construction of a Forest Lodge Site is yet to be selected.

2, lAlitagiri-Udaigiri  and 
Ratnagiri . Preparation of master plans 

(land-iise plans)

*■

Under examination

l.T.D.C.

Piiri  .  .  .  . Hotel A joint sector project with Ofis« 
Tourism  Development*  Cor-
poration.

Konark . . . . Beach cottages A joint sector project with Orissa 
Tourism Development  Cor-
poration.

Sale of special Bearer Bonds

2992. SHRI RASABEHARI 
BEHERA:

SHRI M. RAMANNA 
RAI:

Will the Minister of FINANCE 
be pleased to state;

’(a) what is the total number di 
Special Betirer Bonds sold  (State- 
wise); and

(b) the details thereof?

THE MINISTER OF FINANCE 
(SHRI R. VENKATA’RAMAN): (a) 
and (b). 3,85,597 bonds valued at 
Rs. 385.60  crores were sold unto 
30th April, 1981.

State-wise sale figures are  not 
available.  However, Public  Debit 
Office-wise figures are given in tfaef 
enclosed statement. *
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Statemeat

Public Debt OfiBces Jurisdiction Slatc/U.T. Number of Bonds

Ahmedabad 

JJangalorc 

Bombay  .

Ts'agpur

X̂alcutta

Hyderabad 

Jaipur 

Kanpur 

Madras

Patna 

New Delhi

Gujarat, Dadra and Nagar Haveli 

Karnataka

Some areas of Maharashtra including 
Bombay, Goâ Daman and Diu

Areas of Maharashtra not covered by 
Bombay PDO; Madhya Pradesh

West Bengal,Manipur,Meglia- 
laya, Nagaland, Orissa, Sikkim, Tri-
pura, Andaman & Nicobar, Aruna- 
chal Pradesh, Mizoram

Andhra Pradesh 

Rajasthan 

U.P.

Tamil Nadu,  Kerala. 
Lakshadweep

Bihar

Pondicherry,

Punjab, Haryana.  J & K.. Himachal 
Pradesh, Delhi, Chandigarh;

24»283

14,617

1,31,610

10,064

3'̂,oai

8,009

2.654

20,748

20,qi5

6,740

1,12,936

3-85,597 .

Total Value :  Rs. 3B5-59' 7̂ *akks.

Chrome Plant at Keonjhar, Orissa

2993. SHRI RASABEHARI 

BEHERA:

SHRI K. P. SINGH DEO: 

Will the Minister of STEEL AND 

MINES be pleased to state:

' (a) when will the charge chrome 

■plant at Keonjhar, Orissa be commis-

sioned; and  ’ ‘

(bj the employment potential  it 

.'Will generate?

THE MINISTER OF  COM-

MERCE AND STEEL AND MINES 

(SHRI PRANAB  MUKHERJEE)-.

(a) and (b). According to informatioa 

supplied, by the  Orissa  Mining 

Corporation Limited in April 1980, 

the plant is expected to be commis-

sioned around middle of 1983. They 

have not  yet advised any revised 

schedule of commissioning.  The 

project is expected to provide em-

ployment to about 1,50Q  person*.
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Exploration for Location of Chromite 
Reserves in Orissa.

2994. SHRI RASABEHARI BE- 
HERA: Will the Minister of STEEL 
AND MINES be pleased to state:

(a) whether Government have 
undertaken exploration for the loca-
tion of chromite reserves in Orissa; . 
and

(b) if so, the results of the ex-
ploration and the place where it has 
been carried out?

THE MINISTER OF COM-
MERCE AND STEEL AND MINES 
(SHRI PRANAB MUKHEIIJEE):
(a) Yes, Sir. An intensive explora-
tion programme, based on known oc-
currences of Chromite in Orissa, 
was taken up by the Geological Sur-
veys of India in March, 1977 in 
Sukinda-Naushahi chromite belt in 
Cuttack, Keonjhar and Dhenkanel 
districts in collaboration with Gov-
ernment of Orissa, Orissa Mining 
Corporation and Mineral Explora-
tion Corporation Limited with Geo-
logical Survey of India as the lead 
agency.

(b) As a result of the explora-
tion carried out so far, a reservd 
of about 1 1 2  million tonnes of chro-
mite ore ha-s been estimated upto 
depths of 100 metres in Kaliapani 
and Naushahi-Baula blocks, 200 
metres in Saruabil and Sukerangi 
blocks and upto 250 metres in the 
Bhimtanagar and Bhimtanagar re-
trenched blocks. Width of the ore 
zone varies from 1.50 to 22 metres 
having grades of 37.78 to 52.92 per-
cent Cr t O ,

lYade Agreements between India and 
Zimbabwe

2995. SHRI MADHAVRAO 
SCINDIA: Will the Minister of 
COMMERCE be pleased to state:

(a) whether any trade and com-
merce agreements had been signed 
with Zimbabwe during recent Ziniba- 
bwc Premier^ visit to New Delhi;

(b) if so, the details and terms of 
the agreements; and

(c) what was the extent of trade 
transacted between the two countries 
during 1980-81 and how far it is 
likely to increase during 1981-82, as 
i\ result of these agreements?

THE MINISTER OF TATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM 
KHAN): (a) and (b). Yes, Sir. A 
Trade Agreement was signed with 
Zimbabwe in New Delhi on 22nd 
May, 1981, during the visit of Zimba-
bwe’s Prime Minister to India. The 
Agreement envisages (i) endeavour 
by both the countries to achieve hig-
her levels of trade; (ii) extension of 
Most Favoured Nation treatment to 
each other; (iii) Payments in conver-
tible currencies; and (iv) Constitu-
tion of a Joint Committee composed 
of representatives of the two coun- • 
tries Tor its effective implementation. 
The Agreement is valid initially for 
two years and is to be automatically 
renewed thereafter for further period 
of two years unless one of the con-
tracting parties gives a writen notice 
for its termination six months prior 
to the expiry of the Agreement.

(c) Trade between the two coun-
tries commenced only after Zimba-
bwe’s independence in April 1980. 
There has been no trade during the 
first three months (April— June) of 
the year, 1980-81. Fifiures of trade! 
for remaining period of the year are 
yet not available. Since trade relations 
between the two countries have 
started only recently and trade figures 
for the whole of 1980-81 arc yet to  
be available, it is difficult to forecast 
at this stage the likely increase ini 
trade during the year 1981-82.

Export of Sogfur
2996. SHRI MADHAVRAO 

SCINDIA: Will the Minister of 
COMMERCE be pleased to state:

(a) whether il is a fact that India 
earned a profit of Rs. 9.2 crores 00 
the export of sugar during 1980-8 T;



(b) if so, the amount of sugar ex-
ported to each country and the sale 
Dfice thereof: and
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(c) the extent of sugar exports, if 
any, committed to be made to diff-
erent countries for 1981-82?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN):
(a) No, Sir.

(b) STC exported sugar valued at 
Rs. 35.96 crores to the following 
countries as indicated against each 
during 1980-81:—

Egypt . 

U .K . . 

Shri Lanka 

Indonesia 

Nepal .

11,550 tonnes

• 13-981

. 14,020 „

• 30>525
1,500 ,,

(c) India is committed to export
25,000 tonnes of sugar during 1st 
July, 81 to 30th June, 82 to EEC 
countries. The export of sugar is 
banned v/ith effect from 21-2-1981.

Rules governing conditions of service 
of persons serving in India Audit and 

Accounts Department

2997. SHRI SOMNATH CHAT- 
TERJEE; Will the Minister of FIN-
ANCE be pleased to state:

(a) whether he is aware that under 
Article 148(5) of the Constitution of 
India, the rule^ governing the condi-
tions of service ^  persons serving in 
the India Audit and Accounts Depart-
ment shall be made by the President 
after cwisultation with the Comptrol-
ler and Auditor General;

(b) iR^ietiier he is also aware that 
in his memorandum to the III Central 
Pay Commission, the Comptroller and 
Auditor General in para 7.8 under 
heading ‘Sipecial Pay for certmn
categories’ in sub para (b), in-
formed the said P*y C(Miiinission that
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had decided to introduce a new cadrel 
to be designated as ‘Auditors’ in the 
scale of pay corresponding to the 
grade of Assistants in the Central 
Secretariat;

(c) if so, the year-wise details of 
implementation of the said decision 
by the Comptroller and Auditor 
General; and

(d) if not implemented, the details 
of the reasons for that?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA)-
(a) and (b). Yes, Sir. Article 148(5) 
of the Constitution envisages only 
consultation with the Comptroller 
and Auditor General of India but he 
is not the final authority to decide 
such cases since the rules are fram-
ed by the President. What is referred 
to as a decision of Comptroller and 
Auditor General was in fact in the 
nature of a recommendation to the 
Pay Commission who were consider-
ing the question oT revision of pay 
and allowances etc. of all Central 
Government Servants. The decision, 
of Comptroller & Auditor General 
referred to above would mean only 
his clearance to the proposal made 
to the Pay Commission who had to 
consider the question in all its aspects 
and in relation to the claims of simi-
larly placed employees in other De-
partments.

(c) and (d). The 3rd Pay Commis-
sion considered all aspects of the ques-
tion of allowing .Assistants’ Grade in 
the Central Secretariat to U.D.Cs. in-
cluding U.D.Cs. (now designated as 
Auditors) in the Indian Audit and 
Accounts Department and in para 25 
of Chapter 10 of their Report did not 
recommend introduction of Assistants 
Grade for U.D.Cs. They recommend-
ed the scale of Rs. 330— 560 and 
the same was accepted by Govern-
ment. T!ae scales in respect of per-
sons serving in Indian Audit amd Ac-
counts Department were revised as
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per recommendations of 3rd Pay
Commission after consultation with 
Comptroller and Auditor General of 
India. Since the conditions of service 
of persons serving in Indian Audit 
and Accounts Department are framed 
by the Presidnet (and not by the 
Comptroller & Auditor General) but 
in consultation with the Comptroller 
and Auditor General of India and
there was no decision of the President 
(Government in this case), the
question of implementation of the
alleged decision of the Comptroller & 
Auditor General for allowing Assis-
tants’ Grade to the Auditors in Indian 
Audit and Accounts Department does 
not arise.

Performance of Rural Bank, East 
Champaran

• 2998. SHRI KAMLA MISHRA
MADHUKAR; Will the Minister of 
FINANCE be pleased to state:

(a) is it a fact the performance of 
Rural Bank, East Champaran was 
not found satisfactory and change in; 
the management was felt;

I

(b) whether the performance ol 
Rural Bank, E-ast Champaran, Moti- 
hari has improved after the transfer 
of the ex-Chairman of the said Bank; 
and

(c) if so, what is the statistical re-
port?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT):
(a) to (c). The former Chairm'an had 
been shifted for certain administra-
tive reasons. Champaran Kshetriya 
Gramin Bank, Motihari operating in 
East and West Champaran districts 
has otherwise maintained a steady and 
satisfactory performance over the 
years as will be seen from the en-
closed statement.

Statexnent

P R O G R E S S  O F  C H A M  PA RA N  K S H E T R IT A  GRA M  I N  B A N K , M O  T IH A R I

As at the end o f December at the end

1977 1978 1979 I 98O o f March I9 8 1

Branches
O pened

28 33 63 95 103

D eposit 56.31 123.57 271-98 369.85 458-60
(R s. Lakhs)

Advances 
(O utstanding) 
(R s. Lakhs)

52.71 133.73 294 .19 397.73 5 88 .43

N o . o f  
b eneficiaries

i j n 16,315 29,502 40,920 44,369

2999. Tm

■ :

• - (^ )
aft; .
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NationaUsation of Banking Industry

3000. SHRI RAJESH KUMAR 
SINGH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether there is any proposal 
under the consideration of Govern-
ment to nationalise the banking in-
dustry in the country; and

^(b) if not, the reasons thereof?

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI MAGANBHAI BAROT);
(a) No, Sir.

(b) The Government had nation-
alised six Indian Private banks on 
15th,April, 1980 with demand and 
time liabilities of over Rs. 200 
crores. It has not been considered 
advisable to nationalise smaller-banks 
which have limited • and localised 
operational role.

12.00 hrs.
RE. QUESTIONS OF PRIVILEGE 

ETC.
PROF. MADHU DANDAVATE 

(Rajapur): Sir, 1 have given notice
of a Privilege Motion {Interruptions)

MR. SPEAKER: I have got it.

PROF. MADHU DANDAVATE; 
Is it under consideration?

MR. SPEAKER: I have asked for 
facts.

PROF. MADHU DANDAVATE:
There is a prima jade case for privi-
lege motion. In the House, when it 
is established that there is a prima 
facie case for a privilege motion, 
straightaway it should go to the Pri-
vileges Committee.

MR, SPEAKER: I have to see.
I have to get the facts. I cannot take 
it for granted. I have to sec the facts 
and then decide.

(Interruptions)
MR. SPEAKER: 

what is needed. 
(Interruptions)

I am doing

PROF. MADHU DANDAVATE: 
In addition to the evidence we had 
given we Jiave one more fresh evi-
dence. The Maliaraslura Times 
has published a photograph. 

(Interruptions)

There is an additional evidence* 
(Interruptions)

MR. SPEAKER; It is under my 
active consideration. I have asked 
for facts. Then I will decide. No, 
no.

(Interruptions)

f^^TTir (Rf
f?FTy) : frfsrt

iftwR % I, i f m  ftrr '^
. sih: iTTT w  r T?: ^

T t . . t  I
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MR. SPEAKER: Notices of ques-
tion of privilege by Sarvashri George 
Fernandes, Atai Bihari Vajpayee, 
Jyotirmoy Bosu, Mani Ram Bagri, 
and Prof. Madliu Dandavate, Mem-
bers of Parliament, against the Minis-
ter of Finance, Shri R. Venkatara- 
man. for allegedly misleading the 
House on September 2 , 1981, while 
replying to clarilicatory questions on 
the Calling Attention regarding the 
reported irregularities in the matter 
of granting income-tajc exemptions to 
certain trusts in Maharashtra.

{Interruptions)

PROF. MADHU DANDAVATE:
I want to give fresh evidence. It is 
not there in the Motion. There is 
additional information which is not 
there in the Motion. I have quoted 
that Lok Rajya, the official magazine 
of the Government of Maharashtra 
has published . . . (Interruptions)

MR. SPEAKER; Please sit down.
{Interruptions)

MR. SPE.^KER; I will get the 
facts and let you know;

{Interruptions)

MR. SPEAKER; I have staged 
that the Lok Rajya has published the 
photograph.

{Interruptions'^

MR. SPEAKER; I say that I have 
got the Privilege Motion and I will 
send them all to the Finance Minister 
concerned. ”

{Interruptions)

DR. SUBRAMANIAM SWAMY 
j. (Bombay North East); He is ready
I to say something.

I THE MINISTER OF FINANCE
I (SHRI R. VENKATARAMAN);
I Are vou ready then? Please sit down.

I will give you the information.

I  MR. SPEAKER: First let me see.
Then I will allow it.

DR. SUBRAMANIAM SWAMY:
You allow the Finance Minister.

When I pointed out something he was 
showing something else.

MR. SPEAKER: It has com^ to
me. I must see what it is, satisfy 
myself and then 1 will allow him also 
to say.

PROF. MADHU DANDAVATE:
I only want to bring to your notice 
that in addition to the photograph 
(. . .

{Interruptions)
MR. SPEAKER; No. no. You 

cannot. You give it to me.

PROF. MADHU DANDAVATE:
I want the photograph published in 
the Maharashtra Times also to be 
taken note of.

MR. SPEAKER; You send it to 
me. Not here. Send it to me.

SHRI JYOTIRMOY BOSU (Dia-
mond H arbour); This House will 
be failing in its duty if it does not 
express its gratitude to Arun Shouric
I- . •

{Interruptions)

MR, SPEAKER; Nothing doing.
DR. SUBRAMANIAM SWAMY: 

Under Direction 2, Rule 197, I had 
given you a notice about the U.S. 
Diplomat. . . .

{Interruptions)
MR. SPEAKER: We shall discuss 

it. Not like this. You give me some 
motion.

DR. SUBRAMANIAM SWAMY;
I have given you a motion.

MR. SEAKER: It is under consi-
deration. I have not rejected it.

SHRI JYOTIRMOY BOSU: On 
a point of order, we have given an 
adjournment motion.

M!R. SPEAKER: No questicm. 
I  have not allowed it. Adjournment 
motion I  have not allowed.

SHRI JYOTIRMOY BOSU: I
want to make a submission.

MR. SPEAKER: No submlauoiL
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SHRI JYOTIRMOY BOSU: I
want to. . {Interruptions)

MR. SPEAKER: Regarding ad-
journment motion, no submission.

SHRI JYOTIRMOY BOSU: I
want your guidance. Prohibitory
Orders, under Section 144, prohibi-
tory orders". . . . (Interruptions)

MR. SPEAKER: This is not a 
case for adjournment motion, Not 
allowed.

{Interruptions)

MR. SPEAKER: It is not allowed. 
Unnecessarily you are trying to take 
the tirne of the House.

(Interruptions)

: 5TFT Tt

I  I ifTT ^ n r  t  qr

I  ? q-nr ?rr 1

You come over and take over this. 
What are you doing? Are you the 
Speaker?

«T\irrTo Tr%?T' lA ^ )  ■

3fr, (?rrto) w

^  t ,  ^

^  TfT t  i

MR. SPEAKER: Not allowed.
Irrelevant. Not allowed.

TW 3ir»r?> ( f f ^ )  : 

1TE2TW *rrr t  w r  ^  

wtsfR t  ^

IflTT ?rrq-  ̂ f w

222 m .............

MR. SPEAKER: No, no. I  can- 
mot do that. No. no, no.

f'TiT ĴTT f^q-r ’

?T6ir^  1751^ :

fT I  I

«fr TR grnrft: ^rrr ^  

?rff ^  I

^ I ?rnT-qTr ^  ^^rnrr

|?rr I, ai:r I  I =srr|

#5 I
(Interruptions)

SHRI JYOTIRMOY BOSU: I
caution you. You have to go through 
Haryana.

MR. SPEAKER: You are feeling 
the pinch already of his presence.

«fr WTTo TT̂ ?T :

miT JT̂rr |  ?fnr

f%rr  ̂ fr ?TTJT |tr

m  I f f  f  TT ?RT
^ f w r  {

MR. SPEAKER: No, not allowed. 
Nothing djging, nothing is going on 
record,

(Interruptions) ♦

*nft TT»T ¥r»T¥y : irsjm 

*r ̂  *rsTf?T % ^

^  fSpTf «rr I IT ^
144 t  • .............
MR. SPEAKER: No, not allowed. 

Papers to be laid.

*Not recorded.
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PAPERS LAID ON THE TABLE

No t if ic a t io n  u n d e r  Min ed  a n d  
Min e r a l s  (Reg u l a t io n  a n d  De v e -

l o pm e n t ) Ac t , 1957

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): Sir
on behalf of Shri Pranab Kumar 
Mukherjee. I beg to lay on the Table 
a copy of Notification No. G.S.R. 449 
(E ) (Hindi and English versions) 
published in Gazette of India dated 
the 23f(l July, ^981 making certain 
amendment to the Second Schedule to 
the Mines and Minerals (Regulation 
and Development) Act. 1957, under 
sub-section ( 1 ) of section 28 of the 
said Act. ]Placed in Library. See No- 
LT-2953/81.]

Na t io n a l  Co mpa n y  Lt d . (Ac q u i-
s it io n  AND Tr a n s f e r  o f  Un d e r -
t a k in g s ) a dm in is t r at io n  o f  Fu n d s  
Rules , 19J1 a n d  No t if ic a t io n s  
Un d e r  Ju t e  Co mpa n ie s  Na t io n a -

l is a t io n  Act , 1980

SHRI BHISHMA NARAIN 
SINGH: On behalf of Shri Khur-
sheed Alam Khan, I beg to lay on 
the Table—

(1) A copy of the National 
Company Limited (Acquisition 
and Transfer of Undertakings) Ad-
ministration of Funds Rules, 1981 
(Hindi and English versions) pub-

> lished in Notification No. G S.R. 
438(^ )  in Gazette of India dated 
the 16th July, 1981 under sub-
section (3) of section .33 of the 
National Company Limited (Ac-
quisition and Transfer of Under-
takings) Act, 1980. IPlaqed in 

'  L ibr^y , See No. LT-2754/81,]

(2) A copy eacli of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section 
(3) of section 32 of the Jute Com-

12.07 hrs. panies (Nationalisation) Act^ 
1980 i—

(i) The Jute Companies Na-
tionalisation (Intimation regard-
ing Mortgage Charge, Lien or 
other Interest in any property) 
Rules, 1981 published in Noti-
fication No. G.S.R. 366(E) in 
Gazette of India dated the 26th 
May, 1981.

(ii) The Jute Companies
(Nationalisation) Administra-
tion of Funds Rules, J981, pub-
lished in Notification No. (^.S.R. 
439(E) in Gazette of India 
dated the 16th July, 1981.

[Placed in Library See No. LT- 
2755/81.]

{Interruptions)

MR. SPEAKER: I have full
faith. . . {Interruptions).

SHRI JYOTIRMOY BOSU: 
(Diamond Harbour): Sir. I beseech 
you. . .

MR. SPEAKER: Mr. Barot.

Se v en th  An n u a l  Rep o r t  o f  
Ge n e r a l  In s u r a n c e  Bu s in e s s  
(Na t io n a l is a t io n ) Ru les , 1973, 

Au d it  Rep o r t  o f  Del hi  Fin a n c l \ l  
Co r po r a t io n  f o r  1979-80 a n d  An -
n u a l  Rep o r t s  o f  St a t e -Ba n k s  o f  
In d ia  a n d  Se v e n  Su bs id ia r y  Ba n k s  
f o r  t h e  y ea r  e n d e d  31-12-1980.

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SAWAI SINGH SISODIA): 
On behalf of Shri Maganbhai Barot,
I beg to lay on the Table— - ;

(1) A copy of the Seventh An-
nual Report (Hindi and English 
versions) under Rule 6 of the 
General Insurance Business (Na-
tionalisation) Rules, 1973 on the 
working and affairs of the General 
Insurance Corporation of India 
and its subsidiaries for the year

-  ended 31st December, 1979. 
[Placed in Library, See No. LT- 

2756/81.]
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(2 ) A copy of the Audit Report 

(Hindi and English versions) on 
the accounts of the Delhi Financial 
Corporation for the year 1979-80 
under sub-section (7) of section 
37 of the State Financial Corpora-
tions Act, 1951. [Placed in Lib-

rary. See No. LT-2757/81.]

(3) A copy each of the Annual 
Reports (Hindi and English ver-
sions) of the State Bank of India 
and its seven subsidiary banks viz., 
State Bank of Bikaner and Jaipur, 
State Bank of Hyderabad, State 
Bank of Indore, State Bank of 
Mysore, State Bank of Patiala, 
State Bank pf Saurashtra and State 
Bank of Travancore for th j year 
ended the 31st December, 1980 
along with the Accounts and the 
Auditor’s Report thereon. [Placed 

in Library. See No. LT- 2758/81.]
{Interruptions)

'lit

t  '̂Tf

^  I  1

I 1

12.09 hrs.

ASSENT TO BILLS

SECRETARY: Sir. I lay on the
Ttjble following three Bills passed by 
the Houses of Parliament during the 
current session and assented to since 
a report was last made to the House 
on the 18th August, 1981; .

* 1. The Essential Gommodilies
(Special Provisions) Bill, 1981.

2. The Prevention of Black 
Marketing and Maintenance of 
Supplies of Essential Commodities 
(Amendment) Bill, 1981.

3. The Assam Appropriation Bill, 
1981.

(Interruptions) *

MR. SPEAKER: Nothing is go-
ing on record, what these gentlemen 
are saying. Calling Attention. Shri 
Banatwalla.

12 .10  hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-

PORTANCE

R e c o v e r y  o f  p r i c e l e s s  S t o l e n
IDOLES AND ANTIQUES

SHRI G. M. BANATWALLA 
(Ponnani): Sir, I call the attention
of the Minister of Education and So-
cial Welfare to the following matter 
of urgent public importance and re-
quest that she mtiy make a statement 
thereon:—

“The reported recovery of price-
less stolen idols and antiques by 
the police in Delhi and action being 
taken by the Government with re-
gard thereto”.

12 . 10  hrs.
LMr. D e p u t y - S p e a k e r  in the Chair]

THE MINISTER OF STATE OF 
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): I
beg to inform the House that the 
Crime Branch of Delhi Police on re-
ceipt of secret information from a 
source regarding the sale/smuggling 
of stolen idols and antiques in the 
capital organized a raid and arrested . 
two persons, namely Shri Hari S /o

*Not recorded.
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Shri Panna Lai and Shri Baldev S/o 
Shri Radha Krishan, both residents 
of Subhash Nagar, Delhi, while they 
were carrying two idols. A case 
F.l.R . No. 3_51 dated 28-8-81 under 
Section 411 I.P.C. was registered at 
the Rajinder Nagar Police Station, 
New Delhi. On interrogation the sus-
pects revealed that two more persons, 
namely Shri Sat Narain S|o. Shri Sugan 
Singh, resident o£ Tank Road, Bapa 
Nagar, Karol Bagh, Delhi and Shri 
iKnsi Nath S/o Shri Ram Kish-an, 
resident of F].'! Lajpat Nagar, New 
Delhi were also involved in these ne-
farious activities. The Police found 
in their possession a number of ob-
jects suspected to be _antiques and 
(they were also arrested on 29-8-81. 
One James K. Lama of Lajpat Nagar, 
who is alleged to be involved in the 
case is still absconding.

The total number of objects seized 
by the police is 21. The police is 
investigating the case with tl^  assist-
ance of the officers of C.B.I. (Anti-
que Cell). Three accused persons 
are in the police custody under re-
mand.

Two officials of the Archaeological 
Survey made a preliminary inspection 
of the objects seized.

The objects, seized by the police 
have not as yet been examined by 
competent experts to determine whe-
ther they are antiquities or not in the 
terms of Antiquities and Art Trea-
sures, Act, 1972. It is only after the 
objects have been examined by the 
experts and declared as antiquities 
the Archaeological Survey of India 
can enquire whether thje owners of 
these objects have got them registercj^ 
as per Antiquities and Art Treasures 

1972. T h ^e  is no ban on the 
possession of antiquities provided that 
specified categories of antiquities, 
namely sculptures of all media, paint- 
injS and illustrated and illuminated 
manuscripts which have been notified 
under the Act are registered with the 

JLegistering Officers.

It is only after experts have dec-
lared these articles as antiquities 
under the said Act and the alleged 
suspects are not able to prove their 
ownership as well as registration 
that the Police can take further ac-
tion to prosecute the alleged suspects.

A team of experts proposes to exa-
mine these objects on 7-9-81.

SHRI G. M. BANATWALLA; 
Mr. Deputy-Speaker, Sir, the Gov-
ernment. at the outset, must be com- 
phmentgij for being alert and vigilant 
and this alertness and vigilance have 
resulted in this haul of priceless anti-
ques articles. The Crime Branch of 
Delhi police has also done a good pi-
ece of work. I must, therefore cong-
ratulate also the Crime Branch of the 
Delhi Police at least on this particular 
account though tRey rather lack in 
various other spheres.

Theft of idols and priceless antiques 
and all that, to say the least, is most 
■reprehensible. Very stringent action 
should be taken in such cases. It has 
been told in the statement that two 
officials of the Archaeological Survey 
of India have made a preliminary ins-
pection of the objects seized. Here 
I  must ^eek more clarification from 
the hon. Minister. 21 objects have 
been seized. Let this House know as 
to the outcome or the findings of this 
preliminary survey that has been 
made b^ the Archaeological Survey 
of India— what is the preliminary 
finding of this survey, what are the 
nature of the objects that have been 
recovered, what is the approximate 
value of all these articles. I hope 
that this House would be given a 
proper idea of the seriousness, the 
nature^ as also the importance, of 
the priceless haul, by giving the re-
sults of this preliminary survey.

I  must .further say tHat all these 
were seized,and arrests made on the 
28th aod 29th of August. Govern-
ment want these - objects to be exa-
mined by a team of experts. But we 
are told that the t e ^  of experts



would examine thes^_pbjects on the 
7th September 1981. 1 tail to under-
stand why there is this inordinate 
delay in the mere examination of the 
objects and in coming to conclusions 
as to their exact nature and value.

It is a matter of general observa-
tion that in all these cases the main 
culprits get away and it is some petty 
paid employee who takes the rap. I 
ho^e that the Government and the 
investigating agency would be very 
vigilant and. every effort would be 
made. the Government assure 
this House that repeated attempts are 
being made in this direction and that 
when rackets are unearthed the main 
culprits will be brought to book.

A  systematic smuggling of rare 
antiques is taking place and there are 
reports that it is taking place mainly 
because .of various factors like the 
iact that the prices of antiques in the 
international mwket of London, 
Zurich and New York are high the 
Indian collectors and museums are 
not willing to pay such high prices 
and the Antiquities Act bans the ex-
port of these articles. What is the 
Government really doing in order to 
preserve these antiques and to see 
that this drain does not take placc?

The situation is serious, because 
there are reports that even diplomatic 
pouches are being used for a syste-
matic smuggling of these rare antiques 
outside India. The Foreign Mission 
have their diplomatic pouches, the 
sealed diplomatic bags used for trans-
port of their mail and confidential 
documents, and we are told that 
these pouches are being used for the 
smuggling of antiques. According to 
one estimate, which has appeared in 
the papers, the loss on account of 
such smuggling of these articles is 
about Rs. 1 crore in Delhi alone. 
When such is the dimension of the 
problem, is the Government aware of 
it? If so, what steps are being taken 
in this particular direction to see that 
such systematic smuggling of rare 
idols, antiques, priceless antiques, is
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checked? Sir, I must also draw the 
attention of the hon. Minister.,

MR. DEPUTY-SPEAKER: 1
think this is your last question. You 
have put many questions.

SHRI G. M. BANATWALLA:..  
to the situation that is in Kerala. It 
is rather unfortunate that during these 
recent times there is a systematic 
attempt to drain the temples and 
other places of worship in Kerala of 
their rare idols, of their rare articles. 
There is a systematic thing going on 
to see that the rare antiques go out.

Mr. Deputy-Speaker, Sir, more 
than 50 ancient temples have been 
burgled in Kerala in the last two years 
of the Marxist rule with allied parties. 
The police could prove only three cr 
tour cases so far.

SHRI A. K. BALAN (Ottapa- 
1am): Sir, it is utterly wrong. Can
you give the details in 1979-80?

MR. DEPUTY-SPEAKER: He
does not say that your Government 
is organising. He only said that vour 
Government is there. He never char-
ged your Government.

SHRI G. M. BANATWALLA: 
Sir, the theft at century old Mahadc- 
var temple near Kottayam on cr 
about May 24, 1981, was one of the 
biggest in recent years. The main 
idol in solid gold was found stolen 
along with other articles and the loss 
is estimated at over Rs. 10 crores. 
Sir, I say that the Kerala Government 
is not taking effective steps to check 
all this. Is the Government vigilant? 
What is the Central Government do-
ing in order to see that its ow'n res-
ponsibility with respect to the pre-
servation of rare antiques is being 
duly fulfilled? We would like to 
know this particular point from the , 
Go_yemment

Finally, I come to this Antiquities 
and Art Treasures Act, 1973.
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MR. DEPUTY-SPEAKER: You
have come to Kerala. You have got
10  conclude now.

SHRl G. M. BANATWALLA: 
This Act needs to be made stringent 
in several respects. Sir, we have such 
a case that oflficers of this particular 
ASI often say that a particular 
^antique is not a rare antique. I would 
Jike to know whether in the past at 
least one year in how many cases 
.action was sought to be taken and ex-
perts of ASI gave certificates to the 
effect that this particular object is 
n o t a rare object, certificates for 
certain considerations which we can 
understand.

These are also other trends. What 
:action is the Government taking to 
see that a proper vigilance is kept and 
the provisions of this Act are also 
made more and more stringent?

SHRI A. K. BALAN: May I ask 
a question?

MR. DEPUTY-SPEAKER; No, 
you are not permitted.

SH RIM ATI SHEILA KAUL: The 
•hen. Member has asked about the 
findings of the preliminary inspec-
tion. That has revealed that out of 
2 1  images or figures that they have 
stolen, 4 are terracota figure and 17 

,^re stone sculptures. If we try to give 
. Jesuits in haste, it would not be help-

ful because to begin with, it would not 
. be in the interest of prosecution to 
divulge the details of the seized ob-
jects at this stage and the process of 
examination by experts involves close 
scrutiny and in fact it would take

- mere time. Smuggling of art objects 
is an international racket, India is a 
signatory to the International Con- 

, vention. We are collaborating with 
/investigations and preventive agen- 
-cies of other countries to see that if 
,we can stop the smuggling that takes 
, place, it should be stopped. We 
want to help that smuggling should 
not take place.

'■ The hon. Member has mentioned 
abcut Kerala. There are certain items

that come directly under the Archeo-
logical Department of the Central 
Government and the others are with 
the State Government. I think the 
hon. Member would try to find out 
if they belong to the State Govern-
ment, which I think they do.

The hon. Member wanted to know 
the steps the Archeological Survey 
Department is taking. Survey Depart-
ment has posted officers at important 
international sea ports, air ports to  
help the customs authorities in pre-
venting illegal exports. There is also 
an expert Advisory Committee which 
has been set up at or near the inter-
national exit points to examine the 
objects and issue certificates in res-
pect of non-antiquities. He wanted to 
know about the Antiquities and Art 
Treasures Act. There is a long list of 
it. If you allow, I can read it.

The Antiquiti^ and -'Art> Treasures 
Act, 1972, came into, force on 5th 
April, 1976', its principal aim being 
to regulate the export ^radd in anti-
quities and art treasures, to provide 
for the prevention of ■ smuggling of, 
and fradulent dealings in antiquities, 
to provide for the compulsory acqui-
sition of antiquities and art treasures 
for preservation in public places and 
to provide for creation other matters 
connected therewith or incidental or 
ancillary thereto.

So, under these antiquities what we 
call antiquities is;

(i) any coin, sculpture, painting, 
epigraph or other work of art or 
craftsmanship;

(ii) any article, object or thing 
detached from a building or cave,

(iii) any article, object or thing 
illustrative of science, art,' crafis,

p literature, religion, customs, morals 
- or politics in bygone ages;

fiv) any article, object or thing
of historical interest; - . ''I r

. ‘ These are the things that are to be 
>̂ seen to when they, try to examine tho 
things according to this Act. : \*
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A ?rrq^T ^r?rr ^ fffr  ^ %
1970  IT < fh r$  ^nr?T

5fn: iTiFT ^?fr ^  ir^-^prir 
1 0 2  ?r^ ^  =^fr | f  t  I

?rrq 46 f̂ <3nf
qarr qr^ m r  f g r ^

^  9Tl^T ^  q-f I l e t  s m r  1967  
IT TTJTJT JT̂-JT ^
q t^  ffr i r f ^  ^'it> f t  »it

?jT#Trf5i^ f^^^nr- ^  
^  1500 ^o 'Tl'd

^aRF >rqr i% qptira 
9 fjfl< ^o ^ I 1970 *T ^TT^rrVT 

^  48 ^  *iq,
1968 *T ¥T

=^?t ^  ^  «prr^r eo
^  ^  »nr, ^  fw? arf^ ^  «f 1
q 5 T ^ , 1970  it fsRT ?rnB

^  13 « R ^R  ^ 5
J?1w  w  »r? I S T ^ R
jji^m 55TR T^r ^  ^ r  1 
r^HJ ^ r  ^  srr^  * r t^  w ^  
«ft ^  s m r  ^  »r? i 
f^rsf^r ^ ^  *rf^^r

? n ^  ^  *T? I ^mx ? r m  
sr??T ?rfif I  f% f%?[^ ^

STR 5Tf I  % srr̂ 'tJT 
^  ^  «flf, 3ft 1 ? ^  f ,

flTT ^  ^ c f t  I  I ^

^ T ^ r  ^ » r  t  ^
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3^0

m if
^  t , a*i ^
% m p r n  %
I  I ^  ^ c i T

i  f% ?T?rfT?rjff % 3fT ^  fiT
t ,  iT̂  %nz f w 5C
1972 f??T% ^  ^

w m  ?i I , ^  tTit- 
^  qiirr, ir
?ft I  ^  ^  irm-
%T ^  «imT ?TTW:f̂ n f%i<7
I , •??T ^ W  ^  5fT?m |T  T̂TTTT 

I 5crrT% ?rf?r^ff s m  r̂f^
^T9f ^  \3'fl<ti'i

^  f^T m i ^
^  I , m »i> ^ w.̂
*TR SIRIT I  I ^nSRTT

f̂ «rr^ ’RJ?nrr |  f% ^  ir
5rr?mft frf^rn ^  '̂t «nf f% f^rrft 

t  ?fk wrpjR »TMk
«r7rft t  ^  I  I I T ^ P ^

Z T ^  ^ ^  I  ii^fr
WnT '̂t ^  18 ^SRTT^nSF ^
^Srat
u fa^ fRtn' ^  ^  I

'liTifTiH % ?TT Jr 3 1 ^
HTPJT ^ I ?T'<'Pr< 'PT»Ĵ  9PTTrft 

t ,  %f%?T SFR^f it ^  ^
t n f w  ? I

fftHT f5\ff: »̂T% srr^
5faiT;» % fifJTT t  I

»i> TmfT 5 »nT fe? : ^  ^
v \  I  iTTt ^  3h

JFTJft ^rrf^  «f>, ^  
!T  ̂ »rf ? ^  ^ T

^HfcTT i  ?̂P3»Tlr ir srifirat
I , ^  ^  W t  ^ f̂
iTFfr ^crf^ I

^ Trr?nfto ^
w  5rr5fi?r ?rflRf, 

^ -irf^ * 2ff ^  »mT 3rn:rTft.?
^  ^cTT t  ^  ^

^  ^  TT TjirpiT
T̂TTTT 3,7

? T ^  I  Tr^-T3fqTff ^  5TT?ft
I, ^  if f̂TTTR ^  5Tf- 

^  I, sqf̂ TTa % arrt if ^trvt
I, r̂rfir̂ -f wf1 qrq^

JK ^rrq-T I

r̂ ??r% % f?HT ?TTff ĵ f̂ -jff spr ?fk 
T̂̂ rrfrf̂ jff a\ 5rR% qr̂ r '̂T?ft

= f̂|5 ,̂ ^ qRfTfi HT
I  1

^  5m̂ i* ?T  ̂ TO T =̂ êrr f ,  

?̂TT 5H^ ĝ qrq if f |  ; -

'Ws '̂JT
3TW ^  ?TTf^ ^  ” i

WTT ^  *To^ t, ^  5̂ n̂ T3lT% 
f?T T̂n ^  T̂»T̂ FTTt ^
5lHt5=T t, f?T ^
'tJRt h  r^tirm ̂ i t t̂t ?n »TTmc  ̂r^irrirsr w  

% T̂TTlf ^ ?f1*flf ^  m  
% I

^ -? T rT  ^ ^Jm rr f%
^  ^  ?TT*TPr 'T̂ TfT W , 551T«T ^ 

?i?t 'TT ?rr if

% «r?^ ^
^*ft, f?r % ^  f̂ fTN % qfTT  ̂

if mrr I  ?TT JT^ ? fifiT
urr % if q^?r | ,
^  % 3rrt if ?rf^ fiPn% if

5TT?Î  % 5TT̂  ij m  
% T̂RfT if ^  ?̂n> JTT̂ STR 
I  I ^  |j  ftp « rrr  ^ rn w

if 5rm I
?r«rr % aft |  ^
5T5TT ^  ?TO«rT ^  I
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, ^  STR ^  ^
^  ^  9 T t^  % ST%

^  I ir^
T̂FT % ^

T ^T  I, 5TFT ^  5r|5f?rm ^ ‘1% 
I, îTT-
^  f̂ *?T % STTT 5|;T^r ^  fwfSTn
t e r  ^  ^  5̂prrf( srr^n
s r f i^  t .  f , ^  %
srfH ^rrrfr m z  ^  ft^'r 1

>*/wffr TOT ; rrnrJTfJT 
ifS ^T?r^ ^ r  fif

m  m  m  ^  ^  ^
I  %r̂ ( ?Tff I  %
IT  ̂ h' ^ f , ^ 'f
^T  ^’TT '̂rar I  f%: 3qĴ iqt n*̂ :̂ !

t  1 Slfn- ^ I,
ĴTFT In’̂  ^ rfe =1 f̂ r:

ws€i ^TT ^  |-T^i’̂ ’'r 
=̂ ''RT ^ i .  . . .

>sff vm?f fî 'TV ; t  ^-R-^ 
«rr f e  "3^ 

optt ît w  srr m  ?

isTwcff TOT !ff^ : ?TN ^  
f  eft t  ^  ^ifr, nT^
^  ̂ ‘nTTft I 5^nR  % f^rqsfifr
w  I

ir^ % f?(TT f ;̂ T̂ f̂ zfr ?T€^f t  
zrr I, T?T f?fcr u.+tf'TJ 
fRfr t ,  f5i?T ^  32 t  ^'r ^

if I  I 3ft f g r r t -  ^
I  f% Efi?ir q* ^  I 
PW'TT =P^i ^  I.
s f t^  ^  5fTcfr I  I

2 ,75 ,000  t  I

^  Tf̂ fRT# f,
^  ^  I  I ^

^  5ni| ^  ^  ^  if 57̂
f^irr ^nrr t  1

?r f^^fr f% if
=^fw  f f  I  I ir^ 5,-£K I  ^ rf^

1 5f«r ?t^
«rr I ?rnr % isjrTOr ^

f^’ v^ N̂ Ff =̂r-7r TTirr «rr,
^rf¥n ?rrT '̂1 z(  ̂ '̂ :r̂ -r̂ . ?̂ ?fr j^jff %
^  ^  rm-i I  I

SZTF'f 5iTT ^  ^ ' f  r̂r
sfsfra- ? f îjT I  I

SHRI BALKRISHNA RAM- 
CHANDRA WASNIK (Buldhana) : 
The question relates to the theft of 
the priceless idols and antiques and 
their recovery by the Police. It 
wou-Jd have been better if the Minis-
ter of Home Affairs would have been 
here to enlighten the Members in this 
regard.

This is not the first time that arti-
cles of priceless value are stolen. It 
is a common affair and hundreds of 
such idols and antiques are smuggled 
out of the country every now and 
then.

Our country is rich in its heritage 
and several such idols and antiques 
are scattered everywhere.

Under the Antiques and Art Trea-
sures Apt, 1972, these objects are to 
be registered. In view of the enormity 
of the job as they are scattered all 
over the country in a very largo 
number, does not Government think 
that their machinery falls short of the 
requirements and, if so, what the 
Government proposes to do to cope 
up with the requirements?

fftWT
^  srnr g?rr ^ r ,  m ^

1861 LS— II
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fsp ^  ^ ^R^rfT ^  t  

I  1 trqT: 'frt^?r %
3?q7: fRTTT
^  ITeP ^  ^  ^  t

?ftT 1^ I'

324

^  t  ^ t  I
Tfjr?f9R ^>rr | ,  ’t ^ ^rrm t
f̂ f̂. ^  f  I

T^o %o iGf̂ o ):
^qrtifST Tm?t ^rs# ^
f̂ qzT tt; ^  t  ?r?>'5 3̂̂
JTa\ ^  ?r 1 1  t  ^
f^ l̂fPT % fnq ^R^T ?TT̂ T g I

TTJP m 27̂  I  ^
^ f w  TT
t ,  5tflT ^>Tt I  I
^  tr^ ^R^T = ^ ^ 1 f  ^ r r

t , f̂ >=r ^
=517̂ ^  T̂ ^P T  ^  gt JTT

^  ?rr^fT?r^ | ,  ^
I  ?fk I ,
^  ^T VTP^ t ,  ?fT ^ r  r̂TTTR 
^JrTaPT '̂T TT Ŵ'lf
f%irr  ̂ ^

f^^r t  f̂tT ^irrt ^t«t Êfif̂ r̂ r̂  
qf̂ T«r̂ T ?rr firf^ r^  ^  ^
?rk % 5q^RT f®' ?m w:'ift3i if 1̂r fiT 
^ ^  I  f% ^  ^̂ 3TcriT I  qr ^^rfr 

=^ '̂ t ,  ?-=T 3ft iricrr^-6' | ,  
5f̂  ?T5?yr t ,  ^T
5!TOr t  I "J^ ^  ^5TT, ■3^% ^rrr? 
q ^  5T|̂  STS® I  I -̂ h’ ^ R r  
|tt2r3T ^  5TFiT t ,  ^qrfr f^??r ^f?r 
5 ?PTt | ,  T̂ flr ^  ^r 3ft

t , I,
«rs^ t  «ft?: ^  % '̂t*T 3f̂  

qfr I, % 'TRT WRft t

f«F?: if 2T̂  'Tf^Rft I  I
^  ^  ^  t  i f t r  ?n«ft gfl s r ^
qri^T ?fft ^  ^  ^  1 ? ^  i q j  
t  îpr̂ TT i  f i  W  ^ ^ I T
1^1 q r  ^T » fr f% ^?TRr 5f t  
I f tS ^ i  I ,  rs^ ^  % f^(T ,

H ^ 5 t t  ^ 't %fn  5fTiff % 
?T5# 5»T ^ ^  ^  %

f^nr, srrf ^  scr-ri#
51T ^  ^  ?TT^-f^IT ^

^^Tft ^  3ft ^ ZT| f5F
'TRT 3 2  q w r t^ ^ r  |  ? fn  f  =€r^'f

^  I  I r̂ «ftf T ^T
f^ 3f1 3TRft I,

?f1 ̂ n' ?R>cTt, ^  ^T?l-
^  âTn+v%d %?TT q^T t  I ^T

 ̂ u w t f f  ^ w  ^  ^  ^  I  ?
^ f ^ r  ?T  ̂I  f ^  t  f^^TT q r  it f i 'o i h '

H ii w>T T^T g f ^  ^  ^fJTnr
I  iTR?rr ^  | —

?fR-tT>JCT=F ?r€ffq5%2: ^  i f
t^ w q r?  I  Tjw, wfcT 

'♦nft m ^z ^T  ^JTT |? rr  |
sftT fffT̂ rr ^  it =̂ 5Tr ŵ
q?TT I  , îJT  ̂ I t
3iP̂ -riT ^T^ai p 3t  ̂ ^]i f^ffr 
^  TO t  ^7 f^ ^m-

I, ^  3ffr w  
^  I, ^̂ TT I^T

I  ITT f?T^ 17^ ?TT?tft ^  ^ •^T rT T
I  ? ^  it 5HR ^  W>̂  t ,
^ T  JTT^R TK f^=5fTT ^ 1 -  ?

^1r?rd ^  q ^  I  f5F7 3f1 ^ T i f t  % 
^  I ,  3ft 5 ^  {jST ^  I ,  

% «I^ 3T  ̂ ^  ^?TT I  I
^  ^  I  3f|
3r»T^ ^  g$T ^  ^  ^  I

I  I ir^r sii«?r *115 |  f%
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^  1 1  TK
I  H qft ^ T t  ^

I  I

^  ^  ^ f t  I  I ^  m  I
tr^ ^fT I

T̂FTPT ^rai
I  t3 ^ r
I  I m  m j f f r  TT W tM

^ 3fi I  ̂  qr ^
i t ,  sfk

4f%*T I ^  % f?H]r
WT ^TT îT ?fta-^ra- ^̂ Tfj- ?fh:

q r ^ f  ? fJTr?T^
^ ^R T I  T^qt? q^

^*rrr> ^  ^
f®  t o r  ^Knrr 1 

#  ?̂nT?̂ crr I fw: Trrtrm ftq ifj
I  ^  f?5Tf̂  I, ^
I , if ^

f3[jt I  % f̂ cr
tj? 5,Vâ r?r '̂ n<̂ <f?T | ,  ^
?rrwr ^^ar f  f̂ p ^r

er:t I

«f)’<T?ft ?Tl^f ■ ^ 1  sq.^
r^ .̂^H. m j  I  ^fTZ?t

■arrf  ̂ t t  v t ^  ^,fr f  ?rh:
TrqfilJrq- T̂ wr ^1 ^.fft t  I
srrf#3’ q*?: =̂ 'r"'T̂ff ^
^r.r,, I  rf) i  RiTfTfr ^

f^Frr^.fr 3 %-a 
I  I f^^ft % t  itI ,
^>f =q^ ^ f, 5T.51. m

Ti T̂ =|'T ^r 5f=Tfi
^ T̂ I  I  ̂ :̂qf5T ^  ̂ *̂1
W  ^ tr.t ^
^7¥T t  I ^o W  '*Trd
4,^.^ %f\ I  I

^ fq‘®% »rf 5tV
^  ̂ f ^  ^  »r  ̂ «ft I

f  ST. 2fft % IT
???rnr ^*r. '̂q» «rr i 
^  % if) ?i(T Jr
?iT srr^ t  ^ i^?fr ^  

t  ^r '̂Tf =5flT ?rr’iqT  ̂ 1 
nT  ̂  ̂ q^ ■̂grr I ««rq^
qR i>JTr jfT-Tf ^ r  T̂ t it ^  f t  f f
«fr I f  nft%  ̂^ IT??< ?Tt Tf 1̂ »TR. t« ♦ 

w:t  ?i3p% | i

%-r̂ î eft
f?v=î TJ?- I'T 5TRf t  I

q’ar t  q̂r ^T-ir =?rfgtj 1 
rft JTiRjt t  f̂ * ^  1 1

t  r̂Fi f̂lrr̂  qm r̂rq
r  ̂ T̂HR  ̂ ?iqR =̂ r̂ lr?.rf̂ ^̂ irnT 
w>-K r w‘r xTfffiT I

SHRI MANX RAM BAGRI rose.
MR. DEPUTY-SPEAKER: No,

no. She will reply to Mr, Bhagat. I
cannot allow you......... Bagri Saheb,
she is replying to Mr. Bhagat. Your 
name is not here. . .  .No, no. Please 
sit down. This is not correct, Mr. 
Bagri. You can meet the Minister in 
her Chamber and elicit any informa-
tion you want. . . .  Please respcct the 
rules. You are a very senior Mem-
ber. I should not teach you the 
Rules...........

(Interruptions)

MR. DEPUTY-SPEAKER: It is
very delicate. . . . very senior Mem-
bers and experienced Members and 
I am telling them something about 
the Rules,. ..

(Interruptions)

5fy?7r
 ̂ t% ^FTr ?JT'TV
?irrTT tsfr ^ ^

n% ciTf *T^FT -̂T t ?j  fw; 
g-fl-rfT 'ftft '̂t iTrvp ?>
f .̂ ^  5RF f.T % TTT t  I r*i% rT«T ^
5ft ^  tft ^  7.T f  ^  ^
^  1 1



f * 7  a
Commiatk^ for a 

High Court Bench in 
Western U.P. (Stott)

^  »)qr ^fr ^ r r r

^  vY ^  sq n  I
1 9 7 6  if 5TT I ^  1%

f^ if  qpqT-spJT ^fJTqt T? »rf |

SlPtiBSlBjBl i  i m • .  O. H. st»

12.48 hrs.

STATEMENT RE. SETTING UP 
OF O COMMISSION FOR A HIGH 
COURT BENCH IN WESTERN 

UTTAR PRADESH

TH E MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): 
Mr. Speaker, Sir, On 15 th April, 
1981, I stated in this House that the 
Government had decided to set up 
a three-member Commission to con-
sider all aspects arising out of the de-
mand for the constitution of a Bench 
for the Western Districts of Uttar 
Pradesh and various aspects of the 
recommendation made by the State 
Government,

2. I take this opportunity to in-
form the House that the Commission 
has been constituted and will be 
headed by Shri Jasv^^ant Singh, retired 
Judge, Supreme Court of India. Shri 
Produtoor Sriramulu, a retired Judge 
of Andhra Pradesh High Court and 
Shri Karam Singh, a retired officer of 
the Indian Administrative Service 
will be its Members. The Commis-
sion will have its headquarters at 
New Delhi and will be required to 
submit its report within six months.

H I  make an appeal to all concerned 
to  extenil full cooperation to the 
Commission.

«r> a rw w  ):
'Tfsr̂ f̂ fr

t  qr rK ^  8^3*
fe ir  t  ?

»ffO ?<rTr p r
®F̂ ft?rn % I  i

MR. DEPUTY-SPEA,KER: H e
wants your co-operation.

12.49 hrs.

BUSINESS OF THE HOUSE

TH E MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRI 
BHISHMA NARAIN SINGH): 
With your permission, Sir, I rise to 
announce that^ Government Business 
in this House during the week com-
mencing 7th September, 1981 will 
consist of:

1 . Consideration of any item of 
Government Business carried over 
from today’s Order Paper.

2. Discussion and voting on the 
Supplementary Demands for Grants 
(General) for 1981-82.

3. Discussion on the Resolution 
seeking disapproval of the State of 
Nagaland (Amendment) Ordinance, 
1981 and consideration and pass-
ing of the State of Nagaland 
(Amendment) Bill, 1981, as passr 
ed by Rajya Sabha.

Consideration and passing of 
the following Bills:—

(a) The Working Journalists, 
and Other Newspaper Employees 
(Conditions of I^rvice) and Mis* 
cellaneous Provisions (Amend-
ment) Bill, 1981, as passed by 
Rajya Sa*bha.
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(b) The Economic Offences 
(Inapplicability of Limitation) 
Amendment Bill, 1981.

5. Discussion on the Resolution 
seeking disapproval of the follow-
ing Ordinances together with con-
sideration and passing of the Bills 
in replacement of them:—

(a) The Income-tax (Amend-
ment) Ordinance, 1981.

(b) The Essential Services 
Maintenance Ordinance, 1981.

6. Consideration and passing of 
the following Bills, as passed by 
Rajya Sabha:—

(a) The Special Courts (Re-
peal) Bill, 1981.

(b) The Cinematograph 
(Amendment) Bill, 1981.

(c) The Sales Promotion Em-
ployees (Conditions of Service) 
Amendment Bill, 1980.

MR. DEPUTY-SPEAKER; Shri 
Madhukar. 1 hope you will not take 
more than two to three minutes. Be 
short. There are ten members. It will 
take one hour. Then, you will have 
no time to spe«ak. That is what I 
am telling you.

w a r ( ’rleft f f f t ) :
f^ (T  %
5T’=sr?r %

% 25 J981 ^

f'lJrf I
RT sptf qr f-r

«TT I ^
iq rcc rtl
t  I f

^Jr^T^rrf %

1TJ1% ^  ^
r̂riT tttx  3r,tr -j

MR. DEPUTY-SPEAKER: Thank 
you, very much, Mr. Madhukar. Shri 
Banatwalla.

SHRI G. M. BANATWALLA 
(Ponnani): Mr. Deputy-Speaker, Sir 
the Government business should in-
clude a statement by the Government 
on an important matter. Recently, an 
all-party delegation from Kerala, led 
by the State Chief Minister, met the 
Prime Minister in New Delhi. The 
delegation has presented a memoran-
dum on certain important matters 
like import policy regarding coconut 
oil, natural rubber and cocoa. Crisis 
in tea industry in Kerala, and others. 
These are matters which are having 
a great adverse effect on the economy 
Of Kerala. Earlier, the Kerala Legis-
lative Assembly had also passed a 
resolution to move the Union Gov-
ernment in the matter. I urge upon 
the Government for an early state-
ment giving its reaction to these vital 
issues.

*7 ft TW r̂*Tfr (%'^.T) : 
q  TFTf .̂f
fj I ^  ^

T^f ^ 1  hJZ 3TT JHTT
g^rft ^ I

MR. DEPUTY-SPEAKER: Why
do you talk about everyday. You arc 
announcing it every day.

«n TR
^hX\ Tf€f ^  gqT ^  p., I

«fT TWi^TT ?rr?5r> •) :
Jrrr i t  c^r^T «rr

I  I
MR. DEPUTY-SPEAKER: May

be, he may be in any party but the 
socialism or socialist must be there.

«sft »rff̂ T»T
'n ff f  I
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[«ft 3rr»nf']

^  ^  cT^’̂ T
felT 1 1  ^  ^ .* p n  I

^ ?T T  ( f ^ ^ )  ^  688 ^
?fk 2 

*npt »rq I  I w  
% irfW rM i ^  'R>?T »nTT 1 1

^  v»tlH\ «̂ ldri|!̂ i4i <ql^I 1̂ f%?TFft
^  q=rr̂ - 1̂ =TT ?fk t  ^  T O R
1 1  w i‘ finTT^ ^
I  5 fT'i?r ?nTTf«JTf
^  fip.qaR fwr̂TT I  1

( 2 ) ^r^’T ?rr?frir ^  f ^ t  ^

»rf ?fk ^  ^  tt: ^  | f  f ^ '  
if 7^  I  I

f% :̂^=3nfr ^
^T% fTO m fr I

i r a  ^ 55rm̂  I  ^  JTTÔ  ^
5f t  ^r^r 'TfcTT̂  -̂T I jtiTift ?r^n
^  ^  K ?nf?m

t a r  I

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, heinous crime is 
being committed against women in 
various parts of the country. It is a 
very serious matter. We have already 
witnessed it in Shivpuri district of 
Madhya Pradesh. Therefore, Govern-
ment should take it seriously and pro-
vide time for discussion in this 
House. Tlie second matter is that the 
University Grants Commission’s Re- 
ptort has not been discussed for seve-
ral years. Therefore, Government 
should provide time for the discussion 
of that Report because education is 
a vital subject.

«fV «PWT  ̂ («Tt^^T) :
5RT«T5r7, 4 1981
^  «rnrnff ^  ^

t

( 1 ) » r ^ ,  ^ R ;
^VS[ % ^«nn ?TI?lTf5Î

? n fw  I 5  ?n:^T
?ft5T5En^?w ^ n -
s R f f J r fv ^  ^  q x ’RFinfl'

( 2 ) ^TRirrff ^  ^
^  ?R^:i9r ^

54 2Fi 55fk

PROF. RUP CHAND PAL 
(H ooghly): Sir, I want a discussion 
in the House next week on the follow-
ing two subjects.

A large number of industries in 
our country have become sick as a 
result of wrong policies and unscru-
pulous practices of the owner and 
management of the several industries. 
There have been repeated appeals to 
the Government of India on behalf 
of the workers and employees to im-
mediately nationalise these industries 
which have been deliberately made 
sick in parochial private interest. 
The jute induistry, tea industry, textile 
industry have been allowed to pur-
sue such policies as could make many 
of the units in these industries sick. 
But the Central Government have not 
so long paid heed to the demand of 
nation^isation or at least take over 
of these sick units. In the interest of 
our economy as also in the interest 
of lakhs of workers and employees 
of these sicl^ units such units shovUd 
immediately be taken over. Scarcity 
of raw materials and marketing faci-
lities are also some of the causes of 
sickness of some units. There have 
been repeated appeals for natinalisa- 
tion or taking over of units like In- 
chek Tyres Ltd., National Rubber 
Ltd., Mohni Mills Ltd. etc. where

9TTf^
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thousands of workers are facing 
severe hardships.

My second point is that the jute 
growers in North Bengal and other 
parts of Eastern region are not get-
ting fair price of raw jute. Although 
the peasants’ organisations have been 
persistently demanding Rs. 300/- per 
quintal as purchase price of raw jute, 
the Central Government has fixed 
Rs. 175/- per quintal as purchase 
price. But Jute Corporation of India 
is not entering the market and price 
of raw jute has come down to as low 
as Rs. 30/- per quintal at some 
places.

Sir, I would like to have discus-
sion on both these issues in the next 
week’s business.

SHRI SOMNATH C H A ITE R - 
JEE (Jadavpur): Sir, a large number 
of Bills passed by the West Bengal 
Assembly cannot become law as the 
required assent to be given by the 
President of India has either not been 
given or has been withheld. The 
Bills relate to very important subjects 
like Land reforms, Industrial Adjudi-
cation, Education etc. It is a matter 
of grave concern that Bills duly pass-
ed by a competent Legislature, giving 
effect to the policies of the State 
Government, which have been ap-
proved by the people, cannot be given 
effect to, which has resulted in the 
non-implementation of the Laws and 
the perpetuation of the evils sought to 
be removed, and bringing about the 
necessary changes. The Central Gov-
ernment cannot be allowed to frus-
trate the policies and programmes of 
the State Government in an arbitrary 
manner. Therefore, I request that a 
proper discussion should be held so 
that the Federal structure in the 
country may not totally crumble 
down.

My second point is this Calcutta 
Port serves the economy of the whole 
Eastern region. It should be the 
concern of the country as a whole to 
improve the functioning of the Port.

Not only no adequate steps are being 
taken by the Central Government to 
that effect, but, a move is afoot to 
delink Haldia Port from the Calcutta 
Port, to the serious deuriment of the 
economy. The West Bengal Assembly 
has already passed unanimously a 
Resolution against the proposal to 
delink Haldia from Calcutta and a 
Delegation of M.L.As’ has also called 
on the Prime Minister. It is absolute-
ly essential that this important mat-
ter should be discussed in the House 
at the earliest opportunity.

SHRI ASHFA.Q HUSSAIN (Mu- 
harajganj): An Amendment Bill is 
before the Parliament to safeguard 
the Minority Statits of the Aligarh 
Muslim University. There is wide-
spread feeling in the country and there 
is a movement also for the restora-
tion of the Minority character of this
University. It is also there in the
election promises of almost all the
national political parties. So, I feel 
that it should come in this Session 
and in the next week.

f e f r  ^
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sfr I  I
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TO' grji >r oir^?rr
% if ^  T ft I  I

?tVt m
I  I -rm

TRjff if ^
( f q r  ^  ^ f^^if
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q |= ^T  3TRT ÊTrf̂ iT 5qr I w  % ^J={lf: 
qf? ^  W T f ^ TrSJT sr%W ?TT^R 
r̂ cR«̂  % f̂ (T ff^ ;35T  ̂ I, m iTf 
?rfa^R  f ^ r  ’Tin f% 5J5 f^qr 

^  ^ R  if i  I f^rif
1 ^ ,  ^  ^  ^r 80 5rf̂ 9ra
f^T^^rn ?TRfja f^^rr ^m r ^  \ 
9fT^ % «nTR apt f?«rfa if 7RT

?R ttejt qfrt f q ^ r  ?ft;i 
^r g-RT ^  q?r ^  f^^r f  

5fk qTTir ^ jtct st%5t ? r » r  
%?? ?R^R ?RT f ^  ^  T | ^  "frq-T^" 
^ g -  ^  ^  ^  ^ ,
:;r^r  ̂ ? R ^  ^^Tq’F̂  ?T 5r̂ 5T
wrr 5T? ?rm | fr^ 7 ft ?  i
irsq- !T̂ 9r ^  ^  T̂;? ?f

“9r̂ .5” I



337 Election t<y Comm. BHiADRA 13,1903 (SAKA) Election to Cortm. 338

^  % f ^ w r r
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?rw ^  qspRHi jT^r ^
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fw<T̂T ?fr ^ r if

^RT =?Tff̂ cr I

MR. DEPUTY-SPEAKER: You
should be brief, so that you do not 
waste the time of the House. It is 
onty in the interest of the Opposition. 
Yesterday I did not call many of the 
Members from the Opposition. Shri 
Chitta Basu is an example. There-
fore, I want that you should be very 
careful in spending the time of the 
House. '

SHRI BHISHMA NARAIN 
SNGH: Sir, I am extremely grate-
ful to the Hon, Members for the valu-
able suggestions they have made. I 
will go through the proceedings and 
as usual, Sir, if I think proper, then 
I will bring to the notice of the 
Business Advisory Committee.

13A09 hrs.

ELECTION TO COMMITTEE

Cen t r a l  Ad v iso r y  Com mi tte e  f o r  
THE Na t io n a l  Ca d e t  Co r ps

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. P A T IL ): Sir, 
I beg to move:

“TTiat in pursuance' of Section 
12(1) of the National Oadet Corps 
Act, 1948, the members of this 
House do proceed to elect, in such 
manner as the Speaker may 
two members of the Central Ad-
visory Committee for the National

Cadet Corps for a term of one 
year from the date of election, 
subject to the other provisions of 
the said Act and the Rules made 
thereunder.’’

MR. DEPUTY-SPEAKER: 
question is:

The

“That in pursuance of Section 
1 2 ( 1 ) of the National Cadet Corf« 
Act, 1948, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members of the Central Ad-
visory Committee for the National 
Cadet Corps for a term of one year 
from the date of election, subject 
to the other provisions of the said 
Act and the Rules made there-
under.”

The motion wav adopted.

MR. DEPUTY-SPEAKER: There 
is a request from the Government 
th-at we could take up the Bill of" 
Mr. Sathe.

SHRI RAM AVATAR SHASTRI: 
(Patna): No, it will take at least
half-an-hour,

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
(SHRI VASANT SATHE): I am 
just requesting. We can break for 
lunch after finishing this.

(ItUerruptions)

SHRI RAMAVATAR SHASTRI 
It is not the rule. How can you ex-
tend.

MR. DEPUn^-SPEAKER: Yes.
the House adjourns to meet at 2.10 
p.m.

13.10 hrs.
The Lok Sahha then adjourned for 
Lunch till ten minule.s pa^f joimeen 

of the Clock.
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The Lok Sabha reassembled after 
lunch at Fifteen minutes past Four-

teen of the Clock.

[Shr i  So m n a t h  Ch a t t e r j e e  in the 
Chair]

O N E  WORKERS W ELFARE 
FUND B IL L -C o n td .

MR. CHAIRMAN: Now I shaU
put to the vote of the House the 
consideration motion in respect of 
Cine-workers Welfare Fund Bill. 
The question is:

“That the Bill to provide for 
the financing of activities to pro-
mote the welfare of certain cine- 
workers, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN: Now we shall 
take up clause-by-clause considera-
tion of the Bill.

Clause 2—  (Definitions)

SHRI MOOL CHAND DAGA 
(Pail): I beg to move.

Page 1, line 14,
for “five feature films’’
Substitute “two feature films” 

(6)
Page 1, lines 19 and 20,—

for “each of any five feature 
films,”

substitute “any of the two 
feature films,” (7)

Page 1, line 23,—
for “five thousand rupees” 

substitute—
“twenty thousand rupees” 

(8).
It says on page 1 of the Bill as 

follows:
“Cine-worker” meons ati indivi-

dual—
“(i) who has been employed, 

directly or through any contrac- 
; tor or in any other manner, in

Or in connection with the pro-
duction of not less than five fea-
ture films to work as an artiste 
(including actor, musician or 
dancer) or to do any work, 
skilled, unskilled, manual, 
supervisory, technical, artistic or 
otherwise; and

(ii) whose remuneration with 
respect to such employment in 
or in connection with the pro-
duction of each of any five fea-
ture films,”

I say I have not understood tlie 
words “of each of any five feature 
films” . This does rrot carry any 
sense. My amendment is as follows:

for “each of any five feature
films”, substitute “any of the two 
feature films.”

Then I said, for “five thous-and 
rupees” substitute “twenty thousand 
rupees” . Since the hon. Minister 
has not accepted it, I do not want to 
press it.

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
(SH RIV A SA N TSA TH E): I cannot 
really help the learned member if the 
English Language is not understood—  
it is not his language nor mine—  
howsoever simple it may be. Now 
it clearly means that in respect of 
employment, when an employee is to 
be covered by the benefit of this Act, 
then he should be connected with ihe 
production of each of any five feature 
films, if he has acted or worked in 
five feature films. Each means out 
of five, each of any five feature films 
if he has worked. Each relates to 
remuneration which follows.

SHRI MOOL CHAND DAGA: 
He should produce two feature 
films.. .
. SHRI VASANT SATHE: First
you understand ‘five’.

MR. CHAIRMAN: Let the Mi-
nister finish his rcply^ If you wont 
any clarification, you can ask for it.
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SHRI VASANT SATHE: The 
first thing is, he must work in five

* feature films. If be has worked in 
two feature fihns, he will not be en-
titled. He must work in five feature 
films. The idea is, what is the remu-
neration? “Where such remunera-
tion has been by way of monthly 
wages, a sum of Rs. 1,000 per month 
and where such remuneration is by 
way of lump sum a sum of Rs. 5,000. 
Now, the relation is— let us see— the 
remuneartion with respect to such 
employment paid to him in connec- 

„  tion with the production of different 
' feature films has not exceeded 

Rs. 3,000 together, for four films, he 
works in four films, and he gets 
Rs. 3,000 together, for four films, he 
will not be covered. You see, the 
idea is that, by way of abundant cau-
tion, it is in ‘each of the film’ his re-
muneration should not exceed 
Rs. 1,000. That is the simple mean-
ing. It may not be, or you may per-
haps say it is not happily worded, 
etc., etc. The meaning is clear- I 
do not think that there is any confu-
sion at aU.

MR. CHAIRMAN: Mr. Daga,
do you press your amendment?

SHRI MOOL CHAND DAGA; I 
want to withdraw my amendment.

 ̂ MR. CHAIRMAN: Has the
Member, the leave of the House to 
withdraw Amendments Nos. 6 , 7 and 
8̂ to Qausc 2?

SOME HON. MEMBERS: Yes.

Amendment Nos. 6 , 7 and 8 were, 
by leave, withdrawn.

MR. CHAIRMAN: The question
is:
‘T /w f Clause 2, stm d  part of the 

B ill”
The motion was adopted.

Clause 2 was added to the Bill.
Oause S -^ iC in e  Workers Welfare 
Fund).

M R. C H A IRM A N : M r Daga,
are you moving your amendment?

Page 2, lines 16 to 18,—
Omit “such amounts as the 

Central Government may, after 
due appropriation made by Par-
liament by law in this behalf, 
provide from out of” (9 )

MR. CHAIRMAN: Yes, Mr.
Minister.

SHRI VASANT SATHE: Law
means, even the law which you have 
passed yesterday, that will apply here.

MR. CHAIRMAN: Are you with-
drawing, Mr. Daga?

SHRI MOOL CHAND DAGA: I 
want to withdraw my emendment.

MR. CHAIRMAN: Has the
Member, the leave of the House to 
withdraw Amendment No. 9 to 
Qause 3?

SOME HON. MEMBERS; Yes.

Amendment No. 9 was, by leave, 
withdrawn.

MR. CHAIRMAN: The ques-
tion is:

*^Thai Clause 3 stand part of the Bill.” 
The Motion was mipoted.

Clause 3 m ?  added to the Bill.

MR. CHAIRMAN: Now, Oausc
4. Shri Ramavatar Shastri.

SHRI RAMAVATAR SHASTRI 
(Patna): I beg to move:

Qause 4___ .Application of Fund

Page 2, line 32,------
omit “or /oans” ( 1 2 )

Page 2, line 32,------
after “indigent” in sert^

“ sick and physically disabl- 
’ ed” (13)
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[Shri Ramavatar Shastri]
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MR. CHAIRMAN-: Mr. Shastri, 
are you withdrawing your amend-
ments?

SHRI RAM AVATAR SHASTRI: 
No. I am pressing them.

?fr5 : T.JTrifnR
5ft eft I, IIrq:

^  nT^-5fr ^  sfra
I

«T> ^mrar^iT 9TT?F̂"f : h m h '^  ^  
T^r i  I

I  MR, CHAIRMAN; I shall now 
i put amendments Nos. 12 and 13 to 

the vote of the House.

Amendments No. 12 and 13 were 
put and negatived.

MR. CHAIRMAN: The question
is:

“That clause 4 stand part of the 
Bill.”

The motion was adopted.
Clause 4 was added to the Bill. 

Clause—5— {Advisory Committees)

SHRI RAM AVATAR SHASTRI: 
' i  beg to move:
 ̂ Page 3,—

for lines 7 and 8, substitute— 
“ (3) the Chairman of each 

Advisory Comniittee 
shall be elected by its 
members.” (14).
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[ ^  R̂TcT ^TS J MR. CHAIRMAN; Tlic quc i^k^

SfT»T?T ^

^  =3T% ^  ir̂ iT ̂ ifTrfa
s f . r ^ r i r i j t ' ^
^  Ŵ,cTT I

MR. CHAIRMAN: Now I shaU 
put Amendment No. 14 to Clause 
No. 5 moved by Shri Raraavatar 
Shastri to vote.

Amendment No. 14 was put and 
negatived.

MR. CHAIRMAN; 
tion is;

“That clause 
the BUr’.

The que^- 

5 stands part ot

The motion was adopted.

Clause 5 was added to the Bill

Clause 6- {Central Advif^ory Com-
mittee)

SHRI RAMAVATAR SHASTRI; 
I  beg to move:

Page 3,—
for lines 21  and 2 2 , substitute—  

“(3) TTie Chairman of the 
Central Advisory Committee 
sh-all be elected by the members 
of the Advisory Committee.” 
(15)

q r %

^  i  I t  ^  JT ?Frr^fTT

I

MR. CHAIRMAN: Now I shall 
put Amendment No. 15 to Clause 
No. 6 moved by Shri Ramavatar 
Shastri to vote.

Amendment No. 15 was put and 
negatived.

is:
“That Q ause 6 stand part of th© 

Bill.”
The motion was adopted.

Clause 6 was added to the BUI

Clauses 1 to 10 were kidded to the 
Bill.
Clause 11— {Power to make Rules)

SHRI RAMAVATAR SHASTRI:
I beg to move:

Page 4,—
omit lines 17 and 18. (16) <

Page 4, line 39,—
jor “two thousand” substitute 

“five thousand” (17)
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MR. CHAIRMAN: I will now
put amendment Nos. 16 and 17, 
moved by Shri R-amavatar Shastri, lo 
the vote of the House.

Amendments Nos. 16 and 17 put and 
__ negCfU'ved.

MR. CHAIRMAN: The question

“That clause 11 stand part of 
the BiU”

The motion was adopted.

Clause 11 was added to the Bill.
Clause 1 , the Enacting Formula and 

the Title were added to the Bill .

SHRI VASANT SATHE: I beg 
to move:

“That the Bill be passed.”

MR. CHAIRMAN: The question

(SAKA) Maritime zones i>f "35 
Indie, {Reff, of

fishing by Foreign
Vessels) Bill

14.38 hre.
STATEMENT RE: DISCOVERY 
OF A NEW O IL FIELD BY O IL 
AND NATURAL GAS COMMIS-
SION

THE M INISTER OF PETRO-
LEUM, CHEMICALS AND FER -
TILIZERS (SHRI P. C. SETHI): 
Sir, I am glad to announce that the 
ONGC has discovered oil in a new 
structure, B-57, located about 35 kms. 
to the east of the Bombay High field 
in a water depth of about 75. This ' 
field is completely new. The structure 
was delineated by seismic surveys 
carried out by the ONGC’s seismic 
vessel M V  Anweshak. The explora-
tory well on the field was spudded 
by the ONGC jack-up rig 'Sagar 
Samrat’ on 18th May 1981 and oil 
and gas bearing zones occurred in 
the depth range 1830— 2190 metres. 
A production test was carried out in 
one of the intervals within this zone 
on 3rd September, 1981. Oil has 
flowed at the rate of about 1030 bar- 
rd s  per day before acidisation, 
thro-ugh a half inch choke with a gas 
oil ration of about 150 and API c a -
vity of about 40. Production testing 
in the other intervals in being taken
up.

The B-57 field has an areal extent 
of 80 sq. kms. TTie prospective hori-
zons lie in the Paleogene carbonate 
reservoir. It will be necessary to drill 
a few more wells to assess the pro-
duction potential of this field.

is:

“That the Bill be passed” 

The motion was adopted

14.40 hrs.
M ARITIM E ZONES OF INDIA 
(REGULATION OF FISHING BY 

FOREIGN VESSELS) BILL
THE MINISTER OF AGRICUL-

TURE AND RURAT. RECONS- 
(REGULATON OF FISHING BY 
AND CIVIL SUPPLIES (RAO 
BIRENDRA SINGH): Sir, I beg to 
move:

“That the Bill to provide Tor the 
regulation of fishing by foreign
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vessels in certain maritime zones 
of India and for matters connected 
therewith, be taken into considera-
tion!’*

Sir, the Maritime Zones of India 
(ftegulation of Fishing by Foreign 
Vessels) Bill was introduced in thisi 
House on 8th May this year. I am 
thankful that you have found time 
to consider this Bill today. In fact, 
this measure has been long overdue. 
We are fortunate in having a vast 
coastline of about 6000 kilometers 
and a very large martime zone about 
two thirds of our total land mass. 
The potential in marine fishing is ini- 
<miemse. But so far, we regret we 
have not been able to fully exploit 
this potential.

Sir, there have been reports of poa-
ching on a large-scale by foreign ves-
sels in the past in our seas. Our 
Coast Guard has been trying to in-
tercept these poaching vessels, but in 
the absence of any legislation to 
punish them effectively and in a de-
terrent manner we have found it diffi-
cult to deal with this menace. The 
matter fortunately came to the notice 
of the Prime Minister through the 
Dcfence Ministry and it was felt 
necessary that Parliament should im-
mediately legislate for meeting this 
threat to our natural resources. We 
want to regulate fishing in our seas 
through licences and issue of permits 
for foreign vessels, we want to con-
serve our natural resources, We want 
to protect the rights of our own 
fishermen and with that view we arei 
now providing that powers be given 
to coast guard officers and other offi-
cers to be appointed by the Govern-
ment of India for seizure and confis-
cation of these vessels for search and 
effective deterrent action against poa-
chers, not only to punish them but 
also to confiscate their catch and 
their vessels too.

I hope the House will unanimo-
usly agree that this is a very impor-

tant measure urgently needed to be 
passtant measure urgently needed to 
be passed and there will be no ob-
jection even from my friends in the( 
Opposition to show that the whole 
nation is bent upon zealously and 
effectively guarding our rights our 
seas. Thank you, Sir.

SHRI SUDHIR GIRI (C ontai):

‘T h a t the Bill to provide for the 
regulation of fishing by foreign ves-
sels in certain maritime zones of 
India and for matters connected 
therewith, be taken into considera—— 
tion.”

SHRI SUDHIR GIRI (Contai): 
Mr. Chairman, Sir, at the outset I 
support the Bill.

Sir, while supporting the Bill, I 
would like to draw your attention to 
the Statement of Objects and Reasons 
where it has been stated:

“There has been an increase in 
poaching activities of foreign fish-
ing vessels in our exclusive econo-
mic zone. There have also been in-
stances of foreign fishing vessels 
chartered by Indian parties indulg-”  
ing in such activities. To prevent 
such activities and to protect our /  
fishermen from the hardship caused 
by poaching vessels, it is neces-
sary to regulate fishing activities 
by foreign fishing vessels. . . ”

Sir, here I stress the very language 
“to protect our fishermen from the .  ’ 
hardship caused by poaching vessels” .
As far as I know, in 1975 in the 
newspapers a report appeared that 
foreign vessels from Japan, Thailand, 
and South Korea were found fishing 
in the in:lia-i territorial waters, not 
in the exclusive eccMiomic fione only. ^  
Not in the continental shelf alone but ' 
in the territorial waters of India. 
Since then our fishermen have been 
demandloR repeatedly that suitable 
law should be introduced in Parlia-
ment and suitable law should be made



so that foreign vessels might be pre-
vented from catching fish in the terri-
torial waters of India. In this pers-
pective the hon. Minister has pointed 
out that the Bill is over-due. I ap-
preciate this. But still, I say that as 
it has been brought, 1  congratulate 
him.

While stressing the need for protec-
tion of the interests of our fishermen,
I point out that the hon. Minister said 
that only 6000 miles of our coast line 
extends there. But the Report was 

 ̂ that about 51,000 kilometres is there 
so tar as ihe exclusive economic zone 
of India is concerned. Not only that, 
there are 1280 islands and about 7 
million people who live on the coast 
line and their main livelihood is fish-
ing. Compared to the fish produc-
tion of the world, we find that our 
fish production is too low. It is about 
2.57 per cent of the annual world 
fish production. In India the per 
capita consumption per annum is 
4.13 kg., while in U.S.A. it is 14.9 kg 
and in U.K. it is 20.9 kg.

Fishing is a major economic acti- 
vtiy in India. Fish constitutes cheap 
source of protein. If fishing can be 
conducted in our country in a good 
and proper manner, then it will not 
only give nutritious food; it will earn 
foreign exchange. In 1980 it earned 
foreign exchange of about Rs. 250 

. crores. But in 1981 it has been subs- 
tantialiv reduced. I want to konw 
from the hon. Minister why has it 
been reduced so much. I think pro-
per attention has not been given to 
the fishermen. Proper attention has 
not been given to the, fishing problem. 
Therefore, I would make sonie sug-
gestions to the hon. Minister which 
he may kindly take note of.

•

Mere passing the Bill will not do,
' Implementation of the Act should be 

looked into. Proper mahcinery 
should be there. In the financial 
liability of the Bill it has been pointed 
out “It is estimated that this may 
involve an annual recurring expendi- 
1861 LS—12.
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ture of Rs. 2,50 lakhs and non-recur- 
ring expenditure of Rs. 50,000”.

In comparison with the vastness ot 
the problem, this amount is insuffi-
cient. The coast guard force is in-
sufficient. Strict vigilance must be 
maintained. Otherwise, the foreign 
vessels will fish in our territorial 
waters. Not only the foreigners come 
but even our Indian citizens charter 
the foreign vessels to fish in Indian 
territorial waters. So, 1 urge upon 
the Government to take firm steps 
so that vigiimice is maintained at any 
cost and the foreign vessels, the 
foreigners, must not be allowed at any 
time to iish in our territorial waters.

Under Clause 4, it has been stipu-
lated that licences would be given to 
torcigners to use the foreign vessels 
and permits would be issued to Indian 
citizens to use the foreign vessels .̂ 
Then, in Clause 4 (5 ) (d ) , it has been 
stipulated that the conditions would 
be subsequently evolved, I say that 
the very case of issuing licences and 
permits would create a vicious den 
of corruption. Who will issue these 
licences and permsit? Only the Gov-
ernment officers have been empower-
ed. I think, the hoii^ Minister 
should have placed before the House 
the conditions under which such 
licences and permits would be issued 
to foreigners and^ to Indian citizens 
for using foreign vessels.

Indiscriminate fishing in our terri-
torial waters is being done by trawlers 
and mechanised boats. If the Gov-
ernment is keen to protect the in-
terests of traditional fishermen, I 
would suggest that trawlers and 
mechanised boats should not be 
permitted to fish in the territorial 
waters, at least in the 2 1 km. zone 
of the Indian waters.

The Planning Commission has 
directed the Government, on the 
basis of the recommendations of the 
National Commission on Agriculture, 
that the interests of traditional fisher-
men must be safeguarded. I suggest
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that a comprehensive and an integ-
rated programme for the develop-
ment of major fisheries like shrimp, 
lobsters, sardine, mackerol Bombay 
duck, Tuna, etc. should be evolved.

Projects should be envisaged 
keeping an eye on all the activities 
ranging from fishing to marketing 
the product on the basis of the exist-
ing inira-structurc. Centres in vari-
ous States should be opened so that 
fibhuig cao be conducted in a proper 
way. A fisheries bank should be 
constituted to provide all the needed 
technical marketing design of traw-
lers, development of intra-struciure 
and credit to compete in the inter-
national market.

A National Fisheries Board should 
be constituted. This has been re-
commended by the All-India Marine 
Fish Marketing Study. A proposal 
was mooted to institute a fishing har-
bour near Digha in the district of 
Midnaporc of West Bengal. As far 
as 1 know, a preliminary survey has 
been conducted and the report is 
favourable. 1 want to know from 
the hon. Minister what steps he has 
taken towards the making of this 
fishing harbour at Digha.

Revamping of the Central Fishe-
ries Corporation is urged upon.

An efficient and honest adminis-
trator should be appointed there. 120 
casual workers were deprived of 
their services since 1977. They 
should be reinstated. Punishment to 
corrupt officers should also be given.

RAO BIRENDRA SINGH: This 
is, for martime zone.

SHRl SUDHIR GIRT: I know
it very well. But 1 am trying to 
draw your kind attention.

MR. DEPUTY SPEAKER: You
will not get any time.

SHRl SUDHIR G IRI: I shall
have no time but 1  would like to 
avail this time to draw the attention 
of the M i n i ^  to these points. Seven 
Rampon nets worth Rs. 12 lakhs 
were burnt down by the trawlers and 
purseiner owners soon after Mr. 
Rane came to power in Goa. Till 
this date, the poor fishermen affected 
have not been compensated. In-
creasing number of trawlers and 
purseiner owners appeared to be the 
cause of tremendous hardship of the 
traditional fishermen. So, they 
should be prohibited. Subsidies are 
being given to trawlers and pursei- ^  
ner owners. I urge upon the Gov-
ernment to give subsidies not only 
to the trawlers or purseiner owners 
but to the traditional fishermen. 
Insurance scheme should be intro-
duced to save the interest of the 
poor fishermen. Nifty-looking Mini- 
Cold Storage Plant should also be 
set up in the coastal belt. New 
jetties should be built up as the Gov-
ernment is keen to protect the in-
terests of the traditional fishermen. 
They should be provided with facili-
ties of drinking water, roads to their 
fishing hamlets, lands for their home-
steads, vocational institutes etc. 
Some glaring irregularities have been 
detected in the functioning of the — 
Goa Cooperative Fisheries Federa-
tion. 1 urge the Government to look 
into the matter and to investigate * 
it and to place it before the House 
the findings thereof.

With these words, I thank you.

SHRl JAGANNATH RAO (Ber- 
ham pur): Sir, I rise to support the 
Bill. I am in full agreement with the 
provisions of the Bill. The Bill seeks 
to prevent foreign vessels from fish-
ing without obtaining a licence and 
prevents the Indian citizen u^ing 
foreign vessels without obtaining a  ̂
permit. That is all right. The Bill t  
filows from Act 80 of 1976 
which defined the territorial 
waters and other matters of zones of 
India which was based on the deci-
sions arrived at the Law of the Sea
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Conference in 1974 at Caracas. 
While I support the Bill, I have got 
to say that the coastal guards should 
be fully equipped to keep a vigil on 
the maritime zones of India. This 
is one thing 1 would like to be satis-
fied.

Secondly^ what is the royalty pay-
able by the fishing vessels either by 

, Indian citizens or foreign vessels for 
the catch? What is the royalty? 
Perhaps, the rules will take care of 
that.

What about the country fisher-
men? I come from a coastal area. 
My constituency is Berhampur. The 
country fishermen go by counting 
catamaran in the morning and come 
with the catch in the evening. If 
he gets catch, he sells in the market 
and buys rice for his meal. But 
what is happening is that the trawlers 
from the neighbouring States arc 
also coming and poaching in this area. 
Therefore, you must make a provi-
sion to prevent the trawlers from 
entering into the territorial waters 
and to protect the interests of the 
local country fishermen who are 
very poor. They go on country 
catamarans and they catch fish. Tliis 
Bill should have made a provision. 
If not, I would request the Hon. 
Minister to make note of it and see 
that provisioj) is made to preserve 
and protect the interests of the coun-
try fishermjen.

15.00 hrs.

COM M ITTEE ON PRIVATE 
MEMBERS’ BILLS AND RESO-

LUTIONS

Twenty -Sev e n t h  Re / port

SHRIM ATI KRISHNA SAHI 
(Begusarai): Sir, I  beg to move:

“That this House do agree with 
the the Twenty-seventh Report of

the Committee on Private Mem- 
’ bers’ Bills and Resolutions ' pre-

sented to the House on the 2nd 
September 1981

MR. DEPUTY-SPEAKER: The
question is:

“That this House do agree with 
the Twenty-seventh Report of the 
Cocamitteq, on Private Members’ 
Bills and Resolutions presented 
to the House on the 2nd Septem-
ber, 1981,”

The motion was adopted.

15,01 hrs.

UNORGANISED LABOUR WEL-
FARE FUND BILL*

SHRI BALASAHEB VIKHE 
PATIL (Kopargaon): Sir, I beg to 
move for leave to introduce a Bill 
to provide for setting up a fund for 
the welfare of unorganised labour.

MR. DEPUTY-SPEAKER: 
question is:

The

“That leave be granted to itnro- 
duce a Bill to provide for setting 
up a fund for the welfare of un-
organised labour.”

The motion was adopted.

SHRI BALASAHEB VIKHE 
PATIL: Sir, I introduce the Bill,

1501 hrs,
PROHIBITION OF CAPITA-

TION FEE BILL*
SHRI BALASAHIB VIKHE: 

PATIL (Kopargaon): Sir, I beg to 
move for leave to introduce a Bill 
to provide for banning capitation fee 
charged by educational and techni-
cal colleges or institutions and fo r' 
matters connected therewith.

*Published in Gazette of India Extraordinary Part II Section 2 dt.
1-9-1981.
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MR. DEPUTY-SPEAKER: 
question i s . .

The

PROF. N G. RANGA (G untur): 
Sir, this raises a very important 
fundamental p rincip le ...

MR. DEPUTY-SPEAKER: You
have not given in writing that you 
want to oppose the introduction of 
this B ill , . .  .

PROF. N. G. RANGA: I want
to say a few words against the very
principle of the Bill. . .

MR. DEPUTY-SPEAKER: You 
should have given in writing. Or, 
you discuss with him. Both of you 
belong to the same Party.

The, question is:
“That leave be granted to in- 

1 troduce a Bill to provide for ban-
1 ning capitation fee charged by

educational and technical colleges 
or institutions and for matters 
connected therewith.”

The motion was adopted.

SHRI BALASAHEB VIKHE 
PATIL: Sir, I introduce the Bill.

15.02 hrs.

CONSTITUTION (AMENDMENT) 
BILL*

( I n s e r t i o n  o f  n e w  a r t i c l e  45A)

SHRI BALASAHEB VIKHE 
PATIL (Kopargaon): Sir, I beg to 
move for leave to introduce a Bill 
further to amend the Constitution of 
India.

MR. DEPUTY-SPEAKER: 
question i§:

The

“That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India.”

The motion was adopted.

joreign Missionaries 360
gious Basis Bill.

SHRI BALASAHEB VIKHE
PATIL: Sir, I introduce the Bill.

15.02 hrs.

RESERVATION OF POSTS IN  
SERVICES AND SEATS IN EDU-
CATIONAL INSTITUTIONS (FO R  
PEOPLE BELONGING TO ECO-
NOMICALLY BACKWARI>

AREAS) BILL*

SHRI HARISH CHANDRA 
SINGH RAWAT (A lm ora): Sir,-
I beg to move for leave to introduce 
a Bill to provide for reservation o£ 
posts in the services of Central Gov-
ernment and public undertakings and 
seats in all types of educational insti-
tutions for people belonging to eco-
nomically backward areas.

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill to provide for reser-
vation of posts in the services of 
Central Government and public 
undertakings and seats in all types 
of educational institutions for 
people belonging to econonwcally 
backward areas.”

The motion yyas adopted.

SHRI HARISH CHANDRA 
SINGH RAWAT: Sir, I introduce
the Bill.

15.03 hrs.

CAPITAL PUNISHMENT ABO-
LITION BILL*

PROF. MADHU DANDAVATE 
(R ajapur): * Sir, I beg to move for 
leave to introduce a Bill to provide 
for the abolition of capital punish-
ment. '

•Published in
1-9-1981.
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for the 
abolition of capital punishment.”

The motion was adopted,

PROF. MADHU DANDA- 
VA TE: Sir, ‘I introduce the Bill.

15.03 hrs.

.BO U N D A R Y  COMMISSION BILL

PROF. MADHU DANDA- 
VATE (R ajapur): Sir, I beg to 
move for leave to introduce a Bill 
to provide for the constitution of a 
permanent Boundary Commission 
to  resolve inter-State boundary dis-
putes between States and States and 
between Union Territories and 
States.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide foj- the 

constitution of a permanent Boun-
dary Commission to resolve inter- 
^ a te  boundary disputes between 
States and S^tes and between 
Union Territories and States.”

The motion was adopted.

PROF. MADHU DANDA- 
VAXE: Sir, I introduce the Bill.

15.93 hrs.

PERSONAL LIBERTIES (RES-
TORATION) BILL*

PROF. MADHU DANDA- 
VATE (R ajapur): Sir, I beg to

/m ove for leave to introduce a BiJl 
further to amend the Indian Tele-

graph Act. 1885, and the Indian 
Post Office Act, 1898.

I seek leave to introduce this Bill 
so that no interception of mail is 
there.

MR. DEPUTY-SPEAICER; The 
question is:

“That leave be granted to in-
troduce a Bill further to amend 
the Indian Telegraph Act, 1885, 
and the Indian Post Office Act, 
1898.”

The motion wav adopted.
PROF. MADHU DANDA- 

VATE: Sir. I introduce the Bill.

15.04 hrs.

PRICE CONTROL BILL^

PROF. MADHU DANDA- 
VATE (Rajapur): Sir, I beg to 
move for leave to introduce a Bill 
to control the prices of all essential 
consumer articles,

MR. DEPUTY-SPEAICER: The
question is:

“That leave be granted to in-
troduce a Bill to control the prices 
of all essential consumer articles.”

The motion adopted.

PROF. MADHU DANDA- 
VATE: Sir, I introduce the Bill.

MR. DEPUTY-SPEAKER: Mrs. 
Pramila Dandavate,

PROF. MADHU DANDA-
VATE (Rajapur): Sir, I beg to  
move for leave .__

MR. DEPUTY-SPEAKER: She
is not here. I have no powere. 
Prof. Madhu , Dandavate, otherwise, 
I  would have allowed you.

♦Published in Gazette of India Extraordinary Port . II, section 2,
dated 1-9-198L
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PROF. MADHU DANDA- 
VATE: Even on the basis of what 
has appeared in the agenda paper, 
50 per cent of the name is mine 
only.

SHRI EDUARDO FALEIRO 
(M ormugao): He is the head of
the family, Sir.

MR. DEPUTY-SPEAKER: Mr. 
Patil.

15.04 hrs.
CONSTITUTION (AMENDMENT) 

BILL*
( A m e n d m e n t  o f  S e v e n t h  

Sc h e d u l e

SHRI BALASAHEB VIKHE 
PATIL (Kopargaon): Sir, I beg to
move for leave to introduce a Bill 
further to amend the Constitution of 
India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.

SHRI BALASAHEB VIKHE 
PATIL; Sir, I introduce the Bill.

15.05 hrs.

PROHIBITION OF ALL FOREIGN 
MISSIONARIES FUNCTIONING 
IN INDIA ON RELIGIOUS BASIS 

BILL*

SHRI B. V. DESAI (Raichur): I 
beg to move for leave to introduce a 
Bill to prohibit all foreign missiona-
ries from functioning *in India on re-
ligious basis.

364

Mo-MR. DEPUTY-SPEAKER: 
tion moved.

“That leave be granted to intro-
duce a Bill to prohibit all F o re i^  
Missionaries from functioning in 
India on religious basis.”
MR. BANATWALLA: You want 

to oppose it?

SHRI G. M. BANATWALLA 
(Ponnani): Sir, I rise to oppose the
motion to introduce this obnoxious 
Bill.

I want to draw your kind attention, 
Sir. . .

MR. DEPUTY SPEAKER: Mr.
Banatwalla, it is better you may say 
‘objectionable Bill” instead of ‘obno-
xious Bill’. I think in all your good-
ness you may agree to it.

SHRI G. M. BANATWALLA: 
All right, Sir, this objectionable Bill.

MR. DEPUTY SPEAKER: Only 
just I want to help you.

SHRI G. M. BANATWALLA:
I want to draw your kind attention to 
clause 3 of this Bill and I quote:

&
‘Preaching of all religious and 

helping in conversion of the poor 
trom one religion to another shall 
be immediately banned.”

I have read out the whole clause. This 
is what it is. The Statement of Aims 
and Objects says that it really wants 
to have restrictions on foreign mis-" 
sions, so on and so forth. However, 
clause 2 of the Bill has travelled far 
beyond even the contemplated aims 
in the stateQjent given. A total ban 
is sought onJhe preaching of all reli-
gions. I need not take much of yoar 
tipie because vou know vetv well that 
this violates the fundanaental rights 
given in .^rt. 25 itself. Art. 25 clears- 
ly lays down that all persons aie

•Published in Gazette 
dated 1-9-1981.

of India Extraordinary, Part II, Section 2,.
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equally entitled to the freedom of
f conscience and the right freely to
^ profess, practise and propagate re-

ligion. Here instead of using the
word “propagate” the word used m 
the clause is 'preach*. But then that 
does not m any way remedy the si-
tuation.

1 must point out to you. This is 
Basu’s Commentary on the Constitu-
tion of India— 5th edition, page 150, 
where it is very clearly stated;

“The State cannot-----

" That is, we cannot.
wholly deny the right to pre-

 ̂ ach religious views by im-
posing taxes,

so on and so forth. Then the right 
cannot be wholly denied. Here there 
is a wholesale denial of the right to 
preach and ^  protess. 1 , therefore, 
submit to this House that the Bill is 
outside the legislative compctence ol 
this House. It violates the Constitu-
tion. There are various other things 
and I can speak about it, but at this 
introduction stage I will not go into 
all those details. That is one aspect.

Then, Sir, this clause also says that
—  helping in conversion of poor from 

one religion to another shall also be 
,, immedialelv banned. What is the 

point— ] fail to understand here. 
Whether conversions are banned or 
whether hejning in conversions is ban-
ned— that is not clear.

Further, while helping in the con-
version of rich is allowed, why the 
helping in the conversion of the poor 
is banned? Sir, I need t not further 
comment about it. J  may only add 
that preaching and propagation of re-
ligion is also for the purpose of soli-
citing others also to join the religion.

This is also amply borne out by 
Mr. Basu. fn the same edition and, 
at the same page, he says:

* “The freedom of religious propa-
ganda, solicitation, may be regu-
ted etc.,----- ”

But, then, he says the restriction can-
not be arbitrarily excessive or be 
complete, wholesale, denial of the 
right. Further, placing restrictions 
with respect to the poor while leaving 
the rich will also attract the provisions 
of Articles 14 and 15 with respect to 
equality before the law and prohibi-
tion ol discrimination. In every case 
there is a conversion^ of the poor, if 
he embraces some other religion, it 
does not however mean that there is 
exploitation of his poverty. If that is 
the case, then we have other laws to 
take care ol that and those laws can 
be invoked in order to see that such 
a thing does not happen.

But the Bill, as it has been brought 
by the Members is outside the legis-
lative competence of this House. It 
is a frontal assault, I should say, on 
secular democracy in so far as it 
wants to deny the basic freedom of 
religion^ that is, the freedom of con-
science and the right freely to profess 
and practise a religion. It -is also 
highly objectionable, if not, obnoxi-
ous because you Jo not like this term, 
because it seeks to distinguish bet-
ween the poor and the others who 
may wish to freely practise their free-
dom of conscience. You are trying 
to keep the poor always under cer-
tain restrictions and they are not be-
ing in a position to enjoy the free-
dom of conscience.

With these words, I strongly op-
pose the introduction of this Bill.
I hope that the hon. Member will 
withdraw this Bill. Otherwise, I am 
sure, this House will throw out this 
Bill by giving no leave for its intro-
duction.

SHRI EDUARDO FALEIRO 
(Mofmugao): Mr. Deputy-Spea-
ker. Sir. this Bill which 'i^ brought 
before here attracts the provisions of 
Aft. 25 and 26 of the Constitution, 
which guarantee the fundamental 
right to freedom of religion and the 
right freely to p'rofess, practice and^ 
propagate the religion, 'th is is also' 
included. Apart from attempting
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violation of the iundamental right as 
contained in Articles 25 and 26, 
this is also against tl)e basic tenor 
of the C onstitutic^ which establish-
ed the secular S l ^  here. So, this 
is against the trend ot secularism.

1  would like to say that apart 
from the constitutional limitation of 
which this Bill puffers— 1 am sure 
this has not been overlooked by the 
hon. Member— 1 am quite confident 
that he will not press his Bill once 
these things are brought to his 
notice. Sir, we had a familiar legis-
lation during the previous Lok 
Sabha. namely, Freedom of Religion 
Bill. It came to be known as a 
notorious piece of legislation. We 
do not want to repea't that. In the 
Bill it is said;

“Preaching of all religions and 
helping in conversion of poor from 
one religion to other shall be 
immediately banned.”

The impression seems to be tliat 
only the poor got themselves con-
verted and they get converted be-
cause of material incentives. I would 
like to point out that by poor if y o u  
mean the weaker sections the posi-
tion is that as long as they remain 
in majority, that is, Hinduism or 
Sikhism they get lot of benefits in 
the shape of reservation etc. but as 
soon as they^ convert to Christianity 
Or Muslim religion all benefits are 
lost. So, no benefit accrues and 
only loss accrues.

Sir, I would not be the right per-
son to say but iX there is a move-
ment of mass conversions then one 
should rather— instead of bringing 
the Bill— try to understand why 
conversions take place. It is not 
bocause of benefits but becausc of 
the desire to get away from social 
disadvantages. Whether they get 
away or not is a different matter. 
Another unfair thing happens. If a
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person from the weaker section be-
longing to Hindu religion, converts 
to Muslim religion then he not only 
loses all his benefits but on re-cpn- 
version he gains back all benefits. 
So, the incentives the other way 
round. That is how the benefits 
operate. Sir, there should be r i ^ t  
to profess, propagate and practice 
every religion and also to profess or 
practice no religion. So, I request 
for the withdrawal of the Bill.

SHRl XAVIER ARAKAL 
(Ernakulam ); Sir, I am  thankful 
to you for giving mean opportunity 
to air my views on this issue. This is 
a very sensitive matter. Apart from 
Constitutional aspect we have to 
understand socio-economic and 
moral aspects as well. Earlier spea-
kers have pointed out and I request 
the hon. Member to reconsider and 
withdraw for the sake of everybody 
because this is a subject which goes 
very deep into the culture, civilisa-
tion and everything that India stands 
for. As Mr. Faleiro said there is 
riglit to profess a religion and also 
not to profess, right to believe and 
not to believe. So. I honestly and 
sincerely request the hon. Member 
to withdraw it.

SHRI OSCAR FERNANDES 
(U dipi): Sir, I only appeal to the
hon. Member to withdraw his Bill.
I am sure that he will do it.

SHRI B. V. DESAI (Raichur): 
Mr. Deputy Speaker. Sir, the hon. 
Members have just now spoken on 
the subject. I never meant any-' 
thing to wound the feelings of the 
Members. Mr. BanatwaUa said 
that it i i  obnoxious.

MR. DEPUTY SPEAKER: No.
I changed it. H e said 'objectkm- 
able’.

SHRI B. V. DESAI: Sir, he read 
from the Bill saying:

“Preaching of all religicMis and
helping in ___ ”
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In  fact, <4here is a mistake. In the 15.21 hrs. 
original one I had s^d :

“Preaching jpf all religions and 
in the garb of helping in conver-
sion of poor. . . . ”

Now the words ‘in the garb of’ are 
not ther_e. 1 a m  a secular man. 1  
never oppose propagation and any-
thing but when money comes into 
play it is that which is being attack-
ed. If the hon. Members feel that 
it is not a Bill which* is to be taken 
care of here 1 will definitely with- 
draw it but my hon. friend Mr. 
Faleiro quoted Section 25. Section 

, 25 also says:
“ (2) Nothing in this article 

shall affect the operation of any 
existing law or prevent the State 
from making any law—

(a) regulating or restricting any 
economic financial, political or 
other secular activity which may 
be associated with religious prac-
tice;”

Anyway I do not want to go into 
the substance of this Bill.

I would like to withdraw my mo-
tion seeking leqyc for introduction 
of the Bill, in deference to the wishes 
and views expressed by hon. Mem- 

•A bers.
MR. DEPUTY SPEAKER: Does 

the hon. Member have leave of the 
House to withdraw his motion, seek-
ing leave for introduction of a Bill 
to prohibit all foreign missioneries 
from functioning in India on reli-
gious basis?

SEVERAL
Yes.

HON. MEMBERS:

MR. DEPUTY SPEAKER: Leave 
is j^ranted.

: The motion, wA9,_by leave, with-
drawn.

PROHIBITION ON CHARGING 
CAPITATION FEE FOR ADMIS-
SION TO MEDICAL AND ENGI-
NEERING COLLEGES, AND 
OPENING OF NEW INSTITU-

TIONS BILL*
SHRI B. V. DESAI (Raichur):

I beg to move for leave to introduce 
a Bill to provide for a prohibition 
on charging of capitation fee from 
students for admission to medical 
and engineering colleges and for 
opening of new institutions to pro-
vide seats for all eligible candidates.

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for a 
prohibition on chj^ging of capi-
tation fee from students for ad-
mission to medical and engineer-
ing colleges and for opening of 
new institutions to provide seats 
for all eligible candidates.”

The motion was adopted.

SHRr B. V DESAI: I introduce
the Bill.

15.22 hrs.

PROVIDING OF EMPLOYMENT 
TO ONE ADULT MEMBER OF 

EVERY FAMILY BILL*

SHRI B. V. DESAI (Raichur): 
I beg to move for leave to introduce 
a Bill to provide employment to one 
member of every family.

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to introduce 
a Bill to provide employment to

•Published in Gazette of India
dated 1-9-198L*
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one adult member of every fami-
ly ”

The motion was adopted.

SHRI B. V. DESAI; I introduce 
the Bill.

SHRI B. V. DESAI (R aichur): 
1  do not want to^seek leave of the 
House to introduce my next Bill, 
that is, Constitution Amendment 
Bill (Insertion of new article 245A 
and omission of article 370). Item 
14.

MR. DEPUTY SPEAKER: All
right. Item 14. Bill not coming up. 
He is not seeking leave of the House 
for introduction of the Bill. We go to 
item 15. Mr, Rajesh Pilot.

15.23 hrs. ^

DECLARATION OF ASSETS AND 
LIABILITIES BY MEMBERS OF 
LOK SABHA AND RA JYA 

SABHA BILL*

SHRI RAJESH PILOT (Bharat- 
p u r ) : I beg to move for leave to
introduce a Bill lo provide for dec-
laration of assets and liabilities by 
Members of Lok Sabha and Rajya 
Sabha and for matters connectcd 
therewith.

MR. DEPUTY SPEAKER: The 
question is:

“That leave be granted to in-
troduce a Bill to provide for dec-
laration of assets and liabilities 
by Members of Lok Sabha and 
Rajya Sabha and for matters 
connected therewith.”

The motion was adopted.

SHRI RAJESH PILOT: I intro-
duce the, Bill. .

15.23 hrs.

CONSTITUTION (AM ENDM ENT) 
BILL* *

( A m e n d m e n t  o f  A r t i c l e s  101 
102, E T C .)

SHRI RAJESH PILOT (Bharat- 
pur): I beg to move for leave to
introduce a Bill further to amend 
the Constitution of India.

MR. DEPUTY SP15AKER: 
question is:

The

“That leave be granted to in-
troduce a Bill further to amend 
the Constitution of India’’

The motion adopted.

SHRI RAJESH PILOT: I intro-
duce the Bill.

15.24 hrs.

PERSONAL LIBERTIES (PRO-
TECTION) BILL*

SHRI CHITTA BASU (Barasat) : 
1 beg to move for leave to introduce 
a Bill further to amend the Indian 
Telegraph Act, 1885 and the Indian 
Post Office Act, 1898.

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to 
introduce a Bill further to amend 
the Indian Telegraph Act, 1885 
and the Indian Post Office Act, 
1898.” ; .-V

The motion was adopted.

SHRI CHITTA (..BASU: I intro-
duce the Bill.

♦Published in Gazette of India Extradorinary, Part II, Sectioil 2,
dated 1-9-1981.



15.24 hrs.

UNEMPLOYMENT RELIEF (AGE 
BAR EXEMPTJON AND O TH Etl 

AMENITIES) BILL— Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following Motion 
moved by Shrimati Geeta Mukhcrjee 
on 21st August, 1981, namely:—

“That the Bill to provide unem-
ployment relief, age bar exemp-
tion, exemption from application 
fee to apply for jobs and various 
other amenities to the registered 
unemployed, be taken into consi-
deration.”

Shrim’ati Geeta Mukherjee.

SHRIMATI GEETA MUKHER- 
JiEE (Panskura): On the 21st, while 
moving for leave for consideration of 
the Bill, I referred to some of the 
smaller benefits to the registered 
unemployed, that my Bill seeks to 
provide. 1 will not repeat the argu^ 
men^s. But just to refresh the memory 
of hon. Members of the House, I will 
say this. One of these smaller bene-
fits to registered unemployed is the 
benefit of applying for jobs without 
paying any application fee. I hope 
that the House as a whole and the 
hon. Member in charge of Labour 
and Employment will agree with me 
on this point.

Another small measure which this 
Bill seeks to attain is that once a per-
son registers his name in the employ-
ment exchange, his name should re-
main on it till he gets a job, so that 
the necessity of renewal is not there. 
This is a very important thing be-
cause in our country employment 
exchanges are few and are located at 
far off places. To the villagers it 
creates a lot of difficulty of constant 
renewal. I bave known many cases 
that if a person does not renew for 
one year or ^ o  years, his priority for 
ithe job goes thereby. That is why my 
Bills seeks to introduce this provision 
that let him be allowed to continue on 
the Reeister.
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If he gets a job, then it will be 
his duty to notify it. A.id if he fails 
to notify then introduce a penal 
clause thereby making it clear that 
the purpose is to give him relief from 
periodical renewal, which is there at 
present.

Another small benefit that I have 
proposed here and which I did not 
take up last time, though 1 mention-
ed in this Bill, is that Government 
should maintain Dharamshalas and 
Test houses in all towns and centres 
with a population of one lakh or more, 
where registered unemployed can stay 
for three days without paying any 
charge. This 1 have considered neces-
sary because of constant interview 
harassment that young people have to 
undergo. This can give them some re-
lief and it should be agreed upon by 
the Government and by the House in 
my opinion.

Now, Sir, 1 would just remind the 
House that in my Bill I have said 
about the age-bar exemption. I do 
not want to give my reasons again. 
J believe it is high time that the Cen-
tral age-bar is relaxed given the fact 
that various relaxations have already 
been made. I would only like to men-
tion in this connection that after I 
introduced the Bill for consideration 
on 21st August, in between this time,
I have received many letters from 
completely unknown young people 
saying that this is a very important 
thing and that I should pursue it. 
And that I would like to bring to the 
notice of the concerned Minister as 
well as to the notice of the Members.

Now, Sir, we come to the next 
question of unemploment relief. This 
was already adopted in one form by 
the pervious Bill brought by the hon. 
Member, Shri Desai. TTiough my Bill 
is not identical to that as far'as un-
employment benefit is concerned, I 
want to take up the questions of prin-
ciples which were raised during that 
debate. I Before going in for that, I 
would just like to say one thing 4bat 
while answering *Mr. Desai’s point$»
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Ihe Hon. Minister, Shrimati Ram 
Dulari Sinha on that day mentioned 
that if unemployment benefit is given 
to all at the rate of Rs. 200/-, then 
Rs. 621 and odd crores per annum 
Avould be required.

Now, I would like to point out that 
according to my Bill how much money 
will be needed. Firstly, I have asked 
for a lower quantum instead of 
Rs. 200/- and secondly, 1 have not 
proposed this for everybody. I have 
proposed for those whose family have 
an income of Rs. 5,000/-and below. 
According to my Bill, money requir- 

-ed for this particular provision of un-
employment benefit may be between 
Rs. 2 0 0 /. crores and 300 /- crores per 
annum. I am saying this on the basis 
of our own figures with an approxi-
mation. But, Sir, the point is that 
while answering on that day, Shrimati 
Ram Dulari Sinha mentioned that it 
is neither desirable nor advisable to 
have unemployment benefit in our 
country. Sir, I would like to point out 

^hat already in eight States in some 
form or another this question has 
come up and some benefit is being 
given. So, the desirability is already 

-registering itself even on the State 
Governments. Some of those State 

‘Governments are run by the present 
ruling party. But there is a difference. 
In most of those other States it is 

-some educated unemployed who are 
being brought under the purview of 
iinemplbyment benefit. For example, 
I  find that in Haryana educated un-
employed will get Rs. 75/-; in Pon-
dicherry, graduates Rs 100/; in Ma-
dhya • Pradesh, matriculates Rs. 30/- 
and graduates Rs. 50/-.

PROF. N. G. RANGA (Guntur); 
What about uneducated people and 
the under-employed?

SHRTMATI GEETA MUKHER-
JEE: Exactly. Kerala, West Bengal 
and Tripura have not made any dis- 

•tioction between the educated and 
noeducated, so far as introducing the 
unemployment benefit h  concerned. 

*l^«]la a i4  West Bengal are giving

Rs. 50/- each to the registered unem-
ployed persons, for three years. I have 
not proposed to give this benefit to 
all. If it can be given to all, so much 
tlje better.

But mine is for giving the benefit at 
least to people from those families 
having an income of upto Rs. 5,000/- 
per annum. So, the desirability can-
not be rejected by anybody. But 
since there is no general acceptance 
even among the unemployed as bet-
ween uneducated and educated, the 
uneducated is being discriminated 
against. That is why I have recognis-
ed the fact that this distinction should 
not be there.

A.S far as generaly desirability is 
concerned, I would say that it depends 
on the angle of vision of judging the 
criterion of desirability. I believe that 
it is desirable, because the unemploy-
ed youth must feel that this society 
is showing some concern for them in 
some practical way. In my opinion, 
desirability comes from this point of 
view, viz. that it is an investment for 
the future of the nation as a whole. 
That is why I think that that is the 
first criterion of desirability,

I have said that it is an invest-
ment for the future. I have said that 
in the figurative sense first. But it 
can be so in the actual sense also. For 
example, if the unemployment benefit 
at the rate of Rs. 100/- is provided 
for, surely it can be stipulated that it 
will be given in return for some pa- 
ticular work done during some part 
of the time fixed by the Government. 
If we give unemployment benefit to 
all these people, and then organise 
their time in creating social wealth, 
tot of social wealth can be created 
thereby.

I hear a lot of talk about tree 
planting. I do not know what is hap-
pening; but we have on the unem-
ployed register 1,63,54,000 persons 
as on June 1981 .1 say at the moment 
it will increase. At lea-it one crore of 
th e ^  people, can get this benefit, and
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also be put on this job. If one crore 
of boys and girls can be drafted for 
the work of tree planting in the field 
of social forestry, imagine how many 
crores and crores of trees can be 
planted, and how much return can it

> bring. This is just an example. I think 
we can work out many more things. 
If one crore of boys and girls can be 
made to work this way, it is an in-
vestment for obliterating unemploy-
ment. Hundreds of kms. of roads can 
be built, hundreds of school buildings 
can be constructed, all these things 
can be organised provided the unem-
ployed youth can be made to feel 
that the society cares for them and 
this society expects something from 
them. If you say that it is not desir-
able, you give them jobs. I do not 
want to go into the question of how 
they turned into criminals, etc.; all 
these "things were discussed the other 
day. But from this limited source, this 
investment, I  find that our society 
should be in a position to organise 
this force. If you carmot give them 
employment, at least show that you 
care for them not only in words, not 
only at the time of votes, but also 
when the society goes for organising 
their action. I thmk it is desirable.

Now the feasibility is also one thing 
which can be judged by different cri-
teria in this society, in this country. 
It is feasible that Tatas and Birlas 
make hundreds of crores of rupees of 
profit; it is also feasible that nwilti- 
nationals are allowed to take away 
their profit; it is also feasible that very 
high salary and perks are given t6 
those executives even in the State 
sector; it is also feasible that there 
are Antulay’s type of trusts with 
crores of rupees. Crores and crores 
of rupees are .spent on salary 
and allowances of the Ministers and I 

i also include the elected representa-
tives like MPs and MLAs. It is also 
feasible that crores and crores of 
rupees are made in black money. 
That is what I  say feasibility is a 
Question which has to be judged from 
the point of view of one’s own un-
derstanding. My social understanding 
says that it is absolutely feasible to

spend this money for giving unem- 
pjoyment allowance. If necessary, you 
introduce a levy on those multina-
tionals; you also introduce a levy on 
monopoly houses you also introduce 
a levy on those big profit earning 
trades; you also introduce a levy on 
very highly paid executives. You can 
give them some relief out of your 
own advantages or the advantages of 
MPs or MLAs. I am prepared to do 
it if you would agree. So, this ques-
tion of feasibility is not just a ques-
tion of how many crores of rupees 
it needs; it is a question of feasibility, 
whether you feel that it has to be 
done. In my opinion, it is desirable 
and feasible; and unless you do it, the 
situation will go out of control.

I move the Bill for consideration 
and believe that all the members, 
whether they belong to this side or 
that side, will agree to my argumen-
tation of social justice. I also believe 
that it will still remain in the heart 
Of everybody. I hope the House will' 
agree to pass this Bill-

SHRI MOOL CHAND DAGA 
(Pali): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by 1 December 1981.” (1)

SHRI RAM SINGH YADAV 
(Alwar): It is an appropriate occasion 
and there is a need for such a mea-
sure in the country, especially the 
provisions which have been made in 
this Bill. According to the present 
Act, there would be no age bar for 
employment of a youth. But I feel 
that there should be some sort of a 
provision for the youths to make them 
eligible who have crossed the present 
age limit for employment, because 
the provisions which has been made 
or suggested in the Bill provides no 
age limit. It means that even at the 
ace of 50 one can be eligible for em-
ployment. I don’t  think that is was 
the intention of the mover of the 
Bill. After all, there must be some 
sort of check on the age. You may 
think that at present the retirement
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age is 58. It may come to 55. I do 
not think that after 55 or 58 one can 
get employment. You have to make 
a survey of employment in the pri-
vate and public sector and decide it. 
I think that there is a lacuna in the 
Bill and it has to be plugged.

Another suggestion Shrimati Geeta 
Mukerji has made is that applica-
tion fee should not be there. But at 
the same time, I still suggest that 
there should be no charge of exami-
nation fee also. Candidates and youth 
of the country .are appearing for va-
rious competitive examinations and 
unemployed persons cannot pay the 
examination fee. They should there-
fore be exempted from paying the 
examination fee. Provision should be 
made that all the expenses incurred 
by the candidates shall be a charge 
on the salary after he gets employ-
ment. Therefore, this should be pro-
vided in the Bill, that not only the 
application fee but also the examina-
tion fee shoi>ld be exempted and the 
candidates should not be compelled 
to pay the examination fee.

Secondly, another amendment is 
also very necessary because general-
ly a candidate who appears in the 
competitive examination, at that time 
he was in the age limit but because 
it takes time for the result to be an-
nounced— sometimes it takes months

or even years— by the time the 
recommendation is made the candi-
date becomes overaged and it be-
comes difficult for him. Therefore, 
there must be some provision in the 
Ministry that the results of the com-
petitive examinations should be an-
nounced within a certain period or if 
a candidate has become overaged he 
should be allowed to avail of this 
facility or the provision should be 
there that he will be considered, even 
if he is age-barred. ^

- f

Then, the employment exchanges
• are provided at im portant. places. 
But there should be provision that 
e m p l o y m e n t  e x c h a n g e s  are a v a i l a b l e

hot only at the district headquarters 
but at the Tahsil headquarters or 
block or other levels. There may be 
some other officer, who must be given 
the power of registering people. Now, 
the Block Development Officer and 
other officers, they do not go to ths 
district level for contacting people. 
Therefore, my suggestion is that there 
should be a provision in the Bill that 
an unemployed person till he gets 
employed, he should be considered 
by the employment exchange if he is 
registered by the Block Development 
Officer concerned, and he should also 
get the benefit of the provisions of the 
Act. It is therefmre inecessary that 
this provision is made so that the 
people of the countryside or the rural 
side can avail of this benefit.

Another suggestion which has been 
made by the mover of the Bill is that 
all these registered in the employ-
ment exchange should be provided an 
unemployment allowance of not less 
than Rs. 100 per month. She said, 
‘not less than Rs. 100 per month’. 
This is a lacuna. It should not be 
less than Rs. 100, no doubt but it 
should not be more than that what 
should be the maximum capacity 
should be decided, according to some 
categories. Therefore, there shou-ld be 
categories for different people so that 
you cannot say only that a particular 
person should get Rs. 100 per month. 
There may be postgraduates, engi-
neers, persons with MBBs degree and 
other qualifications.. So, it is neces-
sary that categories should be made 
for unemployment relief.

The Bill says that the family in-
come of the recipient of unemploy-
ment shall not exceed Rs. 500Q per 
year. You will have to look to the 
normal wage that'a  person is able to 
earn in this country and that should 
be the criterion for the payment of 
unemployment relief. I feel that 
Rs. 5 ,000 1 is too large. It should be> 
Rs. 3000 per year. Otherwise, if it, 
is Rs.t 5000, so many persons will be 
deprived of thi<j benefit. The general 
levels of wages in our coun ty  is very
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low and therefore, you will have to 
provide that the family income of 

I the recipient of unemployment relief 
should not exceed Rs. 30(K) per year, 
so that more persons will be able to 
get this benefit.

There is a provision that when he 
comes for interview, or when he 
comes to the employment exchange or 
to the district headquarters or to ap-
pear in a competitive examination, he 
should be given facilities for his stay, 
etc. You have not mentioned what 
type of facilities he should get, whe-

—  ther he should get only lodging faci-
lities or boarding facliities also and 

 ̂ he should be provided with meals. If 
your intention is that he should be 
given facilities only to stay, it is all 
right. But if your intention is that he 
should also be given meals, 1 do not 
think that can be fulfilled by the 
Government.

With these suggestions, I welcome 
the Bill and I hope the mover will 
think over the suggestions I have 
made.

*SHRI MATILAL HASDA (Jhar- 
gram): Mr. Deputy Speaker, Sir, I rise 
to extend my whole-hearted support 
to the Bill introduced by Shrimati 
Geeta Mukherjee to deal with the un-
employment problem in the country. 

i \  Sir, the problem of unemployment 
in our country today has assumed 
frightful proportions. The Govern-
ment of India has totally failed to 
take such economic and fiscal mea-
sures as would h’ave tackled the situ-
ation. And as a result we find that 
despite many Five Year Plans the 
number of unemployed people in our 
country far from diminishing has gone 
on Jncreasnig at the end of each five 
year plan. I would furnish this House 
•with some figures to substantiate my 

y  point:—

At the end of Plan . No unrmploved 

/ First Five Year Plan _ • . 53 lakhs 

2nd Five Year Plan 7 i lakhs

3rd Five Year Plan 

4th Five Y’car Plan

g6 lakhs

I crore 71  
lakh 4

5th Five Year Plan . 2 croresat
lakhs

While drawing up the draft out-
line of the 6th Five Year Plan the 
Government has estimated that every 
year nearly 50 lakh persons will be 
joining tlic army of the unemployed 
in our country. According to one 
source of statistics it has been esti-
mated that at present nearly two 
crorcs 50 lakhs persons are unem-
ployed in the country.

Why so many persons are becom-
ing unemployed year after year? Why ■ 
are we not able to solve this prob-
lem? There arc many reasons for this 
and the time at my disposal being 
short I am not able to deal with this 
subject by citing detailed statistics.
But it is very clear that the rich tra-
ders always have their eye on profits 
and they have hardly any consider-
ation for human difficulties or mise-
ries. Natural as it is, to achieve the 
above objective of reaping the highest 
profit they make full use of machine 
in preference to human hands. Not 
only this these produ>:ers and business 
men regulate the market in their 
own favour to gain their objectives. 
This has been corroborated fully by 
the Bhagawati Committee. A, leading 
economist has said, “our country 
maintains two dissociated regimes of 
saving and taxation”. We would never 
be able to solve this problem of un-
employment unless wc are able to 
divert the economic management of 
our country for the pood of the 
people. Unfortunately, however, the 
Government are directing their poli-
cies to uphold the interests of a hand-
ful of rich people of our country. 
There are no doubt persons in the 
ruling party who shed tears for the 
people who lived under the poverty 
line but it is my feeling that either 
they put up a mock show of sympa-
thy or they unknowingly support

♦The original speech was delivered in Bengali.
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policies which go to further the inte- 
r« ts  of the rich people. Whatever it 

it is my considered opinion that 
if we are really serious about solving 
this problem then we have to bring 
an end to the present concentration 
of wealth in the hands of the few 
and have to distribute the social 
wealth amongst all. The first step in 
this direction would be to introduce 
land reforms in our country. A 
thorough land reform will not only 
give more land to the landless, it 
will increase production and at the 
same time will augment the purchas-
ing power of the people. This will 
also help growth ohf industries in the 
rur^l and will help solve the
problem of unemployment in a big 
way.

Unfortunately I am sure that the 
Government will never take this right 
step in the right direction and they 
will continue to depend on the capi- 
talists and zamindars in the rural 
areas. I would therefore demand that 
a central fund should be constituted 
where the State Government, Central 
Government, Nationalised Banks, 
Public Sector Undertakings etc. will 
contribute regularly. This fund will 
help to give employment to the un-
employed. The Government will at 
the same time have to take the social 
responsibility of providing jobs to 
the unemployed. The Constitution of 
India should be amended to rnake 
“right to work” a fundamental right.

The unemployeds in our country 
fall under different categories. There 
are some who are unemployed 
throughout the year, there are those 
who remain for six months and there 
are still others who remain partially 
miemployed all through. These un-
employed people can further be sub-
divided as educated and uneducated 
unemployed but without going into 
further details it is very necessary 
that till such time as we are able to 
solve this problem, it should be the 
Government’s social responsibility to 
give unemloyment allowance to the 
unemployed. If people are not getting

jobs, it is none of their fault. It is 
social responsibility of the Govern-
ment to arrange jobs for them.

Before I conclude, I would like to  
place On record my sense of appre-
ciation for the good work being done 
by the Governments of West Bengcil 
and Kerala to end unemployment 
problem within their own States with 
the meagre resources that is there at 
their disposal. These two States are 
giving unemployment doles and I 
would hope'^h-at other State Govern-
ments should emulate the examples ■ 
of West Bengal and Kerala in this 
regard. I would also hope and expect 
the Central Government would make 
suflicient funds available to the State 
Goxernments so that they are able tO' 
implement such schemes all over the 
country.

Once again I extend my full sup-
port to the legislation introduced by 
Shrimati Mukherjee and conclude.

% f^*^ I i  I ^
i  if ^ c i  y  I  ^

wfJfFiT I  eft ^
I  .1 ^  if

srm ^  I, ^
^  I  5PT % \ ^

I  ? t r l - fw  ^>r ^
I, t  ^7^  I  ?

I  ^  ^  WT

^  W sfZiT ^  ^  ^

irtr ^  «ft 1 1

wi t  ^  s r ^  Jr T̂FT
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^  Tf^HFfVR I  I ^

^  ^  5fT  ̂ Tfrf^ f%
^  ^  ^ 1 5

2f7T ^  ^
^ ?fk wwrr t t

?̂T ^  5TR 1 w p :
îTT ŜTffir ?fl ^  

^  ^̂TTTT ^ r -
I

jfit WT ^  ?T '̂ I ^  I  I
f ’T IT̂  •prq* o-?T̂ '

I ^  ^  ?rnT tqir  ̂
I  ?fr?: ^  5T>t ^r  ̂ 1 1  ^

^o iT ô (To ??̂ T ^̂ rfi' ^ r s r  'm  |  
ftp- sft̂ ft ^  fWcTT t  I ^

f 1 5| ^ 1 2 ^ z n
3 ^  ^   ̂ I  ?ftT
f̂ 'H N ^ T̂TT f^ifl 'jfrcfr ^  I
^  ^  5ZT̂ «TT ir?r ^  ?r 7^
I, #TiiT 1̂ fj#irr «̂rr

^ fif r̂rr 1

I ’̂ T  ̂ IFIT^ rf ?TT vfr f)  | —
^  ^  ?f)- I, ^

c^nf îT ^  t ,  ^1 ̂ RiTTrmtr^
I  ^  ?T»T TC ^ t t t T̂ -̂fT ?Tfr^

1 1  f®  ^  ^  WT^ '^f^r
% sfmrff ^

t  I ^  W T t? H  % ^5f ^f[%

^  flpTT H R ,  ^JTTTT
VfiT^ «̂ rnf̂ iT 'fH' sffcT ^  ^  ?rr7T
^  ?r̂ crr ^ 1

JTftr ^  ?rq̂  %
siWT ^  ̂  rft 51T 3T̂  I
?TT̂  ^  T5-^T9" ^'i. «ff̂ <. ?TR1T ^ ^  
W  q r  3f7TiT^5P77iT= f̂^TT I ^
^  I, ?HR ^O rTo
« T R r ^ » r ^ t c f t ^ ^ % ? n « r # c f r ^ r

I TfT cRf ^  «rmr
^  “finrfirit %?n:"

1861 LS— 13.

Wtm ^  Wrfli»*3HTi(ife ^T
f>rr I ^ 5̂  «PT̂  ^  3^- 

% sfrarR- k i r̂
^JTRf TT^ TO^rff n*«n- î T̂̂ FfT
^  ’5 ^ ’ ^*T TT^
^  ^ ^ r ,  iT'i J .-5 ^-iT ^1 fir^.T ;̂sqr ^ f i  
FT^iff ^T ^r ffVrr 1 ^frr

?fr*T ?fl'i'!"fl'Jlf TFT
^T# ^Tvr '<)5Fi7 I !t :̂

?rr^^if^9Fi; if ^r^r ^  
I, f®  T ^ ^  ^  T̂TP̂ T

^  f?T0t»!7 ?TT«r ^

f̂yrfT ^ ^
100 WIT fkm HPT I ?TTH ^
100 ^cfr I  I

TT f s  ^  % f^q
?fh: fr^rH % f̂ »r

TTq#3r JT|f ^T?TT ^iP=fr 4  ^^rr
^nT?rm ^ f% ??PtTT^^7;r^ ^
^  n r '̂I'^r 5T5 v r t ^  ^

3lr^ 5Tflf 1 ?nq% f^w, 
5TT5^ H'rJT̂ Tr, ?TTTf TTf^^lT^

q 7 ^  %  f;;rTr T ^  Sn ^-'flT  H T X ^  I

^  I,
sî i'+l W  % f'TJT rTT̂psj f̂TTTT Hl if î  ̂

TTHT I ^J?r^ ^  SPHT
^  ^  f̂ TTT Tt ; # 3T qrrqr =^Tf^ I

^ "̂1 <7q  ̂ ^
^  5RTT ?fr»ff ̂ T iTWtiTOT-

^ r f  I, f?rflr 
5ft W T^t, YTamW
JT̂ f fJT̂ ?TT t  I ^  ^  ir 5TTT %
^  I  I ^TFT JT ^ ^  fip

sft m*T I , ^  ^  T̂’THir ir ^  
% f^lT rj^Tf ^ ; t t  ^ i t  ^  ‘ '
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f^T  ^^fcT]

#  f̂ f̂ TFST fTT̂ ar SFf
ir  ̂ %JTr ^

^  ^  I ^*rr^ zf r̂ 5j^?r Jr 
rj^ ^  t  cfR
?T^ tf? r^  T^cfr I  I 3 ?TT̂  
% 5Tî  Tfsr^fjFT TO* %

^SciT ̂  I ^  iJVTvrni-
^  ^  ^^T^nrriT O r ^
f^T  ^ r  I  I f ĴT ^  rrPT?rr?T- 
^  ^  firmT I, ^  ^  %
?rnTT Tf^iR|vFr ^f 55fwErr srn’
^ I  I

^  fi. *rr^?rr-^r^^ft %
^ ^ r ^ T  f  I % 2o?T P = iT ?r^
ir ?rrfr ^

^r ^̂ I'̂ 9'̂ '=TK̂  ̂ 'Tf^i ^ i 

^  oTJ 3 5  T O-. • • r
3f«T ^  I irf^^wf q r
5#?? ^  R̂Tr I, w
^  I  I ^ r̂f^cT ff HWsrS 
5  f% Trf^^rrm wff rrv^^nr^  ^
35 ^<f ^  =^rf^q I ^  ^
^  ^  f̂ »rf̂  f̂3Fr ^  R̂Tcft I  I ^ 
^  ^ êrr̂ rfi  ̂ %
%pp: w wnw ^71^ I, rfl r̂ ^  ^
^  'fft ^  I  I ^
!?7T tr»T5rJW  ̂ ^  ^  I  5fk
^  n^ irr? 7faT ^
^  % % r  2 5 ?TT̂  I  ?flT

^F?»T ^  9T¥3Tĉ  %
30 2Tf 35 I  I ^

^  ^  30 ^  ^  I  ’Wh
35 ^  f l ^  I

5 ® ?f)»rt ^  w  if f®  ^ r r r  ^  
t  *R r^  r̂fir̂  ^

^  3P w  ^

f̂cT ?fk T̂fTT ’STT̂ i  ̂
ftp 5f^ Tf5f^?K ^  I , .
tp r ^ r w  ^ ^  vf̂ »r
! T ^  Tf^RfTrrT TO  ^  I  I

TO ^  I  I «r?T 5H iTf 
^  t  f% trPT^TpfiiT 
if ^  tPsrI?!^ ĉIT t , ^

^  i  f% tr^ ^Rf VT̂  I  I
^  t  ^  5ft»T ^'pr
^  | .  t  ^  ITPT^TP  ̂ ^
«TRT imr 1 1  ^  5fr
iTTWvft ̂  ^  t , t  ^

3ft^ 71% % f^tr i;rP75TIŴtcr >3[^- 
^ r̂ra- T̂T I  I

^  ĴTT̂  ir q:^ sTT̂rer 
^  ^  I  ^  ^  ?n^i 5̂fl̂ T I  f^ 
^T^r 7JTRT ^  ^*rmT i 

^  ;sfi tTPq^R-Tr^
tT^%?v^5T H ?IFT Tf̂ PFJT TO^T | ,  
f  I^irfe ^  ^  STT^^^ TOfr T̂ cfT 
I, ^  TTur^rir  ̂ | ,

^  5T|f t,
«ftr ^ (T P q ^ n r^  fwhT? ^  ^
r̂ ?nw i ^  ^  ^  ir ?fr^T

q i r r r  I 3f1 I ,  gft ^

^IT ?r^ TOTT f̂T T?TT %
^  ^ITT?r^T% 3f7t ??FTT 
I  I ^  ^PT ^  *rTTa

I 5rq% m f m  ^  ^
?Tf Srr.«T5TT I  (ecnfETH) I

MR. DEPUTY SPEAKER: Let
those two lady Members oppose one 
another. Why do you intervene? Mr. 
Shastri, please do not intervene. It 
is between Mrs. Geeta Miikherjee
and Mrs. Vidya. Why should you 
intervene?

^Rf. §̂p \ ^  ^  5 ^ ^

^  I  ̂  ^  ^  ^



^  ^  ^ ^  ^  T O
^  ^  ^  5 T R t w f i  t

f̂j ĴTTsr if q«p- s r r s ^  ^  i
w f ^  ^  ?rnT ^  ^fcfi f  ^  T O  ^
^  ?iT^ * ̂ ^TTT - O f ^  I W "
firq  if f f e  ^  ?rf1^ w r^ i g 1

?r>

• f .  ^ r f w n  ’il̂ T »wr I  I
? T f t ^  ^  ^  ^  ^  f% T  I ,  JTcp

_  ^nff^r ^  t Ci t
trip ?rr%fr ^31 11

n 'H ^  f  I

^  ?Twt?r % ?TT2r ^Tfrrr 
^ ^  r

^  # T 4 5 T w V  ^  ^
^ ? R ' t  5 6  q w  ^  11̂  I  I ^ f t

tn€f % ’?F?7: f̂rns?
I  ^  irr cfr i?T

t  5sfV;r ̂TfiT t  f̂t -sfT^r t
?rit ^  1 '  ’

yn
^  ?TT?f( ^ff?r ^  ?rft?i ^

JT̂  Tfi «ff f% rrprTTRT̂ r? fW
. I  wr̂  *̂T ^ 1  13T | ^  tt:^

Tft «ft f% TOff
^  s n w r  I ,  ?TT ?PiT ^  f̂tfifTTJr
^  ?f1 ^  *̂1 in
t o  ?Tfr?fi 5  I ^  f
fsF ^  1 ^ 1 f  ^Ff 1̂  j :^ f l^ r i fZ 

T O f t  t — 0  q fs r  5f1 j t t  '
fs frr  ^  ? ?nR t  ^  t

^  ^  I  ?(> t

^  ?fr»r ^  ^  ? r ^  i  i

^  I  f f
* Jf VTtnt^rnii^ ^  T ^  I  'l ^

>1̂  ^ o  ^0  ^TTf? ^  ?mrT «n-

t  spf TfT i  1% 
’ffTf ^  1 ^  1^5^-ir WTtvrrrt 

^  t  I ^  fSpT ?*Trt fT T ^
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^  ^  t .  ^  im f m  t  ^  f? ^
^  ^  TSr ^  <10' ^  ^

t  ^  ft? ^  ^  5mr I ,  q f

^  5fif̂ 3?<r ?T  ̂ fttrr r̂r
t  I

«fr 4To efto t m f  »TT  ̂ ^  
f e -  q r  ^  T ^  «fl m  ^3T m  

fw 'in 'f jp  iTw:?T'rq  ̂rrf^T#3r 
^  fT3f#!?rn f̂TTH ^  3fr^ |  i 
^  5f1  ̂ ^  t  3ft ft: q% f^r# t  I 

q i  5fi»ft i? ^  t  ^
ftrqr I, it p^ J r :

ir^?T#5ft ^  l i i T ^  ^J=\r^m qr 

t  ftm % ’BF̂ T 9̂  frn?^ t  i
ftf»T vftrft ^  ?T*^T ^ n  ^1 rTR’a

^  «Pt VJS ^V5, 2T̂

?TT5r ?T^ qicft 11 ?T?r % 

^  ( W T ^ ^ ) ,  i Nt t  ft: 5qT'T j? ft: 

frr^q* ^ ^  ff §ln %
^5^ 'll'ti'O f̂ Tn ^T^l ^  I 5^ FnW

^  ^  ftnrr ^'! ^  f  m  i

^  iTJx^'lifir^ rrf^T^ifr if:

^ T  g-JTHTT ft: ft:
% 5Rrr q-dcfi fi ^  ^  ^ f r r  % ?t?5t

T ^ T  ■3?r % qr.̂ r it^tt ?nm 

fti^ r̂ ft: *TT̂  % «FT»- ^  
tfrsi^TTT ?fTir t  q f  ftr<t tft f ,  
t  ^» r ITPT̂  ^  n ^  t  ft: ^  3!T ^
% ^  ^  *T1

^  ^ | f t : ^ ^ « f t T ? : ^ 5 i T ^
^  ^msmn- f*Fl ?TT?fi I, ^  9F> ^
» r r w  ^  f*n=nfr |, itk  ^fm
TftR^x ^  w w  qnr ^  ^  I 
w rr  q z ^  % srft^ ?? *rraft % « r t t  

?rt*ff ^  TftrF^m *̂5T rf) vnT ^  
?T!ft ^  ^  ft: ^  ^

5̂ r*T «pnn*?nrrry % %dr ft^'^ifV
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^  ^  ^^rriT ^
^  I ^  w>r 

^  f*r?f I , ^

•7?r ^  it r<P=r ^
^ * T  % I ^  ^ q -  if

sfiTTR «n" 1CN
fsftf ^  f̂ n t r l ^ r r :  ^  ^ r t  r̂

25^^r5rf<T^^;rrrrT5!m 
m r  ^  3mrR ^  ^  ^
?TR ift ^^ff if ^  ^  fjT̂ r I
100 ^  TT 1̂% ?rrq-

f*T5T ?m  ^r t ^ q %
siw T T|»rr 1

f’KarO ^  :
% m. =q’sfr ^ rr^ r 1

*rg?; ^ rft ^  3fpr
f ^ ,  ^  ^  T̂TT ^  t  •
?R rft FTTT̂  •4'( ?i* ^  I  I

gft ^  srt ^  ^  x^\ ^ 1
?rnT 'gri^T  

’JT^ q-f^nrr f  1
f ^ f f R  ^  JTR t |  I  1 3 0  ^ 0  q r  i f f  

^  if tv  ^  1 9 6 . 4 0

*T^ q r  ^  w ( \ ^  t |  |  1 n  

sqr  ̂ f>?T f  I ?rirr
^  5^  ITT^ ?> rfl ^  %

TT̂ =TT f^qPHnr I 5crFT S{7?% I  f% 

I  1 9 5  ^ 0  n ^

^  % r̂ JT I, (T^
ir 1 1 0  ^ ' r f  ^ « r r  ^  ^

1̂  ?TTW 1 ^  ^  r̂ ^  ^
?ftT 100  ^O

I «rr  ̂ ^ r
■"srT  ̂ I ^r ^  ?r^ |  1

I  f% ?tttt ^  ^  ^  
f f k  5irPT ^  ^TRtq; ^  ^  TiTT,

fjVr w r  ^  ^  ^rT ?Ft f^^rr sn/i 1

?TT5 3fr % % i ^  w fti  ^ q r  «tt, 
srrir ?rRfV t  cfi

irg rf^ q v T  ^  ^  |  1

?f1 ^  ^  ^  ?nf|;if sp^ ^
f^Fi ^»T ^,
3 T T T ^ t i  tT spqr^fft%  2 3 ^ r r ? i ^ ^ i T t r  

?TT^T JTHT T f ^ r ^  q 7 W  5 f k  3 5  ^TFT 

^  ^  n'^ ^  iT^nnTcr ?Tff f
I  gft f ^  r̂ ^fT 55TRjft ^  g-crr |  ?

r̂ ^^rqTTn =Errf|̂  
■̂ snTR: ^

iT T W T ilR  t  I W\X 'T f ^  *~
^  W 3^  P̂T̂T I  ^  ^

+’̂ ^11 <T  ̂ <t^<i‘ 'Trf^T^
I  ?rrT ^r |  'TĴ r ^  '<r̂
?fh fKf̂ =iT2i: JT̂ r w  ^ x  t

^  1 q r^ ff  % ^ f ^ q r ? r

51̂  t  ^  t  ^
^ i T  ^ ?rnr ^ rr^ , f^n^^rft % ?rr«r 
?TT^ . . . .(atr^erH)

MR. DEPUTY SPEAKER: Mr.
Massod, don’t get trapped by them. 
You address the Chair. Don’t look 
that side.

«fy “Tft  ̂ *T^ : t  T^r «rr
fiTT^rfi f%?r ^  I  ? 5crnr 

^  2 3  ^  "d^ iR fsR

^  f? q r  ^ 3 5  ^

tTpr^rm? ?TFr ?Tff t  ?r% ^  r̂ r̂nr 
^  % f% ^fT ^  ^ ' l f  qrPTST q f ^ i i r ,  ?tft  ^  

5 ^rCr -?Tj % W  
*rf I STFT ^  grff ^ is  %

V  T9T f^ z rr  ĵfRTT ^  I
2, 2 ?ftT 3 , 3 ^

^  TT r̂ ^ rnx^rqif^ % <M-fC
^  ^  ^  5TTH’ ^  fvTJ 7m  f^qrr I
^ r m  ^  I f ^ n r r  'M f T R  ir^  |  ?:?r qr:

^7^ ? r k  ^  I

^[?rd ^  3ft ^  ^r?ft t ,  ^frr 
«T^ fif? w»R shrr=^ ̂  sir^ ?r1



^  ^TJTft'Tr% i
2, 4 ^  q r  ^  ^  t

^  I, ^
TRT ^  I, fTTf̂ n* ^ R  
^»rr ^  % qr̂ T
^  I , ^  I  ^

I  I ^  ^¥Ti I  f^
if Iff 5TT#i3ffl ^ r  =Errf̂ ir

^ o  iTo f^irr i ^
-  ^5T I  I % Tr̂ T WT fr  I

rft ^  ^wir ^  rr
ITR % T̂TT fTTf̂ r̂ ^TR

z\oXTof^i[ ^ r f^rf^'T if
'̂T̂ rr i
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#  f̂ -̂7 F̂i WJ]t SFTCTT ^ f̂fT
I  TT

% m''£( t t r  ir f?T ^
r̂?r»fi q fi I  I fq ^ 'r

^FT «flr ^  ^R T  ^rqr,

JTirr | ,
fP Tff?Tf^  t ,  t  ¥?T ^\T -3«f,-^ ^ r r

I  1̂  » tt^ r: ^  ^T
^  ^T n ^x  ^

riT^ % ^FfPT if '̂T ’T̂ m
I  ?frx ^ff w r t  ’
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Ĵt,̂  <4=̂ L0 i_Jrfl - c» u^-H  

tJifl ^A) /

4^»S*< -i? ^

-  cJ^U *b»Ha . -

1903 (SAKA) Relief (Age Bar 3^  
amenities) Bill

U |i  <^U  ^ «.yi

L ^  cXl^ jjfcf *5 jk U jj

^  L_?jJ ro  ^

-  O** J i  01 »J L l̂

i  e_̂ AJ,, ^ jU

Lrf 9̂  ^  o*^

i* ))̂  lJ*f'

- i>^ i jH ' *3 l T^

 ̂u’»^ L><̂  -=•

U<-

o * ) LT,f

jJ^ c:-^ ;̂H- jS

lX*(.:̂  <±f Ij)̂  (J*" “ i_5*^“

jS *) (jr*

jS -  jifMi ?̂:<-«- l’i> 

(f.U, Ifj )Jf - ,5 jf̂ A

L>** cJ*^“ 4jjl »)
^ U   ̂ ^  yj

- iJ>*

^  4 ,? va>Li U r - ^ U  f X 4 ^ f  ^ jX ^i 

iJbyi Jl^-JW ^,;! Ĵ;I u-Cl- X>
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MR. DEPUTY-SPEAKER: Mr.

Masood, don’t get trapped by them. 
You address the Chair. Don’t look 
that side.
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^ifnm Tr ĉiT ^ T '̂Tfn t  1

F̂f ^#1 ^<=f fsfFirrs^
^ I ffPRiJ? ^ irii’ f ^ ! ^ i

q r  ’T ^ r r  ^ r  t^TR rfrwr

I ,  f " i W  ^  vfT ^  p. »
^ o j I  f ^  ^-r wfrf T rafr

f  f5ff ^rf^n; 1 t  ifi :̂?:nr
i  f :̂ ?rrcft •=? cT=6̂ , ^
^  K ^rr^ t  ?TTT ?fi c
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SHRJ K. ARJUNAN (Dharma- 
puri): Mr. Deputy-Speaker, . Sir, I 
welcome the Unemployment Relief 
(Age Bar Exemption and othet 
Amenities) Bill, which h a s , been, 
brought forward by .hon, _ Member 
Shrimati Geeta Mukherjee. I wel-
come the intention of this Bill ,be-
cause if we do not find a solution to 
the unemployment problem, there will ^ 
be a law and order problem in the 
country, law and order cannot be 
maintamed. The unemployed ^adu^- 
ates are starving and tney are living 
below the poverty line. T hey, call 
themselves Naxalites and are creat-
ing a law and order problem in Tamil 
Nadu. Sir, these Naxalite incidents 
have started in Tamil Nadu only in 
recent months and it is because, of 
the unemployment problem which is 
very acute in Tamli Nadu. Mrs. Mu-
kherjee has said that this unemploy-
ment problem in there cmly in Kerala, 
West Bengal and Maharashtra.

» . A
I would like to say here. Sir, that a 

scheme was stated in the year 1967 
by our late Sri C. N. Annadurai '^ o '  
was the Chief Minister of Tamil Nadu.
He started a  voluntary force .under 
the name, Seerani and gave empJoy-
ment opjMrtuifiti^s lo all edddilM



youth iu Tamil Nadu. After Anna- 
durai, Dr. Karunnanidhi who became 
the Chief Minister, ot Tamil Nadu 
modified the scheme and called it 
Youth Service Scheme and provided 
jobs to all unemployed graduates and 
gave .work to young graduates and 
there was peace in Tamil Nadu. Now 
all these schemes have been wound 
up an-d in the recent Assembly elec-
tions, the present Government have 
assured payment of Rs. 50 tor every 
unemployed graduate. It was only an-
nounced but not implemented.

Sir, this unemployment problem 
has created a law and order situation 
in Tamil Nadu. The Naxalite activi-
ties have posed a very serious situ-
ation, Now you are well aware that 
there were frequent encounters bet-
ween the Police and the Naxalites 
and several deaths have taken place. 
The law-abiding citizens are being 
harassed by the Naxalites, the so- 
called Naxalites. 1 am calling them
so-called Naxalites becausc the true 
principle of Naxalites is not follow-
ed by the Tamil Nadu Naxalites. I 
think some anti-social elements 
mingle with these so-called Naxalites 
and they use their enmity in <he vil-
lages and harass the law-abiding citi-
zens. Hard-earned money of the peo-
ple 'are robbed by these Naxalites
and dacoities and murders are being 
committed by these so cal-
led Naxalities. On account of
these activities law-abiding citizens 
are suffering . . You m i^ t have 
heard about these things frequently 
taking place in my constituency bf 
Dharmapuri as also the adjoining 
constituency of North Arcot. TTiis is 
only because of the unemployment 
problem. Unless this problem is 
tackled properly, there will not be 
peace in the country.

Upto June 1981 there are 1.86 
crores of graduates registered with 
the Employment Exchanges. The 
un-registere4 Graduates will be about
2 crorcs. Tlie number of under-Gra- 
duates will be double the number. 
Now the age limit has been fixed at
24. No Government is going to pro-
vide jobs wiftin the age of 24 to tiie
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Grdauates. So the age litnit should be 
raised.

Also the present practice is that 
candidate who has registered his name 
with the Employment Exchange has to 
renew his name once a year. This is 
an unwanted practice. Mrs. Mukher- 
jee in her Bill wants that once a per-
son has registered his, name, he need 
not register again till he gets the job. 
This is an unnecessary burden on the 
candidate and waste of money and 
the person is already suffering.

1 would like to point out that the 
failure of attendance of the candi-
date during the interview would be 
treated as closure of his registration, 
becalise he might have secured,a job 
in a different,place. But if he fails to 
attend the interview, it may be treat-
ed as a closure of his registration. I 
will suggest here that technical gradu^ 
ates, science graduates , and j'A rts 
Graduates should be separately re-
gistered so that they can secufe jĝ bs 
through the employment exchanges. 
Then there is an Adult Eduction 
scheme in the countl^ ran by Ae 
Centrial Obvehiment but the schenie 
is hot iitilis^  pf6 >̂er}y in Tamil 
Nadu. The Adult Ediicatioh scheme 
can utilise these Arts Graduates and 
provide job oppoi^iinities to them.

I would also suggest another poiiit. 
The Government can collect a small 
amount of one rupee per year from 
both the State and Central Govern-
ment servants. This will come to cro-
res of rupees and this amount can be 
utilised for the benefit of unemploy-
ed graduates and under-praduates. 
This amount can be used only for 
willing and deserving candidates.

Now, Sir, the public sector and 
private sector people are giving ap-
prenticeship training to persons who 
are seeking jobs. The apprentice 
training scheme is * utilising the 
money. of the Government but they 
are giving jobs to persons who arc 
wanted by these people. T would sug-
gest this apprenticeship training 
sfiould be. ro u t^  throueh the cmplov- 
ment exchange an'd il should not be 
left to the sweet will of these scctofs.
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I would suggest the formation of 
co-operative societies for Graduates. 
There may be technical personnel 
co-operative society and also engi-
neering graduates society and gov-
ernment tenders should be given only 
to these societies because they aro 
people with technical knowledge and 
they can do the job better. Govern-
ment should give loans for 50 per 
cent of the capital of these societies 
while the other 50 per cent may be 
found by the members.

I welcome this Bill and this unem- 
ploymem problem should be solved 
and the ' unemployment graduates 
should be treated properly. Otherwise 
the law and order problem will not 
be solved in the country.

MR. DEPUTY-SPEAKER; Mr. 
Vyas, the u-nemployment problem is 
for the whole of the country and not 
for Rajasthan only.
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T̂T, |<rr m^.?rn:T
aprk ^*Tqr •



?r f w
<rr I ^  ?T5TR ^  I
SRTfT ^  ?PT-IT5WJJ^
?firm »rrT7ff ^ , it

I, ^ m j j i i
^iT^rfv gRT = ^ iit I

ŵ T, =5ri|f%?fr 
^1 m  ^  F̂Î T ^h' tfro ^?To ^ o ,  

?nf^ f^ w ff r̂, ^  ?FT-lTTqTn 
'̂t TT m m  ^  %

m nTT% h’ ^  ^  Wfmj  ^
Tf ^[?T f’OTr 1

16.39 hrs.

(Shri Harinath Misra in the Chair)

fr i(^
i  f¥  âr̂ r ^  ^
6 0  I  I ^ r

'TT t |  ^'T 1 . 5 0 ^ 0

m  2 . 5 0  ^ 0  f i r ^ T  I  I

t  5RTTT ^ T  ^  ^  I  I ¥̂ f?i*rT 
t  w r  ^ =Err̂ f,T f

w^ T̂Tifrw q-j- 5rfn
^TfTT ^Tf r̂ ^  if T O

^  t , ^ 3 ^  ^
?T% I ^  ?i* 3pTT ftr%5T  ̂ ?n
f r̂^RT 1̂ =5rrf̂ iT i fTT^n:

T̂T̂ m'T̂ T I  ir
f̂ rfH W  ?=rr5T fwrqr ^  ?TTrfr,

tr̂ fi JT^5?rt |  f c f ^
% I, f̂l’lt 5PT V5T§:-

TOTT7 ^  % f̂ cr w<\̂  t ,
!fft fTrf?rTrJ7 ^

3R  w  t  I ^  ^fVi\  ^

^  ^T ijfftPT ^  TfT . 1 , ^  '̂T 
?̂TT f?T?r I  I w  r̂ 

?T 5?ar?«rr ^ f  
 ̂ ^  %{ m  ft-fjriHT
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3fr t , t ,
t#?TF5f topR 

I  I t  ^  .1 ? ?TFir iR-

eft if ^'t ^  ?f|f fe rr  ŝfTcrr i
TTRf jp ? F ^  ?TT̂  «fcfT cn 7 i^
|?«£j 5fT?TR sfWmqi w  r t  | ,
5TfcT![f JTÎ ’̂ rnEff ^  5PH ^ n
w  I, T̂ ^  # f  ĵq-wr ^  
^ 1  ? w  5i^n: ^  5q^«rr ^

^ ^  sfff f?nfr
^mfRT ifi'^?mff if ? j w  *̂r 

pTT ĴnffW ^  fq fe^ n  
?rr«T ^r ^  ^  f^i^rrr i

n-̂  F ŝftf̂ Fm m m ' t —
^ f i -  ®r ^ -^ ■
^  ^  t  I ^  ^  ?T|T
^ 7  I  , ^  wrrwRT ^  r t  I
f̂ ?T ^  ^ ' t f f  ^  ?nJT5TTl' 
fr Tfr I  I %TT I  f^

«r=nr ^
?T̂ '4T ^ T  =rr, ?F«TT % ^rfr^ ^
'̂T ^  if [̂̂ 17̂ ' I

W  nT  ̂ % f̂ 'VT  ̂ ^ T
? fk  if ?iir t

f^%?ff ii = ^  7 ^  f?i' ZTRrmtff if f̂ T ^T 
5!T ^  ^  w r  fir%7iT;

^  ^  ^1? f * r ^ ,  #  ^ffrr ?TT^’
w  ?HFTr cf«rT m«r f r

^rTT ^  %f\r ^rf^-Frnff ^vrrrr i

im  t  f̂ in% 5FHT-
?T̂ <T ^i"^r<N % ^  I, 3fr irrsrf r̂ 

I, ^  % fwrr ^trtw t^tpttt 
lfl3f?fT ?ftT ^  ^  ^  srt

qx f̂ ?r ^ f̂wrw {^ f ^  
^  I, ^ rg r ĝ TTHT, 

^̂ TPTT, ^  ^̂ rnrr,
wWa^TT îTT?rf ifr «fr %rftf |  
^  if ?R ^rWf ^  jf?HT ferr srrcr i



[<fl: fTXsrrti

^  ^  I ftp fprr̂
if 6 W T ^  I  ^

6 ^^r'f #5 I  ’ I ^?fi-
^rff 6 ^>cfr ^ \t %
t  ^  i  I , i T ^ n r ^
^  ?T^ ^  ?l?ff ^ r ^ n r  ^

^  ift ' ^ “T ^ ’nT  ̂ t  ̂ rpfî n T,-^rn:
r̂>̂ 'JTf ^?Ff fif̂ *{T I 7̂'TTrq

«fr rfTf^f ^^ fr, ^  ’ ^fir
'^>rr ’ !

jTHT̂ nif ?T^'T ^  f*r f^?r % ^w?r
4 K t — ''TTTcsfrifif?̂ : ^
^  ^  T̂TT̂  % m x  ^  fir^

^ ?f( "3^ ^  ̂ 1 % ^  ^rf^q
ftf? 55#  '̂HT ir̂ iT I  I ?prn:
t r ^ ‘%T?Ff %nT ^ ^  6 5fft
^  ?fiR ^
scf^iqT t  I —
WTK ^>1 5TT̂ *ff ^  ?T
^  ssfTr 6  » T |t^  m j  f k ^  aft

m  ^nrifi fi, q-rsr
fi ^ T  % r^JT ^fi ÊfrTcfr
^ i f f  I W  ^  t  5F tf

I 5FiT
?TR^( % 2TTR’ 'TX f̂ «TT

t  ?ft ^ F T ^  ^  « f m r - ^ n  5TI?

' f t  ^ 1 5i<>Tar
^  I

WT t  ? ?T^r ^rrn^r^
fi?T̂ n7̂ r f̂TT Tt 5? ?f ^  f^yn  

TT ?rtr ?r ^  q r fn ^
5if^«|T ^  I  I ^  if ^  ^  
T̂TŴ n'r I  I ^  ^  w  5R7R 

% ^»ft ^  ^  ^ r  =^Tf^ 5fr ?rt^
% ^  ^1 ^

^71%-y^ % ^  I ?rn»f
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W  ^  T i\ I r W  fTI  ̂ '
^  I ,  ^  I ,  ’RT^r-

t ^ i i f  % t ,  i ' l f  ^  n |f  f i tW  
I, t  =^cfr i  ftf? ^  5 ft^  ^nr-^r^f 
^  K, If srrsrm^oT *̂t ifr^,-

I ? f ^'h ' q R  '̂i»T I, ift 
^n’nr ^  ?r^:d |  on

fR^' ÎWl ^l^rT ifi 
I , I , fiin SrTF ^ ') | ?T^Rr

?r|! I  ^1 ^
g^T̂ rrf ^  1 1  5RT?: ^

f^Hr^cr *̂Tf% ^’nfi' % rf^  1
n 5{^)

if JTf t  :

If the Employment Exchange 
fails to fimd a job for a register^ 
unemployed wtihin 2 years after 
his registration the applicant shall 
become eligible for unemployment 
relief.

^  TK ^
n Tflf l̂WJT ^TT f̂ r̂ TT SFT ^

% srr^ T̂ 'nT
^rf^cr -3*1 ^1 ?rlR7fi =5Trf|lT I

^ \ T  ^ r STRtTTn f  WF =ET[f̂ (T ^
JTf f^  ^ rn C ^ ’R'fr? f îfT T̂tT 1
^  T̂̂ TT oij^^rT 'TJFTSrr
?f1n*T I  ?t K

I ,  ^ r  ^loT I 
^?fr ozf^sqr '̂r ,̂- =̂ if̂ *(r fiw  qr^if;
W ^1 ^T?r if
^5pF|9rfi ?̂TT T^r i{, m  f^ rfro
rTfi% 5TR tTTSTniXfifff fii%,

^ r 5q-̂ «TT ^  '̂T 'TTTrm |

% ̂ T«T-̂ 5£T ^  f^Ff if %
if '̂ fif sp^r TfJfr |  ?fT:̂  ^ ' r  6

^  ^  ^n’Rfr »rifr |  h \^  ? r r w
8 - 8  ? rk  1 0 - 1 0  T̂Tn T ^ T t f i i ^

it 5TR m  ^
^  fir?fr f1, rff f^’f ^

apt ^FT ^  j?rR% ir ?rpf)r ’̂ rf^ ^  i
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^  ^f^cT I •. -

ITcp %TT ^  I  %
^  Tf cir^sqT
^r^i' ^  f̂ *fr»rr

^  *̂T ^fnrn^ ^  I
5T̂ n: ^  ?rrq- ^

^  ^  'T^' f̂ T̂ P̂T Hp^ i *rr f% S'fi'ii'O
^T  % mTT r̂^TfPRf 

?n:^T % ^\ I ?Tqr ^nr ?r
f ^ r  eft ^  cw ?rrT ?R T ^^F ri^
^  r̂cnFqr wf^ I  j f r
3 T ^  ^   ̂<+’!.<: 7̂5irnfi qr ?r^

ir m
ff  ^*T *Twr I  I

#  ^f =qr̂ a*r f  f% TÎ -iTfT
q-FT^ 5f̂  !Tr^’ ^

fT^sT rr ^  w f  JT^srirr 
^  5Fr#irr % ^ rr ir
f®  5T fEi ŜlTr, ^
tftanrrfr Tfc |  ^  Psr̂ r

^  ^  'd^ f̂.* '̂ T̂FT T î
I ,  t  ^  I ?rr3f ?fi I: f%

w f f  '̂f ^1̂ 0 h'

^  ?T ^n^iT ^  ?rm | ,  ?j ^
^ ’w"t< ^ «̂T % 't P'C'̂ I < I 

^  11
^nr ferr ^nr 1 ^  ^  ^
t , W  ^  ^ t  TT̂ft ?T̂  ^Ffr f  I t  • • 
’̂ cTT J tj^ ^
^  i f  f k  #  
w f r  ^ r  I

^  ^  p r i^  t  0 T ^  5jnnT

w f  i / ^
^  ^  %?f ^  »WT I,

t  M rff  ' p I■■'̂ ■ ■■" i„ ■■-» -^r't ^

^  f i ^ . ^  ( ^ i W )  :
»TPFft?T t  ^  «ni
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^  if w  ^  ir
T ^ (  I ?€ t  qtpfr ^Rf ipi,
#  «fFRfT q'wr f^r?^ ff
^  f^^T I , r̂ff ^ I

sr;r 7T5i4?Tflr ;r visrt («ft»T̂ 1r
: ^ T  ^ sftf̂ CT 

t  ?7>T I

?T*r(^ »T5R tr: ?TTtT ^IT
^ T ’r fw  ?rr>j ?rr v t t w

^  ?frT ir ^  I

«ft sT̂ rq̂ T r?T5  î rstpT: #  ^r fir̂ Ts: 
it f f  ?TT^i ^  ^  ^  I t?:>5nTrfr 
^'1 ^  ^1 ^Ri
^  ^ r  ^  ^1 ^la, ^  ^  7T^  ̂ ^
^T ^Frf, if »rf‘ |  I

^  ^  rr  ̂ gT?T
TT3f»rrT f îiT îiTriT ^  ̂

^ qr^, m  3T̂  ^  ^  sfr 
t,  ^f fs» ^1% f t  ^  ^  

ir  f ?Tf t ,  TT^ w ^ i  ^  I  I 

^'t rftiT ? f i^ - t^  ^  3rr% I, ^  
Ji^TT ?r f^^rr ^rfrr ?ftT ^  
^srrTt-gjri-^ sffr w tr
f»Ff 'TlnT t  5pftr ^ fjF3TJft Jt f?ITT9T 
^  I  I 5TW |̂JTT ^  ^ n < f 5p^  

mr,‘ it ^

^  ^ ^«T?r ̂ ToTT f  I

2 -3  rfh: TT
I  I cff JT̂  I  f% f?r ^  ir t ^ s f i r r r  
^»ff ^  ■5̂ »rrT ^  % f^cr •
^WT3f?R I  ?ftT ^  g ^ ^ c f T  I  
t f i w f r  T^ T T c^  ^ i r m  k  •' 

mq- ^  T d e m n  ^  
^5T t^  fiffr if ^rrflr qrtomiff sfi f% 
^PJ>fI'Jffe^ ^  I  ^  w w  ^  mvr 
» fh  3T̂  T h s f N r '^  q r  ’rft-wt fit 1

^  3TTO? f ^  ^  f«P ^
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[sft irinrFr ^irq;J

^  f^irr qfi'STT K F̂q-r
^  ^  ^  feqr 1 1

I  I ^  % ?rraT< T< '̂ vf<
t ,  t  ^  f ^ T  I ,

I  I f?r=§' ^-?ff
f , f ^  ^  ?Tim ^

*̂RiT I  ?fk q-^
m  T% %irr |  i ^  ir 
T^n sq-iT ^ T 1 1 ^RT T^T tr>r^rr?: 
?fT̂ 't % rfi

t  I

Tr^>-< ?ciT

t ,  ^'f ^
^ f)- iiTfT, fsf?r ^T

f  I f5ra^> Tfrsm?:
%, ^T^Ttf^rar ^rysTfn;' |t?fr t ,  
ifr ^ .̂-R fi^T ̂ r f ^ ' I
tT^ ^T>if^rR % 7 n  i r r  ?t>t

% 7 n  ^rf^^T’
t?:1f3r̂ rrT % (r̂ i '̂i% | ,

t t h, ^rif ^ r ?fp' if' ^  ^ 
sqiT f^TrnT I ^  3ff -iTTfr^w
T n ^ irf^ rw  I  '̂T ir q?g-f-
q-??? f-hTT ^^1 ^ 5 ^  I  5fh- it
qT>.Tf %% % f^fT 11 i?r?7- i,* ^?,-^'t 

if, it ^  
fiT^cfr ^ I ^  ^'rf grr '-'t 
f. I ^  ?|-T 5TTr s iq  ^ i T

I  I ^irq ^'r ^ 'r f  rr^fr 5^?f=qr 
^r%rr fy, ifr ^^iitfyrn r r̂ ^ r fm  ^  
HT% ^ ^r  5T̂ T>TT
? '̂5®r ^  I ^JTST^iT jf r^- 

^Tq?t TT^n f j T ^  I

iTf? 5Tfa jf ?ff?: ^ i
!̂?r iif 3fr ?ft»i ■ r̂ ^»T |t r

sf ?fm »iT ^  % # f r ^ r T  5iWf 
% fir»%?rfr ^fwr?r ^ 'w i
^ T t ^ R  ^  ^  ^  I  I

Tr»ŝ  ^ r  ^m^rf^rq* |  f?i 
?iTr?qT % sr^ sn^'i îqifV
5:1 w f r  I h' ̂ T>i’'.rff
¥t Tr̂ n ^  % frTtr cjftf f̂̂ rn r
^rtr, ^  fr^TTR fir sq f^
q'T r ^rriT?ftT ^  n^.
O T ’'*T Ifrrr fir, qTiri  ̂;^>ff arr
T^TitTT n' ^rrtr ?fi ^  ![9;. F '̂F 
^ o  f  ® ^̂ T̂rcTTn fT t  I ^
I  ^  q t w  3*1 ^  if

r̂ -q I ̂ r?i r =5rrf^ i ^ ^ r
^ ' f  ^'t TF^ f?i%TfT I -c,TnT q-^
^ir T^F t  ^^T^rnct
^  m  riT^ TfF rTT

5fk wt ^ F ?  f \  ^rrr^r i ?iT̂ r
=?ftf ̂ ^fn'F^n f ,
^  ^̂ cT̂ nrfV ^Trir t ,  ^
^  ^ i t i  ,̂r<=iT I  I F I  n T?  ^  ^  ^  

^ITT^^riT T?rr t  I
q«̂ q t  I ?iin; ^  ^  f̂T'-7rTTT 
îf??1F '̂T ^  ^ f i  f ^ T  ^T ?1R q (^ ,̂TTt 

Jr ^  TF ^ F  fr î’F,
q-nF ?lfF 1

^’if^rr Tf ^  fcT̂ r F .̂̂ T«f n W>'7% 
giT 5 '̂; f?) ^rri r̂
’i r f t  ^qsrrni tfr^^ rn - "̂r fir?r?fr 
=^F%q I

PROF. N. G. RANGA (Guntur): 
Mr. Chairman, Sir, we are all in 
favour of the general principle that 
is underlying this Bill. That is 
why, Sir, it is not only the Com-
munist Marxist of Communist domi-
nated States, but also Congress do-
minated Government, who have 
taken some initiative in thds direction. 
There is no doubt whatsover that 
all over India there is a  demand from 
the unemployed and under-employed 
people-educated and uneducated rural
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pmple— educated and uneducated, 
rural as well as urban— f̂or some 
kind of protection for themselves. It 
is because the ovemment has recog-

• nised this ne’exJ of these people.

. The Government thought of thd 
programme of food for work for as-
sisting such people. Later on that 
programme has been handed-over to 
the Rural Re-construction Ministry 
lin this Government itself. The 
M aharashtra Government has already 
taken the initiative in providing em-
ployment for at least one person in 
a family if, _J>y any chance, through 
their own efforts they are not able 
to find employment Tor the family as 
a whole.

But, then, are we to legislate from 
the Centre, or are we to encourage 
the State Governments to take such 
initiatives? Personally I feel that 
in a country like ours—which is a 
huge sub-continent where there are 
So many States, some of the States 
having 7 to 8 crores of people— it 
is better to encourage State Govern-
ments to go ahead in this direction 
snd make their own experiments, in 
the light of their resources in man-
power, administrative capacity, finan-
ces etc. so that it would be possi-
ble for the Centre to study ns to 
how this experiment is being made, 
and progress achieved in providing 
some satisfaction to the unemployed, 
and in 'providing maintenance to all 
these crores of people who are une-
mployed in our country.

It is easier in European countries 
which are smaller ones, to provide 
employment for everybody, and to 
dve employment guarantee to every-
body. They have done it not only 
now, but from the first decade of 
this century. It is was because of 

*my experience of the working of 
.their employment exchanges and 
unemployment insurance schemes 

.tibat I began to plead for these two 
facUities in this country,- during all 
thesq, decades. • • . -

, But-imfortunately. for . tis, our
population explosion does not seem
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to know any end a t all. Our people 
do not seem to be as keen as they 
should be in having limited families. 
With the result, our population ia 
growng so fast that it may not boi 
possible for us for some years to  
come, if not for more than a decade, 
to think of providing employment 
for all the adult men and women in 
,'our country; and at the same time 
also provide unemployment insu-
rance for all those who are unemploy-
ed.

Certainly we should make an eff-
ort in that direction. In making 
that effort, we must give room for 
experimentation, 'Hiat is why per-
sonally, though I am in favour of 
the general principle underlying this 
Bill, I would like the hon. Member 
to consider the advisability of not 
pressing for the passing of her Bill 
at the Centre, but to try to persuade 
all our friends in the States to make 
experiments and provide employ-
ment on as large a scale as possible.

The are certain general principles 
which are very good, viz that should 
be dharamshalas in all towns— 
establivshed by panchayats also. Not 
only panchayat ghars for their offi-
ces, but also for the unemployed 
people. We called them in the
olden days at hhairagis, because they 
had no employment, and they had 
no families. Even if they had fami-
lies, they had not employment. That 
is why the dharmashalas were
there, and the practice of having 
them developed everywhere in our 
country. ' '

Similar is the idea that these un-
employed persons should get them-
selves registered. It is very good; 
but you know how the employment 
(exchanges are doing their work
in our country. They have also
become cess-pools oT corrupticm. 
They make discrimination between 
one person and another; and in the 
'manner in which they provide’ some 
' satisfaction to the' officers who ard 
einployed there. So, we cannot be 
quite sure how these ’ employment
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exchanges are going to work over 
the w^iole of this vast country, in all 
bur villages and towns.

My hon. friend Shrimati Geeta 
Mukherjee was thinking of em-
ployment exchanges in towns. We 
must have them in vill-ages also. We 
ishould have them, whether we pass 
this Bill or not. we should encourage 
State Governments to have these 
empolyement exchanges, without im-
mediately insisting upon their duty to 
provide employment.

17,00 hrs.

First of all, let us know who are 
those people who offer themselves to 
be employed who are unemployed. 
We have not had any information 
till now. Anybody’s guess is as good 
as anyone else’s guess. Tt amounts 
to a crore of people in some of the 
big States like Bihar and U.P. So, 
let ns, first of all, have these em-
ployment exchanges in all the States, 
in all the villages. Let us also 
charge the panchayats with the res-
ponsibility of developing this kind 
of an institution.

Secondly, Mahatma • Gandhi 
thought dF this particular principle 
of having to provide emplovment for 
all these able bodied people so long 
a«o; and that was the reason why 
he did not wish to wait until we got 
freedom. He started the khadi pro-
gramme. Some of our friends in 
country whose descendants happen to 
be in this House ridiculed at that time 
that programme as a medieval p n ^  
warame. Fortunately for us. Pandit. 
Nehru was nersuad^ by so nwnv of 
us to establish this All iTxlia Khadi 
and ViHace Tndustries Oomtnissioii. 
We have been devotin« severaJ crores 
of rupees evety ve«r in order to ena-
ble them to provide employment; and 
they are orowrtding empteynratt for 
several mdlliions of t>opp!e evisn todav 
in fiewnil of our villages «md khadi 
centres. Now, we have got to  go and

give further encouragement to this 
organisation. We must also develop 
other organisatioQS too, voluntary 
organisations which will be helped to 
provide employment for these people 
and we would ask the State Govern-
ments to give them every possible en-
couragement, subsidy and so on. Wo 
cannot very well go ahead with this 
Bill as it is now because it would 
not be possible for us to ask the 
State Governments to implement it, 
for this Government to try to imple-
ment it also.

We have got to start the work from 
the village uDward. We have pot 
now , network of village panchay-
ats, panchayat samities and zila per- 
ishad. Let us charge them with 
this resixinsibility first of all establish-
ing employment exchanges at every 
centre. Secondly, in startinc these 
dharamashalas in as many places as 
possible so that these unemployed 
people can find some shelter for some 
days, not only 3 ^ y s  here; mavbe
3 days, maybe 6 days in a month 
and it goes on like that. Let us 
move in that direction.

Certainly we would like to know 
how it is working in BenejU. in Kerala; 
what are the financial implication of it 
and the burden; how the Government 
are able to  provide the funds and in 
what manner the workers find any 
kind of satisfaction or dissatisfaction. 
Similarly let us study the Maharash- 
itra’s exT>eriment and in the light of 
those things let us them try and advise 
the Government of India to have an 
enabHne Bill, enabling leeislation, not 
compulsory legislation like this, and 
introduce an enabling Legislation so 
that the State, Governments througji 
their legislatures can add or subtract 
Or whatever it is, can adjust a 
lepislation in time with their own ex-
perience and then devise and execute 
the scheme which would be within 
their caoacity to administer 
their own resources, so fsr as theu* 
own politick or social p^ilosooSv h  
concerned. T wish to thanV f?hri- 
mati Geeta Mnkhttrjee for having
brouelrt forward fliis Bill b0forc the
House so that we are aWe to ^ ye  onr
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' thought to it. I once again reiterate 
. th e  faith as well as the desire of 
b u r Constitution makers and as well 
as our own Congress leaders in their 

. desire to provide emplojnnent as soon 
as passible in the most practica- 
l)le mariner in the light of growing 
resources of our country, certainly as 

,much oT protection as possible for 
the unemployed and under-employed 

, people in this country.

. MR. CHAIRMAN: I would like 
to have the sense of the Hoiise Two 
Tiours were allotted to this Bill. 
That time is about to be over, so 
the entire discussion should be over 
bv 5.10 p.m. What is the sense 
of the House? Should I call the 

^Minister to intervene?

" AN HON. MEMBER: Some more 
time may be given.

MR, CHAIRMAN: The question 
is many names are there. One by 

‘'one if we go, then of course nothing 
'else can be done. Minister may 
intervene.

SHRIMATI RAM DULARI 
.SINHA: I am clad that my disting-
uished friend Shrimati Geeta Muk- 

.herjee has moved “The Unempl(ty- 
■ment Relief TAce bar exemption and 
other Amenities') Bill to focus atten-
tion on the problem of unemployment 
in this country.

A sizable number of Members such 
as Shri Ram Sinnh Yadav, Shri 

.Harish R aw at Shri K. Arjun'an, Shri- 

.mati Vidya, Shri Rasheed Masood, 
Shri Vyas, and P ro l N.G. Ranga 
have spoken and they have given so 
inanv suggestions. I  have got limi- 
.ted time -and so I cannot reply to all 
their suggestions. Their sugges- 
^ons have been noted and those 
which will be found necessary for 
implementation will be given .due 
consideration by the , Govemnicnt. 
Shrimati Vidva has sugcested for pro-
motion of Family. Planning an^ 

■she has also sui^gested self-emplo^r- 
jpcnt olaiis. That yvill be given due 
consideration by my Government.

o
^  I  I

^  «ft ^  I

Shri Harish Rawat and Shri Vyas 
have drawn attention of,the Govern-
ment to the shortcomings of em-
ployment exchanges. That will be 
looked into and the needful will bo 
done. Shri Vyas has suggested 
that contract labour should be abolis-
hed. I would like to inform the
hon. Members of the House that
the Contract Labour Regulation 
•and Evaluation Amendment Bill is 
getting due consideration in my Minis-
try. The other suggestions regard-
ing minimum waces to workers .of
Khadi and Village Industries will bet 
given top priority. I will see to it 
and I will see that the minimum 
wages, if not fixed, they are fixed 
and where they are fixed and not re-
vised should be revised and they 
should be implemented immediately, 
if not implemented.

I am thankful to Shrimati Gecta 
Mukheriee and the other disting-
uished Members for their valuable 
suggestions which T have already 
stated. Shrimati Geeta has said, 
while moving the Bill for considera-
tion that the limited objective of hqr 
Bill is to provide some benefits and 
amenities for the registered unem-
ployed, Let us now consider the 
feasibility of the proposals contained 
in the Bill.

The Bill proposes that every unem- 
t^oyed t>erson desirous of getting a 
job, shall have a right to register Ws 
name in the employment exchange; 
that he or she need not renew the 

'recistratlon, till he or sh« gets a  
job; that he or she should request 
the exchange to remove his/her name,

the employment cxchan^ ro-
s t e r ,  withht a fbrtniglrt of Ws c»r
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her securing a job, and failure to do 
so, would entail a fine and/or im- 
pnsonment.

TTie Bill also proposes that the 
registered unemployed, who becom e 
overaged, because the employment 
exchange failed to provide him a jqb 
should be exempted from age bar. 
It is also proposed in the Bill that 
the upper age limit be raised to ani 
age which is 5 years lower than the 
age of retirement fixed for the post 
m question. In the case of Cen-
tral Government posts, for instance, 
the upper age limit for appointment 
would be 53 under the provisions 
of this Bill, as the n o rm i retiring 
age now is 58 y e a r s .

The Bill also seeks to exempt thei 
registered unemployed from the 
payment of application fees, while 
applymg for any post. Finally, the 
Bill proposes payment of unemploy-
ment allowance of Rs. 100 per month 
to those registered with the em-
ployment exchanges for two years or 
more and whose family income is 
less than Rs. 5000 per anqum.

The position as it stands today is 
that registration with employment 
exchanges is voluntary and any per-
son wishing to secure emplojonent 
can register with the employment 
exchanges locatcd in the area in 
which he normally resides. Even 
persons already in employment desi- 
inous of secifring better jobs can also 
tegister with the employment ex-
changes. Thus, although no specific 
law or statute which provides for a 
tformal right to register in the em-
ployment exchange exists this right 
IS actually being exercised in practice 
by Indian citizens as there is also no 
law or statute which debars any 
individuals from registering with the 
employment  ̂exchanges. In other 
words the right proposed in sub-
clause 4,1) oT the Bill is already 
available.

The existiTfg procedure provides 
loT  the renewal of registration every

year. It also provides that the jol>- 
seekers , inform the employmenit 

. ifcxchanges of the fact of their 
securing -a job. TTie proposals con-
tained in sub-clauses 4(3) and 4(4) 
of the Bill seek to make it legally 
binding for the job seekers to  
inform the employment exchanges of 
the fact of getting employment. Sir, 
the intricacies of this legal provisior^ 
are tremendous. Since employment 
in the organised as well as in the un-
organised sectors and agriculture 
would obviously come witWn the 
purview of the Bill under reference, 
it would be well-nigh impossible to  
enforce sub-clauses 4(3) and 4(4) 
even with an elaborate enforcement 
machinery and to ensure that the 
benefits provided for in clauses 5 to 
8 of the Bill do in fact flow to thes 
poor and needy among the unem-
ployed.

Enforcement, even in respect of 
Organised sector jobs, would be diffi-
cult, unless all such work opportuni-
ties are filled only through the em-
ployment exchanges, or it is made 
obligatory for all employers and 
authorities promoting self-employ-
ment to report details of such em-
ployment to the employment ex-
changes. The Bill does not m dudc 
any such provisions for these obliga-' 
tions and therefore, the intended 
benefits could easily be misplaced. 
These provisions in the proposed Bill 
could violate the rights euaranteed 
under article 19(l)(g) of the Con-
stitution.

"M ay I, Sir, now turn to the pro-
posals in the Bill relating to the re-
laxation of upper age limit for re-
cruitment to posts. The normal 
upper age limit for entry into the 
lowest ranks of the Central Govern-
ment posts ranges from 25 for GSroup 
C and D posts to 28 for the* .Civil 
Service Examination. A higher age 
limit is prescribed for specialised 
posts that require a long duration of 
education or training and experience. 
For the generality of posts, however, 
the upper age limit is 25. Th’s is 
relaxable for several categories of

Relief (Age Bar
amenities^ Bill.



persons like scheduled castes, sche-
duled tribes, displaced persons, 
the physically handicapped, ex-service-
men, , widows and departmental em- 
fioyees. Beyond these categories, 
it may not be feasible to relax the 
upper age limit. This proposal is, 
therefore, impracticable for several 
reasons:

It may not be advisable from the 
point of view of efficiency to take 
in persons above a particular age 
a t the initial grade as direct recruits. 
The main consideration for pre- 

« scribing an age limit for entry into 
government service is to enable a 
person to gain experience and under 
stand the job, so that Government 
can utilise the experience and know-
ledge gained by him for a reasonable 
length of time.

The present upper age limits lor 
various grades already take into ac-
count the time taken for study and 
the waiting period for employment.

All the eligible candidates are not 
registered with the employment ex-
changes because these are situated 
only in two towns and cities. It 
would be discriminatory to give age 
concession only to those registered 
with the employment exchanges, and 
deny it to others, who do not have 
easy registration facilities.

A person joining at a fairly ad-
vanced age will not be able to get 
full pension and may not be a con-
tented employee or pensioner.

As for the proposal in the Bill for 
exemption from payment of applica-
tion fees, may I say, Sir, that such 
fees, which are also kept at a very 
low level in Government, are gen- 
arally meant to cover the expenses of 
examination, recruitment etc.? Such 

fees are also levied to discourage 
frivolous applicants. Quite apart 

^  from these considerations, the grant 
of exemption from payment of ap>- 
plication fees, only to the unemploy-
ed . who. are registered, would 
discriminatory since all the unen>-' 
ployed may not 1̂ .  registered with 
the exchanges.
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I would, however, like to men-
tion, Sir, that Government are consi-
dering the general question of doing 
away with application fees for those 
classes of posts for which the really 
unemployed are usually the applicants. 
Thus the basis objective contained 
in clause 7 of the Bill is separately 
receiving consideration of the Gov-
ernment.

Finally, I may turn to the propo-
sal in the Bill for payment of un-: 
employment allowance. Govem- 
ments’s approach on this question has 
been placed before this House as 
well as in the Rajya Sabha on several 
occasions. You will recall. Sir, 
that only the other day, when the 
Bill moved by Shri B.V, Desai was 
discussed here, I had explained in 
detail the basis of Government’s ap-
proach to this question. 1 do not 
want to take more time of the House 
in repeating those details. I would 
only say that notwithstanding the fact 
that the present Bill proposes pavment 
of unemployment allowance only to 
those registered with exchanges for 
over two years and who belong to 
families having incomes less than Rs. 
5000/-per year, the resources requir-
ed to do so would run to about Rs. 
800 crores per annum. Government

■ are of the view that such huge re-
sources should better be spent on 
schemes which generate productive! 
and enduring employment opportuni-
ties and not on payment of unem-
ployment allowance.

T would also like to add that the 
Sixth Plan is devoting attention to 
the question of reducine: unemploy-
ment and povertv. The Plan en-
visages an annual rate of growth of 
the economy of 5.2 per cent recoe- 
nisin?! the f^ct that meanineful solu-
tions to the problem of povertv, un-
employment and under-emplovment 
can be found onlv within the frame-
work of a hapidly expanding econo-
my. The plan also reco<mises that 
even this rate of CTowth will have to 
be' supplemented by more direct
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means of reducing poverty especially 
in the rural areas and, tlieietore, 
envisages programmes of direct pro-
ductive benefits to the poor involv-
ing tlie transfer of assets, the provi-
sion of inputs, credit, training and 
services, the generation of wage em- 
ployjnent througli the National Rural 
Emplyoment Programme and the 
provision oT social services through 
the Minimum Needs Programme and 
other programmes. Finally, the 
Phin proposes a new deal for thel 
self-employed and the adoption of a 
decentralised strategy for manpower 
planning and employment generation 
through District Manpower Plann-
ing and Employment Generation 
Councils. These steps would bring 
about the generation of substanti-al 
opportunities in wage-paid, salaried 
and self-employment fields in the 
Sixth Plan period and, therefore, a 
reduction in the incidence of unem-
ployment and under-employment.

I would, therefore, request the 
hon. Member to kindly withdraw the 
Bill under reference.

SHRIMATI GHHTA MUKHER- 
JEE; Sir, 1 thank all the hon. Mem-
bers who have so kindly participated 
in the discussion on my Bill.

MR CHAIRMAN: Particularly
the hon. Minister.

SHRIMATI GEETA MUKHER- 
JEE: Naturally. 1 also thank those 
who supported the Bill, despite their 
limitations. I also thank those who 
have not been able to support the 
Bill as such, but have poincd out 
certain solutions; for instance. Prof. 
Ransa suggesed that the Govern-
ment should come out with an enabl-
ing Bill, I thank those who have 
not been able to agree with me also 
for r»articipatin? in the discussion. 
Bnt it poes without sayng that cer-
tain postulates of their argument and 
the philosophy behind it, the class

philosophy behind their exposition, I  
am sorry 1 cannot agree.

The problem is not that people d a  
not work; the problem is that people 
are not getting work and ih^ Gov- 
■'ernment is not in a position to give 
them work. The scope of my Bill 
is very limited. As I said at tha 
very outset, I never believe that this 
Government can solve the problem 
of unemployment if it wants to retain 
the present capitalist society. The 
purpose and scope of my Bill is very 
much limited- If the people are off-
ered work, they will do it. But, unfor-
tunately they are not given work. I 
liave specifically mentioned in my 
Bill that if any unemployed person, 
who is in the list, gets employment 
and does not inform the Government 
in time, a penalty will be imposed on 
him.

For want of time, I will not be 
■able to deal with the individual points 
raised by my colleagues. But I 
have to deal with some of the points 
raised by the hon. Minister in 
charge of Labour and Employment. 
She has appealed to me to withdraw 
the Bill. I would have very happily 
withdrawn the Bill, had I been con- '  
vinced th-at she bad gone through 
the provisions of my Bill, either with 
sympathy or with seriousness.

PROF. N. G. RANGA; I had 
made a suggestion that they should 
come forward with an enabling Bill.

SHRIMATI RAM DULARI 
SINHA: All the suggestions will be 
given serious consideration at my end.

SHRIMATI GEETA MUKHER- 
JEE: I did not feel any seriousness |  
in her speech, nor was there any * 
assurance that this will be considerea.
Of course, ^  has advanced cer-
tain reasons for rejecting this Bill. I t  
sJse had come out with an assurance,
as suggested by Prof. Ranga» fljat



Government will pome forward with 
an enabling Bill, then I might have 
considered wdthdrawing the Bill. But 
she has not come anywhere near it.

Not only that, it is really shocking 
that a very important point made by 
me has been circumvented by her 
by unnecessarily diverting the argu-
ment. I have mentioned the same 
point in clause 4. Those who re-
gister, unless they renew it, they will 
lose the opportunity. The question 
is whether there are enough employ-
ment exchanges. If there are not,

, there will be discrimin-ation. The 
employment exchanges must be ex-
panded. Who prevented the Gov-
ernment from having more employ-
ment exchanges?

Then, it is not correct to say that 
only people from the towns regis-
ter their names in the employment 
exchRnges. I come from a village 
constituency and I have worked in 
the villages for more than 25 years.

I can say from my personal ex-
perience that the people from the 
villages also register their names in 
the employment exchanges.

So, T know that more and more 
village people are also coming to re-
gister. That being the case, it 
is not so that everybody is register-
ing, hut then those who have re-
gistered, let them at least set some 
relief. Saving tin t this may be dis-
crimination against others is absolu-
tely no answer to this question.

She has avoided the point that the 
renewal be done away with. She 
might as well have s îid, *T will see 
to it that the renewal will not be 
necessary, but then other things car- 

;  not be accepted. But that was not 
her point. She has fundamentally 
obiected to this renewal busineiss 
also.

About Clause 5—^uneraplovment
benefit-^I have not at all understcxxl
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her objection on the grounds of 
discrimination and what not. But 
then I think I have already given my 
reasons as to why it should accep-
ted and that is why it should have 
been accepted.

Finally, I would say that I am 
really very sorry to say that about 
the age bar she has not taken up 
seriously and her figures are running 
riot. I do n o t want k> go into them, 
but I would only make this com-
ment. The other day it was Rs. 
612 crores under Mr. Desai’s pro-
posal of 'R̂ s. 200|-per person.- But 
how is it that with half the amount 
proposed by me and with less people 
it can run into Rs, 800 crores? I 
do not know. That is why I had 
this feeling that however much 
friendly she may be to me personally 
she has not given proper thought to 
my Bill. TTiat is why I do not 
withdraw the Bill.

MR. CHAIRMAN: I shall now 
put the amendment moved by Shri 
Mool Chand Daga to the vote of the 
House.

Amendment no was put and negcUiv- 
ed.

MR. CHAIRMAN: Mrs. Muk- 
herjee, do you want to withdraw the 
Bill?

SHRIMATI GEETA MUKHER- 
JEE: No, Sir. I want it to be put 
to vote.

is:
MR. CHAIRMAN: The question

“That the Bill to provide un-
employment relief, age bar exem-
ption, exemption from application 
fee to apply few jobs and various 
other amenities to the registered 
imemployed, be taken into con^ 
sid^ation.

The motion was negatived.
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RESERVATION OF POSTS IN 
CENTRAL GOVERNMENT SER-
VICES (FOR BACKWARD Cl AS-

SES) BILL*

MR. CHAIRMAN: Now, we will 
take up Item No. 20— Shri R. P. 
Yadav’s Bill.
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MR. CHAIRMAN: Mr. Yadav, 
you may continue next time. We 
shall now take up Half-an-Hcur dis-
cussion.

In fact the RajadhyiaJcsha Com-
mittee Report on Power is a  volu-
minous report. They have taken 
so much of pain. One important 
thing I would like to mention here is, 
it is exactly one year that the Com-
mittee presented its report to the 
Government. The report was pre-
sented on 4th September 1980 to the 
Government. Fortunately, exactly 
to-day as I am standing here, it is 
one year past. During this long 
period of one yerar our active Gov-
ernment has been unable to elicit 
favourable opinion from different 
States. Power is in concurrent list. 
States h<ave to be taken into consi-
deration and their favourable opinion, 
has to be sought. But nonetheless 
it is a subject, it is an item which is 
of vital concern for the entire nation.

S E P T E M B E R  4, 1981 rec(mmendaticnis-
mittee chi Power ( H A H ) .

17.30 hrs.

HALF-AN-HOUR DISCUSSION

STATES’ VIEWS ON RECOM-
MENDATIONS OF RAJADHAK- 
SHA COMMITTEE ON POWER

SHRI B. V. DESAI (Raichur): Mr. 
Chairman, Sir, I raise a Half-an- 
Hour discussion on the Unstarred 
Question dated 18-8-1981 on the re-
commendations of the Rajadhyaksha 
Committee on Power. The question 
was very simple I tried to elicit some 
answers from the hon. Member Pro- 
bablv thinking that it is an un-starred 
question and rather he did not have 
the requisite information regarding 
that, he did not comply with that.

The Committee was appointed 
long back. They have made ser-
ious efforts to give its very com-
prehensive recommendations by 
going into all the details of power so 
far as our country is concerned. So, 
as per his reply they have made some 
efforts to convene meetings of the 
different States, Power Ministers and 
Advisory or Consultative Committees 
and all that. But nonetheless still 
they have not come to any point al-
though it is one year past.

Recommendations are so compre-
hensive that Government need not 
hesitate to take action from any point. 
They can start right now amjl they 
have given report wherein they have 
taken a long range point of view— say 
by the turn of century. They have 
divided energy into Commercial 
and non-commercial. They have 
given the details and all that— ĥow the 
consumption pattern has developed. 
In this connection I would like to 
just read a few sentences regarding 
commercial and non-commer(Si5 

energy and how the pattern of con-
sumption has changed in our country:

- “Looking back over the past iS  
years some important trends in the
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lenergy mix must be noted. The 
'ccHisumption of commercial ener- 
i gy it consists of power, coal and 
oU, has grown much faster thaa 
the non-Commercial energy as 
wood, animal dunjg etc., a large 
proportion of which has fallen 
from 68 in 1953-54 to 44 per cent 
in 1975-76. Again within the 
commercial energy sector, the con-
sumption of power has grown much 
faster than coal and petroleum as 
direct energy source for the econo-
my and its contribution to the 
total energy consumption has in-
creased from 13 per cent in 1953- 
54 to 29 f)er cent in 1978-79.”

This commercial energy or the direct 
energy electric power, again it can 
be taken from renewable and non-
renewable sectors. But one* thing 
is very clear— t̂hat unless we take per-
spective of a long range duration, I 
do not think we are going to solvei 
our problem. In the same way 
what they have suggested is— they 
have a perspective planning. They 
have made some calculations for the 
turn of the century. We require a 
huge generation capacity to be put 
into action in our country. That 

’ also they have given very exhaustive 
/Government ought to have taken 
some stef)s within this one year. 
Twenty years means— 1981 is already 
getting over. I feel with this way 
of thinking Government is not that 
serious— t̂o take a longer range—so 
far power generation is concerned. 
The requirement of power in our. 
country by the turn of the century 
has also been given and that is fan-
tastic- So, unless we make special 
efforts, we will not be able to solve 
our problem.

For that purpose, I would like to 
 ̂ just read' a few sentences regarding 
the country’s needs by the turn of 
the century because energy, irriga-
tion and these things have to be tack-
led on a long-range basis and the( 
perspective should be at least 10 -^ 20  
years. This Committee has done a

very exhaustive work on this matter. 
I  quote:

“It has been estimated that by 
the turn of the century, the couii- 
try would require a minimum of 
400 TWH and possibly 470 TWH 
of energy in the form of power 
as compared to the ccxisu motion 
of 84 TWH in 1978-79, almost a 
five-fold increase. This would 
require an increase in installed 

capacity of nearly 110,000 MW in  
the next 20  years implying an ad-
dition to capacity averaging over 
5000 MW a year.”

Every year, to increase 5000 MW 
is not a joke, is not that easy, unless 
the Government takes it up very 
seriously. From the way the power 
problem is tackled by the Govern-
ment, I feel a little bit pessimistic.

Of course, regarding the genera-
tion of energy, this country is not 
endowed with equal distribution of 
sources of energy. There also, they 
have given suggestions and the basic 
postulate which we have to take is 
the availability of resources, region- 
wise, so that we may adopt some 
methods of energy generation where 
raw material and resources are availa-
ble.

For this reason, I would like to 
quote regarding regional distribution 
of physical resources for power gen-
eration. They have taken into ac-
count different regions and each 
region is endowed with certain types 
of energy resources which may be 
very usefully made use of. A parti-
cular type of energy generation may 
be taken care of in a particular re-
gion. I  quote:

“To elaborate, the Eastern Re-
gion has nearly 73 per cent of 
the total coal reserves available in 
the coun try .. . . ”

Coal is a source of energy for ther-
mal power stations. So; where 73 
per cent of coal is available, there
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should be super thermal power sta-
tions. Further, I quote:

“ . . . .  while the Westein Region 
has 19.5 per cent, the Southern 
region only 7.5 per cent and the 
Northern Region nil. Similarly, 
nearly 37 per cent of the hydro-
electric potential in terms of en-
ergy, according to the reassessment 
carricd out in 1978 by an expert 
group of the CEA lies in thei 
Northern Region and about 27 per 
cent in the North-Eastern Region 
with the Eastern, Western and 
Southern Regions having 9.5 per 
ccnt, 9.5 per cent and 17.2 per 
cent of the potential respectively.”

Hydcl generation and thermal gen-
eration are the main sources and 
where these two resources are not 
there, we can fall back upon nuclear 
generation, nuclear power plants. 
From that point of view. Southern 
■Region requires a nuclear power 
pbnt.

The other day when we were dis-
cussing about some question put by 
my hon. friend, Shri Poojary, the 
hon. Minister was good enough to 
announce that there was a proposal 
oT the Southern Region. Anyway, 
wherever these two sources of re-
sources are not there, nuclear power 
generation can be started although it 
is a little bit costly.

In this connecition, I  would lilce 
to mention that in the long run what 
they have suggested is, unless the 
Centre comes forward with a little 
bit erf more aggressive type of work 
and try to take initiative in power 
generating and controlling it, it is 
not going to solve the problem. When 
we take up resources region-wise, 
there is so much of dis^writy and, if 
we take up State-wise, it is still worse. 
Therefore, power ceneration, control 
and distribution cannot be taken up 
State-wise and we cannot solve the

problem. The basic thing is that 
we take up region-wise. Power 
generation, control and distrlbutioa 
system should be taken up regiott* 
wise. There should be a national 
grid and all other things.

From this point of view, they have 
suggested that at least by the turn of 
the century, 45 per cent of power 
generation in this country should be 
controlled by the C entr^ Govern-
ment so that tl^ey should have an 
effective say in the distribution and 
in some States, when there is a defi-
ciency, they should come forward in - 
that regard.

I do not want to take much time. 
But 1 would like the Hon. Minister 
to answer my question regarding 
what effective steps tlrc Central Gov- 
ernmer\t is going to take.

I am reminded of one Call Atten-
tion on the Floods and Drouglits- I  
just suggested that from a long-range 
point of view, to off-set both these 
calamities in our country, we should 
think Of longer perspective, as sug-
gested by some of the companies like 
the Dastur and Co. Our Hon. K. L- 
Rao, who was the Minister had sug-
gested the Ganga-Kaveri link. Like-
wise, Dastur suggested Garland 
Canal. I just suggest that these are 
the things on which they have got a 
longer perspective and we should 
think of starting these things right 
from today. But, unfortunately, it 
was not taken seriously end the Hon. 
Agriculture Minister had put me an-
other question.

MR. CHAIRMAN: I think your 
main thrust has to be “What the 
Union Government should do in the 
face of many of the State Govern-
ments keeping mum and not reply-
ing to this Government’s letters and 
reminders” . That should be the maia 

idea.

SHRI B. V. DESAI: I am just
coming to  that. The Raven question 
has to be settled. Likewise, States
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should be made to imderstaad that it 
is in their own interest that this should 
be taken care of by the Centre be-
cause resources are not there. The 
financial constraints are there with 
the States. But, if they are made to 
understand that it is in their own In-
terest, definitely they will come round 
and, with the majority of States with 
our own Government, I think that it 
will not be difficult for the Hon. Min-
ister to get them round and see that 
a start is made from the larger pers-
pective. Therefore, I would like to 
know what action the Hon. Minister 
is going to take. He has to see that 
the States are convinced regarding 
this aspect, that is, the longer pers-
pective and short-term items. I tell 
the Hon. Minister that as per the re-
port in the Press, the Prime Minister 
has also intervened in this, I do not 
know how far it is correct. I would 
like to elicit the information from 
the Hon. Minister in this regard 
also.

MR. CHAIRMAN: I think that
the Minister has come prepared.

SHRI B. V. DESAI: Yes, he has 
come prepared, 1 should say that. 
T h ^ k  you.

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY 
(SHRF VIKRAM MAHAJAN): The 
Hon. Member has made many vahi- 
able suggestions. As you are aware, 
the present Government has been 
making a massive effort to raise 
power generation in the country. The 
other day when I was answering a 
Call Attention here, I had given cer-
tain figures which I would like to 
repeat that the power generation in 
the last one year has tremeodotisly 
gone up and there is a Hiarked im-
provement ia the power gmeration. 
Now, for example, from October, 
19®Q to March, t9 8 l, the tiicrease 
has been to the e x t ^  of 13 per cent 
over ccwBparative figure c f  1979-80. 
Similarly, m  ApriHnly, 1981. the 
itacrease has as h ii^  as 17 per 
C£tit ais epmpared to  A pm 4uly, 19o0»

and out of which 2 1  per cent has 
been thermal generation which is a 
great achievement and it has been 
possible because the present Govern-
ment has been taking steps to raise 
the generation. We are talking short-
term and long-term steps. The short-
term steps are that we are trying to 
improve the existing power stations. 
We are sending our engineers to each 
power house in the country owned by 
the States; they check up their prob-
lems, find solutions and give us the 
reports. Since October, 1980, more 
than 30 power stations in the coun-
try have been inspected and reports 
have been given; we have also sug-
gested the remedies- This is one of 
the reasons why power generation 
has gone up in the last one year.

In the long-term, we are adding 
about 20-000 megawatts— 19,666
megawatts—of power within the Sixth 
iPlan itself. This, we hope, will match 
the demand, what is required in the 
country. This is the long term pers-
pective. Similarly, we are drawing up 
plans ^or the Seventh Plan and we 
are sanctioning schemes. Our assess-
ment is that, as the hon. Member has 
said, by the turn of the Century, we 
will have a lakh and odd megawatts 
— three times the existing capacity. 
We are drawing up plans accordingly 
and we hope that we will be able to 
match the requirements of the coun-
try.

The hon. Member specifically re-
ferred to  the Rajadhyaksha Com-
mittee’s recommen^tions. I would 
like to mention that whatever infor-
mation we had was given earlier lo 
onr r ^ ly  to the question; no effort 
was made to avoid giving any an&were 
which were available with os. Certain 
recommendalioM rd a te ’ to the Statens 
and certain recoiBmendalioas relate 
to the Cfentral Goverament. So far as 
the recMomendations relating to the 
Central Government are concerned, 
we liave been taking action; in fact, 
action has started on the main points. 
I  would like to mention this; for 

the policy of additional role
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of the Centre in power generation. 
Taking that recommendation of the 
Rajadhyaksha Conmiittee' into ac-
count, we have started construction 
of super thermal power stations at 
•the pithead. At present we are con-
structing four of them in each region 
■—^inthe Northern region, Singrauli; 
in the Eastern region, Parakka; in the 
Central and Western regions, Obra in 
the Soisthem region, Ramagundam; 
and in Neyyeli in Tamil Nadu, we are 
doubling its capacity. These super 
thermal power stations will transmit 
power to their own regions. The 
original concept was that each State 
will be self-sufficient. But we have 
found that it is difficult to transport 
cool. That is why, we have initiated 
this policy of construction of sup^r 
power thermal sitations at the pit-
heads. They will transmit power to 
their regions- That is the purpose. 
We are constructing hydro stations in 
the Central sector in different parts 
of the country. The power will be 
itransmitted from these stations to the 
deficit States. So, the purpose is that 
the Centre will play a greater role in 
power generation, supplementing the 
efforts of the State Governments. 
This is how we intend meeting the 
requirements of the country. With 
passage of time, more and more Cen-
tral role will be there in the genera-
tion of power. There is a massive 
effort. 1 hope that, after some 
time, this particular aspect, the Cen-
tral role in power generation, will 
assume a major part; if not 45 per 
cent, near about that we will be able 
to achieve. This is our assessment. 
For example, in the Sixth Plan, as I 
have mentioned, we will be adding 
about 20,000 megawatts; in the 
Seventh Plan we hope to add about
28,000 megawatts; in the next Plan, 
another 30,000 megawatts; like that, 
we hope to achieve a lakh mega-
watts by the tuim of the Century.

So far as the nuclear stations.arc 
concerned, I have given an answer 
earlier that we are constructing a 
nuclear station in the southern zone, 
in Kal'pakkam, and we hope that

fk)wer will start flowing from that 
before this Plan ends. Similarly, we 
would like to mention that we are 
trying to have a national grid so that 
power from surplus States is transmit-
ted to the deficit States. That is our 
objective, but here we need some 
support from the State Governments. 
As 1 said earlier, in the different 
conferences which we have had in the 
different regions, we have speciiBcally 
mentioned about the Rajadhyaksha 
Committee report and in fact this was 
one of the main points in different 
regional committees which we have .. 
had and the States have not come forth 
with views as to what they would 
like to do. As you are aware, elec-
tricity is on the Concurrent List and 
I have mentioned earlier, part of the 
recommendations deal with the Cen-
tral Government and part with the 
State Governments.

So far as the recommendations 
which deal with the Central Govern-
ment are concerned, I would like to 
just mention them in a summary man-
ner. One major recommendation 
deals with the power generation for 
private utilisation. What is the policy? 
That policy is the same which we 
were following before. That is on a 
selective basis we will give captive 
units. Second is regarding organisa-
tion and management and role of the 
Central Government and regional 
stations and so forth. Now, we are 
considering it and we are developing 
this. It involves a lot of financial re-
sources. At present we are pursuing 
this line. Then with regard to nuclear 
power, this is basically concerned 
with the Atomic Energy Commission. 
We have asked them to send their 
comments.

Then restructuring of State Elec-
tricity Boards— this concerns the 
That policy is the same which we 
States and we have asked for their 
comments. Tlien Rural Co-operatives 
and their functionine and so forth.
I  only said the Rural Electricity 
Corporation which is under the Min-
istry of Energy is encouracini? it and 
already we have sanctioned 2 2



sdiemes. Out of the 22, 6  have al-
ready-started functioning.

T hra the question deals with 
staffing of Regional Electricity Boards 
and CEA, fifiing up of posts, selec-
tion methods and Chairman— what
should be their role, bow they should 
be selected and an all India service of 
Power Engineers, common entrance 
examination for the engineers and so 
On and so forth. In these things the 
States have also to co-operate and 
we have sent them the report and 
asked for their comments. Some have 
asked for more time and none so far 
has, to our knowledge, given us a 
compleite picture of their views on 
thses various aspects. . . .

MR. vCHAIRMAN; Mr. Minister, 
why don’t you try to hold a confe-
rence of Energy Ministers?
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SHRI VIKRAM MAHAJAN: I 
am^'coming to that. As I said v/e have 
held in diflfercnt regions— that is in 
the western region, northern region, 
eastern region and southern region—  
these meetings regarding the Raj-
adhyaksha Committee report and in 
these conferences the States wanted

— more time to study them and we have 
given them time and the Minister 
stated the other day that he is calling 
another conference of the State Min-
isters for Power to get their final 
views so that we can take a decision.

SHRI, B. V. DESAI; Not a single 
State has given?

SHRI VIKRAM MAHAJAN; On 
the major recommendations. But on 
some minor things they are willing. 
Major recommendations deal with 
t l^  restructuring of the State Heo- 
tricity Boards the question cf com-

► mon grid, the question of ownership 
of hieh voltage transmission lines, 
the Central Government for more 
optimum utilisation of the power 
structure, then the role of the Cen-
tral -Government in the region and 
the investmem of the Central Govcm-

ment and their ’financial assistance 
which they require and how far we 
can carry it out, captive generation 
and whether it should be incorporat-
ed in certain plants and on all these, 
they have to send their views- Then 
also on how the inter-State water 
problems can be sorted out, the time 
limit, then the financial management 
and all that. For this purpose, we 
have called a meeting of the State 
Electricity Boards’ Ch.'iirmen and the 
Finance Minister presided and the 
States have still to give us their views 
in wriiting. We have told them to 
give us their views on this particular 
subject also, that is,, tariff and the 
financial management’ by the Elec-
tricity Boards. On the question of 
operation of the regional electricity 
Boards, some States do not have 
Electricity Boards as such; they are 
run departmentally. We have sug-
gested to them not to run departmen-
tally. They also should have inde-
pendent boards.
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Then we have asked for the views 
on the number of M<;mbers and how 
their selection should, take place for 
the Electricity Boards. The question 
has also been put to them on the 
separation of generation from the 
distribution.

There are about 30 to 35 odd re-
commendations which are of sub- 
stractive nature on >vhich we have 
asked them to give tlieir views. They 
want some more tijrie. Some orally 
said that they might not agree. At 
present the position is as T have stated 
earlier. They will be consulted. The 
recent conference was held during the 
last Parliament session. And during 
this session also, we are likely to have 
a meeting very soon on this subject. 
We can have a comprehensive policy 
on the recommendations made in the 
Rajadhyaksha Committee's* Report. 
So far as the Central sector is con-
cerned we are goinj: ahead. Some are 
in the process of being implemented; 
some are. being examined. Very soon, 
we will take a fi^al decision in so far
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as the recommendations dealing with 
the Central Government are con- 

•cemed.
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SHRI JANARDHANA POOJA- 
RY (MaugaJore); Sir, oa industrial 
revolmioa in Japan ■ started with a 
very s in ^ e  slogan— “Let there be ele- 
ctirc h ^  in every Japaacse* home*’, 
B«t I do not think,' Sir, in I n ^  it 
wiU be ever possible to reach the goal 
of .deotitSoadoD of every villE îs Imvc 
aside that of every home.
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Sir, yoii know very well that there 
is accute power shortage in the count-
ry and .the erratic power situation in 
the country has gone to the extent of 
damaging our economy and it had hit 
hard the industrial development, in-
dustrial progress and also the agricul-
ture progress. If I  may be permitted 
to submit in the year 1980-81, 20 
hydel projects are held up due to 
inter-State disputes.

4 4 7  States views on
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May I know whether the Govern-
ment is thinking of coming forward 
with a solution to solve these Inter- 
State disputes? Secondly, 33 per cent 
of the projects which were to have 
been commissioned by June of this 
year could not be completed. They 
are still lagging behind schedule. 
These facts show that we are legging 
behind in power generation. Power 
situation as a whole is not satisfacto-
ry. May I know from the Minister 
whether the power situation in the 
country is satisfactory or not? When 
are we going to meet our require-
ments? Within what period? Sir, you 
know that the Working Group on 
National Energy Policy submitted a 
report in the year 1979. The Rajadya- 
ksha Committee submitted its report 
on 4th of September 1980. Even then 
the Minister has not come before 
{Parliament with any White Paper on 
National Energy Policy. May I know 
whether it is a fact or not ih-at the 
Estimates Committee recommended, 

that your Ministry should come up 
with a White Paper on National Ener-
gy Policy? I may be permitted to sub-
mit another thing. He made passing 
remarks about the recommendations 
of R-ajadyksha Committee. May I 
know from the Minister whether the 
Government has accepted a profKSsai 
that power projects should be planned 
rwi the basis of a perspective plan of 
15 to 20 years because these power 
proiects take very long gestation pe-
riod? The present situation of having
5  year planning is not suitable for the 
power sector. So, may I  know whether 
A e Mmlster is going to decide soon
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about the pa;ttem of pianning to 
followed for' these power projects 
May I know from the Minister another 
aspwt regarding the Central Govern-
ment’s share in the power generatioi- 
and also to tell ug as to  what «tep& 
ere being (taken by the O n tra l Gov-
ernment for power generation? May I  
know whether the Government has 
examined the question of transfer of 

the subject of ‘Power’ from Concur-
rent to the Central List, because he 
made some passing remarks about 
this point? Is the Government going 
to come up with any C onstitutional 
Amendment so far as aspect is con-"" 
cemed?

Now, coming to the captive power 
plants, is the Government agreeable 
to the proposal for the setting up of 
these captive power plants in the 
private sector? will the Government 
allow these private sector people to 
start their own captive power plants, 
if they come up wiith such proposals, 

without demanding any financial as-
sistance from public institutions? May 

I  know whether the Government is 
going to allow the setting up of these 
power plants in the cooperative 
sector also subject to the condition 
that these cooperative sectors should 
not demand any financial assistance^ 
from any public institution?

MR. CHAIRMAN: According to 
the rule only one question is permit-
ted. There are so many clauses. 
You just put your question. You 
have put forward weighty suggestions. 
Let him consider them.

SHRI JANARDHANA POOJA-
RY: He went on passing ■ remarks
about certain recommendations. We 
want specific answers to our specific 
questions.

SHRI VIKRAM MAHAJAN : If 
I  have to reply to all these things 
it will take more than 2  hours- I have  ̂
to reply within the time-limit. •

MR. CH A IRM A N : yes. I  agree.
SHRI VIKRAM MAHAJAN: If 

he wants, I  can read out the entire 
thing. But it wiU take a long time.
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SHRI JANARDHANA POOJA- 
Now only one question about ray 

^ ta te . K a rn a t^ a  is facing a very se-
vere power shortage and on the 
'Ipcc-asion when 1  had an opportunity 

place my views about the nuclear 
plant; there was a recommendation 
also that these nuclear plants must be 

if'dr away from the populated area and 
they musit be far away from the coal 

belt and hydel projects. Here, Sir, we 
have got a site in Mangalore. 1 know 
that is does not pertain to his Ministry, 
but as Rajadhyaksha Committee also 
recommended these things, I am just 

— ^brlnging ithese to his notice that we 
have got a site at Mangalore. There 
are two other sites selected ijy the 
Committee appointed in 1956 or 
1959. Apart from those sites, whether 
the Minister will be considering ihe 
site at Mangalore? And here we have 
got strong infrastructure I’acilities also.
Therefore, he may take this into con- 
sideraition.

SHRI RAM SINGH YADAV 
(Alwar); Sir, I do not wish to make 
.nny speech. 1 wish to put questions 
which have been reflected by the ans 
wer of the Hon. Minister,

My first question is that is it a 
_ , ,fact that Rajadh>'a*ksha Oommiittee 

suggested that out of 19. State Elec-
tricity Boards, only seven are in profit 

.* and the rest «re in losses; and the 
losses are up to the year 1978 to the 
tune of Rs. 15,798 lakhs; and the 
State Electricity Boards which are i« 

profit are in Rajasthan, Tamilnadu, 
Maharashtra, West Bengal, Gujarat, 
Madhya Pradesh and Punjab; a i^  
the rest of the Boards are running in 
debts? We have suggested that the 
Central Electricity Authority or the 
Government of India should convene 
a meeting of those States to find out 
measures to avoid losses. Moreover, 
the Venkataraman Committee had 

k  >suggested 15 years back that the 
profit should be to the tune of 9.5 per 
cent on the investment. So, the State 
Electricity Boards which are running 
in profit are also not up to that stan-
dard. So, my question is what mea-
sures has the Government of India or

the Ministry of Energy taken to im-
plement tl^  suggestions which have 
been given in this respect.

My second submission is that is it 
a fact that with respect to some of 
the States, the Rajadhyaksha Com-
mittee had suggested that some of the 
States like Rajasthan and Haryana, 
who have got no hydel potential, i.e. 

the hydel projects which are genera-
ting the electricity, are not within 
the control of these States? Take the 
case of Rajasthan. The Ganga Sagar 
is not within the control of Rajas-
than; Bhakra is not within the con-
trol of the S*ate of Rajasthan. We 
are at the mercy of other States where 
those projects are generating the 
electricitj. Madhya Pradesh may re-
fuse 'to give quota; Bhakra may re-
fuse to give quota. And they are 
doing so and the Committee has sug-
gested in its Report in Chapter I, 
page 5:

‘̂ Sjates like Haryana and Raj-
asthan, for instance, have virtually 
no hydel potential which means 
that while the steady base loads can 
be met through thermal plants, 
peak demands pose problems.”

Therefore, I would like to ask, Sir, 
is it a fact that in the year of 1980, 
the Rajasthan State has suffered a 
lot in the agricultural sector as well 
as in the industrial sector, because of 
the failure of this hydro-electricity, 
because there was no Monsoon and 
there were no rains and no water in 
the Chambal? Secondly, the other 
source of generation of energy in 
Rajasthan is the atomic power plant 
at Kota. But in respect of this, the 
Committee has said, “ . . . .  the energy 
generation at the latter has been be-
low expectations.” Here, ‘latter’ means 
(Kota. In Chapter 4, at page 44, 
while dealing with power plants, the 
Committee has said:

“The operation and maintenance 
standards obtaining in the Tarapur 
and Rajasthan (Kota) atomic power 
plants have been fairly satisfactory, 
although the energy generation at
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the latter has been below expecta-
tions.”

Rawat Bhatta was interrupted 19 
times. You might have read in the 
papers today that both the first and 
second units are out of generation 
for the last seven days.

My hon. friend Mr. Virdhi Chan- 
der Jain was right that even today, 
when there is ftaiiure of monsoon and 
premature break in monsoon in Raj-
asthan and Haryana, agriculturists 
are not getting power. Even for two 
hours a day, the farmers are unable 
to get power for energizing their 
pump sets. So, there is no power 
available in Rajasthan.  ̂Keeping this 
fact in view, will the Minister take 
other remedial measures and see that 
power is made available to people in 
Rajasthan for industrial and other 
purposes?

MR. CHAIRMAN: There should
be a limit. You have put so many 
questions. Let the Minister give the 
reply. The questions may be impor-
tant, but there is the time-limit. We 
have already taken half an hour, plus 
20 minu\‘es.

SHRI RAM SINGH YADAV; 
The Rajadhyaksha Committee has 
suggested that there should be a 
change in the concept of Rural'Elec-
trification. The change sugg^ted by 
that committee is this: that' till now, 
electricity was given for diesel pump-
ing sets, but as far as rural areas arm 
concerned, electricity should be avail-
able for cottage industries - and for 
other domestic purposes. Has the 
Ministry of Energy introduced any 
sort of change in this concept aUo, so 
far as rural electrification is concern-
ed?

SHRI VIKRAM MAHAJAN: 
Many points have been made. I would 
try to cover them. Some suggestions 
have also been made.

So far as the inter-sta*e dispotes 
are concerned, we have made this
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o<fer at every regional conference gf 
Power Ministers: “These disputes
have been going on for a very long 
time. If you allow us to construct ,«], 
power st^itions, and if you carry on 
your disputes, when you settle them 
you can back your shares. In the 
mean time, we will be able to con-
struct the stations, and the nation 
would gain.” This is the offer we 
have made in all the conferences, to 
the States. So far, hardly any State * 
has responded. The Ministry of Irri-
gation has also been making efforts '̂
I hope that both of us at some stag^ ^ 
may be able to make a headway.

The offer has been to allow us to 
construct in the central sector and 
when they sdttle up their disputes each 
one can buy up his own share and 
whatever power is generated will be 
given on an itd hoc basis and later on 
they can settle it up who has got more 
and who has got less. It is a very 
straight offer. But, unfortunately, 
hardly any State has come forth.

PROF. N. G. RANG A; You per-
suade them.

SHRI VIKRAM MAHAJAN; I 
have personally talked to many Chief  ̂
Ministers. I have also written them" 
letters.

MR. CHAIRMAN: Mr. Minis-
ter, it appears that they decided not 
to be persuaded. ^

SHRI VIKRAM MAHAJAN: On 
the national grid, I have already men- , 
tioned that we are working because 
we have to have enough instruments J 
so that , we can transfer power from<- 
surplus- States to the deficit States, ' 
from ith© central power stations to 
the States which actually need power. 
We are keeping a.part of the power 
as a reserve, which we can give to 
States which at a particular point* of , 
time want power for, an emergency. 
This aspect* i® betag^ taken care of. . 
From each super thermal power sta-
tion which is in ■ a particutar regicm, ,
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the power has been allocated to each 
of the States so that can |ive 
them a supplementary help: Similar-
ly, every effort is being made to see 
that the villages inhabited by weaker 
sections of society are given their due 
share in the form of electric lighting 
and so on. We give special grant to 
each State Tor lighting up Harijans 
Villages and so on- In fact, our Mi-
nistry is- examining whether we can 
ourselves electrify certain backward 
areas, because the States are not 
-oming up to that level. That is the 
■oint we are trying to examine.

Thirdly, so far as Rajasth^in is 
concerned, 1 have mentioned earlier 
also that the problem of Rajasthan 
arises only when one of the atomic 
station' goes out of generation. That 
is the time when the real problem 
arises. So long as atomic units are 
giving power, the problem is margi-
nal. But we have l^en allowing Raj-
asthan to withdraw more than their 
share from Bhakra system. In fact 
we have called a meeting again on 
Monday to see whether we can giva' 
them more power and' more water 
'for their crops, if possible. This is 
being examined on Monday. We have 

■^called all the States— R-ajasthan, Har-
yana’ and Puitjab to work out whether’ 

y emergency help can be given to Rai- 
^sthan, Punjab'and Haryana.

■ So far as electrification in the vil-
lages is concerned, some States have 
achieved 10 0 'p e r cent electrification., 
like Punjab, Haryana, Tamilnadu and 
Kerala; some are achieving higher 
percentage and some are far beyond. 
But-we hope that within the next' 10  
to 15 years, every village in the 
country will tie electrified. That'" is 
our plan.

, So far as- slippages are concerned,
' in (^rtaini regions, there have been,- 

more slippages in the last one year. 
^The main ̂ slippage has been in the 
eastern region. Now^T have a re* 
port that during 1980-^81 in the nor-

thern region, there had been no,slip-
page, that is' in Punjab, U.P., Rajas-
than and Haryana. Sk> far as sout-
hern ^region is concerned, there is no 
slippage except ithe atomic stadon. 
So far as western region is concer-
ned, there is only the slippage of 
one gas turbine. But the slippages 
have been basically in tfie eastern re- 
gibn which include the place where 
we have a weather control system. So, 
in the major parts of ‘the country, 
there has been hardly and slippage; 
and in one or two cases, there have 
been minor slippages,’Tor example in 
the western region and in the southern 
region.

SHRI RAM SINGH YADAV: 
How to reduce the general losses?

SHRI VIKRAM MAHAJAN: 1
am coming one by one. I have noted 
down all the points.

So far as the Energy policy is con-
cerned, we have a policy which’ we 
have,drawn up, which aims ah con-
servation of foreign exchange by lay-
ing less' emphasis oh oil.s That is 
the basic policy. I will just read 
outr

Accelerated development of indi-
genous conventional sources of en-
ergy, which means' hydro and ther-
mal; development of new and renew-
able sources— for which there is a 
separate department now;— restrict-
ing the consumption of oil to the 
extent possible; pwnroting the con-
servation of energy by increasing the 
effidency of its utilisation.

These are the basic fundamentals 
of the new en e r^ ' policy. I have’  ̂
never claimed that we have achieved 
a state of perfection so Tar as power 
is concerned. I gave out earlier a 
programme of increasing p(^wer gen-
eration. Similarly we are having a* 
two-pronj!;ed attack. One is meeting 
the increasing demands. The other
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is reducing the gap. We iiave to 
reduce the gap every year so that we 
eliminate shortage. For example in 
1979-80 the shortage was 16,1 per 
cent. It has been brought down to
12.6 per cent in 1980-81, In 
1981-82 we hope to bring it down, 
to 9 to 10  per cent. Thus every 
year we hope to bring down the gap. 
And our assessment is that by the 
end of the Sixth Plan we should be 
able to match the demand und sup-
ply. That is the target. And I 
hope we will be able to achieve that 
target.

So far as captive generation is 
concerned, we encourage captivc po-
wer plants, tis a matter of policy, 
in industries which are heavy power 
consuming industries. We do not 
restrict them or say that they can-
not take financial help from other 
sources. We encourage them having 
captive power plants in industries 
like steel, aluminium. Even in 
industries which arc public utility 
services like cement we are encoura-
ging and in fact every industry which 
comes to us for captive power plant 
is cncouraged. We do not stop 
them. So far, to my knowledge, 
since the coming into power oT thei 
new Government, we have hardly re-
fused anyone if they have asked for 
captive generation.
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As hon. Member mentioned we 
should have a long term pl-an and I 
have already given details that we 
hope to generate about one lakh mega-
watt by the turn of the century. 
The C.E.A. is the organisation of 
the Central Government, and it is 
preparing a comprehensive 50 year 
development plant for taking advancei 
action. Power cannot be generated 
in four to five years. We should 
have a long term plan. Thermal 
takes five to six years and hydel takes 
seven to ten years. We have to 
draw up a plan to concise the period
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of commissioning and also at the 
same time to meet long term require-
ments of the country. .

Now, so far as Karnataka is con-
cerned, I would like to in’form that 
our report today is,— I mean since* 
last five to ten days— Karnataka is 
meeting its requirements. So far 
as atomic energy is conccrned, I 
think the question should be addres-
sed to the Ministry of Atomic E ’ 
ergy. a*

It is true that many State Electri-
city Boards arc running in losses and 
as far as 1 know what the hon. Mem-
ber is saying is correct and th-at is 
why I mentioned earlier that a meet- 
ling was called sometime back— I 
think last month or two months back 
when all these Chairmen were cal 
led and we gave them certain sugges « 
tions. The Fimmce Minister pre-
sided over the meeting. We have 
asked them to send their comments 
on tariffs, why the returns are very 
low and on all these aspects we have 
asked for their views, and after they 
have given their views, as I said, we 
are calling -another meeting soon 
after Parliament is over. It is t o -  
help the States which are having no 
resources of their own, that we have 
drawn a special central sector, and 
for example new central projects in 
hydel, thermal whichever are com-
ing, each State is being given the 
benefit and to Rajasthan we are giving 
special treatment so that the problems 
are sorted out and in fact as an em-
ergency measure we have called on 
Monday a meeting of Punjab, Har-
yana and Rajasthan representatives 
to see how best we can give them 
tnore water and more power in this 
l>eriod, i.e. the next fifteen days to 
one month when the actual crop is \* 
there. So. that is how we intend 
helping the State. I hope that more 
and more central projects are coming 
and we are trving to prevent sHppage« 
this year. .W e hope that as far 
possible we will succeed. 4



I thank hon. members for giving is.a i hrs. 
useful suggestions. I will examine all
the suggestions. The Lok Sabha then adjourned till

MR. CHAIRMAN: The House 
stands adjourned till 11 A M on Mon- September 7, 1981 /B W m  16, .1903 
day. (Saka)
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